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 LOK  SABHA  DEBATES
 —

 LOK  SABHA

 Tuesday,  April  24,  973/Vaisakha  4,
 895  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Agitation  by  DESU  Engineers

 +
 *B21,  SHRI  SHASH]  BHUSHAN:

 SHRI  MAHADEEPAK  SINGH
 SHAKYA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  stat»:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  invited  to  the  news
 item  appearing  in  the  ‘Hindustan
 Times,  of  the  24th  March,  973  under
 the  caption  “D.E.S.U.  engineers  pian
 direct  action";  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  steps  taken  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  The  main  demand
 of  the  DESU  Engineers  Association  is
 with  regard  to  the  implementation  of
 the  revised  pay  scales  of  various  grad-
 es  of  engineers  88  recommended  by
 the  Sivasankar  Committee.  The
 Delhi  Electric  Supply  Committee  have
 recommended  the  revised  pay  scales
 to  the  Delhi  Municipal  Corporetion

 for  their  consideration.  The  other
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 recommendations  of  the  Sivasankar
 Committee  relating  to  service  condi-
 tions  etc.  of  engineers  are  under
 examination  by  DESU.

 श्री  शशि  भूषण  :  अध्यक्ष  महोदय,
 शिवशंकर  कमेटी  की  रिपोर्ट  को  सरकार
 कब  कमल  में  लाएगी  ?  इस  के  साथ
 साथ  दिल्ली  के  इंजीनियर्स  को  जो  शास  पास
 के  स्टेट्स  हैं  qo  पी0,  हरियाणा  शौर  पंजाब
 उन  की  तुलना  में  कितना  कम  मिलता  हैं
 तथा  मैं  यह  भी  जानना  चाहूंगा  कि  दिल्ली

 एलेक्ट्रिसिटी  बोर्ड  जिस  के  भ्रष्टाचार  की  बहुत
 सी  शिकायतें  भाई  हैं  उसे  केन्द्रीय  सरकार
 कब  टेक  ओवर  कर  रही  है  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  In
 Tegard  to  the  first  question,  the  im-
 plementation  og  the  recommendation
 of  the  Sivasankar  Committee  regard-
 ing  scales  of  pay  has  to  be  done  by
 the  Delhi  Municipal  Corporation
 because  this  body  is  under  the  Cor-
 poration.  The  Committee’s  report  1s,
 now  being  translated  into  Hindi  and
 Urdu.  It  will  take  another  one  month
 and  then  it  will  be  considered  by  the
 Delhi  Municipal  Corporation.  Then
 they  have  got  to  give  their  final
 approval.  At  the  moment,  the  Delhi
 Electric  Supply  Committee  have
 accepted  the  recommendation  of  the
 Sivasankar  Committee  with  respect
 to  the  increased  salaries  for  various
 grades.  But  this  cannot  be  imple-
 mented  unless  the  Delhi  Municipal
 Corporation  also  accept  it.  That  is
 awaiting  translation  of  the  report.

 As  for  the  second  question,  the
 scales  recommended  by  the  Siva-
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 sankar  Committee  are  fairly  good.
 I  only  hope  it  will  be  possible  for  the
 Delhi  Municipal  Corporation  to  accept
 them.  The  existing  scales  of  pay  are
 no  doubt  comparable  to  what  are
 obtaining  elsewhere  in  the  country.
 But  in  view  of  the  rising  costs  and  so
 on,  the  Sivasankar  Committee  have
 recommended  scales  of  pay  which  are,
 in  our  view,  quite  suitable.

 As  regards  the  taking  over  :f  the
 body  by  the  Government,  the  matter
 ig  under  discussion.  No  final  cect-
 sion  has  been  taken.  I  would  say
 the  matter  is  still  under  considera-
 tion.

 शी  बावा  भाषण  :  अध्यक्ष  महोदय
 शिव  शंकर  कमेटी  की  रिपोर्ट  अंग्रेजी  में
 बनाई  गई  और  उन  को  जो  उस  की  सीमा-
 रिन  हैं  उस  को  मानना  है।  अब  ट्रांस-
 सेशन  के  लिए  उन  की  सिफारिशों  को  मानने
 में  देर  हो  यह  बात  समझ  में  नहीं  जाती  है  1
 चाहे  प्रंग्रेज़ी  में  इम्प्लीमेंट  करें,  या  उर्दू
 में  करें  या  हिन्दी में  करें,  सिफारिश तो
 सिफारिश  रहेगी  ।  यह  बहाना  कुछ
 हमारी  समझ  में  नहीं  झा  रहा  है  कि  इवांस-
 सेशन  बी  वजह  से  इम्प्लीमेंटेशन  में  देर  ही
 रही  है।  मैं  जानना  चाहूंगा  कि  यह  देर
 ब  तक  क्‍यों  हो  रही  है

 दूसरा  दिल्‍ली  एलेक्ट्रिसिठी  बोर्ड  को
 टेक  रोवर  करते का जो का  जो  सक्रिय  है,  प्लान
 ने  कहा  कि  कारपोरेशन  इम्प्लीमेंट  नहीं
 कर  रहा  है,  कमेटी  की  रिपोर्ट  को  तो  उस

 के  लिए  प्लान  उन  को  कृपा  बमरेकृशत
 देंगे  ?

 DR.  K.  L.  RAO:  The  final  report  of
 the  Committee  was  received  in  Janu-
 ary,  1973  and  so  far  as  we  are  con-
 cerned,  we  immediately  transmitted  it
 to  the  Delhi  Electricity  Supply  Under-
 taking,  and  ‘théy  have  taken  about.  two
 months  to  finalise  their  recommén-
 dation  and  send  them  on  to  the  Dethi
 Municipal  Corporation.  I  presume
 those  miembers  read  Hindi  or  Urdu
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 (Interruption)  and  I  think  it  is  now
 only  a  matter  of  translation  which
 takes  about  a  month's  time.  As  I
 have  submitted,  it  is  not  a  matter
 concerned  a  oy  us;  it  is  a  matter  can-
 cerning  the  Delhi  Municipal  Corpo-a
 tion,  and  so”  we  have  got  to  allow
 them  the  time  required  for  them  for
 translation.

 श्री  शशि  अध्यक्ष  महोदय,
 भविष्य  में  ट्रांग्लेशेद्र  साथ  साथ  होता  जाय
 किसी  कमेटी  की  रिपोर्ट  का  जिस  से

 इम्प्लीमेंद्रेशन  मैं इत ही  देर  न  हो  ।

 श्री  महा  दीपक  सिह  शाक्य  :  प्रत्यक्ष
 महोदय,  इंजीनियरिंग  विभाग  एक  बिशेष
 महत्व  का  विभाग  है  भर  24  मार्च  के
 ग्रखबार  में  उन्होंने  इस  प्रकार  की  धमकी

 दी  है  कि  यदि  सरकार  ने  उन  की मांगों को
 स्वीकार  नहीं  किया  तो  दिल्‍ली  तगर  निगम
 को  एक  भारी  संकट  का  सामना  करना
 पड़ेगा  ।  हैं  जानता  चाहता  हूं  किस
 समस्या  को  हल  करने  के  लिए  तात्कालिक
 कदम  छापने  क्‍या  उठाया  है?  यदि
 कोई  कदम  उठाया  है  तो  वह  कया है

 DR.  K.  L.  RAO:  It  is  true  that  the
 power  engineers  are  playing  a  very
 good  part  in  this  country  and  ther
 deserve  recognition  and  their  pay-
 scales  must  be  properly  fixed.  But

 I  would  not  agree  that  they  should
 threaten  to  go  on  strikes  and  adopt
 an  attitude  of  agitation.  The  power
 sector  is  a  very  sensitive  sector,
 where  the  equipment  one  damaged,
 will  not  be  able  to  function  again  for
 nearly  six  months  or  oné  year  or
 even  more  than  that.  I  would  दा
 peal  to  the  power  engineers  in  this
 country  not  to  resort  to  any
 for  strike.  In  this  particular
 we  had  a  discussion  with  the
 cerned  engineers  and  I  do  not
 they  will  go  on  strike.

 मंत्री  जी  से  बा  कि  कीजिए

 hirk

 मानवीय
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 पियर्स  को  धमकी  से  जो  परिणाम  पैदा
 होंगे  बह  न  हों  इसलिए  उन्होंने  देश  भर  के
 इंजीनियर्स  से  एक  प्रेरित  की  है।  मेरा
 निवेदन  है  इस  देश  का  बेड़ा  मर्क  किया  है
 इंजीनियर्स  Ro  (waar).
 जितना  बेड़ा  गर्क  हु  है  उस  पर  आंसू
 तो  [बहाने  |दीजिए,  बिजली  फेल  होती  है
 उस  पर  झांसी  बहाने  दीजिए

 अध्यक्ष  महोदय  :  भ्राप  प्रश्न  करिए।

 श्री  रास  सहाय  पांडेय  :  मैं  जानना

 चाहता  हूं  कि  क्‍या  देश  भर  के  इंजीनियर्स  के
 साथ  आप  का  कोई  तालमेल  बैठने  वाला  है
 जिससे  यह  धमकी  देना,  हड़ताल  करना
 डायरेक्ट  एक्शन  लेना  कौर  उस  के  बाद
 अप  का  उठ  कर  के  उन  की  सैलरीज्ञ  शौर

 एमाल्यूमेंट्स  बढ़ा  देना,  यह  सब  न  करना
 पड़े,  उन  का  भी  काम  हो  जाय,  आप  का  भी
 काम  हो  जाय  और  जनता  जो  बीच  में  पिस

 रही  है,  वह  न  पिसे,  ऐसा  कुछ  होने  बाला

 है  ?

 DR.  K.  L.  RAQ:  There  is  no  official
 body  as  such.  There  is  an  All  India
 organisation  in  which  the  engineers
 from  yarious  States  are  members.  At
 the  moment,  for  example,  the  power
 engineers  in  Rajasthan  have  gone  on
 strike  ahd  that  has  given  a  lot  of
 trouble  for  the  Rajasthan  State  Gov-
 ernment.  I  understand  that  the  Presi-
 dent  of  the  association  has  cous

 lisa patierice  dng  called  tor  ‘the  déssation
 of  the  strike.  I  would  appeal  tHrough
 this  House  to  the  power  é  rs  of
 the  country  at  large  that  they  should
 not  resort  to  ahy  strike  We  will  go
 into
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 do  not  ming  even  the  other  sectors,
 but  the  power  sector  is  a  very  sensi-
 tive  one.

 s
 st  caer  प्रसाद  यादव  क्‍या

 मंत्री  महोदय  को  इस  की  जानकारी  है  कि
 बिजली  इंजीनियरों  की  हड़ताल  न  होने
 के  बावजूद  भी  दिल्ली  में झाये  दनि  पावर-
 फेल्योर  हुआ  करता  है  1  हम  लोग  जो
 नार्थ  शर  साउथ  एवेन्यू  में  रहते  हैं,  घण्टों
 अन्धेरे  में  रहते हैं  -  क्‍या  मंत्री  महोदय
 इस  दिला  में  कोई  इफेक्टिव  स्टैप  लेने  जा
 रहे  हैं?

 DR.  K.  L.  RAO:  These  power
 failures  are  due  to  other  reasons  than
 the  strike  in  Delhi.  Power  failures  in
 Delhi  are  somewhat  less  compared  to
 the  rest  of  the  country;  there  is  enough
 of  power  to  go  round  in  Delhi.  We
 shall  ask  them  to  take  steps  to  improve
 the  position  so  that  such  failures  do
 not  occur,  I  shall  remind  once  sgain
 the  Delhi  Electric  Supply  Corporation
 to  be  more  careful  and  see  that  Mem-
 bers  are  not  put  to  inconvenience.

 tt  owe  सिह  औरा :  क्‍या  मंत्री

 महोदय  की  नीलम  है  कि  इंजीनियर
 धमकियां  इस  लिए  देते  हैं  कि  उन  की

 डिमाण्ड  नहीं  मानी  जाती  और  सरकार
 की  यह  झादत  बन  गई  है  कि  जब  तक  उसे
 हड़ताल  की  धमकी  स  दी  जाय  बह  सुनती

 नहीं  ।  क्या  मिनिस्टर  साहब  कोई
 ऐसी  मशीनरी  कायम  करेंगे  जो  उन  की
 डिमाण्ड्स  को  देखें  और  समय  समय
 पर  उसने  कौ  भौटिंग  कप  के  साथ  हों  ताकि
 उन  को  जैंनुइन  डिमाण्ड्स  मान  ली  जाये  और
 ऐसी  हालत  पैदा  नही  जो  राज  कल
 हरियाणा  मे ंहो  रही  है?  क्या  पाप
 इसे  पर  गौर  'फर्रमीयिंगे  ?

 DR  K.,L.  i  the  hon
 Menthe  7  for  i  suggestion;  we  shall
 try  to  adopt  it
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 पेट्रोल  में  मिलावट
 +

 *g22,  ft  tte  ato  चना  गौड़ा  :
 शी  एम०  एस०  पूरी  :

 क्या  पेट्रोलियम  ओर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  t:

 (क)  क्‍या  पैट्रोल  में  मिलावट  होने  के
 कारण  भअ्रधिकांश  बाहों  द्वारा  धा  छोडने
 के  समाचार  सरकार को  प्राप्त  हुए  हैं;  भौर

 (ख)  यदि  हां,  तो  इस  बारे  में
 सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Except  for  a  few  stray  cases
 the  Government  have  not  received  any
 complaints  regarding  emission  of
 smoke  by  the  vehicles  on  account  of
 large  scale  adulteration  in  Motor
 Spirit  (commonly  known  as  petrol).

 (b)  Does  not  arise,
 SHRI  D.  B.  CHANDRA  GOWDA:

 The  hon.  Minister  has  accepted  that
 there  is  emission  of  smoke,  but  ot
 on  a  large  scale.  I  have  received  a
 lot  of  complaints,  especially  from  Ban-
 galore  that  not  only  about  the  emis-
 sion  of  smoke  but  also  about  the  emis-
 sion  of  smell.  May  I  khow  from  the
 hon.  Minister  what  concrete  steps  he
 proposes  to  take  to  probe  intu  the
 matter  and  set  things  right?

 SHRI  DALBIR  SINGH:  He  ४85
 referred  to  some  cases  and  we  shall
 look  into  it.

 SHRI  D.  B.  CHANDRA  GOWDA:  Is
 that  one  of  the  reasops  why  the  con-
 sumption  of  petrol  has  come  down
 compared  to  the  previous  years?

 SHRI  DALBIR  SINGH:  Consump-
 tion  of  petrol  in  970  was  14,10,000
 metric  tonnes:  in  1971,  5,l6,000  met-
 ric  tonnes  and  in  1972,  15,868,000
 metric  tonnes.  It  is  wrong  to  say
 that  consumption  of  petrol  hag  come
 down.
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 SHRI  D.  B.  CHANDRA  GOWDA:
 My  question  wag  whether  it  was  one
 0१  the  reasons  why  cohsumption  of
 petrol  has  come  down.  If  not,  what
 are  the  reasons?

 MR.  SPEAKER:  He  has  given  the
 figures;  it  has  not  come  down.

 sit  एम  एस०  पूरी  :  मंत्री

 महोदय  ने  बताया  कि  बड़े  पमाने  पर  पैरोल
 में  मिलावट  की  कोई  शिकायत  नहीं  मिली  है.
 कुछ  छुटपुट  मामलों  की  शिकायतें  मिली
 हैं।  क्‍या  ये  छुटपुट  मामले  चरागे  चल  कर
 बड़े  नहीं  हो  सकते  शौर  इन  से  वायु-वृषण
 में  बुद्धि  नहीं  हो  सकती  ?  इन  छुटपुट
 मामलों  को  रोकने  के  लिए  सरकार  कौन
 सा  कदम  उठा  रही  है?

 | ९  दल बोर  सिंह :  भ्रमर  कैसे

 बहुत  ज्यादा  तादाद  में  बायें  तब  समझा
 जाता  है  कि  बड़े  पैमाने  पर  ऐसी  चीज़  हो  रही
 है।  लेकिन  अगर  केसेज  बहुत  थोड़ी  तादाद
 में  जायें  तो  उस से  यह  समझा  जाता  है  कि

 मामूली  शिकायत  हैं।  हमारे  पास  इस
 सम्बन्ध  में  सिर्फ  तीन  शिकायतें  शाई
 हैं--एक  लुधियाना  में--जिस  की  डीलरशिप
 को  टर्मिनट  कर  दिया  गया  है।  दूसरा
 केस  दिल्‍ली  इन्दर  था  जो  सब्स्टन्शियेट

 नहीं  हो  सका;  तीसरा  केस  भी  दिल्ली  में
 था  जिस  को  विनिंग  दी  गई  है।  जहां
 जहां  इस  किस्म  का  केस  सामने  भ्राता

 है  उस  के  खिलाफ  कार्यवाही  की  जाती

 है  |

 SHRI  K.  LAKKAPPA:  Sir,  the  hon.
 Minister  hag  come  out  with  a  concrete
 and  comprehensive  reply  in  this  re-
 gard.  Because  of  this  fact  that  a
 large-scale  adulteration  in  petrol  is
 in  vogue  for  the  last  several  years
 being  indulged  in  by  the  petrol  deal-
 ers  and  agents,  whether  the  Ministry
 is  thinking  of  re-organising  the  dea-
 lership  or  agencies  of  such  people  who
 are  indulging  in  adulteration?  What
 is  the  answer  from  the  hon.  Minister?
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 SHRI  DALBIR  SINGH:  So  far  as  is  it  not  necessary  to  see  that  some- adulteration  of  petrol  is  concerned,
 there  is  a  possibility  of  this  adultera-
 tion  being  made  by  the  dealers  with
 the  lower  boiling  golvents.  A  high-
 powered  committee  which  was  consti-
 tuted  to  suggest  a  measure  for  curb-
 ing  the  consumption  of  petroleum  pro-
 ducts  has  suggested  that  the  prices  of
 lower  boiling  solvents  and  motor
 spirit  should  be  brought  nearly  on
 par.  That  recommendation  has  been
 accepted  and  with  this  measure,  there
 is  no  disparity  between  the  price  of
 the  solvents  and  the  price  of  M.S.  And
 therefore,  the  chances  of  adulteration
 on  this  account  are  eliminated.

 SHRI  K.  LAKKAPPA:  My  question
 is  quite  different.  He  has  not
 answered  that.

 MR.  SPEAKER:  He  was  asking
 about  the  change  of  policy  with  regard
 to  the  dealership.  You  say  ‘Yes’  or
 ‘No’”

 SHRI  DALBIR  SINGH:  As  regards
 reorganisation  of  the  dealerships  and
 agencies,  his  suggestion  would  be
 considered.

 श्री  प्रबल  बिहारी  बाजपेयी  :  लोग  दूध
 मे  पानी  मिलाते  हूँ,  क्या  पारी  क  दाम  बढ़ाने
 से  मिलावट  रुक  जायेगी  ?

 अध्यक्ष  महोदय  :  पानी  भी  कई  तरह  का
 होता  हैं  ।

 SHRI  K.  CHIKKALINGAIAH:  Ig  it
 a  fact  that  due  to  wore-out  piston—
 oil  rings,  complete  combustion  is  not
 affected?

 MR.  SPEAKER:  I  do  hot  come  in
 between  yourself  and  the  Minister.

 He  is  at,  liberty  to  satisfy  you.  You
 give  him  a  chance  to  reply.

 SHRI  K.  CHIKKALINGAIAH:  Is  it
 a  fact  that  dug  to  worn-out  oil  rings
 in  the  piston,  complete  combustion  is
 not  affected?  Because  cabondioxide
 escapes  alongwith  the  smoke  as  also
 monoxide  which  is  injurious  to  health,

 thing  is  done  in  this  regard?,

 SHRI  DALBIR  SINGH:  I  have  not
 received  any  such  complaint,

 at  ger  चन्द  कछवाय  :  प्रत्यक्ष

 महोदय,  मैं  जानना  चाहता  हूं  कि  क्या  ऐसी
 कोई  व्यवस्था  शासन  ने  बनाई  है;  जिसमें
 जितने  भी  पेट्रोल  पंम्स  हैं  .विशेष  कर  जो
 देहातों  में  हैं  मेन  लाइन  पर  नहीं  हैं  वहां
 पर  मिट्टी  का  तेल  मिला  कर  बेचा  जाता  है
 उसकी  जांच  की  जा  सके  ?  क्या  आपने
 ऐसा  कोई  कानून  बनाया  है  कि  मिलावट
 करने  वालों  को  कठोर  दण्ड  दिया  जाये  ?
 यदि  ऐसा  कोई  कानून  महीं  बनाया  है  तो
 क्या  भागे  ऐसा  कानून  बनाने  का  विचार
 रखते  हैं?

 झष्यक्ष  महिला:  पहले  भी  यही
 प्रश्न  था।

 को  दलवीर  सिंह  :  मिट्टी  के  तेल
 का  जहां  तक  सवाल  है  या  जहां  तक  उसके

 डिस्ट्रीब्यूशन  का  सवाल  है  स्टेज  गवनमेन्ट्स
 की  पावर्स  एसेंशियल  कमोडिटी  ऐक्ट
 के  अण्डर  कराती  हैं  शौर  उसमें  स्टेट

 मवनमेंटस  पूरी  काम्पीटेन्ट  हैं:  उनको

 पूरी  पाव सं  हैं  कि  भ्रमर  इस  किस्म  की  को
 शिकायत  मिलती  है  किसी  एरिया  में
 तो  फौरन  उस  पर  ऐक्शन  ले  सकती  हैं  ।
 इसमें  हमारा  जो  कण्ट्रोल'  है  वह  स्टेट

 गवनमेन्ट्स  के  थु  है;  हमारी  एजेन्सी  स्टेट

 गारमेंट्स  ही  हैं  जोर  जब  स्टेट  गवननमेन्ट्स
 के  नोटिस  में  कोई  बात  कराती  है  नामली
 तो  वह  उसमें  ऐक्शन  लेती  हैं

 gt  et  नद  कछवाय  :  ऐसा
 कोई  कानून  भी  बनाने  जा  रहे हैं  जिसमें
 कठोर  दण्ड  दिया  जा  सके  |

 प्रध्यक्ष  महोदय  :  कितना  भी  साफ
 जवाब  पाये  आपको  यह  हमेशा  का  तरीका

 है  1
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 भी  1...  कछ चाय  :
 म

 _मिलौबेट
 के  लिए  कोई  कानूने  सरकार  ने

 Sai

 wt  ?

 q  अध्यक्ष  महोदय  :
 तो  हैकि  कानून  हैं।

 थी  मंच  लिये  :  प्रत्यक्ष]  महोदय
 शायद  आपकी  याद  होगा  कुछ  साल[पहले
 इस  महाने  सरकार  ने  शंका  जी  में  दाग
 लगाने  का  करिश्मा  करके  दिखाया  था।
 बरौनी  से  जो,  चोरी  का  तेल  निकाला  जाता  है

 वह  एक  दिन  पकड़ा  जा  रहा था  इंस  लिये
 गंगा  जी  में  बहा  दिया  गया  और  मेरी
 जानकारी  है  कि  न॑  केवल  बरौनी  रिफाइनरी
 से |  बल्कि  भारत॑  की  हर  सरकारी  रिफाइ-
 नरी  से  चोरी  का  पेट्रोल  बड़े  पैमाने  पर
 बाहर  जाता  है  इसका  कोई  दाम  सरकार
 को  मिलता  नहीं  है  बौर  पब्लिक  को  भी
 उसका  कोई  फायदा  नहीं  होता  है  कौर
 उसी  मेँ  मिलावट  ज्यादा  हिंदी  है  तो  क्‍या
 सरकार.  =  (व्विवर्धान )  क्या  आरोप  स्पीकर
 हैं?  मैं  ती  देख  रहा  हूं,  कांग्रेस  पांटी के
 सारे  सदस्य  स्पीकर  बने  गए  हैं!।

 उन्होंने  बतलाया

 झायँ  बय  :  स्पीकर  को  बाप
 बीच  में  मत.  लाये  t

 at  wa  feet:  en  सरकार
 इसे  चोरी  के  पैट्रोल  की  जांच  करेगी  जिसके
 जरिए  बेड़े  पैमाने  पर  मिलावटी  पेट्रोल
 वितरित  किया  जाता  है?

 Peet
 महोदय

 रु
 अध्यक्ष  महोदय  :  यह  बंडा  सौधा

 "सा  सवाल'  शुरू  हुआ  था।

 चोरी  का  पेट्रोल
 मिलावटी  ह ज  बेन  कर  बाज़ार  में  बेचा
 जाती  है।

 थनी  बलबीर  सिह:  अगर  माननीय
 सर्द  इस  किसमें  की  कोई  शिकायत  भेरी
 नास्ति  मेरी  ती  उसे  पर  क्यां
 की  जायेगी  ।
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 ri  अध्  लिये  :  प्रां पकी  सिर्केयोरिंटी “hay
 विभाग  क्‍या  करता  है  जी  रिफाइनरी
 में  होता

 है?  हर  प्रश्न  का यह  उत्तर  नहीं
 हो  सकता  है  V  (व्यवंधोर्त  )  1

 Meeting  of  Chief  Ministera  of  Drou-
 ght  affected  tates  in  New  Delhi

 +
 *823,  SHRI  P.  GANGADEB:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  he  attendeg  the  meet-
 ing  of  the  Chief  Ministers  of  all

 drought  affected  States  which  was
 convened  in  New  Delhi  on  the  2lst
 March,  ‘1973;

 (b)  whether  question  of  water  for
 irrigation  purposes  also  figured  in  the
 deliberations;  and

 (९)  if  so,  the  decisions  arrival  at?

 THE  DEPUTY  MINISTER,  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a).  A  Conference  of  Chief
 “finisters  was  held  in  New  Delhi  on

 (24-2-1973  to  discuss  and  finalise  taking
 over  of  wholesale  trade  in  wheat.  This
 was  not  attended  by  the  Minister  of
 Irrigation  and  Power.  There  war
 no  Conference  of  Chief  Ministers  on
 drought  affected  areas  on  2ist  March,
 1973.

 (b)  No,  Sir.

 (९)  Does  not  arise.

 SHR  P.GANGADEB:  Although  the
 cohference  did  not,  discuss  specifically
 the  drought  situation  in.the  ,  country,
 now  that  summer  months  are  on,  I
 would  like  to  knOw  “whether  the
 Centre  has  made  any  survey  of  the
 last  year's  drought  affected  areas  of
 Orissa  800  if  80,  what  measurés  are
 proposed  to  indét  the  situation,  in-

 ots  bagel
 lift  irrigation

 fi  ies  ady  ohed  or
 oe  मांगी  in  these

 Pees i?



 गठ..  ‘Oral  Answers

 ‘THE,  MINIGTER  OF  IRRIGATION
 AND  POWER  (DE.  K.  L.  RAO):  No
 particular  or  special  .measures  have
 been  taken  in  Orissa  State.  So  far  as
 emergency  agricultural  production  is
 congerned,  the  Government  of  India
 sanctioned  _.Rs,  150  crores,  for  the
 various  States  to  take  up:  emergency
 schemes  which  the  hon.  Member  mer-
 tioneg  like  lift  irrigation,  tubewells,
 electrification  of  tubewells  etc.  Orissa
 was  also  given  a  certain  amount  of
 money  for  that.  I  do  not  know  ex-
 actly  whether  it  has  done

 “Fis
 or  not.

 Since  every  State  has  done  fairly  well,
 I  am  sure  Orissa  would  have  done  ite
 own  part.

 SHRI  P.  G.  DEB:  May  I  know
 whether  the  Government  are  consider-
 ing  having.  artesian  wells,  ag  in  Aus-
 tralia,  in  the  areas  chronically  affect-
 ed  by  drought  conditions  in  India?

 DR.  K.  L.  RAO:  Artesian  wells  are
 nature's  gift.  It  is  a  well  which  will
 bring  water  higher  than  the  ground
 level  It  is  not  possible  to  have
 artesian  wells  wherever  one  likes  I

 ‘do  not  know  whether  the  hon.  Member
 has  in  mind  any.  particular  area.  If
 it  is  possible  to  have  such  wells  in
 any  area,  it  would  be  our  endeavour
 to  have  such  wells  there

 SHBI  P.  M..  MEHTA:  The  hon

 thig  meeting,  was_not  attended  by  the
 Minister  of  Irrigation  ang  Power.
 Therefore,  nothing  much  remains  ६2
 be  .agked.,I  woul@  like  to  know
 whether  the  Irrigation  and  Power
 Minister  was  invited  to  atteng  this
 meeting.  dg  he  aw
 of  the  fact  &  there  cute  Pret
 of  foodgrai,  the  country  ang
 the  condition  is  very  gerigug  in  the
 State  of  Gujarat.  Is  there  any  pro-
 posal  for  early  implementation  of  the
 Naxma  Pogject...fo,,imprave  the

 an
 the  drought-prone  areas

 o  ie

 DRE ८  RAG:  This  question  relates
 to  the  Ministry  of  Africultufe;  ft
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 was  wrongly  addressed  to  my  Minis-
 try.  By,the  time  we  drew  the  atten-
 tion  of  the  concerneg  authorities  it
 was  too  late  to  transfer  it.and  that
 ig  why  I  am  answering  it,  Even  then,
 in  case  the  questions  become  too
 dificult  for  me,  as  a  precautionary
 measure  I  have  requested  my  Col-
 league,  the  Minister  of  State  for  Agri-
 culture  to  be  present  here.  That  is
 why  he  is  here.

 So  far  88  drought  in  Gujarat  is  cen-
 cerned  it  is  very  well  known  that  it
 is  one  of  the  worst  drought-affected
 areas  in  the  country.  A  number  of
 projects  have  to  be  taken  up.  The
 Narmada  has  to  be  tapped.  That  is
 the  aim  of  the  Government,

 SHRI  P.  M.  MEHTA:  He  is  always
 keeping  quiet  about  the  Narmada
 Project.

 MR.  SPEAKER:  Why  bring  all  this
 on  this  simple  question?  You  cannot
 bring  Narmada  every  time.  It  is  not
 relevant  here.

 SHRI  JAGANATHA  RAO:  Apart
 from  sinking  tubewells  in  the  drought
 affected  areas  in  various  States,  is
 there  any  scheme  with  the  Ministry
 for  the  construction  of  temporary
 bunds  in  running  streams  and  some
 minor  irrigation  schemes  so  that  the
 difficulties  could  be  warded  off?

 DR.  K.  L.  RAO:  Those  minor  irriga-
 tion  schemes  are  dealt  with  by  the
 Ministry  of  Agriculture.

 B  V.  NAIK;  In  view  of  the
 fact  that  a  large  number  of  irrigation
 projects,  particularly  in  the  dro
 affected  areas  of  our  country,  with

 which  both  the  Irrigation  Ministry  as
 well  as  the  Chief  Ministers  of  States
 are  concerned,  are  tied  up  in  the  form
 of  inter-State,  water  disputes,  be  it

 ery.  Narmada,.  Tapti,  Arishna  or
 vari  the  consi-

 der  the  question,  of.  nationaliaing.  all
 the  river  resources  in  the  hational
 interest  ao  that  we,ean,golve.the  pro-

 ras  RE
 Ptthe.;...drought-affected  and
 prone  areas?

 Lie
 HAO:  I  am  thankful  to  the

 hon.  ber  that  he  is  diving  very
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 g00q  support  to  ensure  that  these  dis-
 putes  are  resolved  as  early  ag  possible
 ang  to  see  that  water  is  considered  as
 a  national  asset.

 at  रामाबतार  शास्त्री  :  प्रत्यक्ष  जी,  म
 मंत्री  महोदय  से  जानना  चाहता  हूं  कि  क्‍या
 सरकार  ने  सूखे  से  प्रसित  राज्यों  में  सिचाई
 की  कोई  विशेष  व्यवस्था  करने  की  कोड
 योजना  बनायी  हैं  ?  यदि  हां,  तो  उसको
 ब्यौरा  कया  हैं  ?

 MR.  SPEAKER:  The  main  Question
 Was  aS  to  whether  he  attended  the
 Chief  Ministers’  Conference.  Now  you
 are  asking  that.  I  am  so  sorry,  How
 fertile  is  the  brain!

 AN  HON.  MEMBER:  The  brain  is
 very  much  irrigated!

 DR.  K.  L,  RAO:  It  is  a  fact  that  one-
 third  of  our  country  is  subject  to  very
 heavy  chronic  droughts  and  every
 effort  should  be  made  to  give  maximum
 irrigation  to  these  drought-affected
 areas.  That  is  the  main  recommenda-
 tion.  Therefore,  every  effort  will  be
 made  that  these  drought-affected  areas
 are  given  ag  much  irrigation  as  possi-
 ble.

 SHRI  M.  SATYANARAYAN  RAO:  I
 would  like  to  know  from  the  hon.
 Minister  whether  he  is  aware  of  the
 fact  that  in  Andhra  Pradesh  so  many
 projects  are  pending  for  completion.
 In  view  of  the  unprecedented  drought
 conditions  in  Andhra  Pradesh,  may  I
 know  whether  the  Central  Government
 is  proposing  to  sanction  the  necessary
 amount  for  completion  of  these  pro-
 jects,  particulatly,  the  Maner  project?

 MR.  SPEAKER:  You  should  ask  whe-
 ther  this  was  also  discussed  in  the
 Chief  Ministers’  Conference,

 DR.  K.  L.  RAO:  The  Government  is
 fully  aware  of  the  importance  of  irri-

 gation  and  to  bring  as  much  land
 under  irrigation  as  -possible.-  There-
 fore,  the  Government  is  selecting
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 some  projects  where  we  are  trying  to
 Bive  extra  additional  agsistance  to
 complete  the  projects  as  early  as
 possible.

 SHRI  PARIPOORNANAND  PAINU-
 LI:  May  I  know  from  the  hon.  Minister
 whether  a  point  was  discussed  at  the
 Chief  Ministers'  Conference  that  the
 drought-affected  belt  along  the  sub-
 Himalayan  region  can  get  water  only
 if  deep  drilling  riggs  are  made  avail-
 able  and,  if  so,  whether  the  hon.
 Minister  will  pool  the  special  rigs
 made  available  from  the  Oil  ang  Natu:
 ral  Gas  Commission,  the  Geological
 Survey  of  India,  the  Ground  Water
 Survey,  etc.  so  that  the  people  of  this
 region  can  get  irrigation?

 SHR]  KRISHNA  CHADRA  HALDER:
 I  would  like  to  know  from  the  hon.
 Minister...

 SHRI  PARIPOORNANAND  PAINU-
 Li:  Sir,  my  question  has  not  been.
 replied.

 MR.  SPEAKER:  There  was  no  ques-
 tion;  yOu  gave  some  information.  He
 ig  keepihg  quite  over  it.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  [I  would  like  to  know  from  the
 hon.  Minister  whether  he  is  aware  of
 the  fact  that  the  districts  of  Bankura
 and  Purulia  in  West  Bengal  are  con-
 tinuously  drougt-affected  areas  and,  if
 so,  what  steps  the  Government  pro-
 pose  to  take  to  provide  irrigation  to
 these  districts  of  Bankura  and  Puru-
 lia  which  are  drought-affected  areas.

 DR.  K.  L.  RAO:  These  two  districts.
 are  drought-affected  areas  in  West
 Bengal.  We  woulg  like.to  put  more
 land  under  irrigation.

 SHRI  K.  8,  CHAVDA:  The  sub-soil
 water  in  the  drought-affected  State  of
 Gujarat  has  gone  down  very  much
 and  there  is  aggression  of  saline  water
 from  the  sea.  May  I  know  what  steps
 Government  want  to  take  in  this  mat-
 ter?  Also,  will  he  request  the  Prime:
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 Minister  to  give  her  award  regarding
 Narmada  Project  before  the  end  of
 this  Session?

 DR.  K.  L.  RAO:  The  sub-soil  water
 will  always  go  down  in  times  of
 drought,  and  nothing  can  be  done  ex-
 cept  waiting  for  the  rainfall.

 Regarding  Narmada  Project,  as  I
 submitted  earlier,  all  these  matters
 have  been  placed  before  the  Prime
 Minister.  I  hope,  the  award  will  be
 given  in  a  short  time,  (Interruptions)

 MR.  SPEAKER:  The  main  question
 Was  ‘whether  he  attended  the  meeting
 of  the  Chief  Ministers  of  al]  drought-
 affected  States  and  whether  the  ques-
 tion  of  water  for  irrigation  purposes
 also  figured  in  the  deliberations’,  But
 its  scope  is  being  expanded  very  far.
 Already  40  minutes  are  over  in  the
 Question  Hour  and  we  have  not  gone
 beyond  the  third  question.

 Next  Question.
 Mohapatra.

 Mr.  Shyam  Sunder

 Subarnarekha  Project  in  Orissa

 +824,  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleas-
 eq  to  state:

 (a)  whether  any  progress  has  been
 made  on  Subarnarekha  Project  in
 Orissa;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement

 (a)  and  (b).  In  November,  970  the
 State  Government  of  Orissa  had  for-
 mulated  a  scheme  consisting  of  em-
 bankments  and  drainge  improvement
 in  the  lower  reaches  of  Subarnarekhb
 at  an  estimated  cost  of  Rs.  0.48  crores
 to  give  relief  to  the  area  from  foods
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 and  drainage  congestion.  After  exa-
 mination  of  the  scheme  in  the  Central
 Water  and  Power  Commission  and
 taking  into  account  the  increase  in
 the  depth  of  inundation  and  the  pro-
 blem  of  rehabilitation  of  the  people
 between  the  embankments,  it  was  sug-
 gested  that  the  possibility  of  storage
 reservoirs  in  the  upper  reaches  for
 moderation  of  floods  lower  down  should
 be  investigated,  A  Technical  Com-
 mittee  appointed  by  the  Centre  in
 August,  972  is  examining  thig  aspect.
 The  scheme  is  to  be  finalised  based  on
 the  report  of  the  Committee  which  is
 likely  to  be  ready  by  June,  ‘1973.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  The  hon.  Minister  is  aware
 that  the  Subarnarekha  Project  has
 passed  through  various  Ministries  suc-.
 cessively  from  952  till  now.  I  want
 to  put  this  question  whether  the  Tech-
 nical  Committee  which  the  Ministry
 has  now  appointed  will  be  the  last
 Committee  in  this  regard  and  whatever
 be  the  decisions  of  the  Committee  will
 be  worked  out  by  the  end  of  this  year.

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  The
 flood  control  problem  of  Subarnarekha
 fs  one  of  the  difficult  problems  in  the
 country.  Actually  one  project  was
 sanctioned  for  West  Bengal  but  it
 could  not  be  implemented  because  the
 people  protested  and  there  were  diffi-
 culties.  Now  the  suggestion  is  build-
 ing  storage  reservoirs  in  the  upper
 reaches.  A  Committee  has  been  ap-
 pointed  to  examine  this  and  it  is  in  the
 process  of  investigation.  I  hope,  the
 Committee  will  be  able  to  give  a  proper-
 solution.  I  will  not  be  able  to  say
 straightway  that  that  will  be  the  best
 solution.  I  must  await  the  report.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA;:  We  understand  that  there  is:
 going  to  be  a  big  dam  in  Bihar  and
 two  small  dams  in  West  Bengal  and
 Orissa.  Pending  construction  of  dams,
 will  the  hon.  Minister  request  the-
 Government  of  Orissa  to  take  up  the-
 drainage  channel  so  that  there  will-
 be  no  menace  of  floods?
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 DR,  ्  L,,  RAO:  Yea,  Sir,  as  I.  sub-

 mitted  earlier, We.  wanted  to  effect  the
 flood  cantrel  in  the  Subarnarekha  river
 by  storage  reservoirs.  It  envisages
 construction  of  storages.  on  the  Suba-
 rnarekha  at  Chandil  and  on  its  tribu-
 tary  at  Chaibaga  and  on  the  Dulong
 river  in  West.  Bengal  and  we  have  got
 to  depend  on  that

 The  suggestion  made  by  the  hon
 Member  is  one  of  the  measures  to  be
 taken  up,  that  is  to  say,  to  construct
 drainages  at  the  end  to  drain  off  the
 water  as  much  as  possible.  I  was  also
 thinking  of  that.  I  hope  to  recommend
 it  for  the  fifst  stage  of  construction

 SHRI  .SHYAM  SUNDER  MOHA-
 PATRA:  Thank  you

 SHRI  SAMAR  GUHA:  With  regard
 to  this  ten  crore  project  of  Subarna-
 rekha  embankment—Rs.  8  crores  on
 the  Orissa  side  and  Rs.  2  crores  on  the
 West  Bengal  side,  the  work  was  sanc-
 tioned  but  {t  was  suddenly  stopped  on
 representation  by  somebody,  It  took
 several  years  to  bring  the  two  Govern-
 ments  of  Orissa  and  West  Bengal  to
 the  same  table  and  take  the  final  deci-
 sion.  Now,  the  hon.  Minister  is  going
 to  involve  another  Government,  the
 Government  of  Bihar  ang  to  make  a

 ject.  Now,  it  is  two  years  since  the
 alternative  decision  was  taken.  I  want
 to  know  from  yqu  as  fo  how  long  you
 would  e  fo  make  4.  Spal  decision
 about  new,  re  ent.  involving
 three  States  apd  that  is  the  ,
 question  for,  w!  ch  Law

 ant  to the  angwer  an  yeu.
 you  take  and  when  is  this
 going  to  be  executed?

 DR.  K.  L.  RAO:  The  offginal  project,
 as  I  submitted  earlier,  consisted  of  em-
 bankments  in.Orissa  terrifory  and  also
 in  West  Bengal.  One  was  estimated  at
 Rs.  i.25  crores  and  the  other  was  esti-
 mated  at  Rs.  10  crores.  Only  the  West
 Bengal  project  was  sanctioned  and  also
 it  wag  géltig  to  be  {riplementéd  At
 that  stage,  people  caine  up  end  ‘the
 people  were  liviag  between  the  em-
 ‘bankment  where  the  water  Tevél  would

 now
 ae
 project
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 rise  by  8’  after  the  construction  of  the
 embankment.  Therefore,  naturally,
 they  protested  and  the  number  of  peo-
 ple  involved  is  not  an  ordinary  num-
 ber.  It  is  70000  to  80000  people  and  a
 huge  number  of  villages  is  also  involv-
 ed.  Therefore,  it  could  not  be  imple-
 mented.  Then  we  thought  of  the  other
 method  of  trying  to  control  by  storage
 reservoirs.  In  order  to  reduce  the
 time  limit,  we  have  appointed  a  com-
 mittee  and  I  hope  the  committee  will
 be  submitting  is  findings  in  the  month
 of  June.  Thereafter  we  will  take  a
 decision  as  quickly  as  possible.

 SHRI  ARJUN  SETHI;  Pending  fina-
 lisation  of  the  comprehensive  scheme
 for  the  Subarnarekha  basin  on  the
 basis  of  the  report  of  the  Technical
 Committee,  I  want  to  know  whether
 the  State  Government  of  Orissa  has
 submitted  any  scheme  to  the  Irriga-
 tion  &  Power  Ministry  so  that  the
 drainage  scheme,  of  Bagarai  and
 Jaleswar  area  of  Balasore  district  can
 be  taken  up  immediately  before  this
 Rs.  0  crore  project  is  finalised.

 DR.  K.  L.  RAO:  It  is  a  small  scheme
 and  it  would  not  answer  the  purpose.
 We  have  asked  the  Orissa  Government
 to  go  abead  with  these  two  but  we
 expect  a  much  more  comprehensive
 scheme  on  drainage.

 Requireiient  and  supbly  of
 Reni

 dual
 Fuel  (जा  to  Dhuvaran  Power  nt

 9805.  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  what  wag  the  requirément  of
 Residual  Fuel  Oil  for  Dhuvaran  Power
 Plant  in  Gujarat  during  the  last  three
 years,  year-wise;  and

 (b)  the  quantity  supplid  during  the
 said  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ‘PETR

 GH):
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 oil,  have  been  met  in  full  during  970
 and  during  97l.  During  these  2  years
 the  regiurements  and  supplies  were
 identical  ie.  3,02,052  tonnes  turing
 970  and  3,17,266  tonnes  during  1971.
 In  the  year  1972,  however,  the  total
 production  of  this  product  It  Koyali
 Refinery  fell  short  of  its  total  require-
 ments  for  power  generation  in  the
 western  region.  Consequently  the
 shortfall  in  the  total  requirements  of
 about  524,000  tonnes  was  made  good
 by  the  supply  of  4,43,035  tonnes  LSHS
 and  about  81,400  tonnes  furnace  oil
 produced  from  imported  crude  oil  at
 the  Bombay  Refineries  or  furnace  oil
 imported  at  Bombay.

 SHRI  D.  P.  JADEJA:  Is  the  Gov-
 ernment  aware  of  the  fact  that  due  to
 short  supply  of  RF  to  the  Dhuvaran
 project,  to-day  there  is  a  50  per  cent
 power  cut  in  the  State  of  Gujarat?
 May  I  know  as  to  what  are  the  rea-
 sons  for  the  short  supply  of  REF  to
 Dhuvaran  and  what  special  measures
 ate  being  taken  by  the  Government  to
 have  thelr  full  requirements  met?

 SHRI  DALBIR  SINGH:  It  has  now
 been  decided  to  make  good  the  supply
 to  the  Dhuvaran  power  station  because.
 in  spite  of  our  past  commitments  to
 other  projects  which  we  made  in  966
 and  1968  we  have  now  decided  to
 supply  the  requirements  of  this  Bhuva-
 ran  power  station  and  there  ig  no  com-
 plaint  now.  I  can  tell  you  that  there
 is  no  difficulty  of  this  LSHS,  to  supply
 this  material  to  Dhuvaran  power  sta-
 tion.

 SHRI  D.  P.  JADEJA:  He  has  not
 answered  my  question.  I  asked:  What
 ate  the  reasons  for  the  short  supply.  I
 asked  then:  What  measures  are  being
 taken  by  the  Government?  These  are
 my  questions  to  which  he  has  not
 given  answers.  I  am  asking  anothér
 supplementary  and  I  am  exepecting
 that  both  supplementaries  will  be  ans-
 wered  by  the  Minister.  It  is  this.  Is
 there  some  labour  problems  in  ONGC
 which  are  the  main  reasons  for  the
 supply  not  being  made  to  Dbuvgran
 power  station?
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 SHRI  DALBIR  SINGH  The  reasons
 fot  the  shortage  are  quite  obvious  and
 it  is  well’  know  to  everybody.  There  is
 shortage  of  power  due  to  drought  con-
 ditions’  in  the  country  and  this  short-
 age  of  power  is  known  to  everbody  and
 people  have  diverted  their  attention  to
 the  use  of  diesel  instead  of  electricity.
 So  there  is  increase  in  demand.  The
 need  for  this  commodity  is  obvious  and
 it  is  due  to  all  these  reasons  and  also
 due  to  strike  in  ONGC  the  shortage  is
 there.  But  now,  as  I  said  earlier,  we
 have  overcome  the  difficulty.

 SHRI  P.  G.  MAVALANKAR:  The Minister’s  answer  is  inadequate  and
 unsatisfactory.  He  has  ‘not’  given  the
 precise  reasons  as  to  why  the  RFO  is
 not  supplied  to  Dhuvaran  power  sta-
 tion;  the  textile  mills  and  other  indus-
 trial  units  of  Gujarat  are  affected  and
 they  are  suffering.  There  is  an  un-
 precedented  50  per  cent  power  cut.
 Fhere  is  already  a  power  cut  from  last
 October  because  of  the  fact  that  the
 Dhuvaran  plant  is  not  getting  RFO  in
 adequate  quantities  and  because  of
 difficulties  in  regard  to  negotiations
 about  fixation  of  prices  and  therefore
 there  is  this  lack  of  supply  to  Dhuva-
 ran  power  station.  What  steps  are  be-
 ing  taken  by  the  Government  now  at
 least  to  see  that  the  Dhuvaran  power
 station  gets  this  RFO  in  adequate  quan-
 tities?  Why  is  he  not  mentioning  this
 thing?

 EAKER  He  has  already  said
 that  the  difficulty  is  overcome  now

 SHRI  P.  G.  MAVALANKAR:  Then
 why  is  he  not  replying  to  my  querries?

 SHRI  DALBIR  SINGH:  We  have
 commitment  to  Ahmedabad  Electric
 Supply  company  and  Trombay  power
 station  also.  The  commitment’  was
 made  in  4966  and  96§.  But  after  that.
 soon  after  the  persistent  demands  of
 the  Gujarat  Government,  wé  have  de-
 cided  as  T  already  told  you,  to  divert
 the  supply  of  this  LSHS  to  this  power
 station  and  this  is  being  done.
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 ‘SHRI  P.  G.  MAVALANKAR;:  Then
 why  should  this  thing  happen?  Why
 should  there  be  such  acute  power
 shortage?  How  can  this  thing  happen?
 There  is  acute  power  cut.

 MR.  SPEAKER:  Let  there  be  no  con-
 *troversy  over  it.

 SHRI  K.  S.  CHAVDA:  I  have  just
 now  come  from  Gujarat.  There  is  ac-
 ute  power  cut  there.

 SHRI  P.  G.  MAVALANKAR:  I  want
 your  protection,  Sir.  The  answer  must
 be  at  least  a  correct  answer.  I  want
 the  correct  answer.  I  can  undetrstand
 the  answer  being  not  satisfactory  but  it
 must  be  factually  correct.

 MR.  SPEAKER:  The  question  is  if
 you  are  feeding  the  hen  properly  why
 not  the  full  egg  is  coming.

 SHRI  -DALBIR  SINGH:  As  I  have
 already  told  we  had  commitments  to
 fulfil  in  the  past  and  during  that  period
 we  had  to  fulfil  those  commitments
 also  but  later  on  we  had  diverted  the
 supply  of  this  commodity  to  Dhuvaran
 power  project.  Sir,  there  is  a  pro-
 ‘gramme  for  expansion  also  and  we
 have  not  got  that  much  quantity  to
 fulfil  the  requirements  due  to  that
 expansion  but  presently  we  are  send-
 ing  maximum  possible  quantities  to
 Dhuvaran.

 सौराष्ट्र  मेल  के  भोजन  यान  मैं झाग  लग  जाने
 के  परिणामस्वरूप  हुई  हानि

 +
 +826.  tt  gen  we  wow  :

 जी  कार  dio  बड़े  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा
 "करेंगे  कि  :

 (क)  क्‍या  मान  /  अप्रैल,  973  में
 सौराष्ट्र  मेल  के  भोजन  यान  में,  जबकि

 गाड़ी  लीलापुर  और  वीरमगांव  स्टेशनों
 के  मध्य  थी,  राय  लग  गई  थी;

 (ख)  यदि  हां,  तो  कितनी  क्षति

 होने  का  प्रतिमान  है।  कौर
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 (7)  सरकार  द्वारा  की  गई  जांच  के

 अनुसार  झाग  लगने  के  क्या  कारण  थे  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  Sir,  I  presume  the  reference  is  to
 the  fire  accident  in  which  the  dining
 car  of  the  Saurashtra  Mail  was  in-
 volved  on  3lst  March  973  between
 Lilapur  Road  and  Bhaskarpara  §sta-
 tions.  The  cost  of  damage  to  railway
 property  involved  in  this  accident  has
 been  estimated  at  approximately
 Rs.  49,000.

 (c)  The  accident  has  been  inquired
 into  by  a  committee  of  railway  officers
 and  their  report  is  awaited.

 श्री हु  कम  बन्द  कछवाय  :  जिस  समय
 यह  दुर्घटना  हुई,  उस  समय  समाचार-प्रो
 में श्राया  था  कि  कुछ  वायरिंग  की  गड़बड़ी
 के  कारण  राग  लगी  ।  क्‍या  यह  सही  है
 कि  नियमों  के  अ्रनुसार  सवारी  गाडी  के  डिब्बे
 की  मियाद  बीस  साल  होती  है  और

 हर  तीन  साल  के  बाद  उस  को  रिपेयर  के

 लिए  भेजा  जान  चाहिए,  लेकिन  आम
 तौर  पर  डिब्बों  को  पांच  पांच  साल  तक
 रिपेयर  के  लिए  नहीं  भेज  जाता  है  ?

 हर  एक  डिब्बे  के  नीचे  एक  पट्टी  लगी

 होती  है  कि  उसका  फज्नां  तारीख  को  रिपेयर

 हुआ  है  और  फ़लां  तारीख  को  उसे  फिर
 रिपेयर  के  लिए  भेज  जाना  है  |  कया

 यह  सही  है  कि  डिब्बों  क  निरीक्षण
 करने  वाले  निरीक्षकों  को  कह  कर  रिपेयर
 करने  की  तारीख  शौर  भागे  बढ़ा  दी  जाती

 है?  कया  यह  भी  सही  है  किस  सम्बन्धित
 डिब्बे  की  रिपेयर  हुए  पांच  साल  से
 भ्र धिक  हो  गये  थे,  इस  के  कारण  उसमें
 झाग  लगी  ?

 शी  भस्म  रफ़ी  कुरेशी  जैसा
 कि  मैंने  अपने  जवाब  में  कहा  है,  इस
 सिलसिले  में  इनक्वायरी  कमेटी  मुकेश
 की  गई  है।  उस  की  रिपोर्ट  जानेके के
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 बाद  ही  यह  पता  लगेगा  कि  इस  एक्सिडेंट
 का  क्‍या  कारण  था।

 कभी  हुकम  द्वन्द  कछवाय  :  रेलवे
 प्रशासन  ने  माल  डिब्बों  और  सवारी  डिब्बों
 के  इस्तेमाल  के  बारे  में  नियम  बना  रखे  हूँ
 लेकिन  अनेक  वर्षों  से  उन  नियमों  का
 ठीक  से  पालन  नहीं  हो  रहा  है।  बहुत
 बड़ी  तादाद  में  ऐसे  सवारी  डिब्बे  हैं
 जिन  को  चलते  हुए  चालीस  चालीस  साल

 हो  गये  हैं  और  उन  की  रिपेयर  पांच  पांच
 SB:  साल  के  बाद  होती  है,  जिस  के  कारण,
 अनेक  दुर्घटनायें  होती  हैं।  क्या  सरकार
 हारा  इस  सम्बन्ध  में  कोई  इुयवस्था
 की  गई  है  कि  नियमों  का  ठीक  प्रकार  से
 पालन  हो  और  इस  प्रकार  की  वारदातें

 पुनः  नहीं  ?  जिन  निरीक्षकों  द्वारा  यह
 जांच  की  जाती  है  कि  कोई  डिब्बा  ठीक
 प्रकार  से  चल  रहा  है  या  नहीं,  वे  डिब्बों
 के  इस्तेमाल  भौर  रिपेयर  शादी  की  तारीखों
 को  भागे  बढ़ा  देते  हैं।  क्या  सरकार
 का  इस  बारे  में  कोई  जांच  करने  का  विचार

 है  कि  डिब्बो ंको  रिपियर  के  लिए  नियमों
 के  अनुसार  ठीक  समम  पर  भेजा  जाये  और

 पुराने  डिब्बों  को  हटा  दिया  जाये?  ,

 श्री  मुहम्मद  शफ़ी  कुरेशी:  नियम
 तो  यह  है  कि  हमारे  कोचीन  और  वैगन्ज़
 को  पीरियाडिक  प्रोवरहाल  के  लिए  बर्क-
 शाप  में  जाना  पड़ता  है।  लेकिन  यह
 हकीकत  है  कि  कुछ  ऐसी  माल-यारियां  हैं,
 जिन  का  पीरियाडिक  झोवरहाल  झावर  ड्यू
 हो  चुका  है,  लेकिन  ट्रेफ़िक  की  ज्यादती  की

 वजह  से  उन  का  इस्तेमाल  किया  जाता

 है।  लेकिन  यह  खयाल  रखा  जाता  है  कि
 आग  लगने  वगैरह  की  दुर्घटनायें  से  उन  का
 बचाव  किया  जाये  1  माननीय  सदस्य  ने

 यह  सही  कहा  है  कि  डिब्बों  का  पीरियाडिक

 शो वर हाल  वक्‍त  पर  होना  चाहिए  कौर
 उस  के  लिए  हम  पूरी  कोशिश  करते  हैं।
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 प्रत्यक्ष  महोदय  :  सवाल  तो  डाइनिंग
 कार  में  श्ाग लगने  के  बारे  में  था,  लेकिन
 माननीय  सदस्य  कहां  के  कहां  पहुंच  गये

 हैं  ।
 शी  arto  dio  wa:  जैसा  कि

 श्री  हुकम  चन्द  कछवाय  ने  पूछा  है,  जब
 डिब्बे  का  ओवर हाल  तीन  साल  के  बाद

 हो  जाना  चाहिए,  तब  वह  पांच  साल  तक
 भी  क्‍यों  नहीं  हुआ  ?  मैं  यह  जानना
 चाहता  हूं  कि  इस  दुर्घटना  की  एनवंबायरी
 कौन  कर  रहा  है।  क्या  यह  सही  है  कि  इस
 डिब्बे  का  निरीक्षण  श्लोक  ोवरहाल  तीन
 साल  तक  नहीं  हु,  इस  लिए  उस  में
 भाग  लग  गई  और  पचास  हज़ार  रुपये
 का  नुकसान  हो  गया  ?

 श्री  मुहस्सर  रफ़ी  कुरेशी  :  यह
 सारा  मामला  इनक्वायरी  कमेटी  को  सौंप
 दिया  गया  है।  हो  सकता  है  कि  डाइनिंग
 कार  में श्राग  मिट्टी क ेतेल  या  बिजली की
 वजह  से  लगी  हो।  इनक्वायरी  कमेटी
 इस  बात  की  जांच  करेगी  कि  इसका  कारण
 क्या  था  और  क्‍या  उस  डिब्बे  का
 पिरीआडिक  झ्ोवरहाल  प्रोवरड्यू  था  |

 पाँयती  पंचवर्षीय  योजना  की  भ्र वधि  में
 रेलवे  को  मालवा हन  क्षमता  में  वि
 +827.  श्यो  घन शाह  प्रधान  :

 श्यो  भान  सिंह  भोरा  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  पांचवीं  पंच-
 वर्षीय  योजना  की  अवधि  में  रेलवे  की  माल

 वहन  क्षमता  को  बढ़ाने  क  निर्णय  किया

 है  ;

 (ख)  यदि  हां,  तो  उसमें  जोनवार
 कितनी  वृद्धि  की  जायेगी;  कौर

 (ग)  रेलवे  की  वर्तमान  मिल  वह
 क्षमता  कितनी  है  शौर  चौथी  पंचवर्षीय
 योजना  के  प्रीत  तक  तत्सम्बन्धी  प्राप्यक-
 लातों  को  कहां  तक  पूरा  किया  जा  सकेगा  ?
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 THE  MINISTER  OF  ILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  to  (c).  Sir,
 a  statement  is  laid  on  the  Table  of  the
 House.

 Statement
 (a)  Rail  transport  demands  for  fri-

 ght  have  been  received  frorh  various
 sectors  and  a  final  decision  on  the  ex-
 tent  to  which  rail  transport  is  to  be
 provided  has  still  to  be  taken  in  con
 sultation  with  Planning  Commission.

 (b)  Ip  view  of  this  and  because  in-
 formation  is  still  to  be  received  on  the
 origin  destination  pattern  of  traffic,
 zonewise  details  have  not  yet  been
 worked  out.

 (c)  As  the  freight  transport  capacity
 depends  on  the  lead  and  pattern  of
 traffic,  it  is  not  possible  to  indicate  a
 single  figure  of  transport  capacity  at
 any  time.  However.  during  1973-73,
 which  is  the  last  year  of  the  Fourth
 Plan,  the  Railways  expect  to  lift  about
 345  million  tonnes  of  originating
 traffic  corresponding  to  about  147
 billion  net  tonne  kilometres  provided
 there  is  no  undue  interference  to  rzil-
 way  operations  due  to  agitations,
 bundhs,  etc.

 शनी  घनब्वाहू  सुधान :  क्या  यह  सही  नहीं
 है  कि  देश  के  जिन  क्षेत्रों  &  भिन्न  भी  प्रकार  की

 विकास  योजत़्ाबें  चल  रही  हूं,  वहां  माल  वहन
 व्यवस्था  की  विशेष  भावश्यक्रता  है;  यदि  हां,
 तो  जिन  क्षेत्रों  मे ंविकास-कार्य  हो  रहे  कौर

 उद्योग-धंधे  चल  रहे  हैँ;  क्या  सरकार  वहां  की

 माल  वहन  क्षमता  में  बुद्धि  करने  की  विशेष

 रूप  से  व्यवस्था  करेगी  ।

 श्री  एल०  एन०  मिथ  :  मानवीय  सदस्य  का

 मूल  प्रश्न  यह  था  कि  चोथी  शौर  पांचवीं  पंच-
 वर्षीय  योजनाओं  के  दौरान  वै गन्ज की  जरूरत

 को  कहां  तक  पूरा  किया  जा  सकेगा  ।  उस  के

 उत्तर  में  मैने  एक  स्टेटमेंट  दे  दिया  है  i  भ्रम

 माननीय  सदस्य  यह  जानना  चाहते  हैं  कि  क्या

 APRIL  34,  3973  Oral  Answers  ae

 प्रिसले  इलाक़ों  के  विकास  के  लिए  वैभ्राज  दिये
 जायेंगे  या  नहीं  ।  उस  का  उत्तर  है  कि  हम

 पिछड़े  इलाकों  के  लिए  ज्यादा  से  ज्यादा  वैगन

 देने  की  कोशिश  करेंगे  ।

 शी  घन शाह  घान :  क्‍या  समय  प्रदेश

 सरकार  ने  बार-बार  केन्द्रीय  सरकार  को  कहा

 &  कि  हमारे  यहां  माल  वहन  क्षमता  को  बढ़ाने
 की  जरूरत  है  ;  सरदी  हां,  वो  we  बारे  में  समय
 प्रदेश  सरकार  को  कया  उत्तर  दिया  गया  है  ?

 'क्या  यह  सही  नहीं  है  कि  रतलाम  और  भोपाल

 की  गाड़ियां  बन्द  हो  गई  हैं  शौर  क्या  शासन

 उन  को  चालू  करने  की  व्यवस्था  करेगा

 प्रभाष  महोदय  :  भाप  का  सवाल  फ्फुय
 फाइव-पीटर  प्लन  पीरियड  में  रेन्नबेज  की

 एड्स  ढ्रांसपोर्देक्षन  कैपेसिटी  को  उड़ाने  के

 बारे  में  है।  ब  बाप  मध्य  प्रदेश  और  कुछ

 गाड़ियों  के  बारे  मैं  पूछ  रहे  हैं  ।  प्यार  ड्राप को
 इस  बारे  में  इन्फर्मेशन  चाहिए  थी,  तो  श्राप  को
 इस  के  लिए  अलग  सवाल  भेजना  चाहिए  था।

 यह  सवाल  इसमे  कैसे  करा  सकता  है  ?  इस  बारे
 थे  मुझे  बहुत  चौकन्ना  रहना  पड़ेगा  t

 श्री  भौम  i

 wt  भाग  क्  मौ :  यह्  झक  है  कि

 रेलवे  के  प्रेस  बेबीज  की  कसी है  जिस  की

 वजह  से  कोयला,  खुराक  जौर  दूसरी  चीजें  एक

 जगह  से  दूसरी  जगह  नहीं  पहुंचाई
 जा  सकती  हूँ।

 अगर  प्राईवेट  द्वांसफ्रोई-द्रकस  से  कोयला  ले

 जप्त  है,  तो  वह  बुद्धि  महंगा  पड़ता  है।  क्‍या

 आप  कोई  जैसा  प्लान  बनायेंगे  कि  गुड्स

 ट्रांसपोर्ट  को  भी  सरकार  ले  ले  तांकि
 प्राप्‌  के  रेलवे  का  बढने  कम  हो  जाय  पर  लोगों

 को  भी  सूटूलियृत  मिल  सके  f
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 sit  एल०  एन०  मि  :  इस  समय  एसा

 ऐ  कि  स्केनर  सिटी  है,  इस  लिये  जिस  तरह
 से  भी  माल  पहुंच  सके,  हम  उस  को  रोकना

 नहीं  चाहते  है  ।  लेकिन  एक  बात  कहना  चाहता

 हू-वैगन  का  प्रभाव  कोयला  ढोने  के  लिये  ,इस
 समय  नहीं है,  पहले  था,  लेकिन  वर्तमान  समय

 में  वैगन  का  गिराव  नहीं  है  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Meeting  of  Indo-Bangladesh  Joint
 Eiver  Commission

 "928.  SHRI  HARI  KISHORE
 SINGH:

 SHRI  BIBHUTI  MISHRA:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:
 (a)  whether  a  meeting  of  Indo-

 Bangladesh  Joint  River  Commission
 was  held  recently;  and

 (b)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAQ):  (a)
 and  (b).  The  Indo-Bangladesh  Joint
 Rivers  Commission  met  in  Dacca  dur
 ing  29—3l  March,  973  and  reviewed
 the  progress  made  in  various  joint
 studies  and  investigations  taken  up
 by  them.

 Certain  recommendations  on  flood
 forecasting  and  warning  arrangements
 between  the  two  countries  were
 agreed,  They  appreciated  the  progress
 made  in  the  joint  aerial  and  hydro-
 graphic  survey  of  the  Ganga-Padma
 from  Farakka  to  the  off-take  of  Gorai.
 In  regard  to  the  joint  investigation  of
 the  flood  problem  of  the  Sylhet-Cachar
 and  adjoining  areas,  the  Commission
 desired  that  the  Superintending  Engi-
 neers  of  the  two  sides  and  their  staff
 should  start  investigations  without
 delay.

 The  Commission  also  examined  the
 flood  problem  in  the  northern  region
 of  West  Bengal  and  adioining  areas

 44]  LS—2.

 in  Bangladesh  and  the  design  aspects
 of  the  barrages  on  the  Teesta  and
 made  certain  recommendafions.  They
 further  considered  the  long-term  plan-
 ning  for  flood  control  and  river  deve-
 lopment  for  mutual  benefit.

 Rebate  to  Fertilizer  Industry

 "929.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  inflow  of  fresh  invest-
 ment  into  fertilizer  industry  is  totally
 inadequate  to  meet  the  country’s
 future  requirements;  and

 (b)  whether  Government  have  erxa-
 mined  the  question  of  extension  of
 the  development  rebate  and  tax  rebate
 for  priority  industries  to  fertilizer  in-
 dustries  and  if  so,  with  what  result?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  During  the  last  5
 years  the  flow  of  private  sector  invest-
 ment  into  this  area  was  not  suffi-
 ciently  encouraging.  However,  in  the
 recent  months,  several  private  enter-
 preneurs  ‘have  indicated  interest  in
 the  build  up  of  additional  fertilizer
 capacity  both  in  terms  of  expansion  of
 existing  plants  and  setting  up  of  new
 ones.

 (b)  The  fertilizer  industry  is  class-
 ed  as  one  of  the  priority  industries
 and  as  such  is  eligible  for  all  conces-
 sions  and  benefits  which  are  available
 to  such  industries.

 Damage  caused  to  Telegraph  and
 Telephone  Lines  due  to  impounding

 of  water  in  Pong  Dam

 *830.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleas-
 ed  to  state:

 (a)  whether  Pong  Dam  Authorities
 have  intimated  the  P  and  T  Autho-
 rities  regarding  the  possible  damage
 toa  Telegraph  and  Telephone  lines  in
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 Dehra  Tehsil  of  Kangra  District  con-
 sequent  upon  the  impounding  of  the
 Water  in  this  area;  and

 (b)  whether  any  compensation  is
 proposed  to  be  paid  to  the  P  and  T
 Authorities  for  the  dislocation  of  these
 lines  by  the  Project  Authorities  and
 reconstruction  thereof?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.  An  advance  payment
 of  Rs.  5  lakhs  has  already  been  made
 to  P  and  T  authorities  for  this  pur-
 pose.

 Revision  of  rate  of  Pension  consequent
 upon  treatement  of  Dearness  allowance
 as  pay  of  Retired  Railway  Employees
 Danaper  Division  (Eastern  Bailway)

 *83l.  SHRI
 TRI:

 SHRI  K.  M.  MADHUKAR:

 RAMAVATAR  SHAS-

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  about  600  pension  cases
 are  pending  with  the  Divisional  Ac-
 counts  Officer,  Eastern  Railway,  Dana-
 pur  and  500  cases  are  pending  with
 the  Divisional  Superintendent  Dana-
 pur,  and  whether  the  authorities  have
 failed  to  advise  Accountant  General,
 Bihar,  Ranchi  to  pay  pension  to  the
 retired  Railway  employees  of  Dana-
 pur  Division  (Eastern  Railway)  at
 higher  rate  consequent  upon  the  treat-
 ment  of  dearness  allowance  as  pay;

 (9)  whether  the  revised  rate  of
 pension  is  due  to  the  retired  staff
 from  the  year  969  as  per  Board's
 order;  and

 (e)  if  80,  what  action  Government
 propose  to  take  to  expedite  the  pay-
 ment  of  pension  to  the  pensioners  at
 higher  tate?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (c).  The  pension  of  Railway  staff  who
 retired  in  the  period  from  December,
 068  to  November,  97]  is  to  be  revis-
 ed,  where  necessary,  consequent  on
 Government's  decision  to  treat  part
 of  the  Dearness  Allowance  as  Dear-
 ness  Pay  for  certain  purposes.

 In  Danapur  Division,  revision  of
 pension  cases  of  282  such  retired  staff
 remains  to  be  finalised.

 Conversion  ef  Renchi.Lohardaga  Nar-
 row

 oe
 line  into  Broad  Gauge

 (  Eastern  Railway)

 “882.  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  have
 taken  a  decision  for  the  conversion  ef
 Ranchi-Lohardaga  narrow  gauge  into
 a  hroad  gauge;  in  the  South  Eastern
 Railway;  and

 (9)  if  so,  when  the  construction
 work  is  likely  to  be  started?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  No,  Sir.

 (b)  Does  not  arise,

 M/s.  Devi  Dayal  Tube  Industries
 Limited

 9833,  ह 2 :1:46  BIRENDER  SINGH
 RAO:

 SHRI  8.  N.  MISRA:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 Pleased  to  state:

 (a)  the  amount  realised  by  the
 Liquidater  of  M/s.  Devi  Dayal  Pube
 Industries,  Bombay  by  selling  the
 assets  of  the  Company;  and
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 (b)  whether  Government  propose
 to  utilise,  the  amount  to  pay  off  lia-
 bilities  of  the  Company  especially  to
 the  fixed  depositors?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  (a)  and
 (b).  Information  is  being  collected  for
 being  laid  on  the  Table  of  the  House.

 Shortage  of  Fetrol,  Diesel,  Furnace
 Oil  and  Kerosene  in  Mysore

 *834.  SHRI  G,  Y.  KRISHNAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  President  of  My-
 sore  Chamber  and  Commerce  has  re-
 quested  the  Central  Government  to
 rush  oil  products  to  Bangalore  where
 industry  has  been  crippled  and  public
 is  facing  inconvenience  due  to  short-
 age  of  petrol,  diesel,  furnace  oil  and
 kerosene;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Yes,  Sir.

 (b)  There  were  shortages  of  some
 petroleum  products  like  Kerosene  Gil
 and  Diesel  Oils  in  the  Bangalore  area
 In  the  month  of  February,  1973,  These
 shortages  occured  mainly  on  account
 of  inadequate  product  availability:  re-
 sulting  from  late  arrivals  of  import.
 tankers,  railway  transport  bottlenecks
 resulting  from  the  civil  disturbances  in

 Andhra  Pradesh  and  also  the  disrup-
 lions  caused  to  railway  loadings  of
 Madras  consequent  on  curtailment  of
 power  supplies  to  the  oil  companies’
 installations.  Apart  from  these  factors,
 there  has  ben  a  steep  increase  in  the
 demands  for  products  like  Kerosenc
 Oil  and  Diese]  Oils  as  a  result  of  the
 drought  conditions  prevailing  in  the
 various  parts  of  the  country  includ-
 ing  Mysore.  Special  steps  like  runn-
 ing  special  rakes  carrying  petroleum
 products  from  Cochin  were  taken  to
 ensure  that  the  demands  of  the  Banga-
 jore  region  are  met  to  the  maximum
 possible  extent.  The  position  has  now
 improved  considerably.

 Effect.  of  steps  taken  ta  reduce  the
 cost  of  Basic  Drags

 "835.  SHRI  SAT  PAL  KAPUR:
 Will  the.  Minister  of  PETROLEUM
 AND.  CHEMICALS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  20i9.  on  the  6th  March,
 973  regarding  the  steps  taken  to
 reduce  the  cost  of  basi¢  drugs  and
 state  the  effect  of  the  steps  taken  by
 Government  so  far  to  reduce  the  cost
 of  basic  drugs?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  Efforts  to  secure  reduction
 in  cost  of  production  of  basic  drugs
 by  fuller  utilisation  of  installed  capa-
 cities,  by  Research  and  Development
 to  reduce  process  costs  and  by  adop-
 tion  of  the  most  advantageous  tech-
 nology  available  to  the  industry  in
 new  projects,  are  of  a  continuing  na-
 ture.  Antibiotics  Project,  Rishikesh
 has  succeeded  in  achieving  some  re-
 ductions  in  the  cost  of  production  due
 to  better  efficiencies  and  improvements
 achieved  in  the  plant  as  may  be  seen
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 from  the  following  indices  of  actual  costs:—

 Products  Standard  Indices  of  actual  costs.

 cost  pes  1967-68  T968-69  1969-70,  I970-7I  I97I-72

 Potassium  Penicillin  Too  545  395  247  q7  I4t
 Sodium  Penicillin  -  Too  983  6I2  235  156:

 Procaine  Penicillin  Too  667  343  790  156

 Streptomycin  sulphate  t00  7075  4Is  3Ir  205

 Tetracycline  T00  43  24I  155  38
 Oxy-Tetra-Cycline  00  320  26  9%

 The  effects  of  enhancement  of  ca-
 pacities  under  the  scheme  of  liberali-
 sation  for  fuller  utilisation  will  be
 Tealised  only  after  production  has
 been  stabilised  at  the  levels  approved
 by  the  Government.  However,  in-
 creases  in  costs  of  raw  materials,  ser-
 vices  and  wages  of  labour  are  some
 of  the  factors  which  tend  to  neutralise
 efforts  to  reduce  costs  of  bulk  drugs.

 हरिद्वार,  अक्सर,  शौर  सहारनपुर  स्टेशनों

 (उत्तर  प्रवेश  रेलवे)  पर  टिकट  कलक्टरों
 द्वारा  यात्रियों  को  तंग  किया  जाना

 तथा  उनसे  अधिक  किराया  वसूल
 किया  जाना

 +836.  शो  बल्कि  राज  सगी  :  क्या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हरिद्वार,  लक्सर  और  सहारन-

 पुर  स्टेशनों  पर  टिकट  कलक्टरों  द्वारा  यात्नियों

 को  तंग  किये  जाने  शौर  उनसे  भ्र धिक  किराया

 वसूल  किये  जाने  के  बारे  में  सरकार  को  शिका-

 यतें  मिली  हूँ  ;

 (ख)  यदि  हां,  तो  कया  सरकार  ने  इस

 मामले  की  जांच  कराई  है  ;  भ्रमर

 (ग)  इस  कदाचार  को  समाप्त  करने  के

 लिए  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (भी  मोहम्मद
 फ्री  कुरेशी  )  :  (क)  जी  हां,  |  लक्सर

 स्टेशन  पर  गलत  किराया  वसूल  करने  की  दो
 शिकायतें,  परेशान  किये  जाने  की  एक  शौर
 रसीद  जारी  किये  बिना  प्रभार  वसूल  करने

 की  एक  तथा  हरिद्वार  स्टेशन  पर  गलत  किराया

 लेने  की  एक  कौर  परेशान  किये  जाने  की  एक

 शिकायत  मिली  है  ।  लेकिन  सहारनपुर  स्टेशन.

 पर  कोई  शिकायत  नहीं  मिली  है  ।

 (ख)  जहां।

 (ग)  भप्रधिकारियों,  निरीक्षकों  तथा  अन्य

 वरिष्ठ  अधीनस्थ  कर्मचारियों  को  हिदायत  है
 कि  व  अपने  अधीन  काम  करने  वाले  कर्मचारियों

 के  काम  का  पर्यवेक्षण  करें  शौर  उन  पर  लीग-

 रानी  रखें  ।  इसके  अलावा,  सकता  शाला

 कौर  टिकट  जालसाजी  'रोक  संगठन  जैसे

 विशेष  संगठन  भी  कर्मचारियों  पर  गीत  रूप
 से  निगरानी  रखते  हैं  ।  जब  कभी  कर्मचारियों

 द्वारा  फी  गयी  अनियमितताएं  नोटिस  में  प्रति

 हैं  या  पकड़ी  जाती  हैं,  तो  उनके  विरुद्ध  उपयुक्त

 कार्रवाई  की  जाती  है  ।
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 Schemes  taken  up  by  North  Bengal
 fipod  control  Commission

 "837,  SHRI  B.  K.  DASCHOW-
 ‘DHURY:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 State:

 (a)  the  schemes  taken  up  by  the
 North  Bengal  Flood  Control  Commis-
 sion  in  the  current  year  and  to  be
 taken  up  in  the  coming  year  and  the
 estimated  amount  required  for  the
 same;

 (b)  whether  the  North  Bengal
 Flood  Control  Commission  has  taken
 up  Rajarhat  and  Torsha  Embankment
 Scheme  and  Balarampur  Torsha  Em-
 ‘bankment  Scheme;  and

 (c)  if  so,  the  main  features  thereof
 and  whether  the  work  will  be  started
 before  the  next  rainy  season.

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 The  North  Bengal  Flood  Control  Com-
 mission  have  included  45  flood  control
 schemes  in  the  programme  for  the
 current  year  1973-74.  The  schemes
 included  in  the  programme  consist  of
 raising  and  strengthening  of  existing
 embankments,  construction  of  new
 embankments,  anti-erosion  and  river
 training  works  and  town  protection
 schemes.  The  important  schemes  are
 as  follows:—

 (7)  Scheme  in  progress
 Estimated  cost
 (Rs.  lakhs.)

 4h)  Protection  of.  right  Bank
 of  river  T-cstafrom  Mandal
 gvat  in  Jalpsiguri  Dis-
 trict  to  Bibigarj  in  BS.
 Haldibari

 (ii)  Protection  of  right  bank
 of  river  Tecsta  from  Bibi-
 ganj  to  Juarsingeswar
 in  PS,  Haluibari  ,  +.

 68  44

 65°90
 (ii)  Proréctior.  of  right  bank

 of  river  Tecsta  from  tail-
 end  of  Karala  cmbark-
 ment  Scheme  toMondal-
 gi  at  30°50
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 Estimated  cost

 (Res.  lakhs)
 (iv)  Jalpaiguri  Town  Pro-

 tective  works-Phase  IJ
 Diversion  of  Karala  I§0-00

 CH)  New  Schem  to  be  taken  up

 (i)  Raising  and  =  str.  ngthcn-
 ing  of  embankments  on
 Jalpaigur:  Conch-Behar
 and  Darjecling  Districts  ,  54°62

 (ii)  Protection  ofthe lc  ft  bank
 of  river  Teesta  from
 Chengmari  to  Premganj —Extension  of  Phase  II
 (from  Ch.  6784  7043784
 mts.  in  Jalpaiguri  Dis-
 trict)  मु

 (iii)  Preventing  diversion
 of  river  Mechi  for  pro- tection  of  Naxalbari  and
 Kharibari  area  on  left
 bank  of  river  Mechi  in
 Darjeeling  District  29°46

 The  State  Government  have  estima-
 ted  the  requirement  for  the  schemes
 in  progress  and  to  be  taken  up  during
 (1973-74  as  Rs.  233  lakhs.  The  pro-
 gramme  for  the  year  ‘1974-75.  is  to  be
 drawn  when  preparation  of  the
 Annual  Plan  for  1974-75  is  taken  up
 sometime  at  the  end  of  ‘1973.

 (b)  and  (c).  The  Rajarhat  Torsha
 Embankment  Scheme  and  the  Bala-
 rampur  Torsha  Embankment  Scheme
 have  not  yet  been  finalised  and  ap-
 proved  for  implementation.  The  State
 Government  of  West  Bengal  have  re-
 ported  that  they  are  not  likely  to
 be  taken  up  before  the  floods  of  1973.

 Eural  Electrification  in  States

 *838.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 49l  on  the  27th  March,  973  regarding
 rural  electrification  in  States  and
 state:

 (a)  the  total  amount  spent  for  rural
 electrification  and  energising  pump-
 sets,  separately  for  different  States
 and  Union  territories  during  the  Jast
 three  years;
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 (b)  whether  Government  have  taken
 any  steps  for  removing  abnormal  dis-
 parities  in  regard  to  expenditure  for
 rural  electrification  and  setting  up  of
 pumpsets  in  different  States  and  Union
 territories;

 (c)  if  so,  the  main  features  there-
 of;  and

 (d)  the  total  expenditure  allotted
 for  the  purpose  during  the  year  1973-
 74?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 to  (d).  A  Statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-466/73].

 Setting  up  of  Iron  and  Steel  Yard  at
 Jodhpur

 #889.  SHRIMATI  KRISHNA  KU-
 MARI  OF  JODHPUR:  Will  the  Minis-
 ter  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  for  the  establish-
 ment  .af  an  Iron  and  Steel  Yard  at
 Jodhpur;  and
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 (b)  if  so,  the  decision  taken  there-
 ou?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Vialt  abroad  of  experts  team  on  under-
 gtewnd  Railways  fer  Metropolitan

 Cities
 *840,  SHRI  R.  K.  SINHA:  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state:

 4a)  whether  a  team  of  experts  re-
 cently  visited  some  foreign  countries
 to  study  the  working  of  underground
 trains  in  those  countries,  if  so,  the
 members  of  the  visiting  team  and  the
 names  of  countries  visited  by  them;
 and

 (b)  the  findings  of  the  team?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  Follow-
 ing  two  teams  of  railway  officials,
 went  abroad  for  about  six  weeks
 each:—

 Names/Designation  Period  Countries
 nt  lames/Designa  =

 I  2  3  4

 t  Shri  J.  N.  Roy,  June-July  —_U.S.S.R. *
 Chief A  ‘ministrative  Officer  I972  Sweden.

 (Railways)  U.  K.,  France,
 West  Germany,

 Metropolitan  Transport  Project  (M.T.P.)  Calcutta.
 fae”

 कक  Shri  P.  Varadachari, Chief  Electrical  Engineer,  M.T.P.  #  कक
 Calcutta.

 »  Shri  V.  C.  A.  Padmanabhan,  Chief  Engineer,  Southern  re  ”
 Railway,  Madras

 »  Shri  K.S.A,  Padmans“'.an,  Director  Finance,  Railway  Board  me  oe
 »  Sbri_P.  P.  Ayyar,  Dy.  Chief  Operating  Supermtendent,  »

 M.T.P.  Calcutta
 »  Shri  Ss  Narasimhan,  Dy.  Chief  Signal  &  Telecommumication

 ngincer,  M.T-.P.,  Calcutta  ”  =
 »  Shri  E.  Sreedbaran,  Dy.  Chief  Engineer,  M.T.P  Calcutta.  cre  oe

 hriS.  Sarath,  Chief  Electrical  Engineer,  Western  Railway,  September/
 i

 U.K, ३99
 ‘  ay.  October  72  rance,  West
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 I  2  3  4

 2np  Shri  D.  R.  Kochhar  Additional  Director,  Rolling  Stock,  September
 D  '  Octaber S.0.,  Locknow

 »  Shri  P.  ५.
 हे  आधार  ay,

 Superintendent  Mechanical  Work-
 shops,  IL.CF

 Japan,  U.K
 Fresce,

 3972  West

 द.  Shri  A.  K.  Ray  Chowdhury  Dy.  Financial  Adivsor,  Eastern
 Railway,  Calcutta.

 »  Shri.  x.
 Roy

 Dy.  Chief  Electrical  Engineer,
 M.

 »  Shri  C.  G.  Khot  Second  Sectetary  (S&T)
 Embassy  of  India,  Tokyo.

 First  team  was  concerned  with
 study-cum-observation  of  foreign
 metros,  whereas  the  second  team  was
 concerned  with  the  design  of  rolling
 stock  and  its  procutement  aspects  for
 M.T.P.  Calcutta.

 (b)  The  teams  observed  and  discus-
 sed  the  various  aspects  of  the  cons-
 truction  techniques,  system  selection,
 equipping  and  operation  of  the  metro-
 systems.  From  the  experience  gained
 and  the  knowledge  obtained  from  ab-
 road,  the  teams  are  confident  that  the
 Calcutta  Rapid  Transit  line  (Dum.
 Dum-Tol  yganj  section)  and  its  opera-
 tion  has  been  planned  according  to
 the  modern  trends  prevailing  abroad.
 The  teams  also  feel  confident  that  it
 would  be  possible  to  implement  the
 project  successfully,

 रफ्तार  बढ़ाने  के  ख्  स्टेशनों  पर  बेकस
 बनाने  वालो  सोनें  लगाया  जाना

 7855.  श्री.  जरे  :  क्‍या  रेल  मंत्री

 यह  बताने  की  कृष्  करेंगे  कि  :

 (क)  क्‍या  भारत  में  रेलवे  स्टेशनों  पर

 बेकम  बताने  गाली  -मशीने  स्थापित  की  गई  है  ;

 (ख)  क्या  ये  मशीने  लगाये  जाने  क ेकारण
 रेंलंगांड़ियों  की  रफ्तार  में  वृद्धि  हुई  है  ;  भौर

 (गे)  यदि  हां,  तो  उपरोक्त  मशीनें
 कितने  स्टेशनों  पर  लड़ाई  गई  हैं  मौर  इनके
 लगाने  के  कारण  कितनी  रफ्तार  बक  गई  हैं?

 रेल  मंत्रालय  में  उप-मंत्री  (भी  महाकंद
 चाहीं  बुरेंशी  )  :  (क)  जी  हां।

 (ख)  जी  नहीं  ।  वे कुम  एक्जास्टरें
 मरम्मत  के  उहृश्यं  से चल-स्टाक  के  वें कुम  ब्रेक
 उपस्कर  के  परीक्षण  के  लिए  होते  हैं  और
 गाड़ियों  की  रफ्तार  बढ़ाने  से  इसका  कोई
 सीधा  सम्बन्ध  नहीं  है  ।

 (ग)  339  स्टेशनों  पर  वे कुम  एक् जा स्टर
 लगाये  गये  हैं  ।  उनके  लगाने  से  गाड़ियों  की
 रफ्तार  बढ़ाने  पर  कोई  सीधा  प्रभाव  नहीं
 पड़ता  ।

 रेलवे  के  मार्डी  थो  में  स्कू  जौर  अफर
 किलर  लगाया  जाना

 7856.  श्री  झम्बेश  :  क्‍या  2  मंत्री
 यहं  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रेलवे  के  माल डिब्बों  में  स्कू
 कपूर  और  बफर  कपलर  लगाये  गये  हैं  ;

 (ख)  यदि  हां,  तो  रेलवे  के  कितने
 साल डिब्बों  में  क्यू  कपूर  कौर  सेंटर  बफर
 कपूर,  अलग  अलम  लगाये  गये  हैं  ;

 (ग)  क्‍या  सरकार  ने  कोई  ऐसी  योजना
 बनाई  हूँ  जिसके  अन्तर्गत  सेंटर  बफर  वाले  माल
 डिब्बों  के  कपलर  बदले  जा  सके  ताकि  सभी-
 कूलरों  को  समान  बनाया  जा  सके  ;  कौर
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 (घ)  यदि  हां,  तो  उपरोक्त  कार्य  में
 कितना  समय  लगेगा

 रेख  मंत्रालय  में  उपमंत्री  (भो  मुहम्मद
 झड़ी  कुरेशी  )  (क)  जहां।

 (ख)  =  किलिंग  केवल  बड़ी  लाइन
 के  माल  डिब्बों  में  लगाये  जाते  हैं
 शोर  i-4-972  को  ऐसे  माल  डिब्बों  की
 संख्या  लगभग  2.  5  लाख  था  ।  बड़ी  लाइन
 के  कुछ  माल  डिब्बों  में  सेंटर  बफर  _  कपूर
 भी  लगाये  जाते  हैं  शौर  i-4-:972
 को  ऐसे  माल  डलियों  की  संख्या  लगभग  0.  4
 लाख  थी  |  मीटर  लाइन  शौर  टोनी  लाइन  के
 सभी  माल  डिब्बों  सें  सेंटर  बफर  कपलर  लगाये
 जाते  हैं  ।

 म)  शौर  (घ)  :  बड़ी  लाइन  के  सभी
 माल  डिब्बों  में  सेंटर  बफर  कपलर  लगाने  के
 प्रश्न  पर  विचार  किया  जा  रहा  है  |

 पोलि स्टर  उद्योग  के  लिए  झिझक  पत्र
 जारी  कया  जाना

 7857  तो  एस०  एस०  प्रती  :  क्‍या

 पेट्रोलियम  ग्रोवर  शैतान  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  वर्ष  i97:-72  के  दौरान
 पोलि स्टर  उपयोग  के  लिए  कितने  आशय  पत्र
 जारी  किये  गये  ;  कौर

 (ख)  क्‍या  इससे  चौथी  और  पांचवीं
 योजनाओं  की  आवश्यकताएं  पूरी  हो  जायेंगी  ?

 वेदि पम  झोर  रसायन  मंत्रालय  में
 उसकी  को  दलबीर  सिह):  (क)  सूचना
 कि  इस  प्रकार  है  —
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 जारी  किये  गये  झा शय-
 पत्र  तथा  लाइसेंसों
 की  संख्या

 मद  का  नाम

 man
 Gs)  चोलिशस्टर  स्टेपल  =  -97l  «  972

 प्रकार  ]

 (ii)  एलिएस्टर  फिलामेंट

 यान  4
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 (a)  चौथी  योजना  भ्र वधि  के  भक्त  में
 होने  वाली  भअ्नुमानित  मांग  स्थापित  क्षमता
 से  पूरी  की  जायेगी  ।

 पांचवीं  भ्रवधि  की  प्र नुमा नित  मांग  का
 इस  समय  सरकार  द्वारा  मूल्यांकन  किया  जा
 रहा  है

 Agreement  of  Bombay  Pharmaceutical
 firm  with  Medexport  of  the  Soviet

 Union  for  Supply  of  Medicines

 7858.  SHRI  D.  8.  CHANDRA
 GOWDA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be  pleas-
 ed  to  state:

 (a)  whether  a  Bombay  pharmaceu-
 tical  firm  has  signed  an  agreement
 with  Medexport  of  the  Soviet  Union
 for  supply  of  medicines  to  that  coun-
 try;  and

 (b)  if  so,  the  names  and  quantity
 of  medicines  to  be  supplied  and  the
 foreign  exchange  expected  to  be  earn-
 ed  annually  therefrom?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Yes,  Sir.

 (b)  The  items  included  in  the  agree-
 ment  are  Malleril  and  Intestopan.
 The  total  foreign  exchange  expected
 to  be  earned  out  of  this  business  is
 Rs.  72.6  lakhs  and  the  agreement  is
 valid  up  to  30th  November,  1973.

 Manufacture  of  Non-Essential  goods
 by  Foreign  जा  Companies

 7859,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  the  foreign  oil  compa-
 nies  are  being  permitted  by  Govern-
 ment  to  start  manufacture  of  non-
 essential  goods  not  related  to  petro-
 leum  products  and  if  so,  the  items  of
 non-essential  goods  that  are  being
 manufactured  by  each  of  the  foreign
 oil  companies  in  the  country;
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 (b)  whether  his  Ministry  and  the
 Ministry  of  Industrial  Development
 have  any  co-ordination  to  exercise  any
 check  in  the  matter;  and

 (९)  whether  any  fotfeign  exchange
 and  foreign  know-huw  ure  needed  for
 these  manufacture  and  if  so,  how
 much  of  foreign  exchange  has  been
 permitted  by  Government  during  the
 last  three  years  to  these  cumpanies
 and  if  these  items  are  being  manu-
 factured  by  Indian  firms  for  these
 companies  then  what  steps  Govern-
 ment  propose  to  curb  this  practice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  No,  Sir.

 (b)  The  manufacture  of  non-essen-
 tial  goods  not  related  to  petroleum
 products  by  the  foreign  oil  companies
 would  require  and  industrial  licence
 under  the  Industries  (Developme.t
 and  Regulation)  Act,  ‘1951.  In  the  mat-
 ter  of  examination  of  application  for
 industrial  licences  by  foreign  oil
 companies,  there  is  coordination  bet-
 ween  the  Ministry  of  Petroleum  and
 ‘Chemicals  and  the  other  concerned
 Ministries,

 (e)  Does  not  arise.

 Crash  programme  for  Nitrogen  Fer-
 dilizers  during  Fifth  Five  Year  Plan

 7860.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleas-
 ed  to  state:

 (a)  whether  there  has  been  any  re-
 commendation  made  about  crash  pro-
 gramme  for  creation  of  an  additional
 capacity  of  two  and  half  million  ton-
 nes  of  nitrogen  fertilizers  during  the
 Fifth  Five  Year  Plan  by  one  of  the
 Committees  appointed  by  the  Planning
 Commission;  and

 (b)  if  so,  the  salient  features  of
 the  recommendations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
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 SINGH):  (a)  and  (b).  The  Ap-
 proach  Document  for  the  Fifth  Plan
 has  projected  an  output  estimate  of
 39.I2  lakh  tonnes  of  Nitrogen  and
 .75  lakh  tonneg  of  P,O,  by  1978-79.
 The  document  also  recognise  tle  need
 for  higher  production  to  obviate  subs-
 tantial  imports  from  the  balance  of
 payments  angle.  Fertilizer  Corsump-
 tion  is  presently  assessed  by  the
 Ministry  of  Agriculture  at  52  lakhs
 tonnes  of  Nitrogen  and  22  lakh  tonnes
 of  P,O,  by  the  end  of  the  Fifth  Plan.

 Supply  of  Power  to  Madhya  Pradesh
 from  Hirakud

 7861.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  IRRI-
 GATIIN  AND  POWER  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  quantum  of  power  to  which  Ma-
 dhya  Pradesh  is  entitled  from  Hira-
 kud;  and

 (b)  if  so,  the  quantum  thereof  and
 the  action  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  Government  of
 Orissa  have  agreed  to  supply  5000  KW
 of  power  to  Madhya  Pradesh  from
 Hirakud  system.  The  points  of  sup-
 ply,  the  voltage  of  the  transmission
 line,  its  construction  as  also  the  tariff
 for  supply  are,  however,  yet  to  be
 finalised  by  the  two  States.

 Grant  of  loan  to  M.P.  L.LC.

 7862.  SHRI  RANABAHADUR
 SINGH:

 SHRI  G.  C.  DIXIT:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:
 (a)  whether  L.LC.  of  India  has  been

 insisting  on  execution  of  Mortgage
 Deed  for  grant  of  loan  to  Madhya
 Pradesh  Electricity  Board  in  spite  of
 the  fact  that  the  State  Government
 have  agreed  to  give  guarantec  for  the
 loan  to  the  Madhya  Pradesh  Electri-
 city  Board;  and
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 (b)  if  so,  whether  Government  of
 india  propose  to  exempt  the  Madhya
 Pradesh  Electricity  Board  from  execu-
 tion  of  mortgage  deed  and  issue  suit-
 able  instructions  to  the  Li.C.  im  this
 behalf?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  Loans  to  State  Electricity
 Boards  are  granted  by  L.LC.  under  its
 Mortgage  Scheme.  The  LLC.  has  in-
 formed  that  so  far  the  Madhya  Pra-
 desh  Electricity  Board  has  not
 expressed  any  difficulty  with  regard
 to  execution  of  Mortgage  Bond  for
 obtaining  Loans  from  the  L.LC.,  nor
 has  the  L.LC.  received  any  request
 from  either  the  Government  of  Ma-
 dhya  Pradesh  or  the  Madhya  Pradesh
 Electricity  Board  for  advancing  loans
 to  the  Board  against  Government
 guarantee.  For  obviating  the  difti-
 culties  of  those  Electricity  Boards
 which  may  not  be  having  ready
 assets  for  mortgaging  at  a  particular
 time,  the  L.I.C,  considers  the  request
 of  the  Electricity  Boards  to  grant
 such  loans  on  the  guarantee  of  the
 State  Governments  for  an  _intering
 period  of  one  year  during  which  pe-
 riod  the  Boards  are  expected  to  fulfil
 the  necessary  requirements  for  mart-
 gaging  the  assets  of  adequate  value.

 (b)  does  not  rise.

 Details  of  the  cost  of  Matatila  Power
 to  Madhya  Pradesh  by  U.P.  Govern-

 ment

 7863.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  IRRI-
 GATION  AND.  POWER  be  pleased  to
 state:

 (a)  whether  the  U.P.  Government
 have  made  available  to  Madhya  Pra-
 desh  the  details  af  the  cost  of  Mata-
 tila  power;

 (b)  whether  this  matter  has  been
 Teported  by  the  State  Government  of
 State  Electricity  Boand  to  the  Gov.
 ernment  of  India;  and:
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 ite)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  The  Government  of  Uttar
 Pradesh  have  net,  as  yet,  made  avail-
 able  the  required  details  to  Madhya
 Pradesh.

 (b)  This  matter  came  up  for  discus-
 sion  at  the  meeting  of  the  Central
 Zonal  Council  held  in  १968  when  the
 two  State  Governments  agreed  to
 withdraw  their  objections  and  abide
 by  the  recommendations  pf  the  Sach-
 dev  Committee.  Since  then  this  mat
 ter  has  not  beeh  reported  to  the
 Central  Government.

 (c)  Does  not  arise.

 Fixation  of  rate  for  supply  of  power
 to  Madhya  Pradesh  from  Hirakud

 7864.  SHRI  RANABAHADUR
 SINGH:

 SHRI  G.  C.  DIXIT:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Madhya  Pradesh  has
 been  requesting  for  fixation  of  the
 rates  for  the  supply  of  its  due  share
 of  power  from  Hirakud  on  the  basis
 of  the  cost  of  generation  at  Hirakud
 plus  transmission  cost;  and

 (b)  if  80,  what  difficulty  the  Gov-
 ernment  of  India  have  in  agreeing
 to  the  request  of  Madhya  Pradesh  for
 fixation  of  rate  on  the  basis  of  cost
 of  generation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  Yes,  Sir,  The
 States  of  Madhya  Pradesh  and  Orissa,
 have,  however,  not  so  far  come  to  an
 agreement,  as  the  points  of  supply,
 the  voltage  of  transmission  line  and
 its  construction  are  still  to  be  finalised
 by  the  two  states.  The  Chief  Miriis-
 ters  of  the  two  States  said  that  they
 would:  settle  between  themselves.  The
 matter  qilli  He  pursued  by  Govern-

 oe
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 Sanction  for  Yagachi  and  Valehole

 Project  in  Mysore

 7865.  SHR]  G.  Y,  KRISHNAN:  Wili
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  technical  sanction  has
 been  accorded  by  the  Central  Govern-
 ment  for  the  Yagachi  and  Valehole
 projects  and  whether  they  would  be
 taken  up  early  this  year;  and

 (b)  if  so,  the  funds  proposed  to  be
 provided  by  the  Central  Government
 for  the  projects?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  Irrigation  is  a
 State  subject  and  funds  for  execution
 of  irrigation  projects  are  provided  by
 the  State  Governments  in  their  deve-
 lopmental  plans.  The  Central  assis-
 tance  to  State  Plans  is  given  in  the
 form  of  block  loans  and  grants  which
 is  not  related  to  any  individual  sector
 of  development  or  project.

 Valehole  project  was  accepted  by
 Planning  Commission  in  September,
 97l,  The  Government  of  Mysore  had
 Teported  during  working  ground  dis-
 cussion  that  Es.  0.25  lakhs  was  to  be
 spent  on  this  project  in  1972-73  and
 another  Rs.  0.25  lakhs  in  1973-74,

 The  Yagachi  project  has  been  tech-
 nically  examined.  It  has  not  been
 possible  for  Planning  Commission  to
 give  approval  for  inclusion  of  this
 Project  in  the  developmental  Plans.
 of  Mysore  on  grounds  of  Stare’s.  limi-
 ted  resources.

 बिलासपुर  (मध्य  प्रवेश)  से  प्राप्त  शाये दन-
 पन्नों  पर  साल-डिब्बों  का  आवंटन

 7866.  थी  चनदाहू  प्रधान  :
 सल्ल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  एक  वर्ष  में  माल  भेजने
 के  लिए  माल-डिब्बों  का  आ्रावंटन  करने  द्वैत
 बिलासपुर  (मध्य  प्रदेश)  से  कितने  आवेदन

 प्त  प्राप्त  हुए  ;
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 (ख)  उनमें  कितने  भबभ्रावेदन-पत्र
 सरकारी  और  कितने  गैर-सरकारी  एजेंसियों
 से  अलग-अलग  प्राप्त  हुए  थे  और  कितने
 माल-डिब्बों  की  मांग  की  गई थी  ;

 (ग)  सरकारी  तथा  गैर-सरकारी
 एजेंसियों  को  अलग-प्रलय  कितने  माल  डिब्बे
 आवंटित  किये  गये;  और

 (घ)  यदि  गैर-सरकारी  श्रावेवकों  को
 उच्च  प्राथमिकता  दी  गई  थी  तो  इसके
 क्या  कारण  ये?

 रेल  मंत्रालय  में  उक-मंत्री  (भी  मुहम्मद
 शफ़ी  कुरेशी)  :  (क)  माल-डलियां  के
 लिए  आवेदन  पत्र  मांग-पड़ीं  के  रूप  में  प्राप्त
 किये  जाते  हैं  जिनका  पंजीकरण  उन  स्हेझ्ननों
 पर  किया  जाता  है  जहां  माल  डिब्बे  शिक्षित
 हों  ।  1972-73  के  दौरान  बिलासपुर
 मण्डल  के  विभिन्न  स्टेशनों  पर  i,39,645
 मांग-पत्र  प्रस्तुत  किये  गये  थे  ।

 (ख)  सरकारी  एजेंसियों  द्वारा

 प्रस्तुत  मांग-पत्तों  को  संख्या  0  077  थी
 शौर  गैर  सरकारी  एजेंसियों  द्वारा  प्रस्तुत
 मांग-पत्तों  की  संख्या  1,29,568  थी  1

 (ग)  सरकारी  एजेंसियों  को.  सप्लाई
 किये  गये  माल  डिब्बों  की  संख्या  6.870
 थो  जौर  गैर  सरकारी  एजेंसियों  को  आवंटित
 किये  गये  माल  डिब्बों  की  संख्या  97,286
 थी

 (घ)  प्रश्न  नहीं  उठता,  क्‍योंकि  गैर
 सरकारी  एजेंसियों  द्वारा  प्रस्तुत  मांग

 बों  के  प्रनुसार  सप्लाई  किये  गये  माल  डिब्बों
 का  प्रतिशत  सरकारी  एजेंसियों  द्वारा

 प्रस्तुत  मांग-बलों  के  प्रसार  सप्लाई  किये
 गये  माल  डिब्बों  के  प्रतिशत से  कम  था।
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 बिलासपुर  रेलवे  स्टेशन  पर  रेल  डिब्बों
 में  स्थान  दिलवाने  के  लिए  रेलवे
 कर्मचारियों  घोर  पुलिस  द्वारा  कथित

 घूस  स्वीकार  किये  जाने  का  भ्रमरों

 7867.  श्री  धन शाह  प्रधान :  क्‍या
 रल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  बिलासपुर  (मध्य  प्रदेश)
 रेलवे  स्टेशन  से  शाम  के  समय  कटनी  की
 शोर  जाने  वाली  रेल  ड़ी  के  साथ  जोड़े
 जाने  वाले  डिब्बे  प्लेटफार्म  से  काफी
 दूर  कई  घंटों  तक  यार्ड  में  खड़े  रहते
 हैं  ;

 (ख)  क्‍या  रेल  कर्मचारी  और  पुलिस
 अधिकारी  सुरक्षा  का  बहाना  लगा  कर
 लोगों  को  इन  डिब्बों  में  बैठने  नहीं  देते

 परन्तु  याई  में  खड़े  डिब्बों  में  यात्रियों  को
 स्थान  देने  के  लिए  एक  या  नदो  पया  प्रति
 व्यक्ति  रिश्वत  लेकर  उनको  स्थान  ग्रहण
 करने  की  प्रयुक्ति  दे  देते  हैं;  शौर

 (ग)  यदि  हां,  तो  इस  भ्रष्टाचार  को
 रोकने  के  लिए  सरकार  ने  क्या  व्यवस्था
 की  है  और  इस  को  कब  तक  रोका  जायेगा  ?

 रेल  मंत्रालय  में  उप-मंत्रों  (ओ  मुहम्मद
 ताकि  कुरेशी):  (क)  संभवत:  आशय

 गाड़ी  ao  36  झप  बिलासपुर  -भोपाल
 सवारी  गाड़ी  से  है  जो  22-10  बजे

 बिलासपुर  से  कटनी के  लिए  छूटती  है।  इस
 गाड़ी  में  उपयोग  होने  वाला  रक  गाड़ी
 io  35  ther  के  रूप  में  6.05  बजे

 बिलासपुर  पहुंचता  है।  दिन  के  समय
 सफाई  और  प्रनुरक्षण  के  लिए  यह  रेक  याह
 में  रहता  है।  उसके  बाद  लगभग  2  बजे
 हू  प्लेटफार्म  पर  लाया  जाता  है।

 (ख)  और  (ग)  :  ऐसी  कोई  शिका-
 यत  नहीं  मिली  है।  फिर भी  दक्षिण-

 स्वं  रेल  प्रशासन  से  कहा  गया  है  कि  इस
 परे  में  आवश्यक  जांच-पाताल  करे  t
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 Take  Over  of  Ropar-Nangal  Dam  line

 by  Railways

 7868.  SHRI  PANNA  LAL  BARUPAL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Railway  line  from
 Ropar  to  Nangal  Dam  has  been  taken
 over  by  the  Railways;  and

 (b)  if  so,  what  amenities  for  pas-
 sengers  and  employees  are  proposed  to
 be  provided  on  this  line?

 THE  DEPUTY  MINISTER’  एफ
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  Yes.

 (b)  Amenities  proposed  to  be  pro-
 vided  for  passengers  and  Railways
 Employees  on  this  section  are  as
 under:—

 (i)  Work  of  conversion  of  ary
 system  latrines  to  flush  sys-
 tem  at  Nangal  Dam  is  being
 considered  for  provision  in
 (1973-74,

 (ii)  Improvement  to  watering  ar-
 rangements  at  Nangal  Dam  is
 being  considered  for  provision
 in  future  years  Works  Pro-

 gramme.

 (ili)  27  Units  type  I  and  20  Units
 type  II  quarters  at  Nangal
 Dam  are  under  construction.

 Procedure  to  deal  with  preferences  to
 applications  for  fixation  of  Drug  Prices

 7869.  SHRI  K.  S.  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 4739  on  27th  March,  973  and  state:

 (a)  whether  the  applications  receiv-
 ed  are  considered  chronologically,  that
 is  according  to  the  date  of  receipt  of
 each,  or  any  preference  is  given  to  any
 application  or  category  of  applications;



 53  Written  Answers  VAISAKHA  4,  895  (SAKA)  Written  Answers

 (b)  if  so,  what  are  the  general
 principles  followed  for  giving  prefer-
 ence  and  the  nature  of  applications,
 which  were  given  preference;

 (ce)  whether  any  time  limit  is  pro-
 posed  to  be  laid  down  for  final  dis-
 posal  of  pending  applications  received
 during  the  year  1972;  and

 (d)  the  total  number  of  meetings
 held  by  the  Drugs  Prices  Review  Board
 to-date,  since  Ist  January,  972  and
 whether  in  a  number  of  cases,  final
 decision  is  not  taken  by  the  Board  and
 consideration  of  such  applications  is
 deferred?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  By  and  large,  the  appli-
 cations  received  for  price  fixation,  if
 complete  in  all  respects,  are  considered
 chronologically.  Applications  concern-
 ing  drugs  meant  for  the  treatment  of
 cancer,  heaTt  diseases,  etc.  are,  how-
 ever,  given  preference,  depending  upon
 the  urgency  of  the  cases.

 (९)  The  number  of  pending  applica-
 tions  received  during  the  year  972
 is  not  large  and  as  the  Price  Review
 Board  is  now  meeting  more  frequently,
 those  applications  are  expected  to  be
 disposed  of  soon,

 (d)  Since  January  972  the  Board
 has  met  on  24  occasions.  In  certain
 cases  the  Board  had  to  defer  considera-
 tion,  since  it  wanted  further  details.
 Quantity  and  value  of  Drugs  Exported
 by  foreign  Drog  Firms  quring  ‘1972-93

 7870,  SHRI  K.  S.  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  the  quan-
 tity  and  value  of  exports  of  drugs  of
 each  of  the  foreign  drugs  manufactur-
 ing  firms  during  the  year  ‘1972-787,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 The  details  of  exports  made  by  firms
 during  ‘1972-73  are  being  collected  and
 will  be  laid  on  the  Table  as  soon  as
 possible.
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 ted  परिवहन  व्यवस्था  क  एक  प्राथमिक
 2  या  पारिक  संगठन  बनाने  सम्बन्धी  योजना

 7871.  श्री  हकम  बाद  कछवाय  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  देश  की  सबसे  बड़ी  परिवहन
 व्यवस्था  रेलवे  की  एक  आधुनिक  व्यापारिक
 संगठन  बनाने  सम्बन्धी  कोई  योजना  सरकार
 के  विचाराधीन  है;  और

 (ख)  यदि  हां,  तो  इससे  सम्बन्धित
 योजना  की  मुख्य  बातें  क्‍या  हैं  ?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  सुहम्भव
 छह  कुरैशी:  (क)  कौर  (ख).
 आधुनिकीकरण  एक  सतत  प्रक्रिया  है।
 चौथी  पंचवर्षीय  योजना  कौर  तैयार  की

 जा  रही  पांचवीं  पंच  वर्षीय  योजना  का  एक
 बुनियादी  लक्ष्य  यह  है  कि  उपस्कर  और
 पद्धति  के  मामले  में  रेल  प्रणाली  को  सामान
 शौर  वित्त  के  उपलब्ध  साधनो ंके  भीतर

 आधुनिक  बनाया  जाये  ।  वाणिज्यिक
 पद्धतियों  का  रेल  की  सामाजिक  दायित़्वों
 के  निर्वहन पूर्व कक:  ब्र या संभव  पालन  किया  जा

 रहा  है।

 रेलवे  सम्पत्ति  की  चोरी  के  सम्बन्ध  में
 गिरफ्तार  किये  गये  व्यक्ति

 7872.  थी  हुक्म  रद  कछवाय  :
 क्या  रेल  मंत्री  यह  बताने की  कृपा  करेंगे  कि  :

 (क)  |  जनवरी,  97  से  3  मार्च,
 973  तक  रेलवे  सम्पत्ति  की  चोरी  करने

 के  आरोप  में  कितने  व्यक्ति  गिरफ्तार  किये
 गये  हैं  ;

 (ख)  इनमें  से  कितने  व्यक्तियों  के
 विरुद्ध  न्यायालय  में  मुकदमें  दायर  किये
 गये  हैं;  भौर
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 (4)  चोरी  करते  हुए  पकड़े  गये.
 व्यक्तियों  में  कितने  व्यक्ति  रेलवे  सुश्कषा  बल
 के  थे  ?

 रेल  मंत्रालय  में  उपमंत्री  (शो  मुहम्मद
 रफ़ी  कुरेशी  )  :  (क)  41274  व्यक्ति

 (ख)  35825  ब्यक्ति

 (ग)  रेलवे  सुरक्षा
 कर्मचारी  |

 पूर्वोतर  रेले  के  दुर्घटनायें

 7873.  भरी  हुकम बसव  कछवाय :  क्‍या
 भदेल  मंत्री  यह  बताने की  कृपा  करेंगे  कि  :

 (क)  विगत  पांच  महीनों  में  पूर्वोत्तर
 रेलवे  में  कितनी  दुर्घटनाएं  प्रेरित की  गयीं  ;
 शौर

 (खे)  कितनी  दुर्घटनाएं  तोड़-फोड़
 के  परिणामस्वरूप  हुईं  ?

 देख  समय  में  उपमंत्री  थी  मुहम्मद
 1...  कुरेशी)  :  (क)  I--:972
 से  31-3-1973  की  अवधि  में  पूर्वोत्तर
 रेलवे  पर  टक्‍कर  से  उतरना  समपार
 भर  होने  वाली  दुर्घटना  और  गाड़ियों  में
 झाग  लगने  की  कोटियों  में  गाड़ी  दुर्घटनाओं
 की  संख्या  33  थी।

 (ख)  कोई  नहीं  ।

 |...  रेलवे  में  हुई  दुर्घटनाएं

 7874.  थी  हुकम  चल स्व  कला बाय  :
 क्‍या  रेल  मंत्री  यह  बताने की  कृपा  करेंगे  कि

 (क)  भक्त  बांच  महीनों से  पूर्व  स्व
 में  कितनी रेल  दुर्घटनाएं  अंकित की  alt  ;

 दल  के  407

 Written  Answe-s  56

 (ख)  कितनी  दुर्घटनाएं  तोड़-फोड़  के
 परिणामस्वरूप  हुई;  औैर

 (ग)  बढ़  रही  दुर्घटनाओं  को  रोकने
 के  लिए  सरकार  का  क्‍या  कार्यवाही  करने
 का  विचार  है?

 रेस  मंत्रालय  में  उपसंत्रो  (रो  मुहम्मद
 शञफ्रौ  क्रेश  )  (क)  I-I-972  से
 3I-3-973  तक  की  भ्र वधि  के  दौरान

 पूर्व  रेलवे  पर  26  गाड़ी  दुर्घटनाएं  हुई
 जिनमें  गाड़ियों  की  टक्करें,  गाड़ियों  का  पटरी
 से  उतरना,  समपार  पर  दुर्घटनाएं  कौर
 गाड़ियों  झाग  लगने  की  दुर्घटनाएं  शामिल

 हैं  1

 (ख)  कोई  नहीं।

 (ग)  चूंकि  दुर्घटनाओं  के  लिए  जिम्मे-
 दार  कारणों  में  रेल  कर्मचारियों  की  गलती
 अकेला  सबसे  बचा  कारण  है,  इसलिए  रेलों
 पर  स्थापित  सुरक्षा  संगठन,  गाड़ियों  के
 चालन  से  सम्बद्ध  कर्मचारियों  में  सुरक्षा  के
 प्रति  जागरुकता  पैदा  करने  और  यह
 सुनिश्चित  करने  के  काम  में  लगे  हुए  हैं  कि
 इन.  कर्मचारियों  को  निर्धारित  सुरक्षा
 नियमों  का  समुचित  ज्ञान  हो  |  इसके
 झलावा  यह  देखने  के  लिए  मौके  पर  जांच
 की  जाती  है  कि  कर्मचारी  सुरक्षा  नियमों
 का  उल्लंघन  लत  करे  कौर  राघव  तरीके  न
 झपते  ।  सभी  दुर्खहनाओों  की  जांच  की
 जाती  है  शौर  जिम्मेदार  हराये  गये
 कर्मचारियों  के  विरुद्ध  उपयुक्त  कार्यवाही
 की  जाती  है।  साथ  ही,  यदि  जांच  में  किसी

 लद या' बसती या'  बताती  का  पत्ता  चलता  ह ैतो  उनकी

 पुनरावृत्ति  रोकने  के  लिए  कदम  उठाये
 जाते  हैं।  सुरक्षा  बढ़ाने  के  उद्देश्य  से,
 जहां  तक  सम्भव  हौ,  परिष्कृत  सिग्नलिंग
 कोर  अन्न पो शि,  रेल-पथ  सिटिंग  शादी
 जैसे  टेक्नालाजी  सम्बन्धी  सुधार  भी  किये
 गये  हैं  ।
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 Initial  and  Present  Foreign  Investment
 in  and  Amount  Bemitted  by  M/s.
 Hoechst  and  Pharmaceutical,  Ltd.

 and  Warner  Hindustan  Ltd.
 7875.  SHRI  BHALJIBHAI  PARMAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  what  was  the  initial  foreign
 investment  in  M/s.  Hoechst  Phar-
 maceuticals  Ltd.,  and  Warner  Hindus-
 tan  Ltd.,  and  what  is  the  present
 foreign  investment  in  the  two  Com-
 Panies;

 (b)  how  has  the  increase  in  foreign
 investment  been  achieved,  whether  by
 fresh  investment  from  abroad  or  from
 profits  made  in  this  country;

 (c)  what  is  the  amount-year-wise
 remitted  by  each  of  the  two  Companies
 by  way  of  profits,  dividends,  technical
 know-how  fees,  royalties  etc.  during
 the  last  3  years;  and

 (ad)  what  are  the  profits  after  tax
 and  before  tax  made  by  the  two  com-
 panies,  year-wise,  during  the  last  3
 years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 The  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House,

 Grant  of  Import  Licences  to  M/s.
 Hoechst  Pharmaceuticals  Limited

 and  Warner  Hindustan  Limited

 7876.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  nature  of  import  licences
 granted  to  M/s.  Hoechst  Pharmaceuti-
 calg  Limited  and  Warner  Hindustan
 Limited,  during  each  of  the  last  three
 years  and  the  outgo  of  foreign  ex-
 change  involved;

 (b)  the  nature  of  industrial  licences
 including  C.O.B.  licences,  if  any,
 granted  to  the  two  companies:  and
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 (c)  whether  Government  have  any
 proposal  to  curb  the  activities  of  the
 two  firms  which  have  a  substantial
 foreign  investment  and  if  not,  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  The  details  of  import  licences
 granted  to  M/s.  Warner  Hindustan
 Ltd.  and  M/s.  Hoechst  Pharmaceuticals
 Ltd.  are  being  collected  and  will  be
 placed  an  the  Table  96  the  House.

 (b)  A  statement  showing  the  Indus-
 trial  licences  granted  to  these  two
 firms  in  regard  to  the  manufacture  of
 drugs  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-4862/73}.

 (९)  No,  Sir.  These  two  firms  have
 foreign  equity  investment  of  50  per
 cent  and  the  regulation  of  the  activi-
 ties  of  these  firms  will  be  governed  by
 the  general  policy  in  force  from  time
 to  time.

 Fourth  Plan  target  for  Bural  Electrifi-
 cation  in  Kerala

 ‘BT  SHRI  VAYALAR  RAVI:  Will
 the  M'iister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  Fourth  Plan  target  for  rural
 electrification  in  the  State  of  Kerala
 and  the  percentage  of  this  target  to
 the  total  number  of  villages  in  that
 State  and;

 (b)  the  total  number  of  villages
 electrified  at  the  end  of  1972-73,  and
 the  total  amount  proposed  to  be  spent
 in  ‘1978-74  and  the  share  of  Central
 Government  in  this  amount?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  During  the  Fourth  Plan,  the
 empha  in  the  rural  electrification
 schemes  continues  on  the  energisation
 of  pumpsets.  Electrification  of  villages
 is  a  subsidiary  part  of  this  programme
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 and  no  targets  were  fixed  as  such  for
 village  electrification.  However,  the
 Government  of  Kerala  had  program-
 med  to  electrify  436  villages  during  the
 Fourth  Plan  period,  which  is  27.7  per
 cent  of  the  total  number  of  villages;
 and

 (b)  Out  of  1,573  villages  in  Kerala,
 .330  vilages  representing  84.5  per  cent
 had  been  electrified  upto  28-2-1973.
 The  proposed  outlay  for  rural  electri-
 fication  in  Kerala  for  the  year  ‘1973-74,
 in  the  State  Plan  is  Re.  5.50  proves.
 Aduwit.vwe  wuances  in  we  form  04  wag
 term  loans  are  provided  in  the  Central
 Sector  through  the  Rural  Electrifica-
 tion  Corporation  for  implementation
 of  rural  electrification  schemes  of
 State  Electricity  Boards.  The  quantum
 of  loan  assistance  during  the  year
 1973-74  will  depend  upon  the  number
 of  schemes  sponsored  by  the  State
 Electricity  Board  and  approved  by  the
 Rural  Electrification  Corporation  in
 accordance  with  the  guide-lines  norms
 and  viability  criteria  laid  down  by  the
 Corporation.

 Representation  against  the  transfer  of
 Railway  workshop  from  Cannenore

 7878.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minis-
 ister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  received
 any  representation  against  the  pro-
 -osal  to  transfer  for  the  Railway  work-
 hop  from  Cannenore;  and

 (b)  if  so,  their  reaction  thereto?
 THE  DEPUTY  MINISTER’  IN

 THE  ‘MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  and  (b).  There  is  no  Railway
 workshop  at  Cannenore  but  there  is
 a  steam  locomotive  shed  at  Cannenore,
 and  the  Question  presumably  refers
 to  thig  Shed.

 As  a  result  of  rationalisation,  steam
 locomotive  holding  in  Cannenore  Shed
 has  come  down  to  6  locomotives  only
 and  it  has,  therefore,  become  neces-

 APRIL  24,  973  Written  Answers  60

 sary  to  transfer  a  small  part  of  the
 staff  to  the  Shorenur  Locomotive  Shed,
 in  a  phased  manner,  in  the  interest  of
 rationalisation  of  maintenance  work.

 दिल्‍ली  स्टेशन  पर  शौचालय  जाने  के  लिए
 तीसरे  दर्जे  के  यात्रियों  से  20  पैसे  लेना

 7879.  ft  चलू  लाल  चस्व्ाकर  :

 क्या  रेल  मंत्री  यह  बताने  की  #जा  करेंगे

 कि:

 (क)  कया  सरकार  को  पता  है  कि

 दिल्ली  रेलवे  स्टेशन  पर  तीसरे  दर्ज के
 यात्रियों  के लिए  जो  शौचालय  बने  हुए

 हैं,  उनके  मुख्य  द्वार  पर  कुछ  रेल  कर्मचारी

 बैठे  रहते  हैं  जो  तीसरे  दर्जे  के  गरीब

 यात्रियों  से  20  पैसे  प्रति  यात्नी  वसूल  करके
 to  Tae

 शौचालय  जाने  की  भानुमती  प्रदान  करते

 (ख)  क्या  ये  व्यक्ति  यात्रियों

 का  सामान  भी  गायब  कर  देते  हैं;  और

 (ग)  क्‍या  सरकार  का  विचार  इस

 शपूर  मामले  की  कोई  जांच  करने  कौर

 सके  पाये  गये  व्यक्तियों  के  विरुद्ध  कार्यवाही
 करने  का  है?

 रेल  मंत्रालय  में  उपमंत्री  (ओ  मुहम्मद
 1...  कुरेशी)  :  (क)  भर  इस

 तरह  की  कोई  शिकायत  नहीं  मिली  है  ।

 फिर  भी,  पर्यवेक्षण  कर्मचारियों  द्वारा  जांच

 का  काम  तेज  कर  दिया  गया  है  ताकि  हस

 तरह  की  कोई  झ्लनियमितता  न  हो  ।

 (ग)  प्रश्न  नहीं  उठता  ।
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 Production  of  power  generation  in
 Dhuvaran  Power  Station,  Gujarat

 7880.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Dhuvaran  Power  Station
 in  Gujarat  had  to  reduce  power  gener-
 ation  due  to  shortage  of  residual  fuel
 resulting  in  5  per  cent  cut  in  use  of
 power  by  industries  for  20  days  ie.,
 from  l9th  February,  1973,  to  9th  March,
 1973;

 (b)  if  so,  the  loss  sustained  by  the
 industries  during  this  period;  and

 (c)  the  reasons  for  failure  of  sup-
 plying  agencies  to  suvply  the  residual
 fuel  to  Dhuvaran  Power  Station?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  to  (c).  Yes,  Sir.  Due  to.  short
 supply  of  R.F.O.  the  power  generation
 was  reduced  for  20  days  resulting  in
 enforcing  a  cut  of  5  per  cent  in  use
 of  power  by  industries.  This  has  re-
 sulted  a  loss  to  industrial  production
 and  the  extent  of  loss  has  not  been
 assessed.  The  reason  for  reduction  of
 R.F.O.  supply  was  due  to  the  shutting
 down  of  one  of  the  Refinery  Units  for
 attending  emetgent  maintenance  and
 repairs.  The  normal  supply  of  R.F.O.
 all  these  days  being  just  adequate  to
 meet  the  generation  demand,  the  stock
 could  not  be  built  to  meet  such  con-
 tingencies.

 Inability  cxyressed  by  Rajasthan  to
 supply  power  generated  from  Kota
 Atomic  Station  to  the  neighbouring

 States

 7883.  SHRI  P.  GANGADEB:
 SHRI  PURUSHOTTAM

 KAKODKAR:

 ‘Will  the  Minister  of  IRRIGATION
 ‘AND  POWER  be  pleased  to  state:

 (a)  “whether  Rajasthan  Government
 have  expressed  that  they  will  not  be

 wi
 ‘Ls.

 in  a  position  to  supply  power  to  any
 of  the  neighbouring  States  and  would
 utilise  all  the  power  that  would  be
 available  from  the  Kota  Atomic  Power
 Project;

 (b)  if  so,  whether  the  Centre  has
 agreed  to  this  proposal;  and.

 (९)  if  not,  the  steps  being  taken  by
 the  Centre  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  The  question  of  allocation  of
 power  from  the  atomic  power  stations
 including  the  Rajasthan  Atomic  Power
 Station  is  under  examination.

 Acreage  of  land  under  canal  and
 tube-well  irrization  in  Rajasthan

 7884.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  the  total  land  under  canal  irri-
 gation  system  in  Rajasthan,  District-
 wise;

 (b)  the  acreage  of  land  to  be  brought
 under  irrigation  as  a  result  of  comple-
 tion  of  Rajasthan’  Canal;  and

 (c)  the  acreage  of  land  to  be  brought
 under  irrigation  facilities  by  the  end
 of  Fifth  Five  Year  .Plan  including
 cana]  and  tube  wells?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  District-wise  areas

 irrigated  from
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 canals  in  Rajasthan  during  1970-71  are
 indicated  below:—

 District  Net  Area  irri-
 "Canals

 (Hectares)

 Bharatpur  i  5  *  22,236

 Bikaner  I,026

 Bundi  न  61,407

 Ganganagar  538,970

 Jhalawar  373
 Kota  ‘  =  I0I,993
 Sawai  Madhopur  (29,311

 Sikar  .  .  +  (218

 The  remaining  districts  are  not  pro-
 vided  with  canal  irrigation.

 (b)  In  Rajasthan  Canal  Stage  I,
 597,000  hactares  are  proposed  for  irri-
 gation  in  Ganganagar  and  Bikaner
 Districts.  In  Rajasthan  Canal  Stage
 II,  668,000  hactares  are  proposed  to  be
 irrigated  in  Bikaner  and  Jaisalmer
 Digtricta.

 (c)  The  details  of  the  Fifth  Plan
 have  not  yet  been  drawn  up.

 Association  of  Engineers  for  the  main-
 tenance  of  Loktak  Project  in  Manipur

 7885.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a).  whether  the  State  Government
 in  Manipur  have  shown  continued  re-
 luctance  to  spare  Engineers  for  the
 Loktak  Project;

 (b)  if  80,  whether  the  maintenance
 of  the  Project  after  its  completion  is
 likely  to  suffer  due  to  lack  of  local
 engineers  having  been  adequately  as-
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 sociated  with  the  construction  of  the
 project;

 (c)  if  not,  what  is  the  present  ratio
 of  local  deputationists  and  the  en-
 gineers  of  the  Central  Cadre;  and

 (d)  whether  Government  propose  to
 improve  the  present  composition  and
 if  so,  on  what  lines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  and  (d).  Loktak  Project  is  one
 of  the  three  hydro-electric  Projects
 which  are  being  executed  by  the  Gov-
 ernment  of  India.  On  completion  of
 the  project,  its  maintenance  and  opera-
 tion  will  also  be  under  the  Central
 Government.  As  the  Government  of
 Manipur  are  themselves  short  of  en-
 gineers,  they  have  not  been  able  to
 spare  the  services  of  many  engineers
 for  appointment  on  the  Loktak  Project.
 Out  of  the  7  engineering  posts  filled
 at  present,  2  are  held  by  officers  of
 Manipur  Government.  The  State
 Government  has  recommended  2  more
 officers  whose  cases  are  under  con-
 sideration  of  the  Union  Public  Service
 Commission.  In  addition,  5  Section
 Officers  of  the  State  Government  are
 also  working  on  the  Loktak  Project.

 रेल  इंजनों  के  स्पीडोमीटर ों  के  रख-रखाव

 के  बार ेमें  रेलवे  झायोग हारा किनता हारा  कित्ता
 प्रकट  करता

 7886.  श्री  महा  दीपक  सिंह  शाक्य  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  ब्या  रेल  इंजनों  के  स्पीडोमीटर ों
 के  रख-रखाव  के  बारे  में  रेलवे  आयोग  ने
 चिन्ता  प्रकट  की  है  ;

 (ख)  क्‍या  स्पीडोमीटर  के  प्र पर्याप्त
 रख-रखाव  के  बारे  में  पिछले  पांच  वर्षों  के
 दौरान  उक्त  आयोग  ने  कई  बार  दिव्याणी
 की  है।  और
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 (4)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है?

 रेल  मंत्रालय  में  उपमंत्री  धी  मुहम्मद
 शाजी  कुरैशी:  (क)  और  (ख).  जी

 हां,  रेल  संरक्षा  प्रयोग  ने  1971-72  की
 अपनी  रिपोर्ट  में  लिखा  है  कि  पिछले  5
 वर्षों  मैं. 15  बार  जांच  पर  यह  पता  चला
 कि  ग्तिमापियों  का  प्रनुरक्षण  पर्याप्त

 नहीं  हुमा ।

 (ग)  गतिमापी  शौर  उनके  गियर
 बक्सों  के  स्वरूप  के  कारण  देश  में  बने
 गतिमापी  कुछ  यांत्रिक  परेशानी  पैदा  करते

 हैं.  शौर  आयातित  यूनिटों  के  लिए  पुर्जे
 प्राप्त  करने  में  कुछ  कठिनाई  होती  है
 प्रशासन  इस  समस्या  से  अवगत  है  शर
 इन  दोषों  तथा  कमियों  को  दूर  करने  के  लिए
 उपाय  किये  गये  हैं  7  बेहतर  प्रतिकल्पा
 का  विकास  करने  के  भी  प्रयास  किये  जा
 रहे  हैं।  यह  उल्लेखनीय  है  कि  बहुत
 बड़ी  संख्या  में  रेल  इंजनों  में  गतिविधियों  की
 व्यवस्था  की  गई  है  कौर  उपर्युक्त  कठिनाइयों
 के  बावजूद  कुछ  गतिमापी  दोषपूर्ण
 रहेंगे  ।

 Demands  of  Technical  Supervisory
 Staff  Association  of  DESU

 7887.  SHRI  M.  M.  JOSEPH:  Will
 the  Minigter  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  the  DESU  was  urged
 by  the  Technical  Supervisory  Staff
 Association  on  the  ith  March,  973
 to  implement  its  demands;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  Yes,  Sir.-

 (b)  The  demand  which  relates  to
 recognition  of  the  Association  is  under
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 consideration  of  the  D.E.S.U.  in  con-
 sultation  with  the  Labour  Commis-
 sioner.  Another  demand  concerning
 the  alleged  assault  on  an  inspector  is
 a  matter  for  investigation  by  the
 police.  Lapses,  if  any,  on  the  part  of
 the  D.E.S.U.  staff  in  connection  with
 the  alleged  assault  are  being  enquired
 into  by  the  Management.  Action  on
 some  other  demands  has  to  await  a
 decision  on  the  issue  of  recognition.

 Pilferage  of  Goods  at  Patna  City
 Railway  Station

 7888.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  are  awaTe
 that  there  is  a  large  scale  pilferage  of
 goods  from  the  Railway  wagons  and
 Godowns  and  Parcel  office  at  the  Patna
 City  Railway  Station  and  bad  charac-
 ters  in  collusion  with  the  Railway
 staff  and  Railway  protection  Force
 have  been  doing  this  mischief  for  the
 last  many  years  continuously  with  the
 result  that  the  Railways  have  sustain-
 ed  huge  loss;

 (b)  if  so,  what  is  the  estimated
 amount  of  loss,  paid  as  compensation
 to  the  concermed  parties  for  the  last
 three  years,

 (c)  whether  Government  are  further
 aware  that  each  Station  Master  and
 Booking  Clerk  and  reservation  T.C.
 and  Parcel  Clerk  is  alleged  to  have
 earned  huge  amounts  at  Patna  City
 Railway  Station  and  each  such  Station
 Master  or  parcel  clerks  is  alleged  to
 be  paying  huge  price  in  the  D.S.  office
 for  his  posting  at  Patna  City  Railway
 Station;  and

 (a)  whether  in  view  of  the  above,
 Government  propose  to  institute  an
 enquiry  into  this  matter?

 THE  DEPUTY  MINISTER  1  |
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  It  is  not  a  fact  that  there  is  huge
 pilferage  ef  goeds  from  the  Railway
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 wagons,  Godowns  and  Parcel  Office  at
 the  Patna  City  Railway  Station.

 (b)  Compensation  paid  by  the  Rail-
 way  to  the  parties  concerned  in  this

 during  the  year  1970  97]
 and  2973  is  Rs.  2,42,267,  Rs.  1,72,738
 and  Rs.  145,736,  respectively.

 (९)  No  such  incident  has  come  to
 notice.

 (0)  Does  not  arise.

 Demand  of  different  types  of  coal  by
 States  for  493

 7889.  SHRI  ARVIND  M.  PATEL:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  RAILWAYS  he
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  the  coal  demand  of  jhe  States
 for  the  year  1973;  and

 (b)  what  are  the  demands  of  Guja-
 rat  State  for  steam  coal,  hard  coke  and
 soft  coke  for  the  year  973  and  the
 quantity  expected  to  be  supplied?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  _MOHD.  SHAFI  QURESHI)
 (a)  Yes

 (b)  In  order  to  ensure  equitable  dis-
 tribution  of  coal  to  the  different  States
 the  limits  upto  which  each  State  can
 programme  for  different  types  of  coal
 are  fixed  jointly  by  the  Railway  and
 the  State  Governments.  The  monthly
 quotas  for  steam  coal,  hard  coke  and:
 soft  coke  fixed  for  Gujarat  State  dur-
 ing  973  are  as  under:—
 Small  scale  industries  85  wagons

 Hard  coke  500  wagons

 Soft  coke  . 360  wagons

 Every  effort  will  be  made  to  meet
 the  demands  to  the  maximum  extent
 possible.
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 Central  assistance  to  West  Bengal  for
 pre-monsoon,  anti  erosion  measures  ou

 Ganga
 7890.  SHRI  INDRAJIT  GUPTA:  Will

 the  Minister  of  IRRIGATION:  ANEL-
 POWER  be  pleased  to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  have  drawn  the  Centre’s  ur-
 gent  attention  to  the  need  for  im-
 mediate  pre-monsoon,  anti  erosion
 measures  on  the  Ganga  near  Dhulian
 and  Aurangabad  and  places  adjacent
 to  the  National  Highway  in  order  to
 avoid  serious  damage;

 (b)  whether  an  ad-hoc  amount  of
 Rs.  one  crores  has  been  asked  for  by
 wav  of  central  assistance  for  this  pur-
 pose;  and

 (c)  if  so,  Government  of  India’s
 reaction  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  to  (c).  The  State  Government  of
 West  Bengal  have  prepared  a  scheme,
 estimated  to  cost  Rs.  63  crores.  for
 measures  against  erosion  by  the  Ganga
 for  the  protection  of  valuable  areas.
 important  towns  etc.,  and  the  National
 Highway  and  have  sent  it  in  the  first
 week  of  March,  1973,  to  the  Centre  for
 scrutiny  and  according  appTtoval  for  its
 implementation.  As  this  is  a  major
 scheme  requiring  detafled  examination
 and  approval  of  the  Technical  Ad-
 visory  Committee  of  the  Planning
 Commission,  which  would  take  time,
 and  some  works  are  to  be  implemented
 immediately  before  the  ensuing  floods
 in  the  vulnerable  reaches,  it-has  beer
 suggested  to  the  State  Government  to
 prepare  the  schemes  indicating  the
 programme  for  the  immediate  works.
 The  nature  of  works  to  be  implemented
 immediately  has  recently  been  dis-
 cussed  and  finalised  at  a  meeting  of
 the  Central  and  State  technical  officers.

 A  request  for  an  ad  hoc  assistance
 of  Rs.  l  crore  to  meet  the  expenditure
 on  the  immediate  works  has  been  fe-
 celved  from  the  State  Government.
 This  can  be  congidered  properly  after
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 the  scheme  reports  for  the  immediate
 workg  are  prepared  and  approved,
 Meanwhile  Government  of  West,  Ben-

 ‘gal.  was  requested  to  undertake  emer-
 ‘gent  works.

 Release  of  Security  Deposit  of  Globe
 Motors,  New  Delhi  by  Delhi  High

 Court

 7891.  SHRI  HARI  SINGH:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 (COMPANY  AFFAIRS  be  pleased  to
 state;

 (a)  whether  the  Security  Deposit  of
 Rs.  20  lakhs  deposited  by  Seth  Mun-
 dhra  of  M/s.  Globe  Motors,  New  Delhi
 has  been  released  by  the  order  of  the
 Delhi  High  Court  and  if  so,  under
 what  circumstances;  and

 (b)  whether  M/s.  Globe  Motors
 deposited  this  amount  by  the  order  of
 Delhi  High  Court  for  payment  of  5th
 instalment  to  depositors  in  time?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  0.  R.
 CHAVAN):  (a)  and  (b).  Under  the
 Scheme  of  compromise  of  arrangement
 in  respect  of  Globe  Motors  Limited,
 sanctioned  by  the  High  Court  on
 3i-5-l969,  after  payment  of  the  first
 instalment,  the  amount  of  guarantee
 would  be  equivalent  to  a  figure  which
 would  be  sufficient  to  cover  the  sub-
 sequent  two  instalments  till  the  entire
 payment  is  made  to  the  Depositors  or
 to  Rs.  5  lakhs,  whichever  is  less.
 When  the  fourth  instalment  fell  due
 for  payment  on  22nd  March,  1972,  the
 High  Court  by  its  order  dated  the  24th.
 March,  1972,  allowed  the  prayers  of

 “the  company  in  its  application  No.
 122/72,  inter  alia,  that  the  guarantee
 be  replenished  to  the  extent  of  Rs.  i5
 lakhs  when  the  fifth  instalment  under
 ‘the  Scheme  fell  due.  The  fifth  instal-

 -ment  under  the  Scheme  fell  due  on
 22nd  March,  973  and  the  company  is
 reported  to  have  filed  application  C.A.
 No.  75  of  973  seeking  orders  of  the
 Court  for  extending  the  date  for  pay-

 “ment  of  the  said  instalment  by  one
 year  from  22nd  March,  973  to  22nd

 March,  974  and  for  allowing  the  com.
 pany  to  replenish  the  Bank  guaranter
 of  Rs.  5  lakhs  by  22nd  March,  2974
 instead  of  by  22nd  March,  1973.  It  is
 understood  that  this  case  is  now  fixed
 for  hearing  on  7th  May,,  1973...

 Payment  to  depositors  of  Globe  Motors
 New  Delhi

 7892.  SHRI  HARI  SINGH:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  when  the  5th  instalment  is  going
 to  be  paid  to  the  depositors  by  M/s.
 Globe  Motors  Ltd.,  New  Delhi  which
 was  due  on  Ist  April,  ‘1973;

 (b)  whether  the  Company  has  mov-
 ed  the  High  Court  of  Delhi  for  the
 extension  of  period  and  if  so,  for  how
 much  period;  and

 (९)  what  specific  and  effectiv®  steps
 Government  propose  to  take  for  get-
 ting  released  the  5th  instalment  tc  the
 depositors?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  D.  R.
 CHAVAN):  (a)  and  (b).  The  company
 is  reported  to  have  filed  application
 C.A.  No.  75  of  973  seeking  orders  of
 the  Delhi  High  Court  for  extending
 the  date  for  payment  of  the  instalment
 by  one  year  from  22nd  March,  973  to
 22nd  March,  1974.  It  is  understood
 that  this  case  is  now  fixed  for  hearing
 on  7th  May,  1973.

 (c)  The  Government  has  no  lgcus
 standi  to  take  any  steps,  The  matter
 entirely  rests  with  the  High  @ourt.

 Abolition  of  unreserved  accommoda-
 tion  in  Grand  Trunk  Express

 7893.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  provision  of  unreserved
 accommodationg  has  been  revently



 7  Written  Answers

 abolished  in  the  Grand  Trunk  Express
 and  some  other  trains;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  Yes.

 (b)  This  has  been  done  with  a  view
 to  prevent  overcrowding  and  to  bring
 much  needed  relief  to  the  long-distance
 passengers,

 Engineers  working  in  D.E.S.U.
 7894.  SHRI  SHASHI  BHUSHAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  total  number  of  Engineers
 working  in  the  Delhi  Electric  Supply
 Undertaking,  category-wise;

 (b)  the  number  of  them  in  each
 eategory,  who  are  permanent  and  the
 number  of  those  who  are  still  tempo-
 rary;

 (c)  the  maximum  length  of  service
 of  temporary  hands;  and

 (d)  whether  some  posts  of  engineers
 in  different  categoTies  in  DESU  are
 lying  vacant,  if  so  since  when  and
 efforts  being  made  to  fill  these  vacan-
 cies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  to  (d).  A  statement  giving  the  in-
 formation  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-4863/73],

 eet  न्याय  प्रशासन  के  लिए  ग्रामीण
 न्यायालयों  का  गठन

 7895.  भरी  एम०  एस०  मुरली  :  क्‍या
 नीची,  न्याय  शौर  कम्पनी  कार्य  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  सरकार  ने  सस्ते  न्याय
 प्रशासन  के  लिए  ग्रामीण  न्यायालयों  के
 गठन  सम्बन्धी  कोई  योजना  बनाई  है;
 शौर

 (ख)  यदि  हां,  तो  इसकी  मुख्य  बातें
 क्‍या  हैं  ।?

 विधि,  न्याय  शौर  कम्पनी  कार्य  मंत्री
 मंत्री  भी  एच०  arco  गोखले)  :  (क)
 जी  नहीं  ।

 (ख)  प्रश्न  हो  नहीं  उठता  ।

 Outcome  of  Discussiens  held  with
 Iraqi  Delegation  in  April,  973

 7897.  SHRI  P.  GANGADEB:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 delegation
 week  of

 (a)  whether  an  Iraqi
 visited  India  in  the  first
 April,  ‘1973;  and

 (b)  if  80,  the  outcome  of  the  dis-
 cussions  held  with  the  delegation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes,  Sir.

 (b)  As  a  result  of  the  discussions,
 following  five  Agreements  were  con-
 cluded:—

 (i)  Letters  establishing  a  Joint
 Commission  at  Ministerial
 level  for  implementation  of
 economic,  technical  and  acien-
 tific  cooperation  bétween  the
 two  Governments  were  signed
 and  exchanged.

 (ii)  An  Economic  and  Technical
 Cooperation  Agreement  which
 aims  at  developing,  extend-
 ing  and  consolidating  econo-
 mic,  technical  and  _  trade
 relations  between  the  two



 73  Written  Answers  VAISAKHA  4,  895  (SAKA)  Written  Answers  74

 countries  on  the  basis  of
 equality  and  mutual  benefit
 Wags  signed,  The  Agreement
 envisages  Commercial  ex-
 changes  including  supplies
 of  crude  oil,  commddities  and
 services  and  the  establish-
 ment  of  projects  between
 the  two  countries  on  a
 balanced  basis  to  the  extent
 possible—the  imbalances,
 to  be  corrected  every  sx
 months  by  payments’  in
 convertible  currency.

 India  will  assist  Iraq  in  imple-
 menting  certain  projects  like  rail.
 ways  lines,  steel  rolling  mills,  textile
 mills,  sugar  plants,  power  transmis-
 sion  and  distribution  systems,
 soda  ash  plant,  manufacture  of
 water  pumps  and  light  engineering
 industries,  fertilizer  project,  alu-
 minium  project,  paper  mill  expan-
 sion,  etc.  In  addition,  India  will  also
 furnish  economic  and  technical  studies,
 designs,  plans,  technical  know-how
 and  documents  connected  with  erec-
 tion  work,  production  licences  and
 patents,  spare  parts  of  Indian  manu-
 facture  for  the  initial  requirements
 of  the  respective  plants,  machinery,
 and  equipment,  services  of  Indian
 specialists  and  training  facilities  for
 Iraqi  nationals  in  India  as  may  be
 requested  for  by  the  Government  of
 the  Republic  of  Iraq  from  time  to
 time.  The  Agreement  also  provides
 for  assistance  to  be  given  to  the  Gov-
 ernment  of  Iraq  in  the  development
 of  its  agricultural  and  allied  activities.

 di)  An  agreement  for  a  US
 $50  million  credit  by  Iraq  in
 the  form  of  crude  oil  supplies
 to  meet  a  part  of  the  foreign
 exchange  requirements  of  the
 Mathura  Refinery  was  signed.
 The  Agreement  also  provides
 for  the  purchase  of  crude  oil
 by  India  from  Iraq  on  a
 long  term  basis.

 (iv)  Heads  of  Agreement  for  a
 ‘Service  Contract’  for  oil
 exploration  in  Iraq  by  the
 Oil  and  Natural  Gas  Commis-
 sion  were  signed  with  the
 Iraqi  National  Oil  Company.

 (v)  An  Agreement,  in  principle,
 was  reached  to  strengthen
 cooperation  between  the  two
 countries  in  the  field  of
 engineering  design  for  Petro-
 leum  industry.

 Scheme  to  provide  Irrigation  Facilities
 in  Jammu

 7898.  SHRI  P.  GANADEB:
 SHRI  K  LAKKAPPA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  scheme  to  provide  irri-
 gation  facilities  in  the  backward  sreas
 of  Jammu  region;  and

 (b)  if  so,  main  features  of  the
 scheme  and  the  cost  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b),  One  major
 and  one  medium  scheme,  in  addition
 to  the  existing  schemes,  in  the  Jammu
 region  have  been  proposed,  qi)
 Ravi  Canal  Scheme  is  a  major  scheme
 estimated  to  cost  about  Rs.  30  crores.
 It  envisages  construction  of  Head-
 works  on  river  Ravi  downstream  of
 the  tailrace  of  proposed  Thein  Power
 House  and  a  lined  canal  with  a
 capacity  of  3.7  cumecs  (1120  cusecs)
 to  irrigate  3800  hectares  (79,500
 acres)  of  land,  (ii)  Munawar,  Tawi
 lift  irrigation  scheme  is  a  medium
 irrigation  scheme  estimated  to  cost
 about  Rs.  60  lakhs.  Under  phase  I
 of  this  scheme,  .62  cumecs  (60
 cuseces)  of  water  would  be  lifted  from
 Munawar  Tawi  River  to  irrigate  2000
 hectares  of  land  in  the  Chamb  Sector.

 Employment  in  Talcher  Fertilizer
 Factory

 ‘7899,  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 Pleased  to  state  the  number  of
 workers  anticipated  to  be  employed
 in  Talcher  Fertilizer  Factory?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  About  1500,  of  whom  about
 300  would  be  in  the  workmen
 category.

 Medium  Irrigation  Project  m  Bala-
 sore

 7900,  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be
 pleased  to  state:

 (a)  whether  an  medium  irrigation
 project  has  been  taken  up  in  Bala-
 sore;  and

 (b)  if  so,  what  is  the  programme
 for  execution  of  the  project  in
 ‘1073-747

 THE  DEPUTY  MINISTER  IN  ‘HE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  The  Goverument
 of  Orissa  have  reported  that  no
 medium  irrigation  project  has  been
 taken  up  by  them  in  Balasore  as
 there  is  no  natural  resource  for  it,
 and  a  major  project  namely  Salandi
 project  is  already  serving  the  district.

 Purchase  of  Shares  of  R.  G.  Shaw
 Wallace  and  Company

 790l.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  Ministry  has
 objected  to  the  purchase  of  shares  of
 R.  G.  Shaw  Wallace  in  London  by
 Mr,  Kalyan  Kumar  Basu;  and

 (9)  if  80,  the  reasons  for
 action?

 such

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 BD.  R.  CHAVAN):  (a)  No,  Sir,

 (b)  The  question  does  not  arise.
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 Attaching  of  one  Three-Tier  Comart-
 ment  with  Ahmedabad  Mail

 7902.  SHRI  D.  P.  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  only  one  two-tier
 compartment  from  Delhi  to  Okhla  is
 attached  to  Ahmedabad  mail;

 (b)  whether  in  view  of  the  diffi-
 culties  experienced  by  military  per-
 sonnel  ir  getting  seats/sleepers  in  the
 train,  Government  purpose  to  ittach
 one  three-tire  compartment  also  to  the
 said  train  from  Delhi  to  Jammagar;
 and

 (c)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  One
 two-tier  coach  from  Delhi  to  Okha
 is  attached  to  the  Ahmedabad  Mail.

 (9)  No.  It  is  not  operationally  feasi-
 ble  to  introduce  an  additional  through
 coach  for  want  of  room  to  attach  an
 extra  coach  by  the  connecting  fast
 srains,

 (c)  Does  not  arise.

 Sale  of  Porbander  Thermal  Power
 Station  to  Surashtra  Chemicals

 7903,  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  been  approached  for  the
 approval  of  sale  of  the  Porbander
 Thermal  Power  Station  in  Gujarat  to
 Saurashtra  Chemicals;  and

 (b)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  Yes  Sir,  In  August
 97l,  the  Government  of  Gujarat
 approached  the  Ministry  of  Irrigation
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 and  Power  with  the  proposal  to  sell
 in  973  the  Porbander  Thermal  Power
 Station  to  M/s.  Saurashtra  Chemicals
 Limited.  For  the  expansion  of  their
 factory,  the  Saurashtra  Chemicals  re-
 quired  an  additional  45  tonnes  of
 steam  per  hour  and  further  quantities
 of  power  and  sea  water  by  1974,  To
 meet  these  requirements,  the
 Gujarat  Electricity  Board  had  the
 following  three  alternatives.

 l.  To  expand  the  power  station  to
 meet  the  demand;

 2.  To  sell  the  power  station  to  the
 Company;

 3.  To  run  the  station  mainly  to
 meet  the  requirements  of
 Steam.

 The  Committee  set  up  by  the  Board  to
 examine  the  economics  of  the  various
 alternative  come  to  the  conclusion
 that  it  was  not  advisible  for  the  Board
 to  expand  the  power  Station  which
 was  established  in  +1959,  at  a  cost  of
 above  Rs,  .5  crores  especially  when
 the  station  was  basically  uneconomical.
 The  second  alternative  was  preferred
 to  the  third  because  supply  of  steam
 was  not  among  the  essential  functions
 of  the  State  Electricity  Board  wnder
 the  Electric  (Supply)  Act,  1948,

 (b)  After  carefully  examining  all
 aspects  of  the  case,  the  Ministry  of
 Irrigation  and  Power  approved  the
 proposed  sale  of  the  power  station  to
 M/s.  Saurashtra  Chemicals  Ltd.  in
 973  at  a  price  which  might  be  to  the
 best  advantage  to  the  State  Electri-
 city  Board.

 Sale  of  Thermal  Plant  in  Gujarat  to
 Saurashtra  Chemicals

 ‘7904,  SHRI  0,  P.  JADEJA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  a  Plant  of  5  MWA
 Situated  at  Porbander  in  Gujarat  has
 been  500  to  Saurashtra  Chemicals;

 (b)  if  30,  whether  any  global  tender
 was  invited;  and

 MOHD.  SHAFI  QURESHI):

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  Yes,  Sir.  Agreement
 for  sale  of  5  MW  Power  Station  at
 Porbander  to  Saurashtra  Chemicals
 has  been  executed  arid  the  power
 station  is  proposed  to  be  handed  over
 in  June  1973.

 (b)  No  tenders  were  invited  for
 sale,

 (c)  The  sale  of  power  station  to
 Saurashtra  Chemicals  arose  because
 their  request  for  additional  supply  of
 steam  and  sea  water  from  the  Board
 who  are  supplying  the  same  since
 inception  and  power  station  is  located
 adjacent  to  the  factory.  The  price
 agreed  to  is  higher  than  the  origional
 book  value  of  the  plant.

 False  Submission  of  Monthly  Reports
 by  Supervisory  Staff  of  P.F.  Section,
 D.A.0.,  New  Delhi  (Northern  Railway)

 7905.  SHRI  DHAN  SHAH  PRA-
 DHAN:  Will  the  Minister  of  RAIL.
 WAYS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  4893
 dated  the  27th  March,  973  regarding
 false  submission  of  monthly  progress
 reports  by  supervisory  staff  of  Provi-
 dent  Fund  Section,  Divisional  Accounts
 Office,  New  Delhi  (Northern  Railway)
 and  to  state  the  time  by  which  the
 disciplinary  proceedings  against  the
 concerned  staff  will  be  finalised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 The  dis-
 ciplinary  proceedings  are  still  in  pro-
 gress.  Efforts  are  being  made  to  ex-
 pedite  the  same.

 Generation  of  Power

 7906.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  in  view  of  the  fact  that
 hydel  generation  of  power  is  depen-
 dent  on  unpredictable  rains,  Govern-
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 ment  propose  to  go  the  whole  hog  for
 thermal  power  and  Atomic  power  in
 future;  and

 (b)  if  so,  the  proposals  under  con-
 sideration  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  No,  Sir.  As  a  long-term
 measure,  Government  intend  to  achi-
 eve  a  balanced  development  between
 hydro,  thermal  and  nuclear  resources
 of  the  country.

 (b)  It  is  proposed  to  add  2]  million
 kw.  of  generating  capacity  during  the
 Fifth  Five  Year  Plan  comprising  of
 L.8  million  Kw.  thermal,  8.6  million
 kw  hydro  and  0.6  million  kw  nuclear.

 Supply  of  Rigs  for  Oil  Drilling  to  Oil
 and  Natural  Gas  Commission  by  Heavy

 Engineering  Corporation,  Ranchi

 7007.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  three  giant  rigs  for  oil
 drilling  designed  by  the  Heavy  Engi-
 neering  Corporation,  Ranchi  and  Capa-
 ble  of  drilling  wells  upto  a  depth  of
 5  kilometres  have  been  supplied  to
 Oil  and  Natural  Gas  Commission;

 qb)  if  so,  whether  first  of  the  three
 rigs  has  struck  oil  at  Shibsagar  in
 Assam  in  a  record  drilling  time  of  75
 days  at  a  depth  of  334  metres;  and

 (c)  whether  all  the  three  said  rigs
 are  belng  used  only  in  Assam  or  also
 in  Gujarat  and  if  in  Gujarat  also,  what
 are  the  prospects  there?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Yes,  Sir.  These  rigs  are,
 however,  mainly  of  Russian  design.

 (b)  Yes,  Sir.  It  has  drilled  a  well
 where  ofl  hag  been  struck  but  the
 drilling  time  was  not  a  record.
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 (c)  Only  one  rig  out  of  the  three
 has  been  deployed  in  Assam,  ‘the
 second  rig  is  being  deployed  in  Rajas- than  and  the  third  rig  is  awaiting  de-
 ployment,

 Alternative  Employment  to  Gangmen
 working  on  Kangra  Valley  Railway

 7908.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  8  representation  has
 been  received  from  more  than  30  Gang- men  working  on  the  Kangra  Valley
 Railway,  who  had  been  served  with
 notices  of  termination  of  their  services
 in  the  month  of  March,  1973;

 (b)  whether  their  request  for  provid-
 ing  them  with  alternative  employment is  being  considered  by  Government; and

 (ce)  if  so,  the  decision  taken  on  their
 request?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)  Yes,
 by  Northern  Railway.  They  are  sub-
 stitute  Gangmen.

 (b)  Yes.
 (c)  Efforts  are  being  made  to  uti-

 lise  their  services  against  requirements of  Gangmen  for  improved  maintenance
 works,  dismantling  of  track  or  in  other
 construction  works.

 Opening  of  a  Station  at  Barial  in
 Kangra  District  on  Kangra  Valley

 Railway

 7909.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  a  request  to  open  a
 new  Railway  station  at  Barial  in  Teh- sil  Dehra  of  Kangra  District  on  the
 alternate  track  under  construction  in
 Kangra  Valley  Railway  has  been  re- ceived  by  his  Ministry;  and

 (b)  if  80,  the  decision  taken  in  this
 regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI:  (a)  Yes,

 (b)  The  suggestion  to  open  a  halt
 station  at  Barial  will  be  kept  in  view
 and  this  would  be  provided  if  found
 justified  on  traffic  considerations.

 Financial  Assistance  to  Himachal  Pra-
 desh  for  Electrification  of  Villages  by

 R.E.C.

 7910.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  the  Rural  Electrification
 Corporation  of  India  has  drawn  up  a
 plan  to  help  in  the  electrification  of
 the  rural  areas  in  Himachal  Pradesh;

 (9)  tf  so,  the  amount  of  financial
 assistance  sanctioned  in  the  case  of
 each  of  the  2  Districts  of  the  Hima-
 chal  Pradesh  for  the  year  1973-74;  and

 (c)  the  number  of  villages  proposed
 to  be  electrified  during  this  year,  Dis-
 trict-Wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRIl  BALGOVIND  VER-
 MA):  (a)  and  (b).
 are  provided  by  the  Central  Govern-
 ment  through  Rural  Electrification
 Corporation  for  rural  electrification
 schemes  of  State  Electricity  Boards.
 So  far  the  Corporation  has  sanctioned
 upto  March  973  nine  rural  electrifica-
 tion  schemes  of  Himachal  Pradesh
 envisaging  loan  assistance  of
 Rs,  393.426  lakhs  for  electrification  of
 1,908,  villages,  energisation  of  633
 pumpsets  and  power  supply  to  972
 small  scale  and  agro  industries.  The
 break-up  of  financial  assistance  sanc-

 Additive  finances
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 tioned  by  the  Corporation  District-
 wise  is  given  below:—

 Nome  of  District  Amonnt of  loan
 sanctioned

 !  (Rea.  in  lakhs)

 ML  Sirmur  District  40°253
 2,  Kangra  District  225°250
 3.  Bilaspur  Mandi  and

 ;  Kangra  District  28-660.

 4.  Mahasu  District  45°735
 5.  Kulu  District  §3°528

 TOTAL  393  ae

 The  loan  assistance  during  the  year
 ‘1973-74  will  depend  upon  the  number
 of  schemes  sponsored  by  the  Hima-
 chal  Pradesh  State  Electricity  Board
 and  approved  by  the  Rural  Electrifi-
 cation  Corporation  in  accordance  with
 the  criteria  prescribed  by  the  Corpora
 tion,

 (c)  It  is  proposed  to  electrify
 about  500  villages  in  Himachal  Pra-
 desh  during  the  year  l973-74.  The
 district-wise  break  up  of  villages  to
 be  electrified  has  not  been  finalised
 so  far.
 Running  of  Trains  of  Kangra  Valley
 Railway  between  Guler  and  Joginder

 Nagar
 79l.  PROF,  NARAIN  CHAND  PA-

 RASHAR:  Will  the  Minister  of  RRIL-
 WAYS  be  pleased  to  state:

 (a)  whether  a  representation  has
 been  receivd  by  Government  regard-
 ing  the  running  of  trains  on  Kangra
 Valley  Railways  between  Gulr  and
 Joginder  Nagar  after  the  dislocation
 of  rail  services  between  Jwali  and
 Guler;  and

 (9)  whether  Government  have  con-
 sidered  this  representation  and  if  so,
 the  decision  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Yes.
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 (9)  It  is  not  possible  to  operate  train
 services  on  the  isolated  Guler-Joginder
 Nagar  section.  However,  alternative
 arrangements  have  been  made  for
 carrying  both  paSsémger  and  goods
 traffic  by  road  during  the  period  of
 suspension  of  rail  traffic  on  the  sec-
 tion.

 Examination  conducted  by  Railway
 Service  Commission,  Calcutta  for  Class
 m  (Technical  and  Non-Technical)  Post

 7912.  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  number  of  class  III  posts
 (Technical  and  non-technica!,  region-
 wise  for  which  written:  and  oral  exa-
 minations  were  held  by  the  Railway
 Service  Commission,  Calcutta  during
 the  year  1972;

 (b)  the  number  of  Bihari  and  non-
 Bihari  candidates  who  appeared  in  the
 examinations  region-wise,  separately;

 (९)  the  number  of  Bihari  and  non-
 Bihari  candidates  selected,  region-wise,
 separately;  and

 (dy  the  percentage  of  Bihari
 non-Bihari  selected  candidates,
 rately?

 -THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  In-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 (b)  to  (d).  Such  State-wise  statistics
 are  not  maintained.

 Popularity  of  House  Building  Advance
 on  Eastern  Railway

 ‘7913,  SHRI  RAMAVATAR
 SHASTRI,

 SHRI  K.  M.  MADHUKAR:

 and
 sepa-

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  rules  regarding  grant
 of  house  building  advance  in  Railways
 are  complicated  and  time  consuming;
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 (b)  whether  the  scheme  regarding
 the  House  building  advance  ig  not
 popular  in  Indian  Railways,  parti-
 cularly  on  Eastern  Railway;  and

 (c)  the  number  of  applications
 pending  at  present  and  the  number  of
 applications  sanctioned  on  each  divi-
 sion  of  Eastern  Railway  during  972
 and  the  steps  Government  proposes  to
 take  to  popularise  the  scheme?.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  In
 the  matter  of  advances  for  house
 building,  railway  employees  are  gov-
 erned  by  the  same  rules  as  other
 Central  Government  servants.  The
 rules  on  the  subject  have  been  framed
 by  the  Ministry  of  Works  &  Housing
 who  are  the  controlling  authority  for
 these  advances.

 (b)  The  popularity  of  the  house
 building  advance  scheme  of  the  Minis-
 try  of  Works.&  Housing  inter  alia
 depends  on  availability  of  land  for
 individual  construction  and  other
 allied  factors  at  various  places.  On
 the  Eastern  Railway  also  the  scheme
 is  pradually  gaining  popularity.

 (c)  The  particulars  are  given  below:

 Name  of  the  Divi-  Applica-.  Applice-
 sion  tions  tiors

 pending  sanctioned
 at  present  during  प्

 I972

 Sealdah  Division  4  2

 Howrah  Division  T0  3

 Asansol  Division  .  I  I

 Dhanbad  Division  .  I  Nil

 Danapur  Division  «  q  fT

 Other  Offices  नि  46  “SI

 (H..  Workshopa.
 etc.  on  the  Eastern
 Railway)...  $.f  Wea  Gee

 Wide  publicity  is  given  by  publishing
 these  rules  in  the  Eastern  Raitway
 Gazette.
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 Different  Policies  in  Respect  of  Top
 Officials  and  Class  m  Staff  Drafted  for
 Metropolitan  Transport  Prolect,  Cal-

 cutta

 7914.  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  K,  M.  MADHUKAR:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  work  in  Metropolitan
 Transport  Project,  Calcutta  has  not
 started  in  full  swing  but  top  officials
 have  been  nosted;

 (b)  whether  staff  workine  in  Class
 III  posts  from  back  dates  are  enjoying
 the  higher  grade  though  they  are  not
 entitled  to  such  higher  grades  in  open
 line;

 (c)  whether  the  class  III  staff  are
 now  taken  there  only  in  their  open
 line  grades;  and

 (d)  if  so,  the  reasons  for  -adopting
 two  different  yardsticks  in  this  re-
 gard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  After
 posting  of  officials  of  different  dis-
 ciplines  for  construction  work,  Metro-
 politan  Transport  Project  (MTP),
 Calcutta  has  nearly  finalised  the  tender
 for  construction  of  the  first  section  of
 the  elevated  portion  of  the  line  near
 Dum  Dum.  This  tender  is  now  under
 consideration  of  the  Railway  Board.
 M.T.P.  is  progressing  similar  tenders
 of  other  two  sections  of  the  Dum  Dum-
 Tollyganj  Rapid  transit  system.

 (b)  to  (d).  Staff  are  initially  drafted
 to  the  Metropolitan  Transport  Project,
 Calcutta,  on  the  basis  of  their  open
 line  pay  and  grade.  They  are  promo-
 ted  to  higher  grades,  if  suitable,  sub-
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 ject  to  the  availability  of  vacancies,
 Different  yard-sticks  have  not  been
 adopted.

 Selection  of  Master  Craft:  Fitters  etc.
 in  Electric  Department,  Ajmer  Divi-

 sion  (Western  Kailway)

 715.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4906  on  the
 l9th  December,  972  regarding  cancel-
 lation  of  selection  of  Master-Craft
 Fitter  etc.  in  the  Electric  Department
 of  Ajmer  Division  (Western  Railway)
 and  state  the  names  of  the  categories
 for  which  Syllabi  wefe  already  pro-
 vided  at  the  stations  and  the  dates  on
 which  they  were  provided?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  The  Syl-
 labi  for  the  following  categories  were
 notified  by  the  Western  Railway  on
 9th  December,  965  and  subsequently
 elreulated  by  the  Divisional  Superin-
 tendent,  Ajmer  in  1972:

 l.  Highly-skilled  Metal
 scale  Rs.  30—22(A).

 Electric  Fitter  (Bench),  scale
 Rs.  75—240(A).

 3.  Electric  Fitter  (Bench),  scale
 Rs.  30—22(A).

 Turner,

 कट

 4.  Metal  Turner,  scale  Rs.  75—
 240(A).

 b  Electric  Fitter  (Power),  scale
 Rs.  75—240(A).

 6.  Electric  Fitter  (Train  Lighting),
 scale  Rs.  75—240(A).

 7.  Letter  Writer,  scale  Rs.  30—
 22(A).

 8.  Moulder  and  Cormaker,  scale
 Rs.  30—22(A).

 cs  Welder,  scale  Rs.  30—2l2(A).
 10.  Carpenter,  scale  Rs.  30—23

 (A).  a
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 Railways  Communicatiop  in  Backward
 Areas  of  Chotanagpur  and  Santhal

 Parganas

 ‘T7916,  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  attention  has  peen
 drawn  to  the  dire  need  for  Railway
 communication  in  the  backward  areas
 of  Chotanagpur  and  Santhal  Parganas;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  number  of  the  Railway  pro-
 jects  taken  up  for  the  conversion  of
 narrow  gauge  railway  line  into  broad
 gauge  in  this  region?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  A  new  strategy  for  construction
 of  new  railway  lines  required  for  de
 ,elopment  purposes  in  such  backward
 areas  is  under  consideration,  88  indi-
 cated  in  para  4]  of  the  speech  of  the
 Minister  of  Railw2;s  while  presenting
 the  Budget  for  the  year  1973-74  on  20th
 February,  1973.  The  selection  of  new
 lines  to  be  taken  up  on  this  basis  has
 not  yet  been  made.  Meanwhile,  an
 appreciation  is  being  made  for  a  8.0.
 line  from  Mandarhill  to  Santhia  via
 Dumka  with  a  branch  line  to  Baidya-
 nathdham,  in  this  area.  This  proposal
 will  be  further  considered  after  the  re-
 purt  is  received.  Another  proposal
 for  a  rail  link  from  Hazaribagh  to
 Rampurhat  partly  falling  in  Santhal
 Parganas  is  also  receiving  considera-
 tion.

 (९)  No  such  projects  have  been
 taken  up.  However,  a  traffic  survey
 has  been  carried  out  for  conversion  of
 Purulia,  Kotshila  N.G.  line  into  B.G.
 in  Chotanagpur  area.  The  report  is
 under  examination.  A  decision  will
 be  taken  after  the  examination  is  com-
 pleted.
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 Method  of  Reservation  of  seats  for
 Scheduled  Castes  and  Scheduled  Tribes

 in  the  House  of  the  People

 79l9.  SHRI  B.  K.  DASCHOWDHU-
 RY:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  the  manner  of  calculation  of  seat
 in  any  particular  State  or  Union  Ter-
 ritory  both  for  the  House  of  the  Peo-
 ple  and  the  State  Legislature  where
 the  percentage  of  population  as  a  frac-
 tion  is  .5  per  cent  or  more;  and

 (b)  in  case  fretion  of  population
 percentage  is  less  than  .5  per  cent  say.
 4  per  cent  Scheduled  Caste  and  also
 for  Scheduled  Tribes  and  both  together
 comes  to  .8  per  cent  and  in  such  cases
 where  taking  into  consideration  the
 population  of  Scheduled  Castes  and
 Scheduled  Tribes  one  seat  will  be
 reserved  for  any  one  of  these  com-
 munities?.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHARY):  (a)  The  cal-
 culation  for  determining  the  number  of
 seats  iv  be  allocated  to  a  State  in  the
 House  of  the  People  is  made  to  the
 second  decimal  place  and  where  the
 result  is  .5  or  above,  the  fraction  is
 ordinarily  rounded  off  to  the  next
 higher  integer.  So  far  as  the  State
 Legislature  is  concerned,  the  total
 number  of  seats  assigned  to  the  Legis-
 lative  Assembly  of  any  State  shall,  in
 accordance  with  the  provisions  of  the
 proviso  to  section  8  of  the  Delimita-
 tion  Act,  1972,  be  an  integral  multiple
 of  the  number  of  seats  in  the  House
 of  the  People  allocated  to  that-  State
 and  as  such  the  question  of  calculation
 does  not  arise.

 (b)  In  case  the  fraction  is  .47  for
 the  Scheduled  Castes  and  .40  for  the
 Scheduled  Tribes,  the  two  fractions
 cannot  be  combined  to  make  .87  which
 may  be  rounded  off  to  one  and  the  seat
 reserved  for  Scheduled  Castes  or  the
 Scheduled  Tribes.  This  is  because  the
 reservation  of  seats  for  Scheduled
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 castes  is  separate  and  distinct  from  the
 reservation  of  seats  for  Scheduled
 Tribes,

 Regular  Status  to  Bearers  of  Rajdhani
 Express  Train  (Delhi-Howrah  Route)

 *
 7920.  SHRI  B.  K.  DASCHOWDHU-

 RY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  bearers  in  the  Rajdhani
 Express  running  between  Delhi  and
 Howrah  are  still  casual  and  they  are
 being  paid  a  very  poor  salary  without
 any  D.A.;

 (b)  the  benefits  and  facilities  pro-
 vided  to  those  casual  employees  in  the
 Rajdbani  Express;  and

 (c)  whether  hig  Ministry  propose
 to  appoint  them  as  regular  employees
 and  if  so,  when;  and  ig  not,  the  rea-
 sons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (c).
 The  bearers  employed  on  the  Rajdha-
 ni  Express  ate  regular  staff  in  autho-
 Tised  scales  of  pay  with  allowances.
 There  are,  however,  five  casual  per-
 sonnel  employed  at  Rs.  4  per  day  for
 serving  drinking  water,  selling  sweets
 and  cigarettes,  cleaning  and  other
 duties  connected  with  passenger  rela-
 tions.  The  question  whether  these
 duties  should  be  performed  by  regular
 employees  is  under  consideration.

 Absorption  of  CasualL  Labourers

 792l.  SHRI  B.  K.  DASCHOWDHU-
 RY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  total  number  of  casual  wor-
 kera  in  the  Railways,  category-wise,
 and  Zone-wise;

 (b)  the  period  from  which  those
 workers  have  been  working  as  casual
 and  their  rate  of  wages  along  with
 mode  of  payment;  and

 (c)  the  policy  to  absorb  those  casual
 workers  in  regular  establishment  and
 the  reasons  for  keeping  them  as  casual
 for  long  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (c).
 A  statement  indicating  the  number  of
 casual  labourers  on  Zonal  Railways
 and  the  period  for  which  they  are  in
 employment  is  laid  on  the  Table  of
 the  House.  [Placeg  in  Library.  See
 No.  LT-4864/73],

 Casual  labourers  are  mostly  engaged
 in  ungkilled  categories  on  works  of
 seasonal,  intermittent  and  sporadic
 nature  as  also  on  construction  pro-
 jects.  Those  governed  by  Minimum
 Wages  Act  are  remunerated  on  daily
 basis  according  to  the  rates  prescribed
 under  that  Act.  Those  not  governed
 by  the  Minimum  Wages  Act,  are  re-
 munerated  on  daily  basis  according  to
 the  rates  prevalent  in  the  locality.
 Casual  labourers  employed  on  works
 other  than  projects  for  more  than  six
 months  are,  however,  remunerated  on
 regular  scales  of  pay.  In  all  these
 cases  wages  are  drawn  on  a  monthly
 basis.

 Following  Government's  policy  to
 fill  up  regular  Class  IV  posts  from
 amongst  casual  labourers  and  substi-
 tutes  to  the  maximum  extent  possible,
 a  large  number  of  casual  labourers
 have  already  been  absorbed  against
 regular  posts.  The  process  of  absorp-
 tion  is  a  continuous  one,

 Supply  of  Domestic  Gas  to  Applicants
 in  Ghaziabad

 7922.  SHRI  RAM  BHAGAT  PAS-
 WAN;  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  the  applicants  in  Gha-
 zlabad  for  IOC  domestic  gas  connec-
 tion  has  to  wait  for  longer  period  in
 comparison  to  Delhi  applicants:  and

 (b)  if  so,  the  reasons  therefor  and
 the  remedial  measures  proposdl  to
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 expedite  the  supply  of  domestic  gas  to

 applicants  in  Ghaziabad’,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b)..  The  present  rate  of  sup-
 ply  of  new  gas  vunnections  falls  short
 of  the  requirements  including  in  Gha-
 ziabad  and  in  Delhi.  However,  the
 pusition  in  Ghaziabad,  if  judged  in  the
 context  of  the  oldest  date  of  registra-
 tion  of  customers  on  the  waiting  list,
 is  relatively  better  off  than  in  Delhi.
 Efforts  are  being  made  to  progfessive-
 ly  increase  the  production  and  distri-
 >utlon  arrangements  of  cooking  gas.
 'ts  demand,  however,  is  so  large  and

 s  growing  at  such  a  fast  rate  that
 che  normalisation  of  the  situation  does
 rot  appear  to  be  practicable  in  the

 foreseeable  future.

 Meetings  of  Ministers  of  Irrigation  of
 States  to  decide  future  Policies  Re:
 Rural  Electrification  and  Energising

 New  Pump-Sets

 7923.  SHRI  SAMAR  GUHA;  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  meeting  of  Irrigation
 Ministers  of  different  States  and  Union
 territories  was  held  for  deciding  future
 policies  in  regard  to  rural  electrifica-
 tion  and  energising  new  pump-tets;
 and  w

 (b)  whether  special  preference  in
 Tegard  to  expenditure  for  the  above
 purposes  is  proposed  to  be  given  tu
 the  Eastern  States  of  Assam,  Manipur,
 Tripura,  West  Bengal,  Bihar  and
 Orissa  having  high  agricultural  poten-
 tials?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  The  Sixth  Conference  of
 State  Ministers  of  Irrigation  and
 Power  held  at  Srinagar  from  29th

 _June  to  Ist  July,  1972,  discussed  inter
 Glia  the.  progresg-.of  rural  electrifica-
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 tion  in  the  Fourth  Plan.  While  not-
 ing  the  rapid  progress  made  the  Con-
 ference  desired  that  the  tempo  should
 be  kept  up  during  the  remaining  period
 of  the  Fourth  Plan  and  also  urged  that
 steps  be  taken  to  extend  electricity  to
 the  weaker  sections  of  the  society.

 (b)  Programmes  for  rural  electrifi-
 cation  are  drawing  up  and  _  imple-
 mented  by  the  various  State  Govern-
 ments.  Besides,  additive  finances  in
 the  form  of  long  term  loans  at  low
 rates  of  interest  are  provided  by  the
 Central-Government  through  the  Rural
 Electrification  Corporation  for  rural
 electrification  schemes  of  State  Electri-
 city  Boards.  To  accelerate  the  pro-
 gress  of  electrification  in  the  backward
 States  substantial  allocations  have  been
 made  in  the  Fourth  Plan.  The  Rural
 Elecctrification  Corporation  is  also
 laying  emphasis  for  sanctioning  more
 schemes  for  the  backward  States.  So
 far  ihe  Corporation  has  sanctioned  405
 rural  electrification  schemes  of  all  the
 State  Electricity  Boards  for  loan  assis-
 tance  of  Rs.  23.58  crores,  Of  these
 405  schemes,  94  schemes  envisaging
 loan  assistance  of  Rs.  55.4  crores  re-
 late  to  Eastern  States  of  Assam,  Bihar,
 Meghalaya,  Orissa  and  West  Bengal

 Assistance  to  West  Bengal  for  Tista
 Embankment  Scheme

 7924.  SHRI  SAMAR  GUHA:
 SHRI  GADADHAR  SAHA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state.

 (a)  whether  Central  Government
 have  received  any  request  for  financial
 assistance  from  the  Government  of
 West  Bengal  regarding  Tista  Embank-
 ment  scheme  to  control  floods  in  the
 Northern  Bengal  areas;  and

 (b)  if  so,  the  main  features:  thereof
 and  Central  Government's  reaction
 thereto?  .  ee  PS
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  In  August,  ‘1972,
 the  Government  of  West  Bengal  had
 made  a  request  to  the  Centre  for
 financial  assistance  of  Rs.  335  lakhs
 during  the  year  1972-73,  for  meeting
 the  expenditure  on  continuing  and  new
 flood  control  schemes  (excluding  the
 Karala  Diversion  Scheme)  under  the
 North  Bengal  Flood  Control  Com-
 mission  which  included  the  embank-
 ment  schemes  on  the  river  Teesta.
 Subsequently,  in  March,  1973,  the  re-
 quirement  of  Central  finance  assis-
 tance  for  these  schemes  was  reduced
 to  Rs.  I5  lakhs.  No  Central  assis-
 tance  could,  however,  be  provided  to
 the  State  Government  for  these
 schemes  during  1972-73.

 The  Karala  Diversion  Scheme  under
 the  North  Bengal  Flood  Control  Com-
 mission,  is  included  in  the  priority
 flood  control  works,  for  which  special
 financial  assistance  is  given  by  the
 Centre.  The  requirements  of  Central
 assistance  indicated  by  the  State  Gov-
 ernment  of  West  Bengal  for  ‘1972-73
 for  this  Scheme  was  Rs.  35  lakhs  and
 this  was  included  in  the  total  of  Rs.  3
 crores  released  to  West  Bengal  Gov-
 ernment  for  the  priority  flood  contro]
 schemes  during  1972-73.

 Discovery  of  Oil-Fields  in  Orism

 7925.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  new  oil-flelds  have  been
 discovered  in  Orissa;  and

 (b)  if  so,  where?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  No  oil  field  has  go  far
 been  discovered  in  Orissa.
 44]  LS—4.
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 Memorandum  irom  the  Marwar
 Chamber  of  Commerce  and  Industry,
 Jodhpur  Regarding  Increase  in  Demur-
 rage  and  Wharfage  Charges,  Jodhpur

 Division  (Northen  Railway)
 ‘7926,  SHRIMATI  KRISHNA

 KUMARI  OF  JODHPUR:  Wil  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government.  have  re-
 celyed  any  memordandum  from  the
 Marwar  Chamber  of  Commerce  and
 Industry,  Jodhpur,  regarding  the  re-
 cent  increase  in  demurrage  and  whar-
 fage  charges  im  Jodhpur  Division;

 (b)  if  so,  whether  Government  pro-
 pose  to  reduce  the  above  rates  in  view
 of  the  fact  that  the  increase  in  these
 rates  has  served  as  a  great  disincen-
 tive  to  the  industrialists  and  also  that
 the  region  is  very  backward;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  No.

 (c)  The  rates  of  demurrage  and
 wharfage  charges  have  been  standard-
 ised  for  all  stations  on  the  Indian
 Railways,  There  is  no  ground  for
 making  any  exception  in  the  case  of
 Jodhpur  Division.

 The  rates  have  been  enhanced  not
 with  a  view  to  augmenting  railway  re-
 venues  but  for  the  purpose  of  secur-
 ing  quicker  release  of  wagons  and

 “speedier  removal  of  consignments  from
 railway  premises.

 Amenities  for  Railway  Colony,  Delhi
 Kishan  Ganj

 7928.  DR,  LAXMINARAIN  PAN-
 DEYA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Railway  colony  in
 Kishan  Ganj,  Delhi  does  not  have  pro-
 per  sanitation  and  lghting  arrange-
 ments;  and
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 (b)  if  so,  the  reasons  therefor  and
 what  arrangements  are  being  made  to
 provide  these  amenities  there?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY.  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Sanita-
 tion  and  lighting  arrangements  are
 available  in  Delhi  Kishan  Ganj
 Coleny.

 (b)  Does  not  arise.

 Bequest  from  U.P.  Regarding  Setting
 up  of  Thermal  Power  Station  in  U.P.

 ‘7929.  SHR’  R.  K.  SINHA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  some  request  from  Uttar  Pra-
 desh  for  setting  up  a  Thermal  Power
 Station  in  Uttar  Pradesh:

 (b)  if  so,  the  main  features  thereof:
 and

 (c)  whether  there  is  any  proposal
 to  set  up  a  thermal  power  station  in
 the  Eastern  U.P.  and  particularly  in
 the  Faizabad  Division  if  80,  the  parti-
 culars  thereof  and  if  not,  the  specific
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SALGOVIND  VER-
 MA)-  (a)  and  (b).  Yes,  Sir.  The  U.P.
 State  Electricity  Board/U.P.  Govern-
 ment  have  submitted  the  following
 thermal  generation  schemes:—

 Installed
 Capacity

 (MW)

 I.  Obra  Thermal  Station  Ex-
 tension—Stage  IT

 zB  Fetdubganj
 Station  Eytensi
 Iv.  न

 3.  Obra  Thertial  Station
 BxttnbtonsStage  IIT

 4.  Obra  Thitmal  ‘Station
 (Left  Bank)  7

 5.  Girakhpur  Thermal  Station
 6,  Ges  Turbine  Stations  at

 Ghatiabed  and  Panki

 3™200
 Thermal

 2x55

 2xX200

 5X  200
 2X  200

 4x25
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 (c)  There  is  a  proposal  for  a  ther-
 mai  power  station  at  Gorakhpur  in
 Eastern  Uttar  Pradesh.  However,  the
 exact  location  of  the  power  station
 will  be  decided  after  the  detailed  in-
 vestigations  of  alternative  sites  in  the
 area  which  are  at  present  being  carried
 out  by  the  State  Electricity  Board  are
 completed.

 “Sarju  Yojana”

 7930.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  present  position  in  respect
 of  “Sarju  Yojana”;

 (b)  the  time  by  which  this  Yojana
 is  likely  to  be  completed;  and

 (c)  the  areas  likely  to  be  benefited
 from  this  and  the  extent  of  benefit  to
 each  of  the  area?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA-:  (a)  Presumably  the  Hon'ble
 Member  refers  to  the  Sarda  Sahayak
 Pariyojana,  the  present  position  of
 which  is  as  under:—

 Gitja  Burrage:  Work  on  Girja  Bar-
 rage  comprising  36  bays  was  started
 in  Oetober,  1970.  64  bays  on  the  left
 bank,  including  3  under  sluice  bays  and
 divide  wall  and  24  sluice  bays  on  the
 right  bank,  the  head  regulator  and  the
 guide  bund  in  most  of  its  length  have
 been  completed.  The  remaining  work
 is  planned  to  be  completed  by  ‘1975.

 Lower  Sarda  Barrage:  The  barrage
 comprising  of  20  bays,  the  bridge,  the
 installation  of  gates  and  some  work  of
 guide  bunds  have  been  taken  up  dur-
 ing  1972-73  and  is  proposed  to  be  com-
 pleted  by  1974.

 Link  Channel:  Half  the  excavation
 weétk  in  the  Link  Channel  and  six
 out  of  seven  bridges  on  this  channel
 has  been  completed.  The  remaining
 work  are  proposed  to  be  completed  by
 ‘1975.
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 Feeder  Channel:  256  Km,  long  feeder
 channel  involving  749  lacs  m®  of  earth
 work  was  taken  ‘up  in  hand  and  I!  lacs
 ms  of  earth  work  has  already  been
 completed,  The  remaining  earth  work,
 work  on  bridges  and  syphons  upto
 05  Km,  cross  regulators  and  lining  of
 the  feeder  charmmel  in  single  cthanne}
 reach  up  to  05  Km.  are  proposed  to
 be  completed  by  1974.

 Distribution  system:  This  work  in-
 volves  remodelling  of  203  Km  length
 of  branches  comprising  construction
 of  twin  channels  of  equal  canacity  and
 5l2  Km.  of  Distributaries,  Minors  and
 Water  courses  and  construction  of
 2608  Km.  length  of  new  channels.  So
 far  land  has  been  acquired  in  about  40
 Km.  length  of  branches  and  on  some
 Distributaries  and  Minors  on  Darya-
 bad  Branch  System.  The  work  is  in
 progress.

 (b)  As  per  the  present  plans  the
 Sarfa  'डिलासकाकद,  Pariyojana  is  likely
 to  be  completed  by  1978  except  for
 some  finishing  work  which  is  expected
 to  be  completed  by  1980.

 (९)  7.2  lakh  hectares  of  and  in
 Barabanki,  Lucknow,  Rae-Bareli,  Lak-
 himpur,  Sitapur,  Varanasi,  Ghazipur,
 Faizabad,  Sultanpur,  Pratapgarb,  Al-
 lahabad,  Jaunpur  and  Azamgarh  dis-
 tricts  will  be  ultimately  brought  under
 irrigation.

 Sanctioning  of  Permanent  Cadre  for
 Rajdhani  Expres

 7931.  SHRI  R.  N.  BARMAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  ‘to
 state:

 (a)  whether  Government  have  ganc-
 tioned  any  permanent  Cadre  for  Raj-
 dhani  Express;

 (b)  af  sa,  what  are  the  posts  and  the
 number  ‘thereof;  .and

 (c)  the  number  of  employeeg  serv-
 ing  in  the  Rajdhani  Express  who  ase
 at  .present  not  permanent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.

 (b)  Does  not  arise.

 (c)  Of  the  staff  working  on  the  New
 Delhi-Howrah  Rajdhani  Express,  24
 are  tempetary  while  on  the  New  Delhi-
 Bombay  Central  Raj@hani  Express,  22
 are  temporary.

 Orissa  Government  Representation  in

 7032.  SHRI  ARJUN  ‘SETHI:  Will  the
 Miniter  of  RAFLWAYS  be  pleased  to
 state:

 (a)  whether  Engineering  and  Traffic
 surveys  were  carried  out  durmg  1964-
 65  for  the  construction  of  the  Bans-
 pani-Jakhapura  rail  link,  Orissa;

 (b)  if  so,  how  the  same  rail  link
 hus  been  included  in  the  Budget  for
 ‘1973-74  for  preliminary  Engineering-
 cum-Traffic  surveys  again;

 (ce)  whether  any  representative
 either  of  Orissa  State  Government  or
 peoples’  representatives  are  taken  in
 the  Study  Group  to  go  into  the  aspect
 of  infra-structural  development;  and

 (d)  if  not,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  results  of  the  earlier  sur-
 veys  having  become  somewhat  out-
 dated,  fresh  surveys  are  necessary.

 (c)  and  (d).  The  Survey  Team  main-
 tains  close  liaison  with  the  State  Gov-
 ernment  and  other  concerned  interests
 in  determining  the  traffic  potential
 alignment  etc.  In  the  Study  Group
 appointed  by  the  Department  of  Mines,
 Chairman,  ‘Orissa  Mining  Corporation
 was  included  as  one  of  the  members.
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 Outlays  on  Rural  Electrification  during
 Fourth  Plan

 7933.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  total  outlays  with  State-wise
 break-up  on  rural  electrification  during
 the  Fourth  Plan;  and

 (b)  the  States,  where  shortfalls  are
 expected?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  The  details  of  out-
 lays  under  State  Plans  during  the
 Fourth  Five  Year  Plan,  State-wise,  sre
 given  below:—

 SL  Name  of  State  Outlays
 No.  during

 Fourth
 Plan

 I  2  3

 (Rs.  in
 crores)

 t,  Andhra  Pradesh  500
 2.  Assam  To"88
 3.  Bihar  36°00
 4.  Gujarat  T6790
 5.  Haryana  To-co
 6.  Himachal  Pradesh  T+2I
 7.  Jammu  &  Kashmir  I-00
 8  Kerala  .  4°50
 9.  Madhya  Pradesh  22°00

 to.  Maharashtra  a  25°00,
 It,  Manipur  o'79
 ‘12,  Meghalaya
 13.  Mysore  ‘1§*50
 4.  Nagaland  0°07
 I5.  Orissa  6°05
 ‘16,  Punjab  9°00
 IR  Rajasthan  4700
 ‘18,  Tamil  Nadu.  ques
 Ig.  Tripura  .  .  0°30
 20.  Uttar  Pradesh  6I°00
 ai.  West  Bengal  I0‘00

 !  Union  Territories  "387-45
 7°24

 TOTAL  (ALL  INDIA)  294°69
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 Besides,  Rural  Electrification  Corpo-
 ration  has  been  set  up  in  the  Central
 Sector  with  an  outlay  of  Ra.  50  crores
 in  the  Fourth  Plan  to  provide  additive
 finances  to  the  State  Electricity  Boards
 for  their  rural  electrification  schemes.
 This  outlay  has  now  been  increased  to
 Rs.  90  crores.

 According  to  present  indication
 shorfall  in  State  Plan  expenditure  is
 likely  to  occur  in  the  States  of  Assam,
 Bihar,  Maharashtra,  Mysore,  Tripura
 and  West  Bengal.

 Electrification  of  Harijan  Basties  in
 Villages

 7934.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  total  number  of  Harijan
 Basties  in  villages  which  have  been
 electrified  so  far  in  the  country,  State-
 wise;  and

 (b)  whether  there  will  be  any
 shortfall  in  this  work  at  the  end  of
 the  Fourth  Plan,  if  so,  the  extent
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  ‘BALGOVIND
 VERMA):  (a)  Prior  to  December  97
 there  was  no  separate  programme  for
 electrification  of  Harijan  Bastis.  As
 it  was  observed  that  due  to  un-
 remunerative  loads  MHarijan  Bastis
 adjoining  villages  already  electrified
 had  not  been  provided  with  electricity,
 a  scheme  was  introduced  in  Decem-
 ber,  97l,  for  providing  electricity  to
 Harijan  Bastis  in  villages  already
 electrified.  It  was  proposed  to  cover
 20,000  Harijan  Bastis  during  the
 Fourth  Plan  and  according  to  infor-
 mation  received,  9743  Bastis  were
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 electrified  during  1972-73.  State-wise
 details  are  furnished  below:—

 Andhra  Pradesh  632

 Bihar
 600

 Haryana  i8g

 Gujarat  490

 Madhya  290९  8१  253

 Maharashtra  762

 Maninur  :  4

 Mysere  7

 Orissa’.  52

 Punjab  38

 Rajasthan  250

 Tamil  Nadu  3744

 Tripura  5  8

 Utter  Pradesh  3375

 Wes  Bengal  NIL

 Tota.

 (b)  Based  on  the  progress  made  80
 far  and  subject  to  availability  of
 funds,  it  is  expected  that  by  ond
 large  this  target  of  20,000  villages
 would  be  achieved.

 घटना  में  गंगा  रत  ८९  बन  रहे  पल  के

 ऊपर  रेलवे  लाख  ””  विछाण  जाता

 7936.  श्री  जीतती  सिंध:  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  उन्होंने  दानापुर  (बिहार)

 में  3  मार्च,  973  को  हुई  बैठक  में  कहा
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 था  कि  पटना  में  गंगा  नदी  पर  बन  रहे  पुल
 के  उपर  रेलवे  लाइन  बिछाने  की  बात

 सोची  जा  रही  है;

 (=)  क्या  उन्होंने  बैठक  में  यह  भी

 कहा  था  कि  बिहार  में  एक  रेलवे  लोक  सेवा

 आयोग  स्थापित  करने  का  विचार  है;  शौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में

 कब  तक  निर्णय  कर  लिया  जायेगा  ?

 रेल  मंत्रालय  में  उप-मंत्री  (श्री  मुहम्मद
 शफ़ी  कुरेशी):  (क)  से  (ग)  दानापुर
 थे  21 मार्चे,  973  को  हुई  एक  बैठक  में

 मंत्री  महोदय  के  सामने  इस  सम्बन्ध  में

 प्रस्ताव  रखे  गये थे  ।  मंत्री  महोदय  ने

 झ्राश्वासन  दिया  था  कि  प्रस्तावों  की  यथों-

 चित  सच  की  जायेगी  |

 Supply  of  kerosene  oil  and  petroleum
 te  Bangladesh

 7937.  SHRI  BIBHUTI  MISHRA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Government  of
 Bangladesh  have  asked  India  to  sup-
 ply  kerosene  oil  and  petroleum  to
 Bangladesh;  and

 -(b)  if  so,  to  what  extent  Govern-
 ment  have  met  their  demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Yes,  Sir.

 (b)  Supplies  of  Kerosene  Oil,  Motor
 Spirit  and  other  refired  petroleum
 products  were  made  to  Bangladesh
 initially  under  Government  of  India’s
 Commodity  Grant  and  later  under  a
 commercial  agreement  entered  into

 by  the  Indian  Oil  Corporation  with
 the  Government  of  Bangladesh.  The



 703  Written  Answers

 quantities  so  supplied  are  shown  be-
 low:—

 (i)  Under  Commodity  Grant  sanction-
 ed  by  the  Government  of  Inde.

 (in  metric  tonnés)
 Kerosene  Oil  .  .  41,418
 Other  refined  petroleum  produsts  57,980

 The  full  requirements  as  specified
 by  Bungladesh  from  time  te  time  were
 met  through  the  agency  of  the  Indian
 Qi,  Corporation.  These  supplies
 were  made  till  November,  1972.

 @i)  Ender  commercial  agreement  bet-
 ween  the  FOC  and  Bangladesh
 Government  (as  on  date).

 (in  metric  tonnes)

 29,363
 31,567

 Kerosene  Oil  .

 Qther  refined  petroeum  products

 In  addition  to  the  above,  Bangla-
 desh  Government  have  now  requested
 the  Government  of  India  to  arrange
 further  exports  of  Kerosene  Oil,
 Motor  Spirit  and  other  refined  petro-
 leum  products  to  the  extent  of  56,000
 tonnes  in  addition  to  the  present  con-
 tract  of  28  lakh  tonnes  to  be
 supplied  upto  the  end  of  August,  1973,
 These  are  required  to  be  supplied  in
 May  and  June,  1973,  Efforts  are  being
 made  to  meet  thtse  additional  require-
 ments  to  the  extent  possible,

 Railway  line  from  Raipur  to  Jagdal-
 pur  in  Bastar  District  ef  Madbya

 Pradean

 7938.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  survey  work  in  regard
 to  the  Railway  line  from  Raipur  to
 Jagdalpur  in  Bastar  District  has  since
 Been  completed;

 (b)  if  sa,  the  time  by  which  the
 constructiog  work  will  be  started  and
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 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (c).  There  is  already  a  B.G.  line  from
 Raipur  to  Dhalli-Rajhara  via  BhHat.
 A  traffic  survey  for  a  B.G.  line  from
 Dhalli-Rajhara  to  Dantewara/Jagdal-
 pur  in  Bastar  area  has  recently  been
 completed  and  the  report  ig  under
 examination  of  the  Railway  Board.
 Meanwhile  Final  Location  Survey  for
 this  line  has  also  been  taken  up.
 Further  consideration  to  this  proposal
 will  be  given  after  the  results  of  this
 survey  become  known.

 Utilization  of  resources  for  generation
 of  Power  in  MP.

 7939.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  resources  for  generat-
 ing  power  in  Madhya  Pradesh  are  not
 being  utilized  properly;

 (b)  whether  any  survey  in  this  re-
 gard  has  been  made  by  the  Central
 Government  during  the  last  two
 years;  and

 (c)  if  so,  the  maip  features  thereof
 and  reaction  of  the  Central  Govern-
 ment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  The  natural  energy
 resources  available  in  Madhya  rra-
 desh  for  power  development  are  being
 utilised  in  a  phased  manner,  As  a
 result  of  this  the  power  supply  posi-
 tion  in  Madhya  Pradesh  has  always
 been  comfortable.

 (9)  and  (९),  The  hydro-electric
 power  potential  in  Madhya  Pradesh
 hag  been  estimated  at  over  4  million
 KW  at  60  per  cent  load  factor,  accord-"
 ing  to  the  hydro-electric  survey  con-
 ducted  in  the  fifties.  However,  no
 survey  has  been  conducted  by  the
 Central  Government  during  the  last
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 The  total  regeryes  of  coal  are  esti-
 mated  at  8,480,  million  tonnes,  which
 are  located  in  the  Central  India  Coal
 fields  of  Mgdkya  Pradesh.  Madhya
 Pradegh  generates  77  MW  of  hydro
 and  600  MW  of  thermal  power  at
 present,  During  the  Fifth  Plan,  it  is
 proposed  to  add  i06  MW  hydro  and
 1,188  MIW  of  thermal  capacity.

 Production  of  fertilizers  hit  due  to
 shortage  gf  Power

 7340.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  production  of  fertili-
 zers  has  been  hit  due  to  the  shortage
 ‘of  power  in  the  country;  and

 (b)  if  80,  the  extent  thereof  and  the
 positive  steps  Government  propose  to
 take  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (४)  Yes,  Sir.

 (b)  A  preduction  loss  of  ahout
 40,000  tonnes  of  Nitrogen  in  1971  72
 and  about  60,009  tonnes  of  nitragen
 during  ‘1972-73  was  sustained  on
 account  of  power  cuts,  voltage  fluctua-
 tions/dips  ete.  Efforts  are  being  con-
 tinued  to  (i)  secure  exemption  for
 the  fertilizer  industry  from  power
 cuts  imposed  by  the  concerned  autho-
 rities;  and  (ii)  ensure  stability  of  the
 power  systems.

 Central  help  fer  Srisailam

 7941,  SHRI  P.  NARASIMHA
 REDDY:

 SHRI  M.  RAM  GOPAL
 REDDY:

 Will  the  Minister  of  JRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  edi-
 torial]  under  the  heeding  “Central
 Help  for  Srisailam”  in  the  Hindu,
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 (>)  whether  the  Central  Govern-
 ment  propose  to  treat  this  vital  power
 project  on  par  with  the  Kalinadi  Pro-
 ject  in  Mysore  for  suitable  assistance
 outside  the  Plan  to  enable  its  early
 completion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  Yes,  Sir,

 (b)  In  the  case  of  Kalinadi  Stage  I
 Project  in  Mysore,  the  Centre  agreed
 to  finance  the  project  only  during  the
 Fourth  Plan  period  in  order  to  enable
 the  State  to  bring  the  Project  into
 operation  in  the  first  half  of  the  Fifth
 Five  Year  Plan.  The  State  is  expect-
 ed  finance  the  Scheme  during  the
 Fifth  Plan  period.  The  question  of
 financing  Srispilam  Project  during  the
 Fourth  Pian  period  by  the  Centre  will
 have  to  be  examined  among  >ther
 relevant  considerations  from  the  point
 of  view  of  the  States’  ability  to  finance
 it  within  the  State  Plan  during  the
 Fifth  Plan  period.

 Setting  up  of  Captive  Power  Genera-
 tion  Plants  by  Private  Industrial

 7942.  SHRI  P.  NARASIMHA
 REDDY:

 SHRI  M.  8,  SANJEEVI  RAO:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  permit  and  encourage  Private
 Industrial  Units  to  set  up  Captive
 Power  generation  plants;  and

 (b)  if  so,  what  incentives  are  pro-
 posed  to  be  given  to  initiate  and
 accelerate  this  practice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  Ag  a  measure
 of  better  energy  utilisation,  Govern-
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 of  captive  power  plants  by  process
 industries  using  steam  or  having  by-
 Product  fuel,

 No  incentives  are,  however,  pro-
 posed  to  be  given  for  such  installa-
 tions.

 Acute  searcity  of  kerosene  and  diesel
 oil  in  Andhra  Pradesh

 7943,  SHRI  P.  NARASIMHA
 REDDY:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  acute  scarcity  of  Kerosene  and
 Diese]  Oil  in  Andhra  Pradesh  conse-
 quent  on  the  fall  in  electric  power
 supply;  and

 (b)  whether  any  additienal  alloca-
 tions  have  been  made  and  proper
 distribution  thereof  ensured  to  pre-
 vent  black-marketing?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  Shortages  of
 kerosene  oil,  Light  diese]  oi]  and  high
 speed  diesel  oi]  in  Andhra  Pradesh
 have  been  reported  during  the  last
 few  months  mainly  on  account  of  un-
 anticipated  curtailment  in  power
 supply,  including  to  the  refinery  at
 Visakhapatnam  and  _  its  ancillary
 industries.  Some  shortages  have  also
 occurred  as  a  result  of  transport
 ‘bottlenecks  caused  by  the  civil  dis-
 turbances  in  the  State.  With  the
 normalisation  of  the  situation  in  the
 State,  steps  have  been  taken  to  im-
 prove  the  petroleum  product  supplies
 in  the  State.  Allocation  of  HSD  has
 been  increased  to  take  into  account
 the  increased  requirements  due  to
 power  cuts.  Special  efforts  are  veing
 made  to  ensure  that  sufficient  quanti-
 ties  of  these  products  are  imported
 to  meet  the  current  spurt  in  demands
 all  over  the  country.  The  State
 Government  has  also  been  taking
 suitable  regulatory  measures  to  ensure
 proper  distribution  of  these  products.
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 Weekly  rest  and  overtime  allowance

 to  Health  Inspectors  of  Delhi  and
 New  Delhi  Railway  Stations

 7944,  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  353  dated  the
 l3th  March,  973  regarding  weekly
 rest/overtime  allowance  to  Health
 Inspectors  of  Delhi  and  New  Delhi
 stations  and  to  state:

 (a)  whether  Dy.  Station  Superin-
 tendent,  Station  Masters,  Train  Exa-
 miners  and  other  similar  staff  are
 getting  weekly  rest  at  New  Delhi
 and  Delhi  main  siations;  and

 (b)  whether  Health  Inspectors  wor-
 king  in  hours  shifts  are  being  given
 rest  at  Howrah  Railway  Station?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 The  Deputy  Station  Superintendent
 at  Delhi  and  New  Delhi  stations,  who
 are  classified  as  ‘Supervisory’,  are
 not  entitled  to  weekly  rest;  the  Sta-
 tion  Masters  and  Train  Examiners
 working  at  these  stations,  who  were
 previously  classified  as  ‘Supervisory’
 and  who  have  been  reclassified  as
 ‘Continuous’  with  effect  from  l-2-972
 are  ‘being  granted  weekly  rest  through
 local  arrangements  as  far  ag  possi-
 ble,

 (b)  The  Health  Inspectors  in  scale
 of  Rs.  30—2i2  working  at  Howrah
 Railway  station  are  being  granted
 weekly  rest.

 Extension  of  Kamala  River  Embank-
 ments

 7945.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  3858  on  the  20th  Mar:h,
 973  regarding  extension  of  Kamala
 River  Embankments  and  state:

 (a)  whether  plans  for  execution  of
 the  project  of  extending  embank-
 ments  upto  Mirchia  in  Nepal  has  been
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 finalised  and  the  same  is  being  in-
 cluded  in  the  Fifth  Five  Year  Plan
 for  completion;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  The  scheme
 for  the  extension  of  Kamala  embank-
 ments  in  Nepal  has  not  been  finalised
 so  far.  The  inclusion  of  the  scheme
 in  the  Fifth  Plan  is  to  be  considered
 after  the  scheme  is  finalised,  taking
 into  account  the  relative  priorities
 and  the  economics  of  the  various
 schemes  and  the  outlays  that  will  be
 provided  for  the  flood  contro]  sector.

 Import  of  Petroleam  Oil  and  Lubri-
 in  Indian  Territory

 7946.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  3857  on  the  20th  March,
 973  regarding  completion  of  Western
 Kosi  Canal  in  Indian  Territory  and
 state:

 (a)  whether  in  view  of  the  inade-
 quacy  of  the  amount  of  Rs.  2500
 lakhs  and  the  target  of  completing
 even  the  second  phase  of  the  project
 by  the  end  of  the  Fifth  Hive  Year
 Plan,  it  is  proposed  to  make  full
 financial  provision  in  the  Fifth  Plan
 for  the  Western  Kosi  Canal  Project;
 and

 (b)  if  not,  how  the  project  is  pro-
 posed  to  be  completed  in  the  Fifth
 Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  and  (9),  According  to
 the  phased  programme  prepared  by
 the  Government  of  Bihar  for  the
 construction  of  the  Western  Kosi
 Canal  Project  the  second  phase  of
 the  project  in  the  Indian  _  territory
 will  be  substantially  completed  by
 1978-79  ie.  end  of  the  Fifth  Five
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 Year  Plan.  For  this  purpose,  the
 State  Government  have  proposed  a
 provision  of  Rs.  2500  lakhs  in  the
 Fifth  Five  Year  Plan,  which  has  not
 yet  been  finalised.

 According  to  this  programme,  the
 project  is  expected  to  be  completed
 by  the  State  Government  in  all  rea-
 pect  by  1979-80  ic.,  first  year  of  the
 Sixth  Five  Year  Plan.

 Import  of  Petroleum  Oil  and  Lubii-
 cant  Products  from  India  by  Nepal

 7947.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  388  on  the  20th  March,
 973  and  state:

 (a)  whether  consideration  of  the
 proposals  regarding  import  of  petro-
 leum  oil  and  lubricant  products  from
 India  by  Nepal  has  since  been  com-
 pleted;  and

 (b)  if  so,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Not  yet  Sir.

 (b)  Does  not  arise.

 Funds  for  Power  Generation  Schemes

 ‘7048.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  the  creation  of  a  special
 fund  at  the  Centre  to  finance  Power
 generation  schemes  in  States  with
 good  hydro-potential;  and

 (b)  if  so,  the  main  features  there-
 of  and  whether  any  decision  has  been
 taken  in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  There  is  no
 proposal  at  present  for  the  creation
 of  a  special  fund  at  the  Centre  to
 finance  power  generation  schemes  in
 States  with  good  hydro  potential.

 Feeder  Canal  of  Farrakka  Barrage

 7949.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased
 to  state:

 (a)  the  estimated  length,  breadth
 and  depth  of  the  propesad  feeder
 canal  which  is  being  constructed  as
 part  of  the  Parrakka  Barrage;  end

 (b)  the  capacity  of  the  said  feeder
 cana]  in  terms  of  cusecg  of  water?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  Length  :  38.40  Km.
 (about  24  miles).  Breadth  :  Bed-
 Width—5]  metres  (495  feet).  Width
 at  full  supply  depth  :  87.50  Metres
 (615  feet.).  Depth:  Full  supply
 depth—6.0  Metres  (20  feet).

 (b)  The  capacity  of  the  feeder
 canal  at  full  supply  depth  is  32
 cubic  metres/Sec,  i.e.,  40,000  cubic
 feet/sec.

 Report  of  Study  Team  about  working
 of  Fertilizer  Cerperation  ef  India

 7950.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  the  report  submitted
 by  the  Study  eam  about  ths  work-
 ing  of  the  fertilizer  Corporation  of
 India  has  been  scrutinised  and  deci-
 sion  taken  thereon;  and

 (Ry  ig  se,  the  bread  outiines  of  the
 decision  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
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 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  The  Report
 submitted  by  the  Action  Committee
 on  Public  Undertakings  about  the
 working  of  the  Fertilizer  Corporation
 of  India  is  stil)  under  consideration
 of  Government.

 Supply  of  suffictent  quantity  of
 residual  fuel  भा  tg  Dhuvaran

 कबा,  Piant

 ‘7951.  SHRI  VEKARIA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  due  to  short  supply  of
 Residual  Fuel  Oi]  te  Druvaran  Power
 Plant,  the  electric  Power  generation
 was  curtailed  and  more  than  50  per
 cent  cut  was  imposed  on  industry
 and  agriculture  in  Gujarat;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  supply  sufficient  quan-
 tity  of  Residual  Fuel  Oil  to  Gujarat?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTBY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Agcording  to  the  in-
 formation  obtained  from  the  State
 Government,  a  50  per  cent  cut  in
 power  consumption  wag  imposed  in
 Gujarat  only  from  l6th  to  22nd  April,
 1973.  Earlier  the  cut  imposed  was
 only  about  36  per  cent  and  from
 23rd  April,  ‘1978,  it  is  about  25  per
 cent.  This  has  been  due  to  the  agita-
 tion  by  the  ONGC  staff  which  has
 resulted  in  reduced  production  and
 supply  of  crude  oil  to  Koyali  refinery.

 (b)  Presently  the  entire  production
 at  Koyali  Refinery  of  Low  Sulphur
 Heavy  Stock  (LSHS),  locally  known
 ag  Hepidual  Fuel  Oil  (RFO),  is  being
 supplied  to  the  Dhuvaran  and
 Ahmedabad  Therma]  Fower  Plants
 in  Gujarat.  Efforts  ace  being  made
 ‘by  the  ONGC  to  come  to  a  settle-
 ment  with  the  employees’  unions.
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 Completo,  of  Ukai  Hydro  Power
 Project.  2

 7902,  SHRI  VEKARIA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased’  to  state:

 (a)  the  reasons  for  delay  in  com-
 missioning  of  Ukai  Hydro  Power
 Project  in  Gujarat:  and

 (b)  the  steps  taken  by  Government
 for  speedy  completion  af  the  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b),  Due  to  the
 successive  revisions  of  delivery  sche-
 dules  by  HEIL,  the  comméssioning  of
 the  Ukai  Hydro  Power  Project  in
 Gujarat  has  been  delayed.  Phe  sup-
 Pliers  have  baen  requested  to  expe-
 dite  the  delivery  of  the  equipment.

 Complaint  by  Contrastera  §  againgt
 staff  of  Divisional  Accounts  Office

 (Northern  Railway),  New  Delhi
 for  delay  in  issue  of  cheques

 ‘7953.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  recently  a  complaint
 has  been  received  by  the  administra
 tion  from  some  contractors  against
 the  staff  of  Divisiona]  Accounts  Office,
 Northern  Railway,  New  Delhi  for
 causing  unnecessary  delay  in  issue
 of  cheques;

 (b)  whether  a  similar  complaint
 was  also  made  by  a  Member  of  Par-
 liament  in  December,  972  against  the
 same  staff  quoting  specific  instances;
 and

 (c)  if  so,  the  action  taken  against
 the  staff  at  fault?

 THE  DEPUTY  MINISTER  IN  THE
 MENISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes.  But  it  was  only  a  general  com-

 r  4 |

 plaint  about  delays  in  payment  of
 bills.

 (b)  Yes

 (c)  The  investigations  are  sti  in
 progress.

 Change  in  Departure  Time  of  Jayanti
 Janta  Express  from  Cochin  and

 increasimg  its  speed

 7954.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  the  Jayanti  Janta  Ex-
 press  starting  from  Cochin  to  Delhi
 stops  at  Shorapyr  Junctian  for  about
 two  hours;

 (b)  if  so,  whether  Government  have
 considered  a  proposal  to  start  this
 train  from  Cochin  at  least  one  and  a
 half  ‘hours  later  than  its  present
 scheduled  time;

 (c)  what  is  the  difficulty  to  speed
 up  this  train;  and

 (d)  whether  the  running  of  this
 train  is  comparatively  slower  than
 the  G,  T.  Express  and  if  so,  the  rea-
 sons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes,

 (b)  Later  departure  of  Jayanti
 Janta  Express  from  Ernakulam  is  at
 present  operationally  not  feasible  due
 to  passage  difficulties.

 (c)  and  (d).  The  running  of  Jayanti
 Janata  Express  is  comparatively
 slower  than  5  Dn/l6  Up  Madras-
 New  Delhi  G,.T./A.C.  Express  as  the
 maximum  permissible  speed  for  G.T./
 A.C.  Express  is  I0  KMPH  while  for
 Jayanti  Janata  Express  it  is  0
 EMPH  only.  A  proposal  to  speed  up
 the  Jayanti  Janata  Expresg  over  the
 New  Delhi.Gudur  gection  is,  how-
 ever,  under  examination.
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 New  Railway  Division  in  Southern
 Railway

 7955.  SHRI  C.  छू,  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  proposal  is  under
 consideration  to  set  up  a  new  Rail-
 way  Division  in  the  Southern  Rail-
 way;

 (b)  whether  Government  have  also
 received  any  representation  in  this
 regard;  aDd

 (c)  if  so,  the  gist  thereof  and  the
 decision  of  Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  No.

 (b)  and  (c).  Representations  for
 setting  up  an  additional  division  on  the
 Southern  Railway  had  been  received
 in  the  past  primarily  for  reasons  of
 increase  in  workload  thereon,  The
 existing  railway  machinery  is  suitably
 geared  te  absorb  ang  handle  normal
 increases  in  workload  and  there  is  no
 immediate  need  for  creating  a  new
 division  on  that  Railway  on  the  basis
 of  increase  in  workload.  The  situa-
 tion  is,  however,  being  watched  cons-
 tantly  and  in’  case  the  workload  on
 the  Southern  Railway  increases  ap-
 preciably,  necessary  action  to  cope
 up  with  it  will  be  taken  at  the  ap-
 propriate  stage,

 Setting  up  o¢  workshops,  stores
 Depots  in  Kerala

 7956.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  railway  lines  in  Kerala
 are  earning  about  30  percent  of  the
 gross  earnings  of  the  Southern  Rail-
 ways;

 (b)  the  amount  of  the  earnings  of
 the  Railway  lines  in  Kerala  in  rela-
 tion  to  the  gross  earning  of  the
 entire  lines  in  Southern  Railway;

 divisional
 Workshops,

 extra
 like

 (c)  how  many
 establishments
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 Stores  Depots  etc.  are  there  under  the
 Southern  Railway  and  where  are
 these  located;  and

 (d)  how  many  such  establishments
 are  so  far  set  up  in  Kerala?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 and  (b).  Information  about  earnings
 is  not  compiled  State-wise  but  Raii-
 way-wise,

 (c)  Information  ig  given  in  the
 statements  ‘A’  and  ‘B’  laid  om  the
 Table  of  the  House,  [Placed  in  Lib-
 rary.  See  No,  LT-4865/738).

 (d)  One  viz.,  the  Cresoting  Plant
 at  Olavakkot.

 e

 बाढ़  नियंत्रण  कार्यो  क  लिय
 राजस्थान  को  सहायता

 7957.  श्री मूलचन्द  डागा  :  क्या
 सिचाई  शौर  चिया  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  ने  गत  तीन  वर्षों
 में,  वर्ष-वार,  बाढ़  नियंत्रण  योजनाकारों  के
 लिए  राजस्थान  को  कूल  कितनी  धनराशि
 दी  तथा  उसका  योजना-वार  ब्यौरा  क्‍या
 है।  कौर

 (ख)  जिन  कार्यों  के  लिए  धनराशि
 दी  गई  थी  वें  इस  बीच  पूरे  हो  गये  हैं  कौर
 यदि  नहीं,  तो  क्या  उक्त  कार्यों  को  पूरा  करने
 के  लिए  केन्द्रीय  सरकार  का  राजस्थान
 सरकार  को  अतिरिक्त  धनराशि  देने  का
 विचार  है?

 सिंचाई  जौर  विद्युत  मंत्रालय  में
 उपमंत्री  (  श्री  बाल  गोविंद  वर्मा  )
 (क)  शौर  (ख):  1969-70  से  चालू

 पांचवीं  पंचवर्षीय  योजना  के  लिए  विकसित
 कार्य  प्रणाली  के  अन्तर्गत,  राज्य  सरकारों
 को  उनकी  अनेक  विकासात्मक  योजनायें  के
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 लिए  केन्द्रीय  सहायता  ब्लाक  ऋणों  तथा

 प्रावधानों  के  रूप  में  दी  जाती  है  वह  किसी
 विशेष  योजना  या  विकासात्मक  कार्य  से
 सम्बद्ध  नहीं  होती  है  इसलिए,  बाढ़
 नियंत्रण  के  लिए  कोई  भी  केन्द्रीय  सहायता
 झलग  नहीं  रखी  गई  है।  पिछले  तीन  वर्षों
 में  बाढ़  नियंत्रण  के  लिए  कोई  भी  ऐसी
 सहायता  नहीं  दी  गई  है  |

 Secretary's  status  to  Chief  Central
 Water  and  Power  Commission

 7958.  SHRI  R.  ve  SWAMINATHAN:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Union  Government
 have  decided  to  accord  the  status  of
 Secretary  to  the  Chief  of  Central
 Water  and  Power  Commission;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  to  what  extent  this  will  help
 the  working  of  the  commission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  to  (c)..In  order  (i)  to
 confer  on  him  ag  statug  commensurate
 with  his  duties  and  responsibilities,
 (ii)  to  enable  him  to  discharge  his
 functions  effectively  and  efficiently
 and  deal  directly  with  the  State  Gov-
 ernments  and  other  Ministries/De-
 partments  of  the  Government  of
 India  at  an  appropriately  high  level
 in  the  discharge  of  such  functions
 and  (iii)  to  enable  him  to  participate
 in  the  formulation  of  Government
 policies  and  programmes
 scientific  and  technological  considera-
 tions  in  the  area  of  Irrigation  and
 Power  and  in  their  effective  imple-
 mentation,  ex-officio  status  of  Secre-
 tary  to  Government  of  India  has
 been  conferred  on  the  Chairman
 Central  Water  and  Power  Commis-
 sion.  This  will  enable  the  Commis-
 sion  to  function  smoothly,  effectively
 and  speedily.

 involving"
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 बामो वर  घाटी  निगम  द्वारा  बंगाल,  बिहार
 शोर  प्राय  राज्यों  को  बिजली  की  रूप् लाई

 7959.  श्री  शंकर  दयाल  सिंह  :
 क्या  सिंचाई  और  विद्युत  मंत्री  यह  बताने
 की  कपा  करेंगे  किः

 (क)  दामोदर  घाटी  निगम  द्वारा
 बंगाल,  बिहार  शौर  अन्य  राज्यों  को,
 प्रलय-प्रलय  कितनी-कितनी  बिजली  सप्लाई
 की  जा  रही  है।  और

 (ख)  क्या  बिहार  में  बिजली  की  कमी
 को  ध्यान  में  रख  कर  बिहार  सरकार  ने
 दामोदर  घाटी  निगम  से  अतिरिक्त  बिजली
 की  सप्लाई  दिलाने  का  केन्द्र  से  भ्रनुरोध
 किया  है?

 सिचाई  और  बिद्युत  मन्त्रालय  में  उपभन्त्री

 (को  बाल  गोविन्द  वर्मा)  :  (क)  पश्चिम
 बंगाल  और  बिहार  को  (i0  महीने  के
 आंकड़ों  के  झाड़दार  पर)  1972-73
 वर्ष  के  दौरान  सप्लाई  की  गई  विद्यत्‌  की

 कुल  मात्रा  क्रमशः  923,  3  शर  952.0
 मिलियन  किलोवाट  है।

 (ख)  बिहार  सरकार  ने  दामोदर
 घाटी  निगम  को  प्रति रिक्त  विद्या  की
 सप्लाई  के  लिए  केन्द्र  से  कोई  अनुरोध
 नहीं  किया  है।  बहरहाल,  उन्होंने
 यह  भप्रनरोध  किया  था  कि  दामोदर  घाटी
 निगम  से  भ्रनरोध  किया  जाए  कि  वे  दामोदर
 घाटी  निगम  प्रणाली  द्वारा  घोषित  किए
 जाने  वाले  बिहार  के  कुछ  क्षेत्रों  को  संविदागत
 प्रावश्यकता  को  पूरा  करें  I

 प्रति  भास  200  to  से  कम  तथा  3000
 रुपयों  से  धिक  वेतन  पाने  बाले

 रल  कर्मचारी

 7960.  श्री  हॉकर  बयान  सिंह  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगें
 कि:
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 (क)  रेलवे  में  ऐसे  कर्मचारियों  की

 कुल  संख्या  कितनी  है  जिन्हें  प्रतिमास
 एक  हजार  रुपये  से  प्रतीक  बेंत-भत्ता
 मिलता  है;  शौर

 (ख)  ऐसे  कर्मचारियों  की  संख्या
 कितनी  है  जिन्हें  प्रति  मास  200  रुपए  से
 कम  मिलता  है  ?

 रेल  मन्त्रालय  में  उप-कभी  (करो

 भुहःसद  शफी  कुरेशी :  (क)  प्रो  (ख).
 देश  भर  के  विभिन्न  रेल  प्रशासनों/यूनिटों
 से  सूचना  इकट्ठी  कौ  जा  रही है  शोर

 यथा समाय  सभा  पटल  पर  रख  दी  जाएगी  |

 Construction  of  am  over-bridge  at
 Koderma  (Bihar)

 796l,  SHRI  SHANKAR  DAYAL
 SINGH:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  a  proposal
 for  the  construction  of  a  Railway
 over-bridge  at  Koderma  in  Bihar;
 and

 (b)  if  so,  when  the  work  will  start
 and  when  it  will  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 and  (b)..  There  is  no  proposal  for
 construction  of  Road  over-bridge  in
 replacement  of  any  level  crosaing  at
 Koderma.  But  a  proposal  for  cons-
 truction  of  a  new  Road  over-bridge
 near  Koderma  on  Nationa]  Highway
 No,  3l  as  a  “deposit  work"  (entirely
 at  the  cost  of  Road  Authority)  is
 being  processed  by  the  Railway  Ad-
 ministration  in  consultation  with  the
 Public  Works  Department,  .Govern-
 ment  of  Bihar.  The  estimate  for  the
 work  has  been  sent  to  the  ‘State
 Government  for  acceptance.  Work

 ‘can  be  started  only  after  the  accept-
 ance  by  State  Government.  It  is
 however  too  early  to  say  when  it

 ‘will  be  completed.
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 Percentage  of  Profits  being  made  by
 Drug  Industries  and  Abolition  of

 Brand  Names

 7963.  SHRI  जे,  K.  SANGHI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have
 made  any  survey  to  find  out  the
 percentage  of  profit  that  is  being
 made  by  the  drug  industries  at  pre-
 sent;

 (b)  whether  proposals  for  abolition
 of  brand  names  and  reversal  to  the
 generic  names  of  medicines  to  re-
 duce  fhe  cost  of  the  finished  pro-

 duct  have  been  examined  by  Govern-
 ५  ment;  and

 (c)  if  80,  Government's  reaction  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  With  a  view  to  make
 an  assessment  of  the  working  of  the
 Drugs  (Prices  Control)  Order,  £970,
 a  study  on  the  profttability  of  00
 firms  manufacturing  drugs  is  being
 ‘made.

 (b)  and  (ce).  The  implications  of
 brand  names  and  of  abolishing  them
 are  under  examination.

 निमल  से  रायगढ़  तक  पुरानी  रेल
 लाइंस  को  कत:  चाल  करता

 7964. शी  तजिरंजील  an:  क्या
 रेल  मंत्री  यह  बताने की  कृपा  करेंगे  कि:

 (क)  क्या  पूर्वोत्तर  रेलवे  में  निर्मली
 से  रायगढ़  तक  पुरानी  रेलवे  लाइन

 की पुनः  चास  करने  के  लिए,  सोमावन्ती
 सड़क  प्री  एक  सड़क  सह-रेल  पुल  बनाने
 का  अस्तिव  है;  कौर

 (a)  यदि  हां,  तो  यह  'कार्य  कप  सच
 पूरा हो  जांग्रेगा  ?



 डा

 रेल  ससत्रालय  में  उप  मस्ती  (को  मुह  सं
 शशी  कुरैशी:  (कर)  निकली-सरायकी
 मीटर  लाइन  रेल  सम्पर्क  के  पुरःस्थापन  के

 लिए  एक  इंजीनियरी  व्यावहारिकता  अध्ययन
 कौर  यातायात  मुल्यांकन  किया  गया  है  |
 दो  वैकल्पिक  मार्गों  की  जांच  की  गई  है
 एक  में  कोसी  पर  डग मारा  बांध  के  रास्ते
 रेल  एवं  सडक  पुल  बनाने  का  प्रस्ताव

 है  भर  हूँसेरे  में  प्रलग  से  रेल  पुल  बनाने
 का  काम  शामिल  है।  भर  देखा  जा  रहा
 है  कि  इसमे  दोनों  में  सें  किसी  भी  विकल्प  के
 झा घार  पर  लाइन  का  आदित्य  नहीं  बन
 पायेगा  ।  फिर  भी,  इस  समय  जो  जांच
 चल  रही  है  उसके  पूरा  हो  जाने  के  बाद
 ही  कोई  विभिश्चयें  किया  जां  सकेगा  ?

 (ख)  प्रश्न  नहीं  उठता  |

 बवासीर  रेलवे  की  बछमाहा-मीममंगर
 नैरोलेक  लाइन  को  ब्ाडीज  लाइंन॑  में  बै देस ना

 7965.  शो  विरोध  ft:  क्‍या
 रेस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  पूर्वोत्तर  रेलवे  की  बछंताहा  से
 भीमनगर  तक  जो  वर्तमान  नैरोगेज  लाइन

 है  उसे  तत्काल  मोटरमैन  लाइन  में  बदलने
 की  कोई  योजना  है  जिससे  बीरपुर  जैसे
 धींमांवर्ती  महत्वपूर्ण  स्थान  को,  जो  कोसी
 यॉ जनों  एवं  खगुमण्डल  (सब  डिवीजन)
 का  मुख्यालय  भी  है,  अविलम्ब  रेल  द्वारा
 सम्बन्धित  किया  जा  सके;  श्र

 (@)  कया  सरकार  का  पूर्वोत्तर  रेलवे
 पर  हीं  सिकरी  वंदितंयारपुर  से  बिहारी-
 गंज  तक  नई  रेलवे  लाइन  बिछाने  का  प्रस्ताव
 हैं  और  यादें  हाँ,  तों  इसकी  कप  तक
 क्रियान्वित  कियां  जायेगा  ?

 रेल  मंत्रालय में  उप  aa  (at  मुहम्मद
 1...  कुरद:  (क)  कोसी  फरिवोजना
 प्राधिकारियों  कौ  भंर्टताहा-भीभ॑गेरर  सिटी
 लाइन  को  मीटर  लाइन  में  बदलने  के  लिए
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 मूल्यांकन  किया  जा  रहा  है।  इस  मूल्यों-
 बामे  रिपोर्ट  की  सभी  पहुलुँग्रों  से  जांच
 हो  जाने  के  बाद  ही  स  प्रस्ताव  पर  भागे
 विचार  किया  जायेगा  |

 (ख)  जी  नहीं  ।

 केंम  बीना  हहे  की  स्टेशन  में
 बदलना

 7966.  श्री  विरोध  हा:  क्‍या
 रेल  मंत्री  यह  बताने  कीं  कैंपों  करूँगी  किं:

 (कं)  क्‍या  एक मां  बीना  हाल्ट  को
 स्टेशन  के  स्प  में  परिणित  करने  की  योजना

 'है  कौर  य॑दि  हां,  तो  कंब  तक  'क्रियान्विति
 किया  जायेगा  ;  झौर

 (ख)  कंदमपुरा  हाल्ट  पर  पक्की
 इंसमारंत॑  कंब  तक  बनाई  जायेगी  ?

 रेल  मंत्रालय  में  उप  मंत्री  (शो  मुहम्मद
 शी  क्रैश  )  :  (क)  जी  हां  ।  i-s-
 973  से  बीना  एकमा  हाल्ट  का  सजा

 बढ़ा  कर  उसे  फ्लैग  स्टेशन  बनाने  का
 प्रस्ताव  है  ।

 (ख)  जब  कदमपुरा  हाल्ट  को  स्थायी
 रूप  से  रखने  का  विनिश्वणथ  कर  लिया
 जायेगी  त॑थ  यहां  पिंकी  इमारत  की  व्यवस्था
 करने  के  बारे  में  विचार  किया  जा  सकेगा।

 Shortage  of  Light  Diesel  Oi]  in
 Bhavnagar

 7967.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Bhavnagar  faces  acute
 shortage  of  light  Diesel  oil;

 (b)  if  go,  whether  this  has  hit  hard
 peasants  who  haVe  to  fetch  water
 from  wells  for  their  fields  by  operat-
 ing  oil  engines;  and

 (ea)  if  so,  the  steps  Government
 have  taken  in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  ang  (b).  There  were
 some  shortages  of  Light  Diesel  Oil
 in  Bhavnagar  during  the  last  few
 months.  These  shortages  occurred
 mainly  on  account  of  unanticipated
 spurt  in  the  demand  for  the  product
 consequent  upon  severe  drought  con-
 ditions  and  power  shortage  and  also
 on  account  of  delays  in  the  receipt
 of  import  tankers.

 (c)  The  Gujarat  Government  have
 posted  an  official  of  the  Civil  Sup-
 plies  Department  at  Kandla  to  co-
 ordinate  distribution  of  light  diesel
 oil  in  Gujarat  State  to  prevent  any
 scarcity  arising  in  any  part  of  the
 State.  This  official  is  maintaining
 constant  coordination  with  the  oil
 companies  ang  with  the  Collector  of
 Bhavnagar.  The  availability  posi-
 tion  at  Kandla  has  also  been  im-
 proved.

 Difficulties  experienced  by  Textiles
 Mills  in  Baroda  due  to  short  supply

 of  wagons  for  carrying  coal

 7968.  SHRI  P.  M.  MEHTA:  Wil  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  in  Gujarat  State  the
 shortage  of  wagon  has  greatly  hit  Coal
 supply  to  the  textile  mills  in  Baroda;

 (b)  whether  State  Government  have
 been  urging  the  Central  Government
 to  provide  more  wagons  for  the  pur-
 pose;  ancl

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Not
 known  to  this  Ministry.

 (b)  Yes,  in  general.

 (c)  Within  the  resources  available
 efforts  sre  being  made  to  transport
 coal  to  the  maximum  extent  possible.
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 Occupation  of  a  portion  of  Shastri
 Bhavan  by  Indian  Oil  Corporation

 7969.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  some  members  of  the
 staff  of  the  Indian  Oil  Corporation  are
 occupying  a  portion  of  the  Shastri
 Bhavan,  allotted  to  the  Ministry  of
 Petroleum  and  Chemicals  and  if  so,
 the  reasons  for  this  allotment  and
 what  is  the  rent  paid  by  the  Indian
 Oil  Corporation  to  the  Ministry  for
 the  same;

 (b)  the  reasons  why  IOC  is  occupy-
 ing  office  space  in  Shastri  Bhavan
 when  parts  of  its  own  building  at
 Janpath  are  let  out;

 (c)  whether  Government  are  aware
 that  because  of  this  hearness  to  the
 Ministry,  certain  officers  of  the  Minis-
 trl]  are  interfering  in  the  autonomy
 of  the  IOC  and  in  its  staff  appoint-
 ments;  and

 (d)  whether  it  is  the  policy  of
 Government  to  all  public  sector  orga-
 nisations  to  occupy  part  of  the  office
 space  near  the  administrating  Minis-
 tries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Some  employees  of  the
 Indian  Oi]  Corporation  have  been  de-
 puted  by  the  Corporation  to  work  in
 the  Freight  Surcharge  Cell  of  the
 Ministry  of  Petroleum  and  Chemicals
 in  Shastri  Bhavan.  The  Freight  Sur-
 charge  Cell  was  created  in  the  Ministry
 to  deal  with  the  various  wunder-re-
 coveries  and  over-recoveries  made  by
 the  marketing  oil  companies_including
 the  IOC,  under  Freight  Surcharge
 Pool  Scheme,  consequent  upon  Gov-
 ernment's  acceptance  of  the  recom-
 mendations  of  Shantilal  Shah  Commit-
 tee’s  Report  on  the  pricing  of  petro-
 leum  products,  As  the  Cell  fumc-
 tions  in  the  Ministry,  the  question  of
 any  rent  being  paid  by  the  IOC  to  the
 Ministry  does  not  arise,
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 (b)  As  will  be  seen  from  the  ans-

 wer  to  part  (a)  of  the  question,  IOC
 is  not  occupying  any  space  in  Shastri
 Bhavan.  It  is  also  not  a  fact  that  any
 part  of  the  office  premises  occupied
 by  the  IOC  at  Janpath  has  been  rented
 out  to  any  party.  If  the  reference
 here  is  to  the  Shopping  Centre  in  the
 Indian  Oil  Bhavan,  the  same  has  not
 been  rented  out  to  the  IOC  by  the
 Ministry  of  Works  and  Housing.

 (c)  There  has  been  no  interference
 by  any  officer  of  the  Ministry  in  the
 autonomy  of  the  IOC  in  its  staff  ap-
 pointments.

 (d)  Does  not  arise,

 Duration  of  closure  of  Lucknow-Bah-
 raich  Road  crossing  and  first  crossing

 West  of  Chowkaghat
 7970.  SHRI  B.  R.  SHUKLA:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  duration  of  closure  of*
 level-crossing  at  Lucknow-Bahraich
 road  immediately  West  of  Jarmal  road
 and  first  crossing  west  of  Chowkaghat
 (N.E.  Rly.)  is  unusually  Jong;  and

 (b)  if  so,  what  supervision  is  made
 over  the  proper  timing  of  closure  and
 opening?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.

 (b)  Does  not  arise.

 Conference  of  States’  Ministers  of
 Power/Chief  Engineers  on  power

 shortage
 ‘W971.  SHRI  0,  छू.  JAFFER  SHA-

 RIEF:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 State:

 (a)  whether  any  conference  of  the
 States’  Ministers  of  Power/Chief  Engi-
 neers,  has  been  convened  to  devise
 measures  to  tide  over  the  current
 power  shortage;  and

 (b)  if  so,  when?
 44]  LS—5

 I26
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND'  VER-
 MA):  (a)  and  (b).  To  relieve  the
 power  shortage  to  the  extent  possible,
 conferences  of  Chief  Ministers  and
 Ministers  of  Power  in  Western  Nor-
 thern,  Southern  and  Eastern  Regions
 were  held  under  the  Chairmanship  of
 the  Union  Minister  of  Irrigation
 and  Power,  at  Bombay,  New  Delhi,
 Bangalore  and  Patna,  respectively  in
 October-November  1972.

 Trade  apprentices  engaged  in  D.V.C,

 7972.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  D.V.C.  has  been
 engaging  trade  apprentices  under  the
 Apprentices  Act,  1961;

 (9)  if  so,  the  number  of  such  ap-
 prentices  engaged  annually  since  1971;

 (९)  how  many  of  them  have  been
 absorbed  in  the  D.V.C.  on  completion
 of  their  training  and  having  passed
 the  trade  tests;  and

 (d)  whether  the  aforesaid  appren-
 tices  are  given  preference  in  appoint-
 ment  to  regular  vacancies  and  if  not,
 the  reasons  therefor?

 THE  DEPUTY  MINISTRY  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  Yes,  Sir.

 (b)  ‘A971  43
 ‘1972,  63
 I973  32  (Another  batch  will

 be  =  re‘ruited  in
 Sep:ember,  1973).

 (c)  No  apprentice  has  been  absorbed
 directly  in  the  D.V.C,

 (d)  No  preference  has  been  given
 to  the  apprentices  by  the  Corporation
 as  there  is  no  eommitment  on  their
 part  to  provide  the  apprentices  with
 employment  on  completion  of  train-
 ing.  Besides  the  Corporation  has  also
 been  facing  the  problem  of  absorption
 of  its  own  surpluses  employees.
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 Unified  Eailway  Police  Farce

 7973.  SHRI  D.  B.  CHANDRA
 GOWDA:  Will  the  Minister  of  RAIL-
 WAYS  ‘be  pleased  to  state:

 (a)  whether  there  is  any  move  to
 create  a  unified  Railway  Police  Force

 ‘to  put  clown  increasing  crime  on  the
 Railways;  and

 (b)  i/'  so,  the  gist  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  No,  but  this  idea  among  others
 will  be  considered  in  discussing  with
 State  Governments  meagures  to  com-
 dat  crirue  and  to  improve  the  law  and
 order  situation  on  the  Railways.

 Introlnuction  of  Special  Fares  for
 Tourists

 7974.  BHRI  D.  B.  CHANDRA  GOW-
 DA:  Will  the  Minister  af  RAILWAYS
 be  pleased  to  state:

 (a)  whether  any  representation  has
 been  made  by  the  Travel  Agents  Asso-
 ciation  of  India  that  Railways  should
 introduce  special  fares  for  tourist
 groups  when  fares  are  paid  in  foreign
 excharge;  and

 (b)  if  so,  the  reaction  of  Railways
 Ministry  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 _MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  A
 suggestion  for  offering  special  conces-
 sional  fares  to  foreign  tourists  who
 pay  the  rail  fares  in  foreign  exchange
 was  made  by  some  representatives  of
 the  Travel  Agents  Association  of  India
 during  its  Convention  held  at  New
 Delhi  in  March,  1973.

 (9)  ‘The  proposal  is  not  feasible  of
 adoptiun.
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 Haryana's  Claim  over  Ravi-Beas
 Waters

 7975.  DR.  RANEN  SEN:  Will  the
 Minister  of  IRRIGATION  AND  PO.-
 WER  be  pleased  to  state:

 (a)  whether  the  Government  of
 Haryana  have  made  a  claim  on  Ravi-
 Beas  Waters;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  Yes,  Sir.

 (b)  No  decision  has  so  far  been  teken
 in  the  matter.

 Value  of  current  production  and  de-
 mand  of  Drugs  and  Pharmaceuticals

 7976.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  value  of  current  production
 of  drugs  and  pharmaceuticals  along-
 with  shares  of  Public  Sector,  Private
 Sector  (Indian-owned),  and  foreign-
 controlled  Sector  in  this  total  separate-
 ly;

 (b)  the  current  demand  (valuc)  for
 drugs  and  pharmaceuticals  in  the
 country  and  projected  demand  by  the
 end  of  the  Fifth  Five  Year  Plan:

 (c)  Fifth  Plan  target  of  productions
 and  respective  shares  of  each  sector
 in  this  total;  and

 (d)  whether  the  indigenous  sector
 is  facing  a  stiff  competition  from  the
 foreign-controlled  sector?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  The  production  of  phar-
 maceuticals  in  the  form  of  finished
 formulations  in  the  year  97l-72  was

 of  the  order  of  Rs,  300  crores.  Of
 this,  the  share  of  the  public  sector
 was  of  the  ordey  of  8  per  cent  while
 that  of  the  foreign  controlled  firms
 has  been  of  the  order  of  45  per  cent.
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 (9)  The  current  demand  in  value  of
 the  finished  formulations  is  estimated
 at  Rs.  350  crores  and  the  demand  at
 the  end  of  the  Fifth  Plan  is  estimated
 at  Rs.  600  crores.

 (c)  The  Task  Force  for  the  Drugs
 and  Pharmaceuticals  Industry  set  up
 by  the  Planning  Commission  has
 identified  the  bulk  drugs  and  alse
 quantified  the  estimated  requirements
 by  the  end  of  the  Fifth  Plan  period.
 The  report  of  the  Task  Force  is  under
 consideration  of  the  Planning  Com-
 mission.

 (d)  Drugs  and  Pharmaceuticals  is  a
 highly  research  intentive  industry.  The
 foreign  firms  operating  in  India  with
 their  experience  and  name  establish-
 ed  in  the  country  have  a  definite  edge
 over  the  Indian  sector.  In  order  to
 improve  the  status  of  Indian  sector,
 the  present  industrial  licensing  policy
 has  provided  for  an  adequate  en-
 couragement  for  its  growth.

 Gap  between  demand  and  supply  ef
 Fertilizers

 "9977.  SHRI  JYOTIRMOY  BOSU:
 BHRIMATI  BHARGAVI

 THANKAPPAN:

 Will  the  Minister  ef  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  a  study  made  by
 Planning  Commission  has  revealed
 that  the  gap  between  demand  and
 supply  of  fertilizers  is  likely  to  widen
 instead  of  being  narrowed  by  ‘1983-84;
 and

 (b)  if  80,  the  main  features  of  the
 study  and  the  steps,  if  any,  being  taken
 te  bridge  this  gap?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  NDALBIR
 SINGH):  (a)  No  such  study  has  been
 meade.

 ः
 (b)  Does  not  arise.
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 Comaperiaon  of  warn-over  of  Fereign
 Drug  Firms  with  indigenous  produc-
 Hen  and  profits  made  by  them  during

 ३७8

 7978,  SHRIMATI  BHARGAVI
 THANKAPPAN:

 SHRI  VAYALAR  RAY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  how  does  the  turnover  of  for-
 eign  drugs  manufacturing  companies
 compares  with  that  of  the  indigenous
 production  of  drugs;  and

 (b)  the  total  amount  of  profits  made
 by  each  foreign  drug  firm  in  1972?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  Information
 regarding  turnover  of  foreign  drug
 manufacturing  companies  for  the  year
 (1972/1972-73  and  total  profits  made  by
 each  foreign  drug  firm  during  1972/
 1972-73  is  not  yet  available.

 Introduction  of  a  Direct  train  from
 Delhi  to  Saurashtra  region

 ‘T9879.  SHRI  ARVIND  M.  PATEL:
 Will  the  Ministet  af  BAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  a  great  de-
 mand  for  a  direct  train  from  Delhi
 to  Saurashtra  region  in  Gujarat;  and

 (b)  if  so,  when  this  demand  is  like-
 ly  to  be  met?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.
 Representations  were,  however,  re-
 ceived  for  extension  of  35  UP/36  Dn.
 Kirti  Express  to  and  from  Delhi.

 {b)  Apart  from  lack  of  through  tre-
 ffic  justification,  the  introduction  of  a
 through  train  between  Sauraghtra  and
 Nelhi  is,  at  present,  not  operationally
 feasible  for  want  of  adequate  termi-
 nal  facilities  in  Delhi  area  and  section
 capacity  enroute.
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 Generation  of  Power  in  Gujarat

 7980.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  total  generation  of  Power
 in  Gujarat  State  during  the  last  three
 years;  and

 (b)  the  estimates  of  the  power  to
 be  generated  there  in  1973-747

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND
 VERMA):  (a)  The  total  generation  of
 power  in  Gujarat  State  including  50
 per  cent  share  of  Tarapore  Nuclear
 Power  Station  is  as  under:

 Ig7o-7I  द  4276°2  million  kwh

 Ig7I-72  4048-0  million  kwh

 ‘1972-73  45809  oO  million  kwh
 (estimated)

 (b)  The  estimated  power  generation
 during  1973-74  is  of  the  order  of  500
 million  kwh.

 Complaints  re.  non-implementation  of
 regulations  by  Foreign  Pharmaceutical

 Companies
 7981.  SHRI  VAYALAR  RAVI:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  whe-
 ther  there  have  been  any  complaints
 of  non-implementations  of  Govern-
 ment  regulations  by  foreign  pharma-
 ceutical  companies  and  if  so,  the  steps
 taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  Government  regulations  pro-
 vide  for  the  regulation  of  the  prices
 of  drugs,  quality  control,  capacities
 licensed,  labour  relations,  Exchange
 Control,  etc.  The  concerned  depart-
 ments  of  Government  keep  a  watch
 on  the  activities  of  all  companies  in-
 cluding  foreign  companies  regarding
 their  sphere  of  activities,  and  neces-
 sary  action  is  taken  with  regard  tu
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 any  complaint  which  may  be  received
 from  time  to  time.

 Share  capital  of  O.  and  N.G.C,  in
 Foreign  Oil  Companies  und  profits

 earned  thereon
 7982.  SHRI  VAYALAR  RAVT:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  total  amount  of  share-capi-
 tal  owned  by  the  Oil  and  Natural  Gas
 Commission  in  foreign  oil  companies;
 and

 (b)  the  amount  of  royalty  and  divi-
 dend  received  on  these  investments
 during  the  last  three  years  and  how
 it  compares  with  the  royalty  and  divi-
 dend  paid  by  India  to  different  foreign
 oil  companies  during  this  pcriod?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  and  (b).  The  Oil  and
 Natural  Gas  Commission  in  collabora-
 tion  with  AGIP  S.P.A.  of  Italy  and
 Phillips  Petroleum  Company  of  USA
 had  entered  into  a  Joint  Structure
 Agreement  in  January  965  with
 National  Iranian  Oil  Company  for
 participation  in  the  search  for  and
 production  of  petroleum  in  an  Off-
 shore  area  of  Iran.  The  Commission
 subsequently  transferred  its  rights  and
 obligations  acquired  under  the  afore-
 said  agreement,  to  its  wholly-owned
 subsidiary,  M/s.  Hydrocarbons  India
 Private  Ltd.

 The  Joint  Structure  Agreement  does
 not  constitute  a  separate  juridical  en-
 tity.  The  amounts  contributed  by
 HIPL  as  its  share  of  the  expenditure
 under  this  Agreement  are,  therefore,
 not  in  the  nature  of  share  capital.  The
 net  surplus  is  repatriable  to  India
 after  meeting  all  expenses  in  Iran
 under  the  Agreement.  No  surplus
 has  become  repatriable  upto  the  year
 1972.

 A  sum  of  Rs,  26,656  has  been  invest-
 ed  by  HIPL  as  share  capital  in  the
 Iranian  Marine  International  Oil
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 Company  (IMINOCO),  Iran,  which  is
 a  no-profit  no-loss  Company  formed
 by  the  parties  to  the  Agreement  in
 order  to  carry  out  the  operations  in
 the  area  acquired  under  the  Agree-
 ment.  There  is  no  question  of  any
 royalty  or  dividend  to  be  received  on,
 this  investment.  As  there  is  no  com-
 parable  agreement  with  any  foreign
 oil  company  operating  ini  India  in  the
 field  of  oil  exploration  and  production
 no  comparison  is  possible.  The  only
 foreign  oil  company  which  is  collabo-
 rating  for  oi]  exploration  and  produc-
 tion  in  India  is  the  Burmah  Oil  Com-
 pany  in  the  Oil  India  Ltd.  Here  again
 there  is  no  payment  of  royalty  to  the
 BOC  but  the  latter  is  entitled  to  a
 dividend  which  is  in  accordance  with
 the  provisions  of  the  Agreement  bet-
 ween  the  Government  of  India  and
 the  Burmah  Oil  Company  relating  to
 the  Oil  India  Limited.  The  dividend
 on  their  equity  capital  paid  to  and
 repatriated  by  them  during  the  years
 "70—'72  is  shown  below:—

 970—3  per  cent  net  dividend
 97!—Interim  [

 dividend  Ti.
 of  द  per  |
 cent  net
 and  (

 972—Interim  |  to  be  settled). |

 eae  |

 दरियागंज  रेलवे  स्टेशन  पर  शेर

 7983.  श्री  प्रदेश  :  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे कि  :

 (क)  ब्या  दरियागंज  स्टेशन  (एटा

 जिला)  पर  बने  शैड  से  धूप  तथा  वर्षा  से

 रक्षा  नहीं  होती,  प्रौढ़

 (ख)  यदि  हां,  तो  इस  मामले  में  क्‍या

 उपचारात्मक  कार्यवाही  करने  का  प्रस्ताव

 है?

 रेल  झंगालय  में  उप-मंत्री  (sft  सुहस्त्य
 रफी  कुरेशी  )  (क)  शौर  (ख).

 Final  dividend  yet.
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 सम्भवतः  मानवीय  सदस्य  का  ग्राह्य
 दरियागंज  रेलवे  स्टेशन  से  है  -  दरयागंज
 रेलवे  स्टेशन  पर  होने  वाले  यात्री  यातायात
 की  आवश्यकताएं  पूरी  करने  के  लिए
 प्लेटफार्म  पर  50x  20'  की  एक  प्लेटफार्म
 छत,  45'x  oO  का  एक  बरामदा  और
 30'x  20°  का  एक  तीसरे  दर्ज  का  प्रतीक्षा-
 लय  पहले  से  ही  मौजूद  है  जिन्हें  पर्याप्त
 समझा  जाता  है।

 Seminar  on  “Total  Energy  and
 Energy  substitution”

 7985.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  a  seminar  on  “Total
 energy  and  energy  substitution”  was
 held  recently;  and

 (b)  if  so,  the  conclusions  of  the
 Seminar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 PEWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  Yes,  Sir.  A  Seminar  on
 total  Energy  and  substitution  was
 held  from  March  26  to  28th  1973,  at
 New  Delhi.

 (b)  ‘The  Seminar  recommended
 establinhment  of  total  energy  stations,
 which  will  supply  both  electrical
 power  and  steam  to  process  industries.

 इन्दौर  (मध्य  प्रदेश)  में  दिये  गये

 डग
 wet

 7987.  श्री  फूलचन्द  वर्मा:  क्‍या

 पैट्रोलियम  शौर  रसायन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  इन्दौर,

 मध्य  प्रदेश में  कुछ  कितने ड्रग  लाइसेंस  दिये
 गये  धौर  जित  पारियों  को  लाइसेंस  दिये

 नये  हैं,  उन  के  नाम  क्या  हैं;
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 (a)  wer  cafe  के  दोरान  उक्त

 ड्  लाइसेंसों  पर  कुल  कितना  कच्चा
 माल  दिया  गया  और  उससे  कितना  उत्पादन

 हुआ  ;

 (ग)  क्‍या  सरकार  को  पता  है  कि  कुछ
 बोगस  पार्टियों  तथा  व्यक्तियों  को  लाइसेंस
 तथा  कच्चा  माल  दिया  गया  है  और  यदि

 हां,  तो  उन  के  नाम  क्‍या  हैं;  और  उन्हें
 कितना  कच्चा  माल  दिया  गया  ;  और

 (%)  इसे  सम्बन्ध  में  सरकार  ने  क्‍या

 कार्यवाही  की  है  अथवा  करने  का  विचार

 है?

 पेट्रोलियम  कौर  रसायन  मंत्रालय  में
 उफ-मंत्रो  (शो  वल बोर  सिह):  (किसे
 (घ॑).  सुसयना  एकत्र  की  जा  रही  हैं  और

 सभा-पटल  पर  रखे  दी  जाएगी  |

 Import  of  Indomethacin  and  Flagy!
 by  M/S  Merck  Sharp  and  Dhome  of
 India  Limited  and  M/s.  May  &  Baker

 Respectively

 7988.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 reply  given  to  Unstarted  Question
 No.  4738  on  the  27th  March,  i978  and
 state:

 (8)  how  long  M/s.  Merck  Sharp  and
 Dhome  of  India  Limited  have  been
 importing  Indomethacin  and  _  the
 prices  at  which  the  material  was
 imported  frem  time  to  time;

 (b)  why  no  actiorl  was  taken
 earlier  to  compel  the  party  to  import
 and  market  the  material  at  cheaper
 price;

 (0)  whether  Flagyl  was  imported
 and  marketed  by  M/s.  May  and
 Baker  at  high#r  prices  snd  the  party
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 has  since  been  cotnpelled  to  import
 it  from  cheaper  source;  and

 (d)  if  so,  why  Flagyl  is  not
 mentioned  in  reply  to  part  of
 unstarred  Question  No.  47387

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  M/s.  Merck  Sharp
 &  Dhome  of  India  have  been  aim-
 porting  Indomethacin  since  1967.
 The  quantity  and  the  price  at  which
 the  same  was  imported  is  given
 below:

 Year  Quantity  C.I.F.
 import:d  price  ’k,

 cg at  whi
 imported

 kg.  Rs

 9679  नि  743  45543
 I968  34I  43554

 I969  340  4,570
 I970  ‘  $87°5  4,572
 197 #  मर  नि  900  4,320

 (b)  Indomethacin  N.  F.  is  stated
 to  be  the  research  product  of  M/s.
 Merck  and  Co.,  Principals  of  M/s.
 Merck  Sharp  and  Dhorme  of  India
 Limited  Government  have  been
 exploring  the  possibility  of  importing
 the  same  from  alternative  sources  in
 required  quantities  and  quality.  The
 item  has  since  been  canalised  for
 imports  threugh  S.T.C.  for  the  year
 ‘1973-74.

 (c)  Flagyl  is  a  brand  name  of  the
 fotmulation  of  tiie  bulk  drug  of
 M/s.  May  and  Baker.  This  formula-
 tion  is  not  permissible  for  imports
 since  970-7L,

 (6)  Unstarréd  Question  No.  4734(c)
 asked  for  information  concerning
 import  of  bulk  drug  by  some  foreign
 companies,  “Flagyl”,  being  the
 name  of  a  forttiulktidén,  wis  not
 included  therein.



 ‘137  Written  Answers  VAISAKHA  4,  895  (SAKA)  Written  Answers
 Fixation  of  prices  of  Bulk  Drugs

 7988.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  in  the  applications  for
 approval  of  prices  of  formulations,
 information  is  furnished,  inter  alia
 regarding  import  prices  of  raw
 matetials,  that  is  bulk  drugs,  inter-
 mediates  etc.;

 (b)  if  so,  what  cross  checks  are
 applied  by  the  Drugs  prices  Cell  of
 ihe  Ministry  to  see  that  higher  prices
 for  raw  materials  are  not  charged  by
 manufacturers,  particularly  foreign
 dominated  firms  in  order  to  severe
 higher  prices  for  their  formulatiens;

 (९)  whether  any  represeniations
 have  been  received  by  the  Prices  Cell
 from  official  and  non-official  sources
 regarding  higher  prices  for  raw
 materials  claimed  by  foreign  firms
 for  the  purpose  of  fixations  of  higher
 prices  for  their  formulations;  and

 (d)  if  so,  what  are  the  outlines  of
 such  representations  and  what  action
 has  been  taken  thereon?

 THE  DEPUTY  MINISTER  I!  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  Under  the  Drugs
 (Prices  Control)  Order,  970  «the
 manufacturers  of  formulations  are
 required  to  furnish  information  con-
 cerning  costs  of  bulk  drugs,  other
 chemicals  and  excipients  used  includ-
 ing  prices  of  imported  raw  materials
 while  seeking  approval  of  prices  of
 their  formulations.

 (b)  Information  furnished  by  the
 parties  in  their  applications  for  price
 fixation  is  cross  checked  with  the
 data  available  in  the  Ministry.
 Wherever  necessary  the  latest  infor-
 mation  is  also  collected  through  the
 Drugs  Controller  of  India  who  in
 appropriate  cases  consults  the  port
 authorities.

 (९)  and  (a).  A  few  communica-
 tions  have  been  received  in  the  Miris-

 i38
 try  indicating  the  prices  of  a  few
 drugs  in  the  international  market
 With  a  view  to  -elitninate  the  pos-
 sibility  of  high  prices  being  paid
 for  bulk  drugs  by  the  foreign  con-
 troHed  firms,  the  number  of  items
 canalised  through  S.T.C.  has  been
 increased.  Furthermore,  the  prices
 of  Bulk  drugs,  viz,  Diazepam,
 Chlorodiazepoxide,  and  Dexame-
 thasone  have  been  fixed  in  the  im-
 port  Trade  Control  Policy  Book.

 Sale  of  Bull  Drugs  under  the  Provision
 67  Drug  Prices  (Control  उत्तर),  970

 7990.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  is  a  provision  in
 the  Drugs  Price  (Control  Order)
 1970,  to  the  effect  that  the  Central
 Government  or  any  officer  authorised
 by  them  jn  this  béhalf,  may,  from  time
 to  time,  by  order  direct  any  manufac-
 turer  of  bulk  drugs  to  sell  to  such
 formulatorg  such  bulk  drugs  at  such
 Prices,  as  may  be  specified  therein;

 (b)  whether  some  bulk  drugs  are
 being  produced  in  this  country  which
 are  entirely  used  for  captive  consump-
 tion  ahd  are  not  being  supplied  to
 othet  formulators;  aid

 (९)  if  80,  the  reasons  for  which
 action  under  the  provision  referred  to
 it  pert  (a)  has  not  been  taken  to
 break  the  monopoly  and  reduce  the
 prices  of  the  concerned  drugs?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  Yes,  Sir.

 (c)  The  need  for  issue  of  such  an
 ordé#t  ufiler  the  DPCD  has  not  arisen
 so  far,  In  suitable  ecasés,  the  require-
 ments  of  other  formulators  are  met
 through  imports.  depénding  upon  the
 essentiality  of  the  products.
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 Irrigation  Projects  to  be  taken  up  in
 Orissa  in  Next  Two  Years

 7991.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleaseg  to  state:

 (a)  the  names  of  the  irrigation  pro-
 jects  that  are  proposed  to  be  taken  up
 during  the  next  two  years  in  Orissa;

 (b)  how  many  of  them  are  in  back-
 ward  or  tribal  areas;  and

 (c)  the  extent  of  land  going  to  be
 irrigated  and  power  expected  to  be
 produced?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  to  (c).  The  Fifth  Plan  irrigation
 programmes  have  not  yet  been  sent

 up  by  the  Government  of  Orissa.

 Revenue  lost  during  1972-73,  due  to
 Ticketless  Travel

 7992.  SHRI  छू  PRADHANTI:  Will  the
 Minister  of  RAILWAYS  be  pleased  (०
 state  the  likely  revenue  lost  during
 the  year  1972-73  due  to  ticketless
 travel?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  Estimates
 of  the  incidence  of  ticketless  travel  on
 the  Indian  Railways  are  not  made
 from  year  to  year  and  as  such,  sepa-
 rate  figures  of  the  loss  of  revenue  for
 1972-73,  are  not  available.  On  the
 basis  of  sample  checks  conducted  on
 all  Indian  Railways  during  1967-68,
 the  loss  was  estimated  to  be  of  the
 order  of  Rs.  20  to  25  crores  per  annum.
 Subsequent  checks  have  revealed  that
 the  incidence  has  come  down  notice-
 ably.

 Withdrawal  of  Suit  by  Iraqi  Petroleum
 Company

 7993.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  the  terms
 of  arbitration  settlement  under  which
 the  Iraqi  Petroleum  Company  has
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 wichdrawn  its  suit  filed  earlier  in
 India  against  the  use  of  its  crude  and
 other  products?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 The  suit  filed  by  M/s.  Basrah  Petro-
 leum  Company  against  the  Indian  Oil
 Corporation  in  the  Bombay  High  Court
 against  the  import  of  North  Rumaila
 crude  oil  and  Petroleum  Products  from
 Iraq  was  withdrawn  by  them  un-
 conditionally  and  there  was  no  agree-
 ment  of  arbitration  or  otherwise  with
 them  by  the  Indian  Oil  Corporation.

 Assistance  Sought  by  West  Bengal  for
 Rural  Electrification

 7994.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state:

 (a)  whether  any  extra  financial
 assistance  hag  been  sought  by  the
 Government  of  West  Bengal  for  Rural
 Electrification;

 (b)  if  so,  the  quantum  thereof;  and

 (c)  the  total  amount  sanctioned  by
 Government  in  this  regard?

 THE  DEPUTY  MINISTER  [N  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  to  (c).  Yes,  Sir,  The  Plan-
 ning  Commission  has  received  a
 request  from  the  Government  of
 West  Bengal  for  additional  funds
 of  Rs.  20.62  crores  including  a
 loan  of  Rs,  2.62  crores  likely  to
 be  available  from  the  Rural  Electri-
 fication  Corporation  to  implement
 Crash  Programme  of  rural  elec-
 trification  for  electrification  of  about
 10,000  villages  in  that  State  by  the  end
 of  ‘1973.  The  additional  requirements
 were  discussed  by  the  Planning  Com-
 mission  with  the  officers  of  State  Gov-
 ernment  in  May-June  972  and  certain
 clarifications  were  sought  for  from  the
 State  Government.  Revised  proposals
 based  on  these  discussions  have  not
 been  received  in  the  Planning  Com-
 mission  so  far.
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 The  Rural  Electrification  Corpora-
 tion  which  hag  been  set  up  in  Central
 Sector,  provide  additive  finances  to
 the  State  Electricity  Boards  for  im-
 plementation  of  their  rural  electrifica-
 tion  programmes.  The  corporation
 has  so  far  sanctioned  3]  rural  electri-
 fication  schemes  of  West  Bengal  for
 loan  assistance  of  Rs,  243.909  lakhs.
 On  completion  these  scheme  will  result
 in  electrification  of  5,516  villages,
 energisation  of  21,398  pumpsets  and
 Power  supply  to  ‘16,757,  small  scale  and
 agro-industries.

 The  West  Bengal  stands  second  in
 the  quantum  of  assistance  so  far  sanc-
 tioned  by  the  Rural  Electrification  Cor-
 Poration.

 An  additional  assistance  of  Rs.  4.33
 crores  was  given  to  the  Government
 of  West  Bengal  during  the  year  ‘1972-
 73  under  Emergency  Agricultural
 Production  Programme  which  covers
 inter  alia  for  energisation  of  pump-
 sets.
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 Ad-Hoc  Assistance  for  Irrigation
 Schemes  in  the  Country

 7995.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state:

 (a)  whether  any  ad-hoc  assistance
 has  been  sanctioned  by  Government
 to  help  any  programme  or  scheme
 related  to  Irrigation  in  any  State  in
 the  country  during  the  last  three
 years;  and

 (b)  if  so,  which  are  those  States  and
 what  are  the  schemes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  and  (b).  Ad-hoc  Central
 Non-Plan  assistance  given  to  States
 during  the  last  three  years  for  irriga-
 tion  projects  is  indicated  below:

 Name  of  State  and  Scheme  1970-7T  -IQ7I-72  ‘1972-73

 है  2  3  4

 mn  Andhra  Pradesh
 Pochampad  Project  ३00  I+32  2:00

 2.  Bihar
 Gandak  Project  ३77

 3.  Haryana
 (a)  Share  of  Excess  Expenditure  on  Beas  Project

 prior  to  I968-69  2°29

 (b)  Beas  Project  ‘1972-73  .  3°70

 (c)  Special  Irrigation  Projects  -  .  3°50

 4.  Punjab
 (a)  Share  of  Excess  Expenditure  on  Beas  Project

 prior  to  1968-69,  339

 (b)  Beas  Project  1972-730 *  हा  :  an  6-58

 5.  Rajasthan
 (a)  Rajasthan  Canal:  .  .  3°00  3°50

 (b)  Beas  Project  *  id  .  .  .  I0'35
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 Remunerative  Assignments  to  Judges

 of  High  Courts

 7996,  SHRI  PILOO  MODY:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to

 State:

 (a)  whether  High  Court  Judges  are
 permitted  to  accept  remunerative
 assignments  from  any  organisation
 and/or  autonomous  bodies;  ang

 (b)  if  not,  what  action  is  proposed
 to  be  taken  in  case  some  High  Court

 Judges  accept  such  remunerative
 assignments?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 A.  R.  GOKHALE):  (a)  and  (b).  Serv-
 ing  High  Court  Judges  ere  precluded
 from  accepting  any  remunerative
 assignments  outside  their  normal
 duties  except  on  a  specific  request
 from  the  President.  Their  services
 are  sometimes  utilised  on  assignments
 which  are  of  a  judicial  or  quasi-judi-
 cial  nature.  Even  in  such  cases  they
 are  not  allowed  any  extra  remunera-
 tion,  exeept  such  facilities  as  are  ad-
 missible  under  the  rules  framed  under
 the  High  Court  Judges  (Conditions  of
 Service)  Act,  1954.

 Where  8  serving  Judge  is  called  upon
 ‘to  perform  additional  functions  out-
 side  his  normnal  duties,  whether  judi-
 cial  or  non-judicial,  no  payment  by
 way  of  honorarium  or  other  remune-
 ‘ration  for  such  work  is  admissible.  In
 the  event,  however,  of  a  Judge  being
 called  upon  to  perform  special  work
 e.g.  membership,  or  Chairmanship  of

 a  Commission,  reasonable  ‘out-of-
 pocket  allowance  may  be  paid  which,
 of  course,  could  not  be  described  as

 Temuneration.

 There  is  no  objection  to  Judges
 ‘taking  up  work  falling  under  the  fol-
 "lowing  categories  without  the  approval
 ‘dt  the  President:

 (i)  Work  of  a  literary,  artistic  or
 scientifi¢  nature  (including
 ‘publishing  of  books  on  these
 subjects).
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 (ii)  Broadcast  talks  on  non-con-

 troversial  subjecta,
 Setting  of  papers  on  legal  sub-
 jects  for  examinations  held  by
 Universities  or  Governments
 but  the  Judges  are  expected
 not  to  receive  remuneration
 for  setting  papers  and  evalu-
 ating  answer  books  except  in
 the  case  M.L.  or  Doctor  of
 Laws  examination.

 (ili)

 No  case  where  a  serving  High  Court
 Judge  has  accépted  any  remunerative
 assignment  outside  his  normal  duties
 without  a  specific  request  from  ite
 President  hag  come  to  the  notice  of
 Government.  H  any  such  case  0
 notice,  suitable  action  will  be  consi-
 dered.

 Report  of  Cemmitiee  Appointeq  to
 Enquire  into  Demands  of  D.E5.U.
 Generation  Engineers  and  Supervisors

 Association

 7997.  SHRI  PILOO  MODY:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleaseq  to  state:

 (a)  whether  the  Three-man  Com-
 mittee  appointed  to  enquire  into  the
 various  demands  of  DESU  Generation
 Engineers  and  Supervisors  Association
 has  submitted  its  report;  and

 (b)  if  so,  what  action  is  being  taken
 by  the  DESU  management  to  imple-
 ment  the  recommendations  of  the
 Committee?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  Yes,  Sir.

 (b)  The  report  hag  heer  remitted  to
 the  Delhi  Electric  Supply  Committee
 (DESC)  for  consideration.  The  Gene-
 ral  Manager,  Delhi  Electric  Supply
 Undertaking  has  reported  that  the
 Delhi  Electric  Supply  Committee
 passed  a  resolution  on  the  i5th  Feb-
 ruary,  1973,  recommending  to  the
 Delhi  Municipal  Corporation  (D.M.C.)
 the  revision  of  pay  scales  of  Assistant
 Executive  Engineers  ang  Assistant
 Engineers.  The  Delhi  Electric  Supply
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 Committee  considered  the  recommen-
 dations  régarding  pay  scales  of  Exe-
 cutive  Engineers  and  above  on  the  7th
 April,  973  and  recommended  to  the
 Delhi  Municipal  Corporation  the  revi-
 sion  of  their  pay  scale  also.  The
 Delhi  Electric  Supply  Committee  also
 recomméfded  to  the  Delhi  Municipal
 Corporation  the  revision’  of  the  pay
 scales  of  the  following  categories:

 ree)  Controller
 (2)  Assistant  Controller
 (3)  Superintendent
 (4)  Foreman
 (5)  Inspector  Grade  l
 (6)  Inspector  Grade  II
 (7)  Shift  Charge  Engineer  Grade

 II
 (8)  Assistant  Shift  Engineer
 (9)  Senior  Chemist

 (l0)  Chetnist
 (ll)  Assistant  Chemist

 The  Delhi  Municipal  Corporation  is
 expected  to  consider  the  matter  short-
 ly.

 The  remaining  recommendations  of
 the  Sivasankar  Committee  are  under
 examination  in  Delhi  Electric  Supply
 Undertaking.

 Developeséat  of  Irrigation  and  Power
 Infrastructure  in  Tribal  Areas

 7998,  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleaseq  to  state:

 (a)  whether  the  level  of  irrigation
 and  power  ifrastructure  in  tribal  areas
 is  much  below  the  general  level  in  the
 country;

 (b)  if  so,  the  assessment  made  in
 this  regard;  and

 (९)  the  steps  taken  by  Governmert
 tor  the  developrient  of  irrigation  and
 supply  of  power  in  théte  areas  during
 the  Fifth  Five  Year  Plan?

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER:
 MA):  (a)  and  (b).  An  Expert  Com-

 mittee  on  tribal  development  in  the
 Department  of  Social  Weliare  have
 estimated  that  irrigation  facilities  in
 the  tribal  areas  is  less  than  ]  per  cent
 of  the  cultivated  area  as  against  the
 All  India  average  of  about  2l  pey  cent.
 Similarly  rura]  electrification  has  not
 reached  far  deep  into  the  tribal  areas
 be-ause  of  small  habitations  ang  sparce
 Population.

 (c)  The  tribal  blocks  in  the  country are  being  identified  in  order  to  ensure
 that  the  development  of  these  blocks
 is  taken  up  by  the  State  Governments
 along  with  their  other  development
 schemeg  during  the  Fifth  Five  Year
 Plah.  It  is  also  propOseg  to  bring  the
 fribal  areas  under  the  scope  of  the
 Rural  Engineering  Survey  Scheme,  in
 order  to  properly  survey  the  areas  and
 draw  up  specific  schemes.

 Level  of  Irrigation  in  Tribal  Areas  of
 Orissa  and  Bihar

 7999.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state;

 (a)  what  is  the  level  of  irrigation
 in  tribal  areas  of  Orissa,  Madhya
 Pradesh  and  Bihar  as  compared  to
 general  level  in  these  States:  and

 (b)  what  has  been  the  total  area
 under  irrigation  in  Koraput,  Bastar,
 Mandla  and  Jabhua  1970.  1971
 and  1972?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  (a)  The  Government  of  Bi-
 har  has  informed  that  Irrigation  po-
 tential  achieved  in  Tribal  areas  is  3
 lakh  acres  against  28  lakh  acres  in
 the  State  as  a  whole.

 The  information  in  respect  of  the
 States  df  Orissa  abd  Madhya  Pradesh
 is  being  colletted  arid  will  Be  laid  on
 the  Table  of  the  House.

 (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.
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 Investment  by  काओ  Electrification
 Corporation  in  Fourth  Plan

 8000.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  what  has  been  the  investment  of
 Rural  Electrification  Corporation  in
 the  Fourth  Plan  in  (i)  the  country  as
 a  whole  (ii)  Orissa  (iii)  Madhya  Pra-
 desh  ang  (iv)  Bihar;

 (b)  out  of  the  total  investment  in
 Orissa,  Madhya  Pradesh  and  Bihar,
 how  much  investment  has  gone  to  the
 Triba]  areas  in  these  States;  and

 (c)  what  outlays  for  tribal  regions
 in  the  Fifth  Plan  are  envisaged?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  BALGOVIND’  VER-
 MA):  (४)  and  (b).  The  investment
 through  the  Rural  Electrification  Cor-
 poration  during  the  Fourth  Plan  period
 is  likely  to  be  Rs.  90  crores.  The
 Rural  Electrification  Corporation  have
 so  far  sanctioned  4l0  schemes  irvolv-
 ing  loan  assistance  of  Rs.  226.39  crores.
 Out  off  these  loans,  the  Corporation

 has  so  far  disbursed  an  amount  of
 Rs  2i.6  crores.  The  total  amount
 of  loan  sanctioned  and  the  amounts
 disbursed  so  far  in  regard  to  Orissa,
 Madhya  Pradesh  and  Bihar  are  given
 below:
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 (९)  The  Fifth  Five  Year  Plan  js  yet
 to  be  finalised.

 Officers  belonging  to  Scheduled  Castes/
 Scheduled  Tribes  sent  for  Training  and

 on  Deputation  Abroad
 800l].  SHRI  CHANDRA  SHAILANI:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  officers  of  Railways
 belonging  to  scheduled  castes  and
 scheduled  Tribes  are  normully  not
 sent  for  training  and  on  deputation
 abroad;  if  so,  why;

 (b)  how  many  officers  were  sent  in
 all  for  training  and  on  deputation  ab-
 road,  Department-wise,  zone-wise  ald
 year-wise  during  the  last  three  years;

 (९)  how  many  officers  belonged  to
 scheduled  castes  and  scheduled  tribes
 separately;  and

 (d)  what  further  gteps  his  Minis-
 try  is  taking  to  ensure  that  there  is
 adequate  representatio  of  scheduled
 castes  ad  scheduled  tribes  for  deputa-
 tation  and  training  abroad?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)
 to  (d).  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table

 ntum  Amount
 of  Loan  —  disbursed
 sanctioned  so  far

 CRs.  in  croras)

 Orissa  TI+82  5°90
 Madhya  Pradesh  18+48  9°47
 Bihar  I7*3I  9°05

 The  Rural  Electrification  Corporation
 have  a  special  category  of  loan  apzli-
 eable  to  under-developed  hill  areas,
 desert  and  tribal  areas  and  out  of  the
 schemes  sanctioned  under  thig  category
 one  relates  to  Singhbhum  district  in
 Bihar  involving  loan  assistance  of  Res.
 42.5  lakhs.

 of  the  Sabha.

 Survey  for  Railway  Lines  in  Backward
 Areas  of  the  Country

 8002.  SHRI  8  €.  SAMANTA:  Will
 the  Minister  of  RAILWAYS  be  pleas  :d

 to  state:

 (a)  which  of  the  backward  areas  are
 likely  to  be  surveyed  during  the
 current  year  for  the  purpose  of  laying
 new  Railway  lines  and  in.  that
 priority;  and

 (b)  whether  any  funds  have  been
 provided  in  the  current  year’s  Bud+2t
 for  the  purpose;  and  if  so,  the  amount
 thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Parti-
 culars  of  surveys  to  be  carried  out  for
 new  lines  etc.  are  given  in  Annexure
 ‘B'  to  Demand  No.  2  of  the  book  “The
 Demands  for  Grants  for  Expenditure
 of  the  Central  Government  on  Rail-
 ways  for  ‘1973-74",  copies  of  which
 were  circulated  to  the  Memberg  of
 Parliament  on  20th  February,  975
 while  introducing  the  Railway  Budget
 for  1973-74,  Some  of  these  surveys
 will  algo  cover  backward  areas  of  the
 country.

 (b)  An  amount  of  Rs.  .3  crores
 has  been  provided  for  surveys  during
 ‘1973-74,  to  cover  expenditure  on  new
 surveys  as  well  ag  surveys  in  progress.

 उत्तर  प्रदेश  हारा  विद्युत  की  कमी  को  प्रा
 करने  के  लिए  मांगी  गई  सहायता

 8003.  ओ  सुधाकर  पाखंडी:  क्‍या
 सच्चाई  और  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  उत्तर  प्रदेश  सरकार  ने  वर्ष
 1972-73  के  दौरान  राज्य  में  विद्या

 की  कमी  को  पूरा  करने  के  लिए  केन्द्रीय
 सरकार  से  क्या-क्या  तथा  कितनी-कितनी
 सहायता  कब-कब  मांगी  थी  तथा  केन्द्र  ने
 क्या-क्या  सहायता  कब-कब  दी  ;  शौर

 (जल)  उत्तर  प्रदेश  में  विद्या  की  कमी
 को  दूर  करने  के  लिए  केन्द्र  ने  क्या  योजनाएं
 प्रस्तुत  की  हैं  तथा  इस  सम्बन्ध  में  उत्तर
 प्रदेश  सरकार  द्वारा  बनाई  गई  योजना झर ों  के
 लिए  केन्द्र  क्‍या  योगदान  देगा  ?

 सिंचाई  धौर  विद्युत्  मंत्रालय  सें  उपमंत्री
 (शी  बालगोविन्द  वर्मा  t  (क)  उत्तर

 प्रदेश  के  विद्युत  मंत्री  के  प्रतिरोध  पर  उत्तर
 प्रदेश  को  राहत  देने  के  मामले  की  जांच
 की  गई  थी  और  राज्य  में  विद्युत  की  कमी  को
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 कम  करने  के  लिए  निम्नलिखित  पगों  को
 उठाने  का  निर्णय  लिया  गया  था  :--

 (1)  दामोदर  घाटी  निगम  के
 पास  उपलब्ध  व्यस्ततम  समय  के  झलावा
 अतिरिक्त  विद्युत  को  बिहार  उत्तर  प्रदेश
 को  3  मार्च,  1973  से  देने  के  लिए  पग

 उठाए  1

 (2)  दिल्ली  विद्युत्‌  प्रदाय  संस्थान
 27  मार्च,  973  से  उत्तर  प्रदेश  को
 प्रतिदिन  0,3  मिलियन  यूनिट  बिजली
 सप्लाई  करें  |

 (ख)  केन्द्र  द्वारा  शरू  किए  गए  बदरपुर
 ताप  विद्युत्‌  परियोजना  में  उत्पादित  विद्यत
 का  एक  तिहाई  भाग  उत्तर  प्रदेश  को  दिया

 जाएगा  |

 Disturbance  by  Railway  Employees  at
 a  Meeting  of  East  Zone  Railway  Users’

 Consultative  Committee,  Danapur

 8004.  DR.  H.  P.  SHARMA:
 SHRI  SHANKAR  DAYAL

 SINGH:
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state:

 (a)  whether  certain  categories  of
 agitating  Railway  employees  hurled
 stones  at  a  meeting  of  the  East  Zone
 Railway  Users’  Consultative  Commit-

 tee  which  was  being  addressed  by  him
 at  Danapur  (Patna)  on  March  31

 ‘1973;
 (b)  if  so,  the  details  of  the  incident

 and  the  number  of  persons  injured:
 and

 (c)  what  were  the  demands  of  the
 agitating  employees  ang  what  is  Gov-
 ernment’s  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)  and
 (b).  On  the  3lst  March,  973  at  about
 i,20  hrs.  some  railway  workers
 gathered  outside  the  building  where
 the  Zonal  Users’  Consultative  Com-
 mittee  meeting  was  being  held  and
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 started  shouting  slogans  besides  de-
 manding  that  the  Reilway  Munister
 should  come  out  and  addres  them.

 At  4.5  hrs.,  when  the  meeting  was
 over,  the  Railway  Minister  requested
 the  demonstrators  over  the  megaphone
 to  send  a  few  of  their  repregentatives
 to  have  a  discussion  with  him.  The
 demonstrators  refused  to  do  so  and

 demandeq  that  the  Railway  Minister
 should  come  out  ang  address  them.

 Their  behaviour  having  become
 unruly,  the  Police  trieq  to  clear  a
 passage  for  the  participants  of  the
 meeting.  Thereupon  the  mob  became
 violent  and  pelted  stones  etc.  result-
 ing  in  injuries  to  seven  persons  in-
 cluding  2  M.L.As  ang  MP.

 (c)  Attention  is  invited  to  the  reply
 given  to  Unstarred  Question  No,  7247
 on  l7th  April,  1973.

 Delivery  of  Drilling  Platform  by
 Japanese  Firm

 8005.  DR.  H.  P.  SHARMA:  Wil]  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  by
 what  time  the  Drilling  platform  crder-
 ed  from  Japanese  firm,  Mitsubishi,  is
 likely  to  be  actually  delivered  and
 reach  Bombay  High?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SIN  3H):
 The  platform  wag  delivereqg  to  the
 ONGC  on  3lst  March,  1973.  It  is  now
 on  its  way  to  India  and  is  expected
 to  arrive  in  the  drilling  area  ff
 Bombay  in  the  second  half  of  May  1973,

 Utilisation  of  Natural  Gas  in  Assam
 and  Gujarat

 8006.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  Natural  Gas  in  oil
 fields  in  Assam  and  Guiarat  is  being
 wasted  by  cantinuous  burning;

 (b)  if  so,  whether  his  Ministry  had
 any  proposal  in  consultation  with  the
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 Ministry  of  Irrigation  and  Power  for
 utilizing  this  natural  gas  for  produc-
 tion  of  power  as  is  done  in  many
 foreign  countries;  and

 (c)  whether  this  natural  gas  can  be
 used  also  for  the  purpose  of  making
 other  chemloal  by-preducts  and  if  so,
 whether  Government  have  any  project
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  (a)  A  certain  portian  of
 natural  gas,  which  is  largely  of  low
 pressure,  is  being  flared.

 (b)  Natural  gas  is  already  being
 utilized  for  power  generation  by  the
 Gujarat  and  Assam  State  Electricity
 Boards.

 (c)  Natural  gas  is  also  being  utilized
 as  feed  stock  for  production  of  Fertili-
 zers  ai  Baroda  in  ~Gujarat  and  at
 Namrup  in  Assam,  Some  quaiity  of
 gas  has  also  been  contracted  for  pro-
 duction  of  Fertilizers  in  a  plant  which
 is  under  construction  at  Kalol  in
 Gujarat.  The  available  associated  gas
 is  not  sufficient  to  sustain  a  viable
 petro-chemical  manufacturing  unit.

 Agreement  of  LO.C.  with  M/s.  Nagpal
 Ambadi  Petro-Chemical  Refining  Ltd.
 at  Manali  (Madras)  for  meeting  feed-

 stock  requirements
 8007.  SHRI  V.  MAYAVAN:  Will  the

 Minister  of  PETROLEUM  ,AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  the  Indian  Oil  Corpor-
 ation  has  entered  into  a  formal  agree-
 ment  with  M/s.  Nagpal  Ambadi  Petro-
 Chemical  Refining  Limited  at  Manali,
 Madras,  for  meeting  the  feedstock  re-
 quirements  of  this  company;  and

 (b)  if  s0,  the  outlines  of  the  agree-
 ment?.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETRQLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  No  formal  agreement  has  been
 entered  into  by  IOC  with  M/s.  Nagpal
 Ambadi  Petro-Chemical  Refining  Ltd.
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 However,  IOC  has  been  meeting  their
 requirements  of  indigenous  feed-stock
 from  the  Madras  Refineries  Ltd.

 (b)  Does  not  arise.

 Progress  made  by  Indo-Bangladesh
 Joint  Rivers  Commission

 8008.  SHRI  FATESINGHRAO  GAE-
 KWAD:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (a)  the  progress  made  by  the  Indo-
 Bangladesh  Joint  Rivers  Commission
 in  connection  with  the  joint  survey  of
 rivers  common  to  both  countries;  and

 (b)  the  steps  taken  by  Government
 to  speed  up  the  survey  and  other  work
 connected  with  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  and  (b).  Good  progress  has  been

 made  in  the  Joint  Survey  of  the  Ganga
 from  Farakka  to  the  Gorai-Offtake.
 Photographic  and  Hydrographic  survey
 has  been  completed.  The  joint  ground
 control  survey  is  now  in  progress  and
 is  expected  to  be  completed  by  the  end
 of  May,  1973.

 Demand  made  for  direct  Rall  link
 between  Sitamarhi  and  Muzaffarpur

 by  Members  of  Parliament  from
 North-Eastern  Railway  Zone

 8009.  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  RAILWAYS  he
 pleased  to  state:

 (a)  whether  any  demand  was  made
 for  establishing  direct  Rail  link  bet-
 ween  Sitamarhi  and  Muzaffarpur  at
 the  recent  Conference  of  M.Ps.  from
 North-Eastern  Railway  Zone  convened
 by  the  Railway  Minister  at  Muzaffar-
 Pur;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  There
 have  been  representations  for  a  direct
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 rail  link  between  Sitamarhi  and
 Muzaffarpur.

 (b)  Prima  facie  there  does  not  ap-
 pear  to  be  any  justification  from
 traffic  or  financial  angles  for  this  direct.
 rail  link.  Already  the  Samastipur-
 Muzaffarpur  M.G.  section  is  being  con-
 verted  to  B.G.  as  a  part  of  the  Bara-
 banki-Samastipur  M.G.  to  B.G.  com-
 Pasite  project.  Proposals  for  the  con-
 version  of  Muzaffarpur-Raxaul  or
 Samastipur-Darbanga-Raxaul  metre.
 gauge  sections  into  broad  gauge  are
 separately  under  consideration.  This
 link  can  be  considered  only  after  a
 decision  on  the  conversion  project  is
 taken.

 Flood  Protection  Projects  in
 West  Bengal

 8010.  SHRI  GADADHAR  SAHA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  -pleased  to  state:

 (a)  the  flood  protection  projects  in
 West  Bengat  with  Central  outlays  dur-
 ing  the  last  three  years;

 (b)  the  names  and  nature  of  scheme
 for  Flood  centrol  measures  received
 fram  West  Bengal  Government  and  ap-
 proved  by  the  Centre  during  the  said
 period;  and

 (c)  the  number  of  flood  embank-
 ments  and  drainage  channels  construct-
 ed  during  the  period  under  approved
 scheme  with  central  outlays  in  West
 Bengal  and  the  total  cost  thereof  and
 the  area  benefited?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  and  (c).  Flood  Control  is  included
 in  the  State  sector  for  which  accord-
 ing  to  the  present  procedure,  Central
 assistance  is  provided  in  the  form  of
 block  loans  and  grants  without  trying
 them  to  any  particular  scheme  or  head
 of  development.  There  is  no  Central
 er  Centrally  sponsored  scheme  in  the
 flood  control  sector.  However,  the
 Government  of  India  have  agreed  to
 provide  special  financial  assistance
 during  the  last  two  years  of  the  Fourth
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 Plan,  with  a  ceiling  of  Rs.  crores
 to  the  State  Government  of  West
 Bengal  for  the  speedy  implementation
 of  the  following  priority  flood  con.
 trol  schemes:

 Name  of  the  scheme  Estimated  Area  to  be
 Cost  —  benefitted

 on  com-
 plation

 (Rs.  crores)  (Lakhs  }

 a4,  Mahananda  Em-
 bankment  Scheme  4°20  976

 2.  Improvement  to
 Lower  Damodar  Basin  40-00  2°2

 3.  Dubda  Basin  Drai-
 nage  Scheme  3°50  o'lg

 4s  East  Mograhat
 Drainage  Scheme  2°96  o-2i
 West  Morghta
 Drainage  .  1°50  9*23

 Se  Karala  Diversion
 Scheme  I*50  0702

 TOTAL  §3°66  3°40

 During  the  year  (1972-73,  a  sum  of
 Rs.  3  crores  was  released  to  the  State
 Government  for  the  above  schemes.
 The  schemes  wre  in  progress  and  bene-
 fits  are  yet  to  accrue  from  these

 schemes.

 (b)  According  to  the  existing  pro-
 cedure,  flood  control  schemes  costing
 less  than  Rs.  25  lakhs  are  approved  by
 the  State  Government  themselves  on
 the  recommendation  of  the  State  Tech-
 nical  Advisory  Committee  and  6
 State  Flood  Control  Board.  Schemes
 -costing  between  Rs.  25  lakhs  and  Rs.  ]
 crore  are  approved  by  the  Planning
 Commission  after  examination  by  Cen-
 ‘tral  Water  and  Power  Commission  on
 proforma  basis.  Schemes  costing  more
 ‘than  Rs.  |  crore  are  examined  in  de-
 tail  in  the  Central  Water  and  Power
 Commission  and  considered  by  the

 ‘Technical  Advisory  Committee  of  the
 Planning  Commission  before  they  are
 ‘approved  by  the  Planning  Commission
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 -for  implementation,
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 A  statement  giv-
 ing  the  details  of  the  flood  control
 schemes  costing  more  than  Rs.  25  lakhs
 each  received  from  the  Government
 of  West  Bengal  during  the  last  three
 years  for  approval  by  the  Centre  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-
 4866/73].
 Drainage  channel  project  of  “Basira
 Bil”  on  Murshidabad-Birbhani  border

 area
 80l.  SHRI  GADADHAR  SAHA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  drainage  channel
 project  of  “Basira  Bil”  on  Murshida-
 bad  Birbhani  border  area  has  been
 included  in  the  approved  flood  control
 project;

 (b)  if  so,  the  progress  made  on  the
 project  80  far;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VERMA):
 (a)  to  (c).  The  ‘“Basira  Bil”  drainage
 project  has  not  been  included  in  the
 approved  list  of  schemes  in  the  flood
 control  sector  of  the  Fourth  Plan  of
 West  Bengal.  According  to  the  pro-
 cedure  laid  down,  drainage  schemes
 have  to  be  examined  by  the  Technical
 Advisory  Committee  of  the  State  Flood
 Control  Board  and  approved  by  com-
 petent  authority  for  inclusion  in  the
 Plan.  The  “Basira  Bil”  scheme  has
 not  so  far  been  put  up  for  the  con-
 sideration  of  the  Technical  Advisory
 Committee  of  West  Bengal  State  Flood
 Control  Board.
 Technically  Qualified  Officers  working

 in  Personnel  Branches  on  Northern
 Railway

 80i2.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  certain  technically  qua-
 lified  officers  are  working  in  the  Per-
 sonnel  Branches  over  Northern  Rail-
 way  for  the  last  so  many  years;

 (b)  if  80,  the  reasons  therefor;
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 (ec)  whether  this  policy  is  affecting
 the  future  promotion  of  other  Per-
 sonnel  Officers;  and

 (d)  if  so,  the  steps  taken  by  the
 administration  to  rectify  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI);  (a)  Yes.

 (b)  Knowledge  of  work  technicalities
 is  essential  for  good  Personne]
 Management  inasmuch  as  experience
 of  Personnel  work  is  an  asset  for  man
 management.  Technical  Officers  are,
 therefore,  suitably  interspersed  with
 non-technical  Officers  in  the  Person-
 nel  Branch  which  does  not  have  a
 separate  duly  constituted  service.

 (c)  No.  Promotions  to  gazetted  posts
 in  the  Personnel  Branch  are  made  on
 the  basis  of  overall  §  seniority  and
 merit.

 (0)  Doers  not  arise.

 Racket  of  Smuggling  of  Coal  Unearthed
 in  Bihar

 8013.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  recently  a  racket  of
 smuggling  of  thousands  of  tonnes  of
 coal  involving  a  loss  of  nearly  Rs.  l
 crore  to  the  Railways  was  unearthed
 in  Bihar:

 (b)  if  so,  the  facts  of  the  case:

 (c)  whether  any  culprit,  have  been
 arrested;  and

 (d)  what  action  Government  have
 taken  or  propose  to  take  to  prevent
 such  incidents?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  On  a  surprise  check  conducted  by
 the  Vigilance  Organisation  of  the
 Eastern  Railway  at  Sone  Nagar  station
 on  1-4-1073  and  ‘§-4-1973;  it  wes  found
 that  28  wagons  were  loaded  with  coal
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 in  excess  of  the  booked  quantity,  the
 extent  of  excess  loading  varying  from
 0.8  tonnes  to  42.7  tonnes  per  wagon.
 The  freight  on  the  unbooked,  excess
 coal  works  out  to  approximately
 Rs.  10,000.  The  check  also  revealed
 that  coal  was  booked  as  ‘smalls’,  (as
 distinct  from  wagon  loads)  in  excess
 of  the  quota  permitted  by  the  Rail-
 way  Administration.  There  is  no
 information  of  loss  of  Rs.  crore  to
 the  Railways  on  this  account.

 (c)  and  (d).  The  relevant  records  of
 the  case  have  been  taken  over  by
 Special  Police  Establishment,  Patna
 for  further  examination.  No  arrest
 has  been  made  so  far.  ‘The  Yard
 Master  and  Assistant  Goods  Clerk,
 Sone  Nagar  have  been  placed  under
 suspension.  Destination  stations  have
 been  advised  of  the  quantity  of  un-
 booked  coal  loaded  in  the  wagons  so
 that  under-charges  may  be  realised  at
 the  time  of  delivery.  As  a  preventive
 measure,  the  vigilance  has  been  inten-
 sifled  to  guard  against  such  irregular
 bookings.

 Railway  employees  of  Northern  Rail-
 way  who  participated  in  968

 General  strike

 80l4.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  total  number  of  Railway
 employees  in  the  Headquarters  Divi-
 sion  of  the  Northern  Railway,  whose
 services  had  been  dispensed  with  for
 participation  in  the  968  General  strike
 and  the  number  of  those  who  have
 been  taken  back  on  duty;

 (b)  how  many  of  those  who  have
 been  taken  back  on  duty  have  since
 paid  wages  for  the  period  they  were
 out  of  employment;  and

 (c)  the  reasons  for  not  taking  back
 all  these  persons  referred  to  in  part
 (a)  and  the  reasons  for  non-payment
 of  dues  to  those  who  have  taken  back?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QRESHI):  (a)  Thir-
 teen.

 (b)  Nil.

 (c)  These  employees  were  put  back
 to  duty  as  a  result  of  liberalisation
 of  the  orders  relating  to  Government
 servants  who  participated  in  the  strike
 oi  September,  1968.  The  question  of
 payment  for  the  period  during  which
 these  employees  were  out  of  employ-
 ment  is  under  consideration.

 Implementation  of  recommendations
 of  one  map  Expert  Committee  headed

 by  Shri  R.  B.  Lal

 BO15.  SHRI  JYOTIRMOY  BOSU:-
 Will  the  Minister  of  RAILWAYS  be
 Pleaseq  to  state:

 (ay  ‘whether  many  of  {the  recom-
 mendations  of  the  one-man  Expert
 Committee,  headed  by  Shri  R.  B.  Lal
 and  accepted  by  his  Ministry  _  still
 remain  unimplemented;  ang

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  Most  of  the  recommendations  of
 the  One-Man  Expert  Committee  on
 Compensation  Claims,  as  accepted  by
 the  Railway  Board,  have  either  been
 implemented  or  on  account  of  thelr
 very  nature  their  implementation.  isa
 continuous  process.  A  few  recom-
 mendations  pertaining  to  strengthen-
 ing  of  the  Commercial  Department  are
 being  implemented  in  phases  «ceeping
 in  view  the  financial  implications.
 Employees  of  Calcuttg  Electrification

 Project  (Railways)  working  in  South
 Eastern  Railway  (Electrification)

 80l6.  SHRI  JYOTIROMY  SBOSU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  a  number  of  persons
 recruited  by  the  Calcutta  Electrifica-
 tion  Project  (Railway)  are,  at  present,
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 working  in  South  Eastern  Railway
 (Electrification)  ;

 (b)  if  so,  whether  these  employees
 do  not  have  lien  in  any  of  the  open
 lines;  and

 (c)  if  so,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  and  (c).  Proforma  lien  to  the
 locally  recruited  staff  of  the  Railway
 Electrification  is  provided  against  posts
 for  which  they  are  found  suitable  after
 screening,  subject  to  the  availability
 of  vacancies.  Bulk  of  these  empioyees
 have  already  been  screened  and
 absorbed  on  the  open-ling  Railways.
 The  remaining  employees  are  mostly
 those  who  either  faileg  in  the  earliar
 screening  tests  or  are  abstaining  from
 appearing  before  the  Screening  Com-
 mittee.  Unless  they  appear  and  are
 found  fit  for  posts  on  the  open-line  by
 the  Screening  Committee,  they  do  not
 qualify  for  being  afforded  proforme
 lien  on  the  open-line  Railways.

 Setting  UP  of  Petro-Chemical  Complex
 at  Bongaigaon

 80l7.  SHRIMATI  JYOTSNA
 CHANDA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  '  be
 Pleased  to  state:

 (a)  when  Government  propose  ०
 establish  Bongaigaon  Petro-Chemical
 Complex  Project;

 (b)  whether  the  project  report  for
 the  Bongaigaon  Petro-Chemical  project
 is  ready;  ahd  if  not.  when  it  will  be
 ready;  and

 (c)  whether  government  propose  to
 have  a  geophysical  ang  geological
 survey  soon  to  find  out  the  possibility
 of  oi]  belts  in  the  District  of  Cachar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SIN-
 GH):  (a)  ang  (b).  The  Government
 has  received  the  feasibility  report  and
 issued  the  investment  approval.  Pre-
 liminary  werk  on  the  project  is  in
 hand  and  the  project  is  likely  to  be
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 completed  during  the  Fifth  Five  Year
 Plan.

 (c)  Geophysical  and  geological
 surveys  in  the  District  of  Cachar  are
 in  progress.

 Programme  to  Cope  with  Holiday
 Summer  Traffic

 8018.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 chalked  out  a  programme  to  cope  up
 with  the  holiday/summer  traffic  at
 important  Railway  Stations  in  the
 country;  and

 (9)  if  so,  the  broaq  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  About  500  special  traing  on
 Madras—New  Delhi,  Bombay  Central
 —New  Delhi—Jammu  Tawi,  Bombay
 VT—Ernakulam,  §Howrah—Madras,
 Bombay  VT—Varanasi  and  other  im-
 portant  routes  will  be  run  to  cope
 with  the  holiday/summer  traffic.  Be-
 sides,  arrangements  have  been  made
 to  augment  loads  of  various  trains
 consistent  with  the  hauling  capacity
 of  the  locomotives.

 Cash  stolen  from  Booking  Office  of
 Sabarmati  Railway  Station  (Western

 Railway)
 8019.  SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  recently  more  than
 Rs.  4,009  has  been  stolen  from  the
 Booking  office  of  Sabarmati  Railway
 Station  of  Western  Railway,  when  the
 Heag  Booking  Clerk  was  busy  in  pre-
 Paring  the  Bundles  for  the  Cash
 remittance;

 (b)  how  the  responsibility  of  the
 loss  of  Rs.  4000  stolen  has  been  fixed
 and  the  persons  found  responsible  for
 the  same;  and
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 (c)  how  many  times  during  the  last
 three  years  the  Booking  Office  of
 Sabarmati  Station  wag  inspected  by  the
 Divisional  Superintendent,  Divisional
 Comml,  Superintendent,  Divisional
 Accounts  Officer,  D.C.M.L,  C.M.L,  and
 A/Cs  Inspectors  and  how  many  times
 they  have  pointed  out  the  unsafe  work-
 ing  conditions  of  the  Sabarmati  Book-
 ing  Office?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.
 Rs,  4123/-  were  stolen  from  Railway
 Booking  Office,  Sabarmati  on  23rd
 November,  ‘1972.

 (b)  Staff  responsibility  hag  been  fix-
 ed  after  a  joint  enquiry  by  Assistant
 Officers.  Two  Railway  employees
 namely  Shri  Y.  A.  Malhotra,  officiating
 Head  Booking  Clerk,  Sabarmati  and
 Shri  P.  P.  Parmar  Assistant  coaching
 clerk  have  been  held  responsible  and
 recommended  for  departmental  action.

 (ce)  Booking  Office  was  inspected  by
 Assistant  Commercial  Superintendent
 Baroda  twice  in  the  year  970  and,
 once  by  the  Divisional  Superinten-
 dent  Baroda  in  the  year  1972.  The
 Inspector  of  Accounts  also  inspected
 Sabarmati  station  twice  in  1972,  In
 all  these  inspections  no  one  has  point-
 ed  out  the  unsafe  condition  of  the
 Booking  Office  at  Sabarmati.

 Congestion  in  Reservation  Office,
 Madras,  Olavakkot  and  Madurai

 8020.  SHRI  T.  S.  LAKSHMANAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  etate:

 (a)  the  total  number  of  Teleprinter
 circuits  installed  in  the  Reservation
 office,  Madras  Central;  and

 (b)  the  action  taken  to  provide
 sufficient  accommodation  and  other
 facilities  for  efficient  working  of  the
 staff  handling  the  teleprinters?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  4
 Nos.
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 (b)  The  existing  accommodation  in
 the  reservation  office  at  Madras  Cen-
 tral  has  been  suitably  re-arranged  to
 provide  space  for  efficient  functioning
 of  Teleprinters.  The  present  reserv-
 ation  office  along  with  Teleprinters
 will  be  shifted  to  more  spacious  ac-
 commodation  on  completion  of  the
 proposed  alteration  to  the  Madras
 Central  station  building.

 Cases  relating  to  Enhancement  of
 Compensation  under  the  Lang  Ac-
 quisition  Act  with  Delhi  High  Court

 8021,  SHRI  DALIP  SINGH:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  what  is  the  total  number  of
 cases  filed  in  the  Delhi  High  Court
 for  enhancement  of  compensation
 under  the  Land  Acquisition  Act  dur-
 ing  the  last  three  years;  and

 (b)  how  many  of  these  cases  have
 been  disposed  of?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H,  R.  GOKHALE):  (a)  762.

 (b)  4,

 32.0  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  AGITATION  IN  MAHARASHTRA
 OVER  NON-AVAILABILITY  OF  FOOD  sUP-

 PLIES  AND  DEATHS  DUE  TO  POLICE
 FIRING

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  call  the  attention  of  the
 Minister  of  Agriculture  to  the  follow-
 ing  matter  of  urgent  public  impor-
 tance  and  request  that  he  may  make
 a  statement  thereon:

 “The  reported  agitation  in  many
 parts  of  Maharashtra  over  the  non-
 availability  of  food  supplies  and
 firing  by  police  on  agitated  crowds
 resulting  in  the  death  of  several
 persons.”

 APRIL  24,  973  Maharashtra  (CA)  364

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 Sir,  I  wish  to  share  with  the  Hon'ble
 Members  our  deep  concern  over  the
 unhappy  incidents  reported  from
 Maharashtra  following  an  agitation
 there  by  people  demanding,  among
 other  things,  additional  supply  of
 foodgrains.  The  fact  that  some  human
 lives  have  been  lost  in  these  incidents
 shows  the  gravity  of  the  situation.  A
 detailed  report  has  been  asked  for
 from  the  State  Government.

 I  have  had  the  privilege  to  place
 before  the  House  the  present  difficult
 food  situation  and  the  steps  taken  to
 meet  the  food  requirements  of  all  the
 deficit  and  drought  affected  States,
 within  the  stocks  that  are  available
 with  the  Central  Government.

 In  view  of  the  severe  drought  condi-
 tions  prevailing  in  the  State  of
 Maharashtra  and  to  relievé  the  acute
 distress  condition,  the  supply  of  food-
 grains  from  the  Central  stocks  has
 been  considerably  stepped  up;  during
 the  year  °72,  a  little  over  13  lakh
 tonnes  of  foodgrains  were  supplied  to
 Maharashtra  as  against  8.4  lakh  tonnes
 during  97l.  Again,  during  the  first
 three  months  of  the  current  year,  the
 State  Government  was  supplied  near-
 ly  5  lakh  tonnes  of  foodgrains.  Allot-
 ments  of  foodgrains  are  made  to  the
 State  Governments  .  every  month,
 taking  into  account  the  overall  avail-
 ability  in  the  Central  Pool  and  the
 needs  of  al]  deficit  and  drought-affect-
 ed  States.  In  view  of  the  difficult  food
 supply  position  in  the  country  result-
 ing  from  last  year's  inadequate  and
 erratic  rains  and  consequent  wide-
 spread  drought  conditions  in~  the
 country,  it  has  not  been  possible  to
 meet  the  entire  demand  made  by  the
 Government  of  Maharashtra  as  well  as
 several  other  States  but  every  effort
 has  been  made  to  meet  substantially
 the  requirements  of  the  State  Govern-
 ments,
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 The  procurement  of  wheat  has
 started  in  an  encouraging  way  and
 against  last  year's  procurement  of
 9,770  tonnes,  the  current  year’s  pro-
 curement  has  been  a  little  over  1,50,000
 tonnes.  At  this  rate,  we  feel  confi-
 dent  that  procurement  of  wheat  dur-
 ing  the  year  may  even  exceed  8  million
 tonnes.  Taking  into  account  the  en-
 couraging  wheat  procurement  and  the
 steady  arrival  of  imported  foodgrains
 from  abroad,  Government  intend  to
 step  up  the  wheat  allotments  for  the
 month  of  May  and  allotment;  are  pro-
 posed  to  be  substantially  stepped  up
 particularly  to  the  drought-affected
 States.  The  proposed  increased  allo-
 cation  should  enable  the  State  Govern-
 ments  to  increase  the  quantum  of
 foodgrains  issued  through  the  public
 distribution  system  and  to  that  extent
 mitigate  the  hardship  of  the  people.
 To  ensure  this,  we  have  already
 arranged  2  Specials  carrying  pro-
 cured  wheat  from  Punjab  for  Maha-
 rashtra  within  the  month  of  April,
 973  itself,  and  the  first  one  is  moving
 to-day.  From  the  procured  Stocks
 during  the  next  two  months,  the
 arrangements  made  are  that  about  14
 to  5  lakh  tonnes  of  wheat  would  be
 moving  from  north  to  the  various
 parts  of  the  country  particularly  to
 the  deficit  and  drought  affected  States
 by  Special  trains.

 In  the  present  difficult  food  situa-
 tion,  Maharashtra  and  all  other  States
 made  commendable  efforts  to  tackle  a
 very  difficult’  situation.  The  most
 difficult  phase  of  the  food  situation  is
 practically  over,  and  from  May  on-
 wards  it.should  be  possible  to  meet
 the  reasonable  requirements  of  the
 State  Governments,  particularly  of  the
 drought-affected  States.

 This  year  we  have  taken  a  policy
 jecision  to  introduce  a  major  reform
 n  the  marketing  of  wheat  by  taking
 yer  wholesale  trade.  It  seems  that
 ‘ertain  forces  who  are  opposed  to  the
 ake-over  of  wholesale  trade  are
 vorking  against  us,  and  ate  exploiting
 he  situation.  The  country  hes  faced
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 a  difficult  food  situation  with  courage
 and  confidence.  I  have  no  doubt  that
 we  will  be  able  to  overcome  all  diffi-
 culties.  I  appeal  to  the  Hon’ble
 Members,  and  people  at  large,  irres-
 pective  of  the  political  party  to  which
 they  may  belong,  to  extend  their
 wholehearted  cooperation  and  support
 to  enable  us  to  tide  over  the  difficult
 situation.

 PROF.  MADHU  DANDAVATE:
 Mr.  Speaker,  Sir,  we,  as  representa-
 tives  of  the  people,  must  always  re-
 present  the  hunger  as  well  as  the
 anger  of  the  people  outside.  And  only
 in  that  spirit  I  wish  to  make  certain
 queries  in  this  House  and  I  hope  that
 the  Minister  of  Agriculture  will  be
 able  to  offer  the  necessary  satisfactory
 explanations.

 Already,  faminé  conditions  in  Maha-
 rashtra  are  very  acute.  In  this  third
 successive  drought  in  Maharashtra,  the
 kharif  crop  which  accounts  for  60  pes
 cent  of  Maherashtra's  total  agricuitural
 output,  is  only  40  per  cent  ot  fhe
 normal  output  and  this  year  the  sow-
 ing  of  the  rabi  season  has  been  70
 per  cent  lower.  Even  on  the  admission
 of  the  representatives  of  the  Maha-
 rashtra  Government,  29  per  cent  of
 the  cattle  of  Maharashtra  are  already
 dead  for  want  of  fodder  and  drinking
 water  and  added  to  this  grave  situation
 of  scarcity  and  drought,  we  have  a
 total  failure  of  the  Central  Govern-
 ment  in  fulfilling  the  statutory  obli-
 gationg  that  are  imposed  on  it  in
 terms  of  the  provisions  of  the  Consti-
 tution  to  give  the  necessary  Central
 assistance  in  terms  of  foodgrains  and
 other  amenities.

 The  extent  of  agitation  is  of  a  very
 severe  nature.  Not  only  in  the  rural
 areas  of  Maharashtra  but  even  in  the
 urban  centres.  there  is  intensive  agita-
 tion.  In  places  like  Nagpur,  Malesaon,
 Sinnar,  Ichalkaranji  and  even  in  the
 city  of  Bombay,  the  situation  is  ex-
 tremely  grave.  As  a  number  of  places,.
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 there  has  been  tear-gassing  by  the
 police;  the  people  are  lathi-charged
 and  firing  is  also  resorted  to  on  the
 agitating  crowds  and  I  may  say  that
 in  some  of  the  agitations,  even  the
 members  of  the  ruling  party  have
 participated,  as  for  instance,  in  the
 agitation  launched  in  Sinnar  in  the
 district  of  Nasik,

 In  such  conditions,  in  such  agita-
 tions,  I  think  the  people  have  dis-
 played  a  grim  determination;  they
 have  made  up  their  mind  that  if  at
 all  they  have  to  die  they  will  prefer
 death  by  bullet  than  death  by  star-
 vation,  That  is  the  grim  determina-
 tion  that  we  have  seen  among  the
 people  in  Maharashtra.  Permit  me  to
 say  that  J  and  my  party  and  my  col-
 leagues  will  contribute  to  the  grim
 determination  of  the  people  and  we
 will  mobilise  them  and  if  you  force
 them  to  die  by  starvation,  we  will  tell
 them,  let  us  be  prepared  to  die  by  the
 bullet  than  die  by  starvation.  Be-
 cause  of  the  failure  of  the  Govern-
 ment,  actually  a  situation  has  been
 created  and  therefore  this  serious
 situation  must  be  taken  note  of.

 We  want  to  put  a  stop  to  the  vested
 interests  coming  in  the  way  of  prog-
 ress  of  the  country  and  we  want  an
 orderly  change  in  the  country,  but
 we  do  not  want  the  people  to  die  in
 this  country  as  they  died  during  the
 world  war  when  there  was  famine  in
 Bengal.  We  do  not  want  them  to  die
 under  humiliating  conditions.  (Inter-
 ruptions).  It  is  so  serious  an  issue
 that  I  would  not  like  my  hon,  friends
 to  intervene.  I  would  like  to  bring  to
 your  notice  that  it  is  not  merely  the
 members  of  the  Opposition  party  who
 have  drawn  the  attention  of  the  Gov-
 ernment  to  the  gravity  of  the  situation
 in  Maharashtra,  but  a  spokesman  of
 the  Government  of  Maharashtra  who
 has  chosen  to  remain  anonymous  has
 issued  a  big  ghand-out,  which  was
 extensively  put  out  in  the  newspapers
 of  Bombay,  and  according  to  it,  accord-
 ing  to  the  spokesman  who  has  chosen
 to  remain  anonymous,  when  wheat
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 was  available  in  the  open  market,  the
 Maharashtra  Government  had  de-
 manded  from  the  Centre  24  iakhs
 tonnes  of  foodgrains,  and  what  was
 the  response  of  the  Government?
 Even  when  wheat  was  available  in  the
 open  market,  and  when  the  demand
 of  the  Maharashtra  Government  was
 for  24  lakh  tonnes,  in  that  position,
 the  actual  quota  that  was  given  by
 the  Centre  was  .40  lakh  to  .60  lakh
 tonnes,  This  was  the  miserable  failure
 of  the  Government,  and  as  a  result  of
 the  Government's  failure  at  the
 Central  level,  agitations  have  heen
 started  in  the  rural  es  well  as  the
 urban  areas.

 In  Bombay  also,  they  had  no  ade-
 quate  stocks;  at  the  fair  price  shops,
 the  ration  shops,  there  are  huge  queues
 in  the  city  of  Bombay  and  as  in  the
 rural  areas,  even  inflammable  material
 in  Bombay  is  set  on  fire.  Let  me
 warn  the  Government  that  the  situa-
 tion  is  extremely  dangerous  because
 this  concerns  the  vulnerable  sections
 of  our  people,.the  working  population
 which  is  very  volatile  and,  if  an  inten-
 sive  agitation  is  carried  on,  it  will
 be  created.

 Incidentally,  just  three  minutes  be-
 fore  the  time  for  the  call  attention
 motion,  an  elaborate  statement  of  the
 hon,  Food  Minister  is  handed  over  to
 us.  He  takes  us  for  granted  that  we
 are  so  intelligent  that  in  a  push-button
 manner  we  could  study  it.  To  the
 best  of  my  ability  I  did  try  to  go
 through  that  statement  and  in  the
 last  para  of  that  statement  there  is
 reference  to  the  take  over  of  food-
 grains  trade.  As  a  Member  be-
 longing  to  the  Socialist  ideology
 I  am  one  of  those  who  demanded  that
 this  trade  must  be  taken  over  and
 effectively  implemented  that  it  could
 not  be  left  only  to  the  vagaries  of  big
 traders  and  monopolists  in  the  coun-
 try,  and  that  unless  that  was  done  the
 vulnerable  sections  of  our  society
 could  not  be  protected.  But  there  are
 serious  lacunae  in  the  policy  that  the
 Government  is  implementing.  Run
 with  the  hare  and  hunt  with  the
 hound,  that  seems  to  be  the  policy.
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 The  take  over  has  been  done  in  a  fal-
 tering  manner.  The  three  important
 objectives  that  are  to  be  fulfilled  are
 being  sabotaged  by  the  machinery  in-
 side  the  Government  and  by  vested  in-
 terests  in  the  country.  Probably  there
 is  difficulty  of  procurement.  When  the
 takeover  was  announced,  it  was  ex-
 pected  that  this  policy  would  result  in
 the  creation  of  a  bigger  buffer  stock
 that  secondly  it  would  ensure  price
 stability  to  the  consumer  and  producer
 and  that  thirdly  it  would  protect  the
 vulnerable  sections  of  the  population
 and  also  introduce  certain  structural
 changes  in  grain  trade.  I  should  like
 to  know  from  the  hon.  Minister  whe-
 ther  those  objectives  have  been  fulfill.
 ed,  Because  of  the  faltering  manner
 in  which  this  policy  is  being  imple-
 mented,  these  objectives  are  being
 sabotaged  by  the  bureaucrats  in  the
 Government  and  also  a  number  of
 Ministers  and  vested  interests  in  the
 country,  The  marter  of  their  imple-
 mentation  creates  severe  strains  in  the
 Public  distribution  machinery,  as  a
 result  of  which  adequate  foodgrains are  not  available  to  the  fairprice  shops
 and  ration  shops.  Which  are  the
 purchasing  agencies?  The  Food  Cor-
 poration  of  India,  the  State  co-opera-.
 tive  marketing  federation  and  the
 Government  Food  and  Civil  Supplies
 Department.  They  are  giving  undue
 stress,  not  to  marketable  surplus  but
 to  market  surplus.  The  distinction
 might  appear  subtle  but  behind  this
 distinction  lies  the  failure  of  the  pur-
 chasing  experiment  of  the  grain  trade.
 There  is  a  dual  system  of  marketing,
 a  dual  system  of  price  policy.  As  a
 result  of  the  dual  marketing  and
 pricing  system,  you  will  meet  with  the
 same  fate  as  you  have  met  with  in
 the  case  of  sugar.  Because  of  the  dual
 policy  the  sugar  magnates  and  the
 blackmarketeers  were  able  to  act  to
 the  detriment  of  the  consumer.

 The  same  thing  is  going  to  happen.
 You  are  leaving  a  number  of  loop-
 holes.  A  part  of  the  market  is  going
 to  be  controlled  by  the  Government
 while  a  part  is  going  to  be  controlled
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 by  the  retailers  in  collusion  with  big
 producers  in  the  country.  You  are
 creating  a  mew  class  of  kulak-cum-
 trader  in  this  country  and  there  are
 persons  among  them  who  want  to
 sabotage  your  entire  take-over  ex-
 periment  in  this  country.

 As  a  result  of  that,  the  public
 distribution  machinery  is.  going  to  fail
 miserabily.  Therefore,  let  me  put  a
 specific  query  to  the  hon,  Minister
 In  all  these  policy  matters  such  as
 Central  assistance  and  streamlining
 the  machinery  for  the  foodgrains
 trade,  by  eliminating  the  distinction
 between  the  marketable  surplus  and
 the  marketed  surplus  by  trying  to
 remove  this  dual  system  of  market-
 ing  and  pricing  and  by  trying  to
 tighten  up  the  monopoly  procure-
 ment  in  the  country  may  [  know
 whether  the  Minister  would  be  able  to
 have  a  better  buffer-stock  and  whether
 on  the  basis  of  this  buffer-stock,
 he  will  be  able  to  see  that  a
 proper  public  distribution  machinery
 is  achieved?  Until  this  is  done  and
 until  Central  assistance  is  made  avail-
 able  to  Mahurashtra,  you  will  not  be
 able  to  check  the  agitation  in  Maha-
 rashtra.  If  you  are  under  the  impres-
 sion  that  you  will  be  able  to  tackle
 the  food  problem  as  a  law  and  order
 problem,  let  me  warn  the  Government
 that  the  bullets  or  weapons  in  the
 machinery  of  the  Government  is  not
 going  to  destroy  the  will  of  the  people
 of  Maharashtra  to  fight  against  the
 injustices  done  to  them.  It  is  in
 that  spirit  that  I  put  my  query  to  the
 hon.  Minister.  You  cannot  run  away
 from  the  query  that  I  have  put.  You
 must  give  a.  specific  answer  to  this
 query  that  I  have  put.

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  I  appreciate  the  concern  of  the
 hon,  Member  over  the  sufferings  of  the
 people  and  I  know  the  sincerity  also
 with  which  he  has  raised  the  ques-
 tions.  We  are  very  much  aware  of
 the  difficult  situation  in  Maharashtra,
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 There  it  is  particularly  difficult  be-
 cause  this  the  third  consecutive  year  0
 drought.  In  Mahareshtra  this  has
 affected  both  rabi  and  kharif  produc-
 tions.  At  the  same  time  one  has  to
 appreciate  this  fact.  Professor  Saheb
 will  kindly  excuse  me  if  I  say  that
 matters  are  not  so  simple.  Food  is
 agitating  the  minds  of  the  Maherash-
 tra  population.  Actually,  the  trouble
 started  in  Nagpur.  Firstly  there  was
 shortage  of  grains;  there  were  many
 other  factors  also  which  created  this
 trouble.  Therefore,  it  would  not  be
 correct  to  over-simplify  the  matter.
 I  have  to  mention  that  a  bandh  was
 organised  by  a  certain  party.  I  think
 it  was  a  Vidarba  agitation  or  some-
 thing  like  that.  Therefore,  I  appealed
 in  my  statement  that  no  political  par-
 taes  should  really  exploit  this  situation.
 Unfortunately  these  incidents  led  to
 some  looting,  some  violence  6६९
 These  were  due  to  the  fact  that  some
 pqlitical  elements  incited  the  pople
 to  commit  a  breach  of  the  law.  That
 was  how  this  thing  had  happened.

 PROF.  MADHU  DANDAVATE:
 The  ruling  party  too  forms  part  and
 parcel  of  that  agitation.

 SHRI  ANNASAHEB  P.  SHINDE:
 I  wanted  the  full  facts  to  be  placed
 before  the  House,  And  therefore  I
 made  this  appeal.

 As  far  as  Maharashtra  is  concerned,
 it  deserves  full  credit  Never  Sefore,
 in  the  history  of  this  country,  were
 such  massive  efforts  made  to  provide
 relief  to  the  people  in  the  drought
 affected  areas.  In  the  drought  relief
 work  alone  35  lakhs  of  people  are
 working.  In  1966-67,  in  drought  opera-
 tions,  for  the  country  as  a  whole,  only
 a  few  lakhs  of  people  were  working.
 In  Maharashtra,  this  figure  is  more.
 Purchasing  power  was  available.  The
 State  Government  is  doing  its  utmost
 to  help  the  drought  affected  people.
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 The  hon.  Member  referred  to  the
 Bengal  famine,  of  course  in  an  emo-
 tional  way.  May  I  assure  him  and  this
 hon.  House  that  nothing  like  the  Ben-
 gal  famine  is  likely  to  happen  in  this.
 country?  Things  are  much  better  now
 than  before.  This  is  the  position  as
 far  as  the  food  situation  in  the  coun-
 try  is  concerned.

 The  most  difficult  part  of  the  food
 situation  is  over.  Massive  procure-
 ment  operations  have  started  now.
 Within  a  week  or  0  days  the  procure-
 ment  would  exceed  even  |  lakh  tonnes
 a  day.  So,  we  do  not  think  there
 would  be  any  difficulty  in  helping  the
 drought-affected  States.  I  have  al-
 ready  referred  to  the  other  steps  we
 propose  to  take  for  the  movement  of
 foodgrains  from  the  surplus  to  the
 deficit  States  including  Maharashtra.

 Unfortunately,  he  is  trying  to  pass
 a  quick  judgment  on  the  take-over.
 This  is  a  structural  reform  in  the
 system  of  marketing and  there  is  a  lot
 of  opposition  to  it  from  vested  inte-
 rests.  People  are  trying  to  exploit  it.
 Let  us  not  try  to  pass  a  hasty  judg-
 ment  on  it.  To  my  mind,  in  normal
 conditions  there  should  be  no  difficulty
 whatsoever.  This  is  one  of  the
 momentous  and  very  helpful  decisions
 of  the  Government  for  protecting  the
 interests  of  the  producers  and  the
 vulnerable  sections  of  the  population.
 Let  us  not  pass  a  hasty  judgment  on
 it.

 It  is  obviously  proposed  to  build
 up  buffer  stocks.  Naturally  it  can  be
 done  only  by  production  efforts.  The
 House  is  aware  of  the  tremendous
 efforts  we  are  making  to  increase  pro-
 duction.  The  State  Government  and
 my  ministry  are  engaged  in  a  very
 big  exercise  to  have  a  very  massive
 kharif  production  programme,  This  is
 the  only  approach  which  is  goine  to
 save  the  country.  We  have  to  rely  on
 our  own  efforts  and  not  look  to  other
 countries  as  we  used  te  do  in  the  past
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 The  Government  of  India  feel  confi-
 dent  that  we  shall  be  in  a  position  to
 tackle  the  situation  in  times  to  come.

 He  referred  to  some  lacunae  in  the
 system  of  take-over.  We  shallmget
 some  experience  out  of  the  implemen-
 tation  of  the  scheme.  If  any  hon.
 Member  including  Prof.  Dandavate
 wants  to  make  any  suggestion,  we
 have  no  rigid  ideas  and  we  shall  re-
 examine  it  and  take  all  the  necessary
 steps  to  make  the  system  effective  and
 successful.

 PROF,  MADHU  DANDAVATE:  I
 want  only  one  clarification.  In  spite
 of  the  yarn  control  scheme,  a  num-
 ber  of  loom-holders  are  saying  that
 they  are  not  able  to  get  yarn....

 MR.  SPEAKER:  This  is  not  a  clari-
 fication.  Mr.  Banerjee.

 st  एस०  एम०  बनर्जी  (कानपुर)  :
 ग्रध्यक्ष  महोदय,  मैंने  कभी  मंत्री  महोदय  के
 बयान॑  को  काफी  संजीदगी  के  साथ  पढ़ने
 की  कोशिश  की  ।  उन्होंने  झ्राखिर  में  अपील
 की  है  कौर  उसमें  कहा है  :

 “It  seems  certain  forces  which  are
 opposed  to  the  take-over  of  whole-
 sale  trade  are  working  against  us  and
 exploiting  the  situation.  The  country
 has  faced  a  difficult  food  situation
 with  courage  and  conviction.”

 अक्सर  हमने  देखा  है  चाहे  वह  अन्न  मंत्री
 हों  या  प्रधान  मंत्री  हों  लोगों  के  सामने
 जब  वे  भाषण  देते  हैं  तो  यही  कहा  जाता

 है  कि  इस  परिस्थिति  का  हौसले  से  मना-
 बला  करें।  हौसले  कौ  बात  हम  भी  करते
 हैं  लेकिन  एक  झ्रादमी  जिसके  घर  में  राशन
 न  हो  वह  हौसले  का  भाषण  एक  दिन

 सुनेगा,  दो  दिन  सुनेगा  लेकिन  बाद  में

 पूछेगा  हमसे  जरूर  कि  रोटी  घाटे  की  बनती

 है,  हौसले  की  नहीं  1  झगर  उसे  शाखा

 नहीं  मिलता  हितों  हौसले  की  बात  कहना
 बेकार  है।  सबसे  बड़ी  बात  रहे  है  कि
 जब  यह  बात  मालम  थी  कि  इस  तरह  की
 चीजें  चल  रही  हैं,  कुछ  इस  तरह के  तत्व
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 इस  देश  में  हैं  पौर  कुछ  राजनीतिक दल  भी
 हैं,  यह  बात  किसी  से  छिपी  हुई  नहीं
 है,  जो  होलसेल  फूडग्रे्स  के  टेक-प्रोवर
 के  खिलाफ  हैं।  जिस  दिन  दूकान  लूटने
 की  चर्चा  की  गई  है,  उस  दिन  7  अप्रैल,
 को  मैं  स्वयं  नागपुर  में  था।  कास्ट  में
 30  हज़ार  लोगों  की  मीटिंग हुई  यह
 सही  बात  है  कि  दूकान  में  जहां  पर  सीज़
 किया  गया  वह  याने  था,  फूड ग्रेन  नहीं  था
 लेकिन  उसके  बावजूद  काटी  में  एम  ई  एस
 के  जनरल  सेक्रेटरी  श्री  आर  के  गांगुली  जो
 एक  कर्मचारी  हैं,  कसी  राज-
 नीति  पार्टी  मं  शामिल  नहीं  हैं  उन्होंने
 राशन  शाप  से  चार  बैग,  तीन  बैग  गेहूं
 निकलवाये  कौर  वहां  के  पुलिस  अधिकारियों
 को  बुलाकर  कहा  कि  इसको  सीज  करो
 लेकिन  रोजनामचे  में  चार  बैग  या  तीन  बैग

 नहीं  केबल  एक  बंग  लिखा  गया  |  जो

 दूसरे  कार्ड्स-  थ  उनसे  भी  निकलवाने  की
 उन्होंने  कोशिश  की  लेकिन  वह  तो  डी०  आई०
 कार  में  जेलखाने  में  बन्द  कर  दिए  गए
 शौर  जिनके  घर  से  सामान  निकला  वह
 बाहर  घूम  रहे  हैं  :  इसीलिए  काटी

 कण्टूनमेंट  बोर्ड  के  वाइस  चेयरमैन  ने
 अपने  भाषण  में  कहा  कि  राशन  शाप  में
 राशन  है,  गेहूं  है  चावल  है  लेकिन  लोगों
 को  मिल  नहीं  रहा  है  शौर  नगर  एसी  बात

 होगी  तो  हम  जरुर  उनसे  कहेंगे  कि
 सामान  को झ्रपने  हाथ  में  ले  लें  और  सरकार
 की  सस्ती  दर  से  बांट  दें।  बजाय  इसके
 कि  ज़खीरेवाजों  को  गिरफ्तार  किया  जाता
 कास्ट  में,  नागपुर  में  या  दूसरी  जगहों  पर,
 जो  वाइस  चेयरमेन  थे  उनको  डो०आ्राई०आर.
 में  गिरफ्तार  किया  गया  और  वहां  के  मंत्री
 महोदय  ने  यह  भी  कहा  कि इस  मीटिंग
 में  एस०  एम०  बनर्जी  और  दूसरे  बोले  हैं
 उनको  भी  गिरफ्तार  करना  चाहिए  ।

 इसलिए  मैं  कह  रहा  हुं,  मुझे  अफसोस  है
 राज  कहा  गया  कि  महाराष्ट्र  की  सरकार

 बहुत  कोशिश  केर  रही  है  लेकिन  में  चार्ज
 करता  हूं  कि  वहां  के  जो  चीफ  मिनिस्टर
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 [at  एस०एम  ०बनर्जी ]
 श्री  नायक  साहब  हैं  वह  जो  कुलक  लावी
 है  उसके  लीडर  हैं  (व्यवधान)  उनकी
 पालिसी  क्‍या  है  ?  उनकी  डेफनिट  स्टेज
 यह  है  कि  सेन्टर  का  जो  फूडग्रेन्‍्स  टेक-शॉवर
 है  उसको  खत्म  किया  जाये,  स्केयरसिटी
 कफण्डीशन्स  वहां  क्रिएट  कर  दी  जायें  और
 सेन्टर  से गेहूं  चावल  मंगाकर  इस  बात
 को  सावित  किया  जाये  कि  यहां  पर  कोई
 ऐसी  सरप्लस  चीज़  नहीं  है  जो  किसानों
 से  हासिल  की  जा  सके  |

 दूसरे  क्‍या  यह  बात  सच  है  कि  कुछ
 राजनीतिक  लोगों  ने  वहां  पर  जा  कर
 किसानों  से  यह  बात  कही  है  कि  जो  भी
 सामान  गेहूं  चावल  सरकार  को  तुम  दोगे
 उसके  लिए  सरकार  एक  पंत्षा  भी  नहीं  देगी
 बल्कि  बिना  पैसे  के  ही  ले  लेगी  ?

 (व्यवधान)  में  कहता  हूं  कया  यह  बात
 सच  नहीं  है  कि  पूरे  महाराष्ट्र  में,  नागपुर
 मैं. काम्टी  में  और  दूसरी  जगहों  पर  नगर-
 सेठों  शौर  नौकरशाहों  की  यह  साज़िश  है
 कि  किसी  तरह  से  इसको  फेल  किया  जाये  ?

 -मैं  कहना  चाहता  हूं  कि  जो  फायरिंग  हुई
 है,  मैं  पूर्ण  रूप  से  प्रो०  दण्डवत का  समर्थन
 करता  हूं  जिन्होंने  कहा  है  कि  वह  जमाना
 लद॒  गया  जब  लोग  तकदीर  को  कोसते
 कोसते  फूटपाथ  पर  मर  जायें  मगर
 यही  बात  रही,  भ्रमर  उनको  भूखे  मरना  है
 तो  उसके  बजाये  गोली  खा  कर  मरें,  यह

 नारा  हम  दें  या  न  दें  वह  स्वयं  यह  नारा
 झपने  आप  देने  जा  रहे  हैं  ।

 ग्रामीण  में  मैं  यह  कहना  चाहता  हूं...
 अध्यक्ष  महोदय  :  प्राय  भाषण

 न  करिये,  रन  कीजिए  |

 SHRI  8.  M.  BANERJEE:  There
 should  be  a  popular  committee  with
 representation  for  all  political  parties
 excluding  those  which  are  against
 the  take-over.  The  popular  committee
 should  have  representatives  of  politi-
 cal  parties  and  all  MLAs  and  MPs  of
 that  area  to  help  the  Government  in
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 this  matter.  Otherwise,  there  will  be
 a  conspiracy  between  the  bureau-
 crats  and  hoarders  and  the  Chief
 Ministers  will  become  silent  spectators
 because  in  Maharashtra  the  Chief
 Minister  himself  does  not  want  the
 take-over  of  foodgrains.

 So,  I  would  request  the  hon.
 Minister  to  answer  my  three  points.
 Is  he  aware  that  some  political  parties
 are  carrying  on  sustained  propaganda,
 calculated  propaganda  against  the
 take-over  and,  if  so,  what  is  the
 machinery  to  counteract  that?
 Secondly,  is  there  a  conspiracy,  dir-
 ectly  or  indirectly,  between  the
 bureaucrats  and  the  hoarders  to  defeat
 the  objective  and,  if  so,  what  is  the
 machinery  he  is  having  to  deal  with
 it?  Thirdly,  the  take-over  should
 cover  the  entire  marketable  surplus.  I
 want  to  know  why  this  has  not  been
 done.

 Lastly,  I  want  to  know  whether  a
 judicial]  inquiry  will  be  held  where
 people  have  lost  their  lives  and
 whether  compensation  will  be  paid  to
 them.

 Our  party  has  decided  that  in
 Maharashtra  on  5th  May,  we  will
 agitate  for  2  Kg.  of  ration  per  month,
 l2  ounces  per  day  per  adult....
 (Interruptions).  It  is  our  party  people
 who  have  been  arrested.  The
 hoarders  have  not  been  arrested;  the
 black-marketeers  have  not  been
 arrested.  It  is  those  people  who  gave
 a  call  against  hoarders  and  black-
 marketeers  who  have  been  arrested.

 I  want  the  hon.  Minister  to  answer
 all  these  points  and  help  break  this
 conspiracy  between  bureaucrats  and
 hoarders.

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  before  I  reply  to  other  queries
 raised  by  the  hon,  Member,  I  would
 appeal  to  the  hon.  Member,  through
 you,  Sir,  and  his  party  not  to  resort
 to  any  agitation  in  a  difficult  situa-
 tion  because  that  will  not  help  and
 that  will  only  add  to  the  difficulties
 of  the  people  in  a  difficult  situation.
 When  the  food  situation  is  difficult,
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 to  ask  for  2  Kg.  of  foodgrains  which
 ‘ig  not  the  normal  consumption  of
 people  in  the  country  will  not  be  a
 Fight  approach  in  the  present  situa-
 tion  to  help  the  take-over.

 As  far  as  popular  committees  are
 cconcerned,  I  very  much  welcome  the
 ‘suggestion  of  the  hon,  Member.  We
 Propose  to  request  all  the  State  Gov-
 ernments  to  have  popular  committees

 ‘so  that  the  representatives  of  parties
 who  believe  in  the  take-over  are
 associated  and  the  success  of  the
 take-over  scheme  is  ensured.

 I  will  not  go  into  the  merits  of
 marketable  surplus  or  marketed
 surplus,  There  seems  to  be  a  lot  mis-
 understanding  about  it.  The  scheme
 which  has  been  evolved  depends  on
 marketable  surplus.  But  in  the  con-
 ‘ditions  in  which  we  are  working,  this
 is  one  of  the  most  practical]  and  re-
 asonable  schemes.  We  have  no  closed
 mind  and,  as  far  as  the  broad  aspects

 of  this  are  concerned,  we  can  review
 the  position  at  any  time.

 I  am  sorry  to  say  that  the  hon.
 Member  should  not  have  brought  in
 the  name  of  Shri  Naik.  I  would
 like  to  submit  for  the  information  of
 the  House  that  Maharashtra  was  the
 first  State  in  the  country  to  ban
 private  trade  in  jowar  and  paddy  five
 years  ago.  The  Maharashtra  Govern-
 ment  unhesitatingly  supported  all  the
 steps.  They  have  now  to  tally  banned
 private  trade  in  wheat  also.  There-
 fore,  I  do  not  think  any  reliance

 should  be  put  on  whatever  appears  in
 the  papers.  Much  reliance  should  be
 placed  on  this  that  as  far  as  the
 Maharashtra  Government  is  concerned,
 they  would  very  much  like  to  support
 the  take-over  scheme  and  ban  private
 trade  from  speculating  and  profiteer-
 ing  in  essential  commodities  like
 foodgrains.

 Of  course,  there  are  certain  elements
 who  are  trying  to  sabotage  the  scheme.
 We  will  have  to  be  very  vigilant  and
 we  will  have  to  see  that  with  the
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 cooperation  of  the  public,  by  explain-
 ing  to  the  people  patiently  all  the
 aspects  of  the  scheme,  the  efforts  of
 those  who  are  trying  to  sabotage  the
 scheme  are  defeated.

 श्री  विभूति  मिशन  (मोतीहारी)
 अध्यक्ष  जी,  मैं  सरकार  को  धन्यवाद  देता

 हूं  कि  राज  से  गल्‍ले  की  स्पेशल  गाड़ियां
 महाराष्ट्र  को  भेजना  शुरू  हो  गया  है
 दूसरी  बात  यह  हैँ  कि  हमारे  चीफ़  मिनिस्टर
 देशभक्त,  किसान  भक्त  और  मनुष्य  भक्त

 हैं,  वह  ऐसे  नही ंहैं  कि  किसी का  नुकसान
 करने  वाले  नहीं  7  उपनिषद्‌  में  लिखा  हैँ  कि
 प्रश्न  दी  प्राण  है,  अगर  अन्न  न  हो  तो  प्राण
 भी  नहीं  रह.  सकते  |  इसलिए  सरकार
 को  जितनी  जल्दी  हो  सके  गुजरात,  महाराष्ट्र
 कौर  जहां  जहां  कहते  हैं  वहां  तुरन्त  झन
 भेजना  चाहिए  क्‍योंकि  गेहूं  की  फ़सल  अच्छी

 हुई  है

 मैं  सरकार  से  कहता  चाहता  हूँ  कि
 गोली  फूटता  हो  गया  है।  जब  कोई  एजी-
 टेशन  हुमा  तो  कट  से  गोली  चला  दी  और
 आदमी  मर  गए।  आदमी  को  पैदा  करना,
 शौर  जिन्दा  करना  बड़ा  मुश्किल  हैं,  लेकिन
 जान  लेना  बड़ा  आसान  है  ।  इसलिए  मैं

 चाहूंगा  कि  केन्द्रीय  सरकार  प्रान्तीय  सर-
 कारों  को  भ्रादेश  दे,  हिदायत  दे  कि  गोली
 को  फूटता  बना  कर न  रखें।  विशेष
 स्थिति  में ही  गोली  चले,  गोली  पर  भी
 नियंत्रण  होना  चाहिए  ।

 आज  के  हिन्दुस्तान  टाइम्स  में  लिखा  है
 कि  पूना  में  खाद्य  स्थिति  बिगड़ती  जा  रही  है
 इसमें  लिखा  है  कि  विदर्भ  में  ज्वार  की  फ़सल
 पर  कोई  सूखें  का  असर  नहीं  हुआ,  और
 पिछले  साल  से  इस  साल  ज्यादा  प्रोक्‍्योरमेंट

 हुआ  है।  अगर  सरकार  वहां  के  किसानों
 को  फ़ेयर  प्राइस  देती  तो  ज्वार  ज्यादा
 सरकार  प्रोखोर  कर  सकती  थी  ।  लेकिन
 सरकार  ने  किसानों  को  फ़ेयर  प्राइस  नहीं
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 [at  विभू लि  मिश्र]
 दी  जिस  से  ज्वार  का  प्रोक्‍्योरमेंट  वहां
 अच्छा  नहीं  हो  सका।  इस  में  लिखा

 हे  कि:

 “Black  Market  Prices—One  can
 have  any  number  of  bags  of  wheat
 or  rice  provided  he  is  prepared  to
 pay  Rs.  3  to  Rs.  5  per  kilogram  for
 wheat  and  Rs.  4  to  Rs.  6  for  a
 kilogram  of  rice.  Jowar  is  available
 for  Rs.  2  per  kilo  in  Greater  Bom-
 bay.”

 मैं  जानना  चाहता  हूं  कि  अगर  पैसा  दे  कर
 के  सामान  हम  को  मिल  जाता  है  तो  माने  यह

 हैं  कि  सामान  की  कमी  नहीं  है  |  तो  मेँ
 सरकार  से  जानना  चाहता  हूं  कि  सरकार
 किसानों  पर  और  अन्य  लोगों  पर  तो  गोली
 चलाती  हैं,  लेकिन  इन  लोगों  को  क्‍यों  नहीं
 पकड़ती  है  जो  भ्र धिक  दाम  लोगों  से  लेते

 हैं?  मैं  चाहता  हूं  कि  सरकार  इस  तरफ
 ध्यान  दे  ।

 दूसरी  बात  अखबार  में  यह  लिखी  हे  :

 “This  is  all  the  more  regrettable
 as  last  year’s  jowar  -procurement
 was  very  little,  leaving  enormous
 amount  of  it  with  the  rich  farmers
 who  are  prepared  to  sell  any  quan-
 tity  of  jowar  provided  they  get  a
 black-market  price  for  it.”

 तो  मैं  जानता  चाहता  हूं  कि  सरकार  इस
 के  लिए  क्‍या  कर  रही  है  कि  भ्रमण  जिनके
 पास  है,  अकाल  पड़  गया  तो  भामाशाह  की
 तरह  सरकार  को  अन्न  क्‍यों  नहीं  27
 आगे  इसी  अखबार  में  लिखा  है  :

 “It  is  mot  the  scarcity  of  food
 which  has  so  much  angered  the
 people  but  the  availability  of  it  at
 the  black  market  orices  from
 godowng  all  over  the  State  hoarded
 with  foodgrains,  a  fact  not  unknown

 to  the  Government.’
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 मैं  जानना  चाहता  हूं  कि  जब  सरकार
 को  पता  है  और  गोदाम  में  प्रश्न  भरा  हुमा
 है  तो  हमारी  सरकार  क्‍या  कर  रही  है  ?
 क्योंकि  आज  के  अखबार  से  मालूम  होता  है
 कि  फ़ूड  को  स्केयर्सिटी  नहीं  है,  प्रबन्ध  की
 स्केयसिटी  है।  इसलिए  मैं  चाहता  हूं  कि
 सरकार  ठीक  से  ध्यान  दे  ।

 अन्त  में  एक  बात  और  कहना  चाहता
 कि  सरकार  जितनी  पोलिटिकल  पार्टीज

 जो  फ़ूड  डिस्ट्रीब्यूशन  में  मदद  नहीं  क़र
 रही  हैं  उन  को  बैन  करे,  और  जो  पार्टीज

 पद  डिस्ट्रीब्यूशन  में!  मदद  करें  उनसे

 सहायता  ले  ।  जो  पोलिटिकल  पार्टीज
 सरकार  की,  अन्न  की  पोलिसी  के  खिला
 ऐंजीटेशम  कर  रही  हैं  उन  को  महारष्ट्र  को

 सरहद  पर  जाते  ही  जेल  खाने  में  पहुंचा  दें।
 क्या  सरकार  इस  बारे  में  सोच  रही  है,
 क्योंकि  विपत्ति  के  वक्‍त  हमें  याद  है
 बिहार  में  जब  भूकम्प  या  था  उस  समय
 अंग्रेज़ों  ने  जितने  राजनीतिक  कार्यकर्ता  जेल
 में  के,  सब को  छोड़  दिया  था  और  हम  लोगों
 ने  विपत्ति  के  समय  ब्रिटिशर्स,  गांधी  जी  और

 जवाहरलाल  जी  की  भूकम्प  में  मदद  की  थी  ।
 तो  जब  महाराष्ट्र  और  गुजरात  में  ऐसी  स्थिति

 है  तो  इन  लोगों  को  ह्मेनिटेरियन  दृष्टि-
 कोण  से  ट्वीट  करना  चाहिए,  और  पो,  लगी-
 कल  पार्टीज़  का  सवाल  नहीं  रखना

 चाहिए  |

 आखिरी  बात  मैं  खाने  के  तेल  के  बारे  में
 भी  कहना  चाहता  हूं।  इस  में  लिखा  है  कि
 खाने  के  तेल  की  कमी  है,  हालांकि  होरेस
 के  पास  है  ।  तो  क्‍या  सरकार  खान  के
 तेल  को  भी  अपने  हथ  में  ले  कर  7रित
 करेगी  ?  और  जो  वितरण  की  एजेंसी  है
 उस  को  सरकार  अपने  हाथ  में  वार  'शूटिंग
 पर  लेकर  खाने  और  तेल  के  सामान  का  [रण
 करने  की  बात  सोच  रही  है?
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 SHRI  ANNASAHEB  P.  SHINDE:
 He  is  a  very  senior  member  and  the
 words  of  wisdom  he  spoke  we  always
 bear  in  mind  and  particularly,  his
 suggestion  that  political  parties  should
 not  exploit  the  present  situation  ig  a
 very  welcome  one....  (Interruptions)
 We  have  differences  and  we  have  a
 ‘democratic  set  up,  but  no  party  should
 try  to  exploit  the  situation  and  try
 to  gain  cheap  popularity  at  the  cost
 of  the  country  and  national  prestige  on
 a  matter  like  food.

 I  attach  great  importance  to  the
 words  of  wisdom  uttered  by  the  hon.
 Member.

 As  far  as  the  holders  and  the  pro-
 fiteerg  are  concerned,  I  think  we  have
 to  take  stringent  action  in  times  to
 come  if  they  continue  to  indulge  in
 profiteering  at  the  cost  of  the  people
 in  any  part  of  the  country....  (Inter
 ruptions),

 He  has  made  a  number  of  other
 suggestions  about  procurment  in
 Maharashtra.  Perhaps  he  is  not  aware
 of  the  fact  that  in  Maharashtra  it  is
 not  an  open  system,  it  is  a  compuleory
 levy  system.  As  far  as  the  compul-
 sory  levy  system  is  concerned,  the
 Maharashtra  Government  is  very
 seriously  implementing  it  and  even
 though  the  State  is  in  a  very  difficult
 situation,  they  are  imposing  the  levy
 and  recovering  it  from  the  producers.
 If  there  is  any  lacuna  in  this,  I  will
 draw  the  attention  of  the  Maharash-
 tra  Government  to  any  specific  sug-
 gestion  the  hon.  Members  may  make.

 About  remunerative  prices  etc.
 these  are  issues  which  can  be  dis-
 cussed  on  a  different  occasion,

 at  विभूति  मिथ :  राज  के  भ्रखबार
 में  लिखा  है  कि  सरकार  विदर्भ  में  +.सानों  की
 फ़ेडरर  प्राइस  नहीं  देती  है।

 झध्यकष  महोदय  :  प्रभी  तो  वहां  फूड
 जाने  दीजिए,  इसको  फिर  डिस्कस  कर
 लीजिएगा  ।
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 SHRI  ANNASAHEB  P.  SHINDE:
 Bibhutiji  should  know  that  the  prices
 of  foodgrains  openly  sold  in  the  coun-
 try  are  very  high  compared  to  the  fair
 price  shop  prices.  In  Maharashtra
 after  levy,  the  producers  are  free  to

 sell  the  foodgrains  directly.

 श्री  झील  बिहारी  वाजपेयी  (ग्वालियर)  :
 भ्रध्यक्ष  महोदय'  महाराष्ट्र  के  विभिन्न  नगरों
 में  जो  व्यक्ति  अन्न  के  अभाव  में  झपना  रोष
 प्रकट  करते  हुए  गोली  के  शिकार  हुए  हैं
 उनके  बारे  में  यह  कहना  कि  वे  किसी

 निहित  स्वार्थ  से  प्रेरित  थे,  जले  पर  नमक

 छिड़कने  के  समान  है।  भूखा  क्‍या  नहीं
 करता  ?

 विभूषित  कि  न  कराती  पापम्‌  |

 यदि  सरकार  हर  एक  व्यक्ति  को  उचित
 मलय  पर  पर्याप्त  मात्रा  में  अनाज  देने  का
 झपना  दायित्व  पालन  नहीं  कर  सकती  तो
 फिर  जनता  को  अपने  रोष  को  प्रकट  करना
 पड़ेगा  और  झगर  उस  में  उन्हें  गोली  का
 निशाना  बनाया  जाता  है  तो  कहना  पड़ेगा
 कि  इस  देश  में  रोटी  महंगी  हो  गई  है  और
 गोली  सस्ती  हो  गई  है।  लेकिन  जो
 मरे  मैं  उन्हें  धन्यवाद  देना  चाहता  हूं  कि

 यह  उन्हीं  के  बलिदान  का  परिणाम  है  कि
 राज  दिल्‍ली  से  गेहूं  से  लदी  हुई  गाड़ियां
 महाराष्ट्र  ककी  ओर  प्रस्थान  कर  रही  हैं  ।
 क्या  कौर  गाड़ियों  के  भेजने  के  लिए  नये
 खाद्यों  की  आवश्यकता  होगी  ?  जब
 तक  गोलियां  नहीं  चलेंगी  तब  तक
 क्या  नई  दिल्ली  नहीं  चलेगी  ?  में  पूछना
 चाहता  हूं  कि  जब  महाराष्ट्र  की  सरकार
 अधिक  अन्न  की  भांग  पेश  कर  रही  भी
 तो  उस  मांग  को  पूरा  क्‍यों  नहीं  किया  गया  ?
 केन्द्र  ने  केवल  झाबा  गेहूं  क्‍यों  भेजा  ?
 जब  से  सरकार  ने  व्यापार  ले  लिया  है  तब  से

 महाराष्ट्र  के  प्रवक्ता  का  इस  सम्बन्ध  सें
 जो  कथन  है  में  उनके  शब्दों  को  उद्धत  करना

 चाहता  हूँ:
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 ‘The  taking  over  of  the  wheat
 trade  has  changed  the  situation  anc
 even  the  2.5  lakhs  tonnes  would  not
 have  been  sufficient.”

 लेकिन  सरकार  जो  भेज  रही  है  वह  उस  से

 बहुत  कम  है।  मंत्री  महोदय  इस  के  उत्तर
 में  कह  सकते  हैं  कि  हमारे  पास  भ्र नाज  कम

 है.  अभी  वसूली  नहीं  हो  रही  है।

 यहां  पर  वसूली  के  मूल्य  का  प्रश्न  आता
 है।  सरकार  विदेशों  से  भ्र नाज  मैया
 रही  है  और  उसकी  कीमत  सोने  में  चुकाने
 जा  रही  है।  तो  क्‍या  किसान  को  लाभप्रद

 मूल्य  दे  कर  पर्याप्त  मात्रा  में  गेहूं  खरीदना
 सरकार  के  लिए  सम्भव  नहीं  होना  चाहिए  ?
 लेकिन  मंत्री  महोदय  कहेंगे  कि  यह  मामला
 फिर  कभी  चर्चा  के  लिए  उठाया  जायेगा  |
 राज  मंत्री  महोदय  ने  अपने  बयान  में  दावा

 किया  है  कि  पिछले  साल  की  तुलना  में  इस
 साल  गेहूं  ज्यादा  वसूल  हो  रहा  है।  मेरा
 निवेदन  है  कि  कुछ  श्ान्तों  में  इस साल  फसल
 सात  दिया  पन्दरह दिन  पहले  कराई  है।
 लेकिन  मंत्री  महोदय  अपनी  टेलिविजन

 इन्टर वि थू  में  स्वीकार  कर  चुके  हैं  कि  किसान
 अधिक  लाभप्रद  मूल्य  चाहता  है,  भौर  उसकी
 शिकायत  में  बल  है  कि  उसे  दाम  और
 अधिक  मिलने  चाहिए।  दाम  बढ़ा  कर
 श्राप  किसान  को  अधिक  से  प्रतीक  भ्र नाज
 बाजार  में  लाने  के  लिए  प्रेरित  क्‍यों  नहीं
 करते  ?

 दूसरी  बात  है  वितरण  के  बारे  में
 में  जानना  चाहता  हूं  ।  बम्बई  में  राज
 जो  सरकारी  दूकानें  हैं  उन  में  प्रति  दिन
 राशनिंग  की  मात्रा  है  चार  प्रारंभ  गेहूं
 शौर  दो  बाउंस  चावल  |  ग्रामीण  यह
 चिड़िया  का  चुगना  है  या  मानव  का
 भोजन  है  ?  बाजार  में  मोटा  अनाज

 महंगा  है।  प्राम  प्राप्ति  राज  खुले
 बाजार  में  बाजरा  भ्र ौर  ज्वार  खरीद  कर
 अपनी  प्रावश्यकता  पूरी  नहीं  कर  सकता  ।
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 sa  बम्बई  जैसे  मगर  का  नागरिक  क्‍या
 करे  ?  मैं  पूछना  चाहता  हूं  कि  क्‍या
 सरकार  टोटल  राशनिंग  के  बारे  में  विचार

 कर  रही  है?  क्या  वह  समझ  रही  हैकि
 थोक  व्यापार  को  सरकारी  हाथ  में  लेने  की
 चरम  परिणति  टोटल  राशनिंग  में  होगी  ?

 हर  व्यक्ति  को  खिलाने  की  जिम्मेदारी
 सरकार  को  लेनी  पड़ेगी।  क्‍या  सरकार
 यह  करने  की  स्थिति में  है

 ?  कया उस  के
 लिए  वितरण  का  प्रबन्ध  है?  शौर
 उस  पर  कीमत  क्‍या  होगी  ?

 मैं  यह  भी  जानना  चाहता  हूं
 कि  बम्बई  जैसे  तगर  में,  जहां  i3-4
 हजार  रिटेलर  हैं  उनकी  भूमिका  क्‍या

 होगी ?  वह  किसान  से  किस  कीमत  पर
 अनाज  खरीदेंगे  और  उपभोक्ता  को  किस
 कीमत  पर  बेचेंगे  ca  उन्हें  क्‍या  राज्य
 सरकार  अनाज  देगी  ?  अगर  राज्य
 सरकार  उन्हें  भ्र नाज  देगी  तो  राज्य  सरकार

 अपनी  दूकानों  से  भ्र नाज  क्‍यों  नहीं  दे  सकती  ?
 कभी  तक  रिटेलर  की  स्थिति  क्या  होगी
 इस  के  बारे  में  सरकार  का  दिमाग  साफ  नहीं
 है  ।  राज  बम्बई  में  हालत  यह  है  कि
 बम्बई  की  दो  तीन  कम्पनियां  पंजाब  में-
 अध्यक्ष  महोदय,  मैं  श्राप  का  पंजाब  नहीं
 कहूंगा,  सारा  पंजाब  नहीं  कहूंगा

 अध्यक्ष  महोदय  :  मेरा  तो  रहने
 नहीं  दिया  प्रापने  ।

 शी  झील  बिहारी  वाजपेयी  :  वह
 कम्पनियां  पंजाब  से  नीलाम  में  खरीदे

 गेहूँ  के  25  हजार  बैग  लाई  और  वह

 गेहूँ  ज्यादा  दाम  में  महाराष्ट्र  सरकार
 द्वारा  कौर  अधिक  कीमत  पर  खरीदा  जा
 कर  उपभोक्ताओं  को  बेचा  जा  रहा  है  |
 बम्बई  की  इन  कम्पनियों  ने  गेहूं  खरीदा
 65  रुपये  क्विंटल  के  हिसाब  से,  महाराष्ट्र
 सरकार  ने  उन  कम्पनियों  से  खरीदा  उस  को
 35  हल  क्विंटल  के  हिसाब  से  और



 85  Agitation  in

 महाराष्ट्र  सरकार  उस  गेहूं  को  बेच  रही  है
 ‘348  to  fares  के  हिसाब  से  वह

 गेहूँ  मनुष्य  के  खाने  लायक  नहीं  है,  लेकिन
 जो  खाने  लायक  नहीं  है  वह  राज  लाया
 जा  रहा  है  क्‍योंकि  पेट  की  भ्राग  कृषि  मंत्री
 के  आश्वासन  से  बुझने  वाली  नहीं
 है,  ग्रामीण  अधिक  दिनों  तक  कम  नहीं  खा
 सकता  |  प्रांसू  मनुष्य  की  प्यास  नहीं
 बह्मा  सकते  |  खाने  के  लिए  अनाज

 चाहिए  |

 कल  यह  मामला  श्री  पीलू  मोदी  ने

 उठाया  था  शौर  इसके  सम्बन्ध  में  उन्होंने
 प्रधान  मंत्री  को  पत्र  भी  लिखा  है।  आप

 एक  तरफ  मुनाफाखोरों  को  खत्म  करने
 की  बात  करते  हैं  और  दूसरी  तरफ  आप  ने

 बम्बई  की  अ्रपनी  कम्पनियों  को  इजाजत
 दें  दी  कि  पंजाब  में  नीलाम से  सड़ा  हुआ
 गेहूं  खरीदें  तथा  उसको  उनसे  महाराष्ट्र
 सरकार  ने  खरीदा।  श्री  पीलू  मोदी  का

 आरोप  हैँ  कि  इसमें  कुछ  मंत्रियों  का  हाथ

 है  इसलिए  गोल  माल  हो  रहा  है  |  मैं

 चाहूंगा  कि  इस  मामले  की  जांच  की
 जाये

 में  यह  भी  जानना  चाहता  हूं  कि  मंत्री

 महोदय  ने  किस  आधार  पर  कहा  है  कि  :

 “The  most  difficult  phase  of  the
 food  situation  is  practically  over.”

 मेरा  निवेदन  है  कि  खाने  वाले  पन्द्रह  बीस

 दिन  कठिन  होंगे।  यह  पन्द्रह बीस  दिन

 परीक्षा  का  काल  होंगे।  इस  परीक्षा  काल

 में  भ्रमर  सरकार  अन्न  की  वसूली  को  बढ़ा

 सकी,  उस  के  वितरण  का  ठीक  प्रबन्ध  कर

 सकी  तब  तो  वह  जनता  के  रोष  को  शान्त

 कर  सकती  है,  नहीं  तो  यह  कहने  से  कि

 अनाज  के  -यापार  को  हम  ने  हाथ  में  ले

 ल  या  है,  यह  बड़ा  समाजवादी  कदम  है,
 ससे  किसी  को  सन्तोष  होने  वाला  नहीं
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 यह  बड़े  ताज्जुब  की  बात  है  कि  सदन  में
 यह  मांग  की  जा  रही है  कि  जो  सरकार  की
 नीतियों  से  प्रामाणिक  मतभेद  रखते  हैं,  उन  को

 गैर-कानूनी  घोषित  कर  दिया  जाये:  किस  की
 हिम्मत  है  कि  जो  हम  को  गैर-कानूनी  घोषित
 करे  ?  हम  चुनौती  देना  चाहते  हैं  कि  जो  ऐसा
 करना  चाहते  हैं,  वे  कर  के  देख  लें।
 सरकार  अनाज  का  व्यापार  झपने  हाथ  में  ले
 या  न  ले,  क्‍या  इस  के  बारे  में  ईमानदार  मतभेद

 नहीं  हो  सकता  है  ?  इन  लोगों  ने  पच्चीस
 साल  तक  अनाज  का  व्यापार  अपने  हाथ  में

 नहीं  लिया,  तो  क्‍या  ये  चोर-बाजारियों  के
 हिमायती  थे  ?  प्रश्न  सिद्धान्त  का  नहीं  है,  प्रश्न
 व्यवहार  का  है  ।

 क्‍या  सरकार  व्यापार  की  जिम्मेदारी
 सम्भाल  कर  भ्रमण  का  उत्पादन  बढ़ा  सकती  है,
 उस  का  ठीक  वितरण  कर  सकती  है  ?  क्‍या
 कृषि  मंत्री  महोदय  इस  बात  को  स्वीकार  नहीं
 करेंगे  कि  राज  किसान  की  यह  प्रवृत्ति  हो  रही
 है  कि  बह  गेहूं  न  बोये,  बल्कि  चना  या  जौ  बोये  ?
 झगर  किसानों  ने  गेंहूं  की  जगह  व्यावसायिक
 फसलें  बोना  शरू  कर  दिया,  तो  देश  का  क्‍या
 हाल  होगा  ?

 मैं  चाहता  हूं  कि  किसान  को  प्रोत्साहित
 मूल्य  देने  के  बारे  में,  वितरण  की  व्यवस्था  के
 बारे  में,  रिटेलर्स  के  रोल  के  बारे  में  कौर  सरकार
 विदेशों  से  कितना  भ्र नाज  मंगा  रही  है,  उस  के
 बारे  में  अगर  मंत्री  महोदय  सदन  को  विश्वास
 में  लेना  चाहें,  तो  लें  और  यह  ग्रा श्वा सन  दें
 कि  महाराष्ट्र  और  अन्य  अभावग्रस्त  क्षेत्रों  की
 सारी  आवश्यकता  पूरी  होगी,  सरकार  किसी
 दंगे  के  लिए  नहीं  रुकेगी  और  गेहूं  देने  से  पहले
 गोली  देने  का  प्रयत्न  नहीं  करेगी  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  nobody  can  be  happy  about  these
 firing  incidents.  We  have  full  sym-
 pathy  for  those  who  have  lost  their
 lives.  It  is  very  unfortunate,

 I  wish  to  mention  very  emphatically
 —because  the  hon.  Member  made  the
 statement  as  if  special  trains  are
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 being  moved  because  of  this  firing—
 that  this  statement  of  his  is  incorrect.
 We  had  moved  foodgrains  by  special
 trains  last  year  and  whenever  there
 is  any  emergency  we  have  to  resort
 to  special  trains.  Massive  procure-
 ment  has  started.  Our  strategy  is
 not  to  store  the  foodgrains  but  as
 soon  as  we  purchase  we  put  it  in  the
 train.  We  have  planned  now  im-
 mediate  movement  to  heavy  deficit
 areas  so  that  necessary  confidence  is
 restored.  This  has  been  part  of  our
 planning  and  my  Ministry  has  been
 working  on  it  for  the  last  fortnight
 before  this  unfortunate  incident  took
 place.  Then  the  hon.  Member  has  also
 made  the  statément  that  procurement
 is  more  because  the  crop  has  come
 early.  My  own  assessment  is  that  this
 year  the  winter  was  more  prolonged
 than  last  year,  and  if  anything  the
 wheat  harvest  was  delayed  by  one
 week  mainly  in  Punjab,  Harayana,
 U.P.  and  Bihar.  Therefore,  massive
 procurement  is  taking  place  because
 we  have  a  very  good  wheat  crop,  the
 trends  of  procurement  are  encouraging
 and  fhat  would  help  us  solve  the  food
 situation  in  the  coming  days.  Then
 he  made  another  statement  that  the
 situation  was  likely  to  became  more
 difficult  within  the  next  5  to  20  days.
 I  do  not  know'  whether  he  has  in
 mind  the  traders  who  are  supposed
 to  go  on  strike  on  7th  May,  but  I
 hope  he  has  not  that  in  mind....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  am  talking  of  the  consumers.

 SHRI  ANNASAHEB  P,  SHINDE:
 But  I  stand  by  my  statement  that  the
 difficult  situation  igs  over,  because  we
 can  tackle  the  situation  and  we  have
 sufficient  stocks.  Even  today,  for
 instance,  the  procurement  has  reached
 30,000  to  40,000  tonnes  a  day,  and,
 therefore,  this  would  enable  us  to  meet
 the  situation  in  a  much  better  way
 as  compared  to  the  past.

 As  far  as  the  procurement  price  is
 concerned,  I  do  not  think  that  at  this
 stage  this  issue  can  be  reopened.  I
 have  full  sympathy  for  the  farmers,
 and  my  Ministry  and  the  Government
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 of  India  Act  on  the  basis  of  the  re-
 ports  of  the  Agricultural  Prices  Com-
 mission.  This  was  discussed  at  the
 Chief  Ministers’  Conference  and  was
 very  thoroughly  gone  into,  and  it
 was  even  decided  that  we  should
 announce  the  price  before  the  sowing
 season  so  that  the  farmers  should
 know  the  price  before  sowing.  This
 year  we  announced  the  price  before
 the  sowing  season,  If  anything  is  to
 be  examined,  it  can  be  examined  on
 the  Basls  of  the  expert  advice  of
 economists  etc.  mext  year,  but  this
 is  not  the  stage  at  which  it  can  be
 done;  no  feeling  of  uncertainty,  which
 would  come  in  the  way  of  procure-
 ment,  should  be  created  now.

 As  regards  fie  role  of  retailers  in
 Bémbay,  of  course,  under  the  mono-
 Poly  procurement  scheme  in  Maha-
 rashtra,  there  is  no  role  for  the  retail-
 ers,  put  to  the  scheme  which  we  have
 followed  at  the  all-India  level,  it  has
 been  envisaged  that  the  retailers  can
 claim  a  role  fn  the  foodgrains  distri-
 bution  system;  whether  it  is  possible
 immediately  or  not  is  something  which
 we  shall  have  to  examine  in  the  light
 of  our  stock  position,  but  in  the  long
 run  we  propose  to  utilise  the  services
 of  retailers,  and  we  even  contemplate
 in  the  long  run  to  feed  the  retailers
 through  public  distribution  system,  if
 such  a  situation  arises.

 As  far  as  rationing  is  concerned,  as
 far  as  big  cities  like  Bombay,  Calcutta
 and  Delhi  are  concerned,  we  shall
 specially  attend  to  these  cities,  and  ९
 think  that  it  would  be  our  endeavour
 to  meet  the  full  requirements;
 whether  you  call  it  rationing  or  not,
 it  should  be  our  endeavour  to  meet
 the  full  requirements  of  Delhi,
 Calcutta,  Bombay  and  such  other
 urban  cities,  and,  therefore,  we  pro-
 pose  to  take  some  steps  in  this  regard
 in  the  days  to  come.

 As  regards  inferior  wheat  to  which
 Shri  Atal  Bihari  Vajpayee  made  a
 reference,  I  would  only  say  this.  I
 have  read  in  the  press  about  this,  and
 Shri  Piloo  Mody  had  also  referred  to
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 this  yesterday  on  the  floor  of  the
 House.  So,  we  shall  naturally  get
 that  letter  from  the  Prime  Minister's
 Secretariat,  and  we  shall  ask  for  in-
 formation  from  the  Maharashtra
 Government,  [It  would-be  very  pre-
 mature  on  my  part  to  make  any
 statement  now;  I  am  not  prepared
 either  to  believe  or  disbelieve  the
 allegations  made.  Openly  they  have
 been  moving  and  openly  they  have
 ‘been  purchasing;  it  is  possible  some
 body  may  bave  purchased  and  moved
 anf  somebody  may  be  selling  such  a
 thing,  but  if  Government  is  a  arty
 to  that,  we  shall  make  full  inquiries.
 I  think  that  it  may  not  be  correct,  but
 I  am  subject  to  verification.  We
 shall  find  out  what  the  actual  posi-
 tion  is.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 I  had  asked  about  the  total  require-
 ments  of  Maharashtra,  and  whether
 the  Centre  would  be  in  a  position  to
 meet  the  full  requirements.

 SHRI*  ANNASAHEB  P.  SHINDE:
 We  are  constantly  in  touch  with  the
 State  Government,  and  we  have  been
 making  an  assessment.  Of  course,  the
 State  Government  has  been  asking  for
 a  much  larger  quantity.  But  as  I  have
 said,  we  propose  to  substantially  step
 up  the  supplies  to  Maharashtra,
 Gujarat,  Rajasthan,  West  Bengal  and
 Kerala  which  are  heavily  deficit
 States.  As  regards  the  quantities,  we
 shall  discuss  the  matter  with  the  State
 Government  and  come  to  some  conclu-
 sion.  But  I  wish  to  assure  the  House
 and  also  through  you,  Sir,  the  Maha-
 rashtra  Government  that  we  shall
 make  very  sincere  efforts  to  see  that
 the  reasonable  requirements  are  met.

 SHRI  VASANT  SATHE  (Akola):
 I  feet  concerned,  because  it  ig  the
 State  of  Maharashtra  which  is  having
 the  worst  of  the  suffering  due  to  this
 food  shortage.  Three  continuous
 droughts  have  been  suffered  by  the
 State.  It  has  been  stated  that  last
 year  the  food  shortage  in  the  country
 was  hardly  है  per  cent.
 441  LS—7.  !
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 3  bes
 if  that  is  so,  if  you  take  6  ounces

 per  capita  ag  the  average  food  avail-
 ablity  in  this  country,  a  cut  of  8  per
 cent  would  make  it  5  point  some-
 thing.  But,  as  we  have  seen,  in  the
 ration  shows  the  food  that  is  made
 available  in  cities  like  Bombay,
 Nagpur  and  other  places  is,  in  some
 cases,  not  even  3  ounces  per  capita—
 as  against  the  45  ounces  that  vould
 have  been  made  available  to  them.
 That  meang  it  is  a  failure  of  the
 distribution  system.  Now,  who  is
 responsible  for  this  failure?

 Atal  Bihariji  was  just  now  very
 agitated  over  the  question  of  whole-
 sale  traders,  taking  ever  of  the  whole-
 sale  trade  etc.  All  these  years  the
 distribution  channel  and  machinery
 in  this  country  was  in  the  hands  of
 the  wholesalers  and  retailers.  When
 there  was  a  national  crisis  at  the  time
 of  the  Bangladesh  movement,  when
 there  was  a  war,  all  these  wholesalers
 and  others,  even  thieves  in  this
 country,  rose  to  the  occasion  and
 resisted.  But  when  there  is  a  national
 crisis  caused  by  nature,  due  to  no-
 body's  fault,  but  drought  continuously
 for  three  years  and  in  such  vast  areas
 like  Rajasthan,  Maharashtra,  Mysore,
 Gujarat  and  other  parts,  what  is  the
 national  duty  irrespective  of  party
 considerations?  Should  the  whole-

 salers  not  have  risen  to  the  oceasion?

 They  held  a  conference  here.  Was
 it  not  expected  of  them  to  approach
 Government  and  say:  ‘Sir,  we  .take
 up  the  challenge;  we  shall  see  to  it
 that  the  distribution  machinery  func-  *
 tiens  properly,  there  shall  be  proper
 prices  and  nobody’  shall  suffer
 in  thig  country’.  Did  they  come  for-
 ward  with  such  a  proposal  or  ap-
 proach?  No,  Sir.  They  wanted  to
 make  profit,  at  any  cost  and  exploit
 every  situation  to  that  end.

 There  is  a  saying  in  Marathi:

 मुर्दे  की  खोपड़ी  के  ऊपर  का  भी  घी  ये  लेंगे  कौर

 चाटेंगे ।  7  यह  जो  एटीट्यूड  है  होरेस  का  दौर

 होलसेलर्स  का  इस  की  वजह  से  देश  संकट
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 में  हैं।  ऐसे  समय  में  भ्र टल  बिहारी  जी,  पाप
 का  और  हमारा  क्या  कर्त्तव्य  होना  चाहिए,
 यह  आप  से  पूछना  चाहता  हूं

 चों  ग्रस्त  विहारों  बाज पेयों  :  श्राप  को
 जो  कुछ  पूछना  हो  वह  बाप  शिंदे  साहब  से

 पूछिए।

 थी  वसंत  सांठ:  बाप  ने  जो  कुछ
 पूछा  उसके  उपर  मेरा  सवाल  आपसे  है  कि
 क्यों  यह  मौका  है  देश  में  कि  हम  भागे  में

 तेल  मौके  ?  क्‍या  यह  मौका है  देश  में  कि  हम
 इस  परिस्थिति  का  इस  तरह  से  लाभ  उठायें
 ओर  साध  साध  आ्रान्दोलन  करें  ?  आन्दोलनों
 में  क्‍या  कहा  गया  मोर्चे  [निकाले  गए।  उन
 मोर्चों  में  कहा  गया  ।

 “बुला  बाजार  कर  दो”  ।

 यह  मांग  थी ।

 में  सरकार  से  पूछता  चाहता  हुं,  मंत्री
 महोदय  ने  आने  वक्तव्य  में  कहा  :

 “In  view  of  the  difficult  food
 supply  position  in  the  country  re-
 sulting  from  last  year’s  inadequate
 and  erratic  rains  and  consequent
 widespread  drought  conditions  in  the
 country,  it  has  not  been  possible  to
 meet  the  entire  demand  made  by
 the  Government  of  Maharashtra,  aa

 Then  in  the  last  paragraph,  he
 says:

 “It  seems  that  certain  forces  who
 are  opposed  to  the  take-over  of
 wholesale  trade  are  working  against
 us,  and  are  exploiting  the  situation”.
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 Suuch  forces  are  traitors  to  the
 country.  If  they  are  exploiting  the
 poor  man's  plight,  they  are  traitors,
 just  as  they  would  be  called  traitors
 in  the  case  of  a  war.  What  action  is
 the  Government  taking  against  them?
 Have  you  put  any  hoarder  behind
 the  bars?  Have  you  arrested  any
 blackmarketeer?  I  know  an  instance,
 and  may  I  remind  the  hon.  Minister
 that  this  agitation  in  Nagpur  is  not
 the  agitation  of  the  Maha  Vidharba
 Andolan  Samiti  or  anything  like  that?
 You  have  tried  to  import  that  thing
 into  this.  Thig  is  an  agitation  on
 account  of  food  shortage,  and  food
 shortage  is  created  by  the:  failure  of
 the  administrative  machinery.

 When  hoarders’  stocks  were  pointed
 out  to  the  police,  what  happened?
 Those  who  pointed  out  the  hoarders’
 stocks  were  put  behind  the  bars  and
 those  who  had  hoarded  the  stocks  are
 not  only  at  large  but  some  sharing
 has  been  done.  If  23  bags  were  shown,
 13  were  confiscated,  the  rest  having
 been  returned,  Where  have  the  rest
 gone?  °

 Now,  are  you  going  to  associate  the
 elected  representatives?  After  all,
 who  is  going  to  face  the  people?  Who
 is  expected  to  go  to  the  people  and
 tell  them  and  satisfy  them?  “Already,
 there  is  food  shortage;  but  let  us
 bear  it  for  some  time.  Let  us  have
 equitable  distribution.  Let  us  all
 together  bear  the  brunt  for  some
 time.”  Who  will  go  and  tell  it  to
 the  people?  You  expect  all  those,
 irrespective  of  parties,  who  support
 this  stand  of  the  Government,  the  take
 over  of  the  wholesale  trade  in  wheat,
 to  go  to  the  people  and  tell  them.
 But  what  hand  do  they  have  in  the
 distribution  machinery?  In  the  local
 bodies,  do  the  Collectors  listen  to  the
 elected  representatives?  I  want  to
 know  from  you,  are  you  going  te  have
 a  positive  association  of  the  elected
 representatives  with  these  bodies  so
 that  they  can  have  some  powers  to
 regulate  distribution  in  those
 And  then, we  can  point  out  the  hoar-
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 ders,  the  fat  hoarders,  and  they  can
 be  put  behind  the  bars.  Are  you
 going  to  do  that?  That  is  the  ques-
 tion.  If  you  are  not  going  to  do  that,
 then  I  am  afraid  this  situation  cannot
 be  solved.  This  is  really  a  difficult
 ‘situation.  These  are  the  specific  pro-
 blems.  What  steps  are  you  going  to
 take  against  those  who  are  engaged
 in  anti-national  activities  and  how
 are  you  going  to  associate  positively
 the  elected  representatives  of  the
 people  with  the  distrfbufive  machi-
 nery?

 SHRI  ANNASAHEB  P.  SHINDE:
 About  the  association  of  elected  re-
 presentatives,  I  think  it  is  a  very
 welcome  siggéstion  and  in  the  com-
 munication  which  we  shall  issue  to
 the  State  Government,  we  will  speci-
 fically  mention  this,  that  the  elected
 representatives  of  the  people  should
 be  associated  with  the  popular  com-
 mittees.  (Interruptions).

 When  I  referred  to  some  of  the  facts
 which  relaféd  to  the  agitation  in
 Nagpur,  I  did  not  say  that  the  food
 situation  was  not  difficult  in  Maha-
 rashtra,  I  did  not  make  a  statement
 that  food  had  nothing  to  do  with
 this.  What  I  said  was,  it  is  a  fact
 that  the  Maha  Vidharb  Andolan
 Samiti  did  give  a  call  for  a  bandh  in
 Nagpur.  There  were  some  violent
 demonstrations,  and  coupled  with  the
 yarn  shortage,  this  really  led  to  some
 trouble,  I  was  mentioning  only  some
 additional  factors.  I  have  never  said
 that  food  has  nothing  to  de  with  the
 problems  which  have  come  up  in
 Maharashtra.

 ’

 I  also  broadly  agree  with  the  state-
 ment  made  by  the  hon.  Member  that
 this  year  the  general  shortfall  in
 production  is  only  eight  per  cent  88
 compared  with  the  peak  pefiod  of
 1970-71.  But  the  actual  hardship  is
 much  more;  because  of  the  drought
 situation,  inequitable  distribution
 toek  place  at  various  levels.  The
 inequitable”  distribution  ts  the  result
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 of  drought,  and  as  a  result  of  a  deep
 study  it  has  transpired  that  unless  we
 restructure  the  foodgrain  economy  and
 bring  about  a  system  of  distribution,
 it  will  not  be  possible  to  have  equ'‘t-
 able  distribution  of  foodgrains  in  a
 difficult  period.  Therefore,  this  is  the
 step  which  Government  has  taken
 now.  Ultimately,  it  is  a  long  term
 measure,  and  we  should  make  a
 judgment  on  the  new  system  only
 after  a  long  period,  even  a  number
 of  years.

 About  hoarders,  etc.  I  have  already
 mentioned  that  strong  steps  are  taken;
 in  a  number  of  States  many  hoar-
 ders  have  been  put  behind  bars.
 Precise  figures  are  not  with  me,  but
 that  is  our  approach  and  that  is  our
 advice.

 SHRI  PILOO  MODY  (Godhra):
 Alcoholic  bars?

 MR,  SPEAKER:  That  is  the  bar
 he  would  welcome  !

 व्यवधान

 प्रत्यक्ष  महोदय  जिस  की  मैंने

 इजाजत  नहीं  दी  है,  उस  को  यहां  नहीं  उठाया

 जा  सकता  |

 SHRI  PILOO  MODY:  “Yesterday,
 you  were  good  enough  to  say  that  you
 would  ask  the  Minister  te  come  and
 make  a  statement  here  about  the
 medical  college.

 MR.  SPEAKER:  I  do  not  see  the
 Minister  sitting  here  today.

 SHRI  PILOO  MODY:  I  do  not  see
 where  the  Minister  has  disappeared.
 For  two  days  he  is  in  hiding;  I  do  not
 see  who  is  persecuting  him.

 MR.  SPEAKER:  I  shall  try  to  find
 him  out.

 SHRI  PILOO  MODY:  You  promised
 yestertlay;  24  heurs  later  you  have
 not  been  successful.
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 MR.  SPEAKER:  I  have  been  try-
 ing  to  see  whether  he  comes  to  the
 House  today.  I  did  not  see  him
 yestenday  or  today.

 SHRI  PILOO  MODY:  We  must
 arm  you  with  powers  to  summon  the
 Ministers.

 (स्याम)

 भ्रध्यक्ष  महोदय  :  जो  मीटर्स  मैंने
 नहीं  माना  है,  उसके  बारे  में  यहां  नहीं  बोल
 सकते  ।  जिन  को  इजाज़त  दी  है,  वे  क्राइम
 5  के  बाद  बोलेंगे  ।  (ewan)...
 कसा  मज़ाक  बना  रखा  है,  यह
 पार्लियामेंट  है  या  क्‍या  है?  (जाब बान)

 शाप  ने  पार्लियामेंट  को  क्‍या
 समझ  रखा  है  ।  क्‍या  यह  कोई  देहात  की
 सभा  है--बैठिये  ।

 33.45  brs.

 PAPERS  LAID  ON  THE  TABLE

 REVIEW,  ANNUAL  RerorT  &  ACCOUNTS
 OF  INDIAN  PETROCHEMICAL  CORPORATION

 FOR  97l-72
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sub-section  (l)  of  section  6l9A  of  the
 Companies  Act,  956:—

 (l)  Review  by  the  Government  on
 the  working  of  the  Indian
 Petrochemicals  Corporation
 for  the  year  97l-72.

 (2)  Annual  Report  of  the  Indian
 Petrochemicals  Corporation
 Limited,  for  th  eyear  79]  72
 alongwith  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon,

 [Placed  in  Library.  See  No.  LT
 4850/73].
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 PUBLIC  ACCOUNTS  COMMITTEE
 EIGHTY-FIFTH  AND  EIGHTY-gIxTH

 REPORTS

 SHRI  SEZHIYAN  (Kumbakonam):
 I  beg  to  present  the  following  Re-
 ports  of  the  Public  Accounts  Com-
 mittee

 (l)  Eighty-fifth  Report  on  Report
 ef  the  Comptroller  and  Audi-
 tor  General  of  India  for  the
 year  l970-7l—Union  Govern-
 ment  (Posts  and  Telegraphs).

 (2)  Eighty-sixth  Report  on  Audit
 Report  (Civil),  970  and  Re-
 ports  of  the  Comptroller  and
 Auditor  General  of  India  for
 the  years  1969-70  and  970-7I,
 Central  Government  (Civil)
 relating  to  Ministry  of  Educa-
 tion  ang  Social  Welfare.

 (Interruptiona)
 MR.  SPEAKER:  Mr.  Mohanty  how

 can  you  get  up  abruptly  without  giv-
 ing  me  notice?  There  is  no  nctice  from
 you  I  am  calling  the  Members  at  item
 5.  Don't  interrupt  me,  please.  (Inter-
 ruptions)

 I  am  not  allowing  Shri  Mohanty.
 Shri  Amrit  Nahata.  He  is  not  here.

 Dr.  Kailas.

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Report,  MINUTES  AND  THIRTY-SIxTH
 REPORT

 DR.  KAILAS  (Bombay  South):  I
 beg  to  present  the  following  Reports
 and  Minutes  of  the  Committee  on  Pub-
 lic  Undertakings: —

 (l)  (i)  Twenty-eigth  Report  on
 Indian  Airlines,

 (ii)  Minutes  of  the  sittings  of
 the  Committee  relating  to
 the  above  Report,
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 (2)  Thirty-sixth  Report  regarding
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  their  Sixteenth  Re-
 ‘port  on  Oil  and  Natural  Gas
 Commission.

 बिहारी.  वाजपेयी
 प्रत्यक्ष  जी,  इसमें  श्रीमती

 श्री  ae

 (ग्वालियर)  :
 ठप  गया  है

 क्या  बाप  का  कार्यालय  लीग  भी  बदल
 सकता  है  ।

 झाध्यक्ष  महोदय  यह  गलत  लिखा

 आया  है,  करिजेण्डम  आ  गया  है  ।

 अब  इस  को  दुरुस्त  कर  दिया  गया  है  ।

 श्री  साधु  सिमटे  (बांका)  प्रत्यक्ष

 महोदय,  इस  सदन  की  कार्यवाही  के  बारे  में
 मैं  बाप  से  एक  बात  जानना  चाहता  हुं  ।  कल
 से  में  देख  रहा  हूं  कि  यहां  पर  न  प्रधान  मंत्री

 मौजूद  रहती  हैं  शौर  न  कैबिनेट  के  सदस्य
 मौजद  रहते  हैं  ।  यह  सदन  की  गरिमा
 का  सवाल  है।  एक  दिन  बाप  इस
 अदन  को  स्थगित  कर,  एड जाने  कर
 के  घर  चले  जाएं।  सदन  की  गरिमा
 की  रक्षा  करने  का  काम  बाप  का  है।  प्रधान
 मंत्री  सदन  का  श्रीमान  कर  रहीं  हैं,  इसलिए
 बाप  एक  दिन  सदन  को  कन्द  रिया  .

 हाय  भोंदू  :  मिनिस्टर  भी  मौजद
 थे  श्र  प्रधान  मंत्री  भी  मौजद  थीं  ।

 जो  सब  लीमन:  प्रश्नोत्तर  काल  में
 अर जोरो  अवर"  मे  उनकी  सदन  में
 उपस्थिति  भ्रत्यावश्यक  है  |

 शी  बसंत  सादे  (ग्रकोला) :  गरिमा
 की  चिता  करने  वालों  कों  इस  भवन  मे  गर्मी
 पैदा  नहीं  करनी  चाहिए  |

 यदि  इतनी  चिन्ता  क  रें  तो  बहुत  मेहरबानी
 होगी  1

 Matters  under  98
 Rule  377

 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  I  want  to  say  some-
 thing.

 MR,  SPEAKER:  If  you,want  to  say
 something  I  should  receive  some  no-
 tice;  in  the  morning,  of  the  notices
 received,  I  picked  up  only  two.  Please
 do  pot  get  up  abruptly.  Shri  Phool
 Chang  Verma  has  got  some  trouble.  I
 picked  up  his  notice  and  that  of  Shri
 Shivnath  Singh.  I  cannot  promise.
 But,  I  shall  see  to  it.  Don’t  commit
 me.

 33.20  hart.

 MATTERS  UNDER  RULE  377

 (i)  ALLEGED  MISBEHAVIOUR  BY  POLICE
 OFFICIALS  OF  MADHYA  PRADESH  WITH  A

 MEMBER

 श्री  फूलचन्द  वर्मा  (उज्जैन)  :  प्रत्यक्ष

 महोदय,  मैंने  विशेषाधिकार  के  :  (व्यवधान  )

 लगी  साधु  लिसये  (बांका):  जब  संसद्‌  चल

 रही  है  तो  प्रधान  मंत्री  क्या  कर  रही  हैं  ?

 इरध्यक्ष  महोदय  :  प्रधान  मंत्री  का  हर  वक्त

 यहां  बैठे  रहना  जरुरी  है  क्या  ?  राज  प्रधान
 मंत्री  यहां  सारे  चकित  बैठी  रही  है  लेकिन  यह
 कोई  जरुरी  भी  नहीं  है  कि  जब  उनका  कोई
 बिजनेस  न  हो  तो  भी  खाहमखाह  बैठी  रहें  ।

 श्री  फूलचन्द  वर्मा  :  अध्यक्ष  महोदय,  मैंने
 विशेषाधिकार  के  उल्लंघन  की  सूचना  आपको
 दो  है।  मैं ब्रपने  साथियों  सहित  दिनांक
 L#4-73  को  शान्ति  पूर्वक  प्रदर्शन  करते

 हुए  किलाबन्दी  तोड़ने  हेतु  गोपाल  पुर-बोरना
 बैरियर,  जिला  देवास,  मध्य  प्रदेश  पर  जा
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 [श्री  फूलचन्द  वर्मा]

 रहा  था  |  वहां  पार  देवास  के  डी०
 एस०  पी०  ब्रिजेंद्र  नाथ  सिंह  तोमर  ने  गह
 जानते  हुए  कि  मैं  संसद  सदस्य  हूं,  मेरे  साथ
 मार-पीट  की,  मेरे  कपड़े  फाड़  डालें,  श्र  कहा
 कि  तुम्हारे  जैसे  कई  संसद  सदस्यों  को  मैंने
 ठीक कर  दिया  है।  उन्होंने  मुझे  घसीटते

 हुए  पुलिस  की  फर्क  पर  पटक  दिया  ।  मेरा
 कुर्ता  वग रहा जो  फाड़ा  गया  है  वह  मैं  ग्राहको
 दिखा  रहा  हूं  ।  यदि  मैं  भ्र पने  साथियों
 को  नहीं  रोकता,  उन  को  शांत  नहीं  करता
 तो  वहां  पर  भयंकर  दुर्घटना  घटित  हो  जाती  ।
 उसके  बाद  मुझे  थाने  पर  ले  जाया  गया  कौर  वहां
 पर  एक  कमरे  में  बन्द  कर  दिया  गया।  मैंने  बार
 बार  वहां  पर  सकील  इंस्पैक्टर  श्री  कुरेशी
 से  अनुरोध  किया,  डी०  एस०  पी०  मि०  सिंह
 से  भ्रनुरोध  किया  कि  मुझे  कोर्ट  लगी  हैँ,  मुझे
 मेडिकल  एड  चाहिए,  मुझे  चिकित्सालय

 पहुंचाहिए  लेकिन  उन्होंने  मुझे  चिकित्सालय
 नहीं  पहुंचाया  ।  इसके  बाद  मुझे  रात  में  एक
 तक  भोजन  पानी  से  वंचित  रखा  गया  और
 मेरे  साथ  मानुषिक  व्यवहार  किया  गया।

 ऐसी  स्थिति  में  मेरा  भ्रापसे  निवेदन  है  कि

 यह  मेरे  विशेषाधिकार  का  उल्लंधन  है  शोर
 आपसे  प्रार्थना  है  कि इस  मामले  को  विशेष-
 शिकार  समिति  को  सौंपा  जाये  ।

 दी  पटर  बिहारी  वाजपेयी  (ग्वालियर)  :

 प्रध्यक्ष  महोदय,  यह  गंभीर  मामला  है  और  ऐसे
 मामलों  के  बारे  में  आपने  जो  अभी  तक  दृष्टि-
 कोण  अपनाया  है  उसके  सम्बन्ध  में  मुझे  कुछ
 निवेदन  करता  है  1  लालजी  भाई  का  रेलवे
 अधिकारियों  ने  भ्रपमान  किया  और  उनकी
 बेइज्जती  को,  वह  मामला  उठाया  गया,
 आपने रेल  मंत्री  क ेपास  भेज  दिया  शौर  रेल
 महीने  रेलवे  के  अफसरों  का  उत्तर  जो

 बिल्कुल  झूठा  है  वह  हमारे  पास  भेज  दिया  |
 पार्लमैन्ट  के  मेम्बरों  के  साथ  क्‍या  बीता
 उसका  फैसला  कौन  करेगा  ?  क्या  वह  करेंगे  जो
 प्र परा धी  हैं  ?
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 भ्रध्यक्ष महो  बय  :  इसके  बारे  में  छापने
 ही  प्रोसीजर  बनाया  था  ।  जो  उनका  जवाब
 आये  गा  वह  भाप  लोगों  के  सामने  रखा  जायेगा
 और  अगर  मापकों  तसल्ली  नहीं  होगी  तो  भेज
 देंगे  ।  यह  प्रोसीजर  छापने  ही  बनाया  है  ।

 शी  झील  बिहारी  वाजपेयी  :  वह  जवाब
 आपने  भी  देखा  होगा  ।

 ग्रध्यक्ष  महोदय  :  जो  अलापने  प्रोसीजर
 बनाया  था  उसी  पर  हम  चल  रहे  हैं  ।  इसके  बाद
 उनसे  पूछेंगे  झऔौर  वह  आपके  पास  जायेगा  |

 शनी  झील  बिहारी  वाजपेयी  :  मगर  प्राय
 डाकखाने  का  काम  तो  नहीं  कर  सकते  हैं  ।
 मंत्री  का  जवाब  ठीक  है  या  नहीं

 भ्रध्यक्ष  महोदय  :  मगर  यह  प्रोसीजर
 झ्रापका  ही  बनाया  हुआ  है।  (व्यवधान)

 SHRI  S.  M.  BANERJEE  (Kanpur):
 What  are  you  going  to  do  about  it?
 The  hon.  Member  has  definitely  said
 that  he  was  beaten  by  the  police.

 MR.  SPEAKER:  I  will  hear  the
 other  side  and  then  let  the  hon.  Mem-
 ber  know.  If  he  is  satisfied,  it  is  all
 right.  Otherwise,  it  will  go  to  the  Pri-
 vileges  Committee.  You  cannot  change
 the  procedure  every  day.

 SHRI  SHYAMNANDAN  MISHRA.
 (Begusarai):  When  he  says  that  he  was
 beaten—and  the  case  is  so  patent—does
 it  require  any  version  from  the  other
 side?

 MR.  SPEAKER:  The  other  side
 must  be  heard:  Then  it  ‘will  come
 here.

 SHRI  SHYAMNANDAN  MISHRA:
 Do  you  expect  the  hon.  Member  to
 change  his  opinion  after  the  version
 from  the  other  side  has  been  received?
 What  are  we  waiting  for?

 Is  there  any  means  of  getting  the
 version  from  the  other  side  within  a.
 day  or  two?
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 MR.  SPEAKER:  I  will  give  a  direc-  मैं  शादी  गया  t  लिडरों tion  that  immediately  it  should  be  मे  जया  अमृतसर  तो भ्र काली
 लिडरों

 ने  मेरे  खिलाफ  यह  आरोप  किया  1  मैंने  सिर्फ Placed  before  us.

 श्री  हुकम  चन्द  कछवाय  (मुरैना)  :  यह
 हरिजन  मम्बर  थे  इसलिए  इस  प्रकार  का

 दुर्व्यवहार  किया  गया  1  यह  कोई  पहली  घटना
 नहीं  है  बल्कि  अनेकों  इस  प्रकार  की  घटनाएँ
 हुई  हैं  ।  (व्यवधान )

 भ्रध्यक्ष  महोदय  :  जो  एक  दफा  किया  है
 उसको  उसी  तरह  से  करना  चाहिए  ।

 श्री  झील  बिहारी  वाजपेयी  :  मामला
 उनके  जवाब  से  समाप्त  नहीं  होना  चाहिए
 वह  जवाब  ठीक  है  या  नहीं  उसको  आप  देखें,
 यह  सदन  देखें  और  फिर  निर्णय  करे  ।

 झव्यक्ष  महोदय:  वह  आपके  पास
 जायगा  1

 डागा  जी,  बाप  यहां  क्‍यों  बड़े  हैं  ?

 शी  मल  ष्लम्व  जागा  (पाली)  :  मैंने
 एक  विशेषाधिकार  का  प्रश्न  कल  भी  दिया  था  1,
 Bo  To  Ho  फरीदी  ने  जो  रिमार्क  दिया  था...

 सम्यक  महोदय  :  इससे  कुछ  पैदा  नहीं
 होता  है  ।

 श्री  मूल  चन्द  डागा  :  कैसे  नहीं  पैदा  होता
 है  मैं  प्राकार  बताऊं  |

 हाय  महोदय  :  मैं  ऐलान  नहीं  कर
 रहा  हूं  ore  बैठिए,  खास  सलाह  क्यों
 पैदा  करते  हैं  ।

 No,  it  is  not  a  question  of  privilege.
 I  am  srroy,  I  cannot  allow  it..I  am
 not  allowing  him  to  read  it.

 इतना  बची  नहीं  होना  चाहिए  ।  मैं  ग्राहको
 बताऊं  जो  उन्होंने  कहा  सदर  साहब  तो  मैंने

 कहा  एक  ही  लफ्ज  रखो  |  उस  प्रकार  ने
 सरदार  साहब  लिख  दिया  कौर  सारे  देश
 के  झ्रखबारों  ने  ठीक  लिखा  |  उस  भले  भगवान
 ने  उस  पर  लीडिंग  राधिका  लिखे  कि  बह
 अच्छा  है,  अपने  को  सरदार  साहब  नहीं  कहता  1

 यह  कहा  था  कि  एक  लफ़्ज़  नेशनल  लैंगवेज
 का  होना  चाहिए,  कोई  भी  रखिये  ।  लेकिन
 उसने  सदर  को  सरदार  बना  दिया  और  तीन
 लीडिग  ग्राफिकल  लिख  दिये  7  कौर  जिस  दिन
 मैं  शादी  में  गया  तो  बड़े  बड़े  लीडरों  ने,  जत्थे-
 दारों  ने  भी  प्रा रोप  किया  ।  तो  इस  तरह
 की  बातें  चलें  यह  ठीक  नहीं  है  ।  कोई  स्पीकर  हो
 वह  अच्छा  करे  बुरा  करे  बह  स्पीकर  होता  है
 बहरहाल  जब  तक  'बिल़्ली  न  शा  जाये
 कि  जानबूझ  कर  कुछ  किया  है  हमें  प्रैस  क ेसाथ
 शौर  पब्लिक  के  साथ  लिबरल  होना  चाहिए  t

 श्री  शिवनाथ  सिंह  ।

 3.28  bra,  “ee

 (ii)  ACUTE  SHORTAGE  OF  CEMENT  IN
 RaJasTHAN

 श्री  शिवनाथ  सिंह  (सुंझुन्‌  HW  प्रत्यक्ष  जी,
 पिछले  कुछ  दिनों  से  पूरे  देश  में,  खास  तोर  से
 राजस्थान  में  सीमेन्ट  की  बहुत  कमी  महसूस
 की  जा  रही  है  1  सीमेन्ट  की  इतनी  कमी  झा
 गई  है  कि  राजस्थान  सरकार  को  इसके  लिए
 आंशिक  नियंत्रण  करना  पड़  रहा  है।  हमारे
 यहां  जो  भ्र काल  राहत  कार्य  चल  रहें  झर  जो
 सिंचाई  के  कार्य  चल  रहे  हैं  उन्हें  सीमेन्ट  की
 कमी  की  वजह  से  रोकना  पड़  रहा  है  ।  हमारे
 यहां  सकीर  जिले  में  चार  हजार  कुंजों  का
 निर्माण  कार्य  शुरू  हुआ  था,  सरकार  ने  इसकी
 स्वीकृति  दी  थी  लेकिन  सीमेन्ट  न  मिलने  की
 वजह  से  वह  चार  हजार  कंधों  का  काम  नहीं
 हो  रहा  है  ।  इस  प्रकार  से  शुंभुनू  में  पांच
 हजार  कंधों  का  काम  सीमेन्ट  की  कमी  की
 वजह  से  नहीं  हो  रहा  है  ।  इस  प्रकार  से  सीमेंट
 की  कमी  बहुत  खर  रही  है  ।  लोगों  को  बीस
 पच्चीस  रुपए  प्रति  कट्  के  हिसाब  से  देना
 पड़  रहा  है  |  राज  राजस्थान  में  पावर  शार्टेज
 की  बहुत  बड़ी  डिफिकल्टी  है  शौर  उससे
 सीमेन्ट  की  सप्लाई  में  बहुत  कमी  धाने  वाली
 है।  मैं  इसकी  श्र  सदन  का  ध्यान ओर  सरकार
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 [करो  विश्वनाथ  सिंह]
 का  प्रात  झ्राकिशा  करता  चाहता  हूं  कि  इस
 कमो  को  पूति  करने  के  लिए  कोई  कारगर
 स्टेप्स  उठाये  जायें  ताकि  लोगों  को  सीमेंट  की
 कमी  महसूस  न  हो  पाए  ।

 33.30  hrs.  हैं

 (iii)  NON-AVAILABILITY  OF  COAL
 at  रामावतार  श स्त्री  (पटना)  :  प्रत्यक्ष

 जो  हमारे  देश  में  कोयले  की  बहुत  कमी  हो
 गई  है  झोर  लोगों  को  मिल  नहीं  रहा  है,  दाम
 बढ़ते  जा  रहे  बैठक  की  कीमत पर  भी  लोगों

 को  नहों  मिल  रहा  है  1  तो  मैं  चाहता  हूं  कि  इस
 तरफ  सरकार  का  ध्यान  जाय  ।  कल  के  “पेट्रियट”
 अखबार  में  निकाला  है  कि  कोयला  0  रु०
 पति  मन  के  हिसाब  से  पटना  में  बिक  रहा  है।
 यह  पटना  की स्थिति  है  1  उत्तर  बिहार  के
 किसी  जिले  में

 है  आम
 मिल  रहा है  ,

 दक्षिण  बिहार  के
 feat

 जिले  में  भी

 नहीं  मिल  रहा  है  ।  खुद  हजारीबाम  में
 जहां  से  कोयला  निकलता  है,  वहां  भी
 कोयला  नहीं  मिल  रहा  है  |

 उसी  तरह  से  प्याज  के  “टाइम्स  अाफ
 इंडिया”  के  श्रीकुमार  यू०  tte  भ्रलेम्बली
 में  वहां  के  खाद्य मंत्रों  ने  बयान  दिया  है  कि

 स्प्रे  राज्य  में  कोयले  की  बहुत  कमी  है
 उन  को  यह  भो  शिकायत  है  कि  कोयला
 होने  के  लिये  रेल  के  डिब्  नहों  मिल  रहे
 हैं।

 अध्यक्ष  महोदय  :  श्राप  तो  भाषण
 में  चले  गये  ।

 शी  रामावतार  झा स्त्री:  इस  तरह  की
 स्थिति  राज  पूरे  देश  में  में  है,  सरकार  का
 ध्यान  इधर  जाना  चाहिये।  सरकार
 इस  पर  ध्यान  दे,  श्र  में  तो  बाप  से
 निवेदन  करूंगा  कि  इस  पर  बाप  बहस
 करवा  दीजिये  ताकि  पूरी  स्थिति  की
 जानकारी  हमें  हो  जाएं झीर  हम  लोगों  को
 जो  कहना  हो  वह  कहें  और  साथ  हीं
 साथ  सरकार  को  रास्ता  भी  बतायें  ।

 APRIL  24,  973  Demands  for
 Grants,  ‘1978-74,

 MR.  SPEAKER:  Mr.  Piloo  Mody,  I
 have  just  receiveq  the  information
 that.  Mr.  Khadilkar  has  gone  to
 Poona  and  is  returning  on  26th  April.
 We  will  have  to  wait  till  then.

 3.32  hrs.  ;
 DEMANDS  FOR  GRANTS,  1973-74-—

 Contd.  4

 MINISTRY  OF  EXTERNAL  AFFAIRs—Contd,
 MR.  SPEAKER:  The  House  will

 now  take  up  further  discussion  and
 voting  on  the  Demands  for  Grants
 under  the  control  of  the  Ministry  of
 External  Affairs.

 Shri  Hari  Kishore  Singh  to  continue
 his  speech.

 SHRI  HARI  KISHORE  SINGH
 (Pupri):  Mr.  Speaker,  Sir,  I  was  list-
 ening  with  rapt  attention  to  Shri  Piloo
 Mody  with  all  seriousness  that  he  de-
 serves  and  I  was  amused  to  find  a
 drain  inspectorlike  survey  of  the
 conduct  cf  our  foreign  policy  from
 him.

 Shri  Frank‘  Anthony  with  all  his
 lucidity  could  not  hide  the  abject
 poverty  of  his  thought  in  dealing  with
 the  intricate  problems  of  foreign  re-
 lations.  I  strongly  object  to  his  in-
 sinuation  that  because  of  their  politi-
 cal  past,  some  of  the  members  of  the
 Government  are  trying  to

 ne
 the

 Prime  Minister  and  are  making  an
 effort  to  turn  this  country  into  a
 Soviet  satellite.  The  truth  is  far  from
 this  and  this  proposition  is  as  mis-
 placed  as  was  the  mischievous  propa-
 ganda  in  the  ‘50s  that  India  was  be-
 coming  an  Anglo-American  satellite
 and  stooge.

 I  agree  with  Shri  Shyamnandan
 Mishra  when  he  says*that  a  great
 country  like  India  has  to  remain
 economically  viable  and  militarily
 strong.  But  I  beg  te  differ  from  him
 when  he  says,  in  the  recent  year's,
 the  conduct  of  our  foreign  policy  has
 lacked  elan  and  lustre.  If  anything,
 the  truth  is  to  the  contrary,
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 The  Indian  foreign  policy  has  ac-
 quired  in  recent  years  a  sense  of
 purpose  ang  direction.  Gone  are  the
 days  when  he  had  to  accept  the  events
 of  Asia  in  a  resigned  manner  Tcday,
 thanks  to  the  imaginative  attitude  of
 the  Government  and  the  able  coriduct
 of  the  policy  by  its  able  Minister,  we
 atg  hecoming  active  participants  in
 the  upigiding  of  events  on  Asian
 seene,  At  the  moment,  the  Govern-

 -ment  is  active  participant  in  the
 unfolding  gf  events  of  Asian  Drama

 and  -I  am  glad  that  this  House  is
 ‘becoming  more  conscious  of  the  need
 to  collaborate  and  to  cooperate  with

 .the  countries  in  the  South  East  Asian
 ‘Region,  This  new  awareness  on  the
 part  of  the  Foreign  Ministry  to  have

 .closer  cooperation  with  the  Asian
 .countries  raises  certain  problems  of
 .a  fundamental  nature.

 13.35  bes,
 -(Mg.  -DEPuTY-SPeaKeR  in  the  Chair]
 -The  first  and  foremost  is  the  ques-

 Aion  of  our  rélationship  with  Pakis-
 tan,  Pakistan  naturally  occupies
 primaty  In  any  consideration  of  our
 policy  towards  our  neighbours,  And,
 heré,  fT  may  add  a  word  of  caution
 that  our  relations  with  Pakistan  should
 not  bé  judgéd  on  the  normal  basis  of

 _conduct  of  one’s  foreign  policy  in  the
 international  fleld  because  the  Indo-

 -Pakistan  relations  arise  out  of  a  parti-
 cular  historical,  geographical  and

 Cultural  cestext  and,  above  all,  the
 ideology  of  ‘Pakistan  very  much  comes
 in  the  way  of  establishment  of  happy
 relations  -hetween  India  and  Pakistan.

 So  long  as  this  ideology  of  Pakistan
 dominates.  the  thinking  of  the  rulers
 of  Pakistan,  whether  military  dicta-
 tors  or  civil  acrobats,  no  happy  solu-

 tion  of  a  lasting  nature  between  these
 two  countries  can  be  obtained.  But,
 Sir,  this  should  not  deter  us  to  find
 solution  to  the  immediate  problems,
 especially  the  problems  which  have
 arisen  in  the  wake  of  establishment
 of  Bangla  Desh.  And,  in  this  regard
 I  am  glad  that  the  Government  are
 taking  substantial  initiative  om  this
 issue.  Simla  Agreement  was  a  posi-
 tive  step  towards  solution  of  these  pro-
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 blems.  Government  ig  fully  conscious
 of  the  limitations  which  the  Simla
 Agreement  imposes  in  this  regard
 Nevertheless,  a  purposeful  beginning
 was  Made  at  Simla.  and  what  has
 followed  in  the  wake  of  the  Simla
 Agreement  needs  no  recapitulations
 here  because  the  events  are  of  a  re-
 cent  origin.  The  efforts  and  the  initi-
 ative  of  the  Government  in  this  regard
 have  received  worldwide  approbation.
 I  am  glad  that  solution  to  the  prob-
 lem  of  prisoners-of-war  is  round  the
 corner.  Now,  the  ball  is  in  Mr.  Bhut-
 to’s  court,  and  what  little  we  under-
 stand  from  newspaper  reports,  it  is
 expected  that  his  response  is  going  to
 be  positive  and  constructive.

 While  discussing  this  problem  of
 prigoners-of-war,  ‘we  should  also  ap-
 preciate  the  statesman-like  policy
 adopted  by  the  Government  of  Bangla
 Desh,  especially  by  its  able  leade.
 Shri  Sheikh  Mujibur  Rahman.  On  this
 question  I  will  go  a  step  further  and
 make  an  appeal  to  the  leaders  of
 Bangla  Desh  that  the  question  of  trial
 of  93  prisoners-of-war  on  the  crimes
 which  they  had  committed,  which  the
 Pakistan  Army  had  committed  in
 Bangla  Desh,  should  not  be  made  to
 stand  in  the  way  of  a  solution  of  the
 problem,  I  would  request  that,  if  it
 comes  to  that,  these  detenus  also
 should  be  released  along  with  the
 rest  of  the  prisoners-of-war  because
 no  trial,  no  punishment,  can  ever
 obliterate  the  crime  which  the  Pakis-
 tan  Army  had  committed  in  Bangla
 Desh.  Therefore,  this  trial  of  93
 prisoners-of-war  will  not  meet  the
 situation.

 While  discussing  the  question  of  our
 relations  with  our  neighoburs,  the
 next  important  neighbour  which
 comes  into  our  consideration  is,
 naturally,  the  People’s  Republic  of
 China.  Our  policy,  our  relations  with
 ‘hat  country  from  the  great  days  of
 Bhai  Bhasim  to  the  great  betrayal
 of  962  have  reached  a  stage  when  it
 needs  a  review.  Perhaps,  the  time
 hag  came  that  because  of  the  chang-
 ing  patterns  of  the  power  situation
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 and  the  winds  of  change  that  are
 blowing  all  over  the  world—China  is
 also  opening  itself  up  to  the  world—a
 response  from  our  Government  is  also
 needed.  I  do  not  know  what  the
 understanding  of  the  External  Affairs
 Ministry  on  this  issue  is,  but,  if  there
 is  a  response  from  the  Chinese  side
 and  if  there  is  any  indication  from  the
 Chinese  side  to  normalise  relations
 with  our  country,  I  would  even  sug-
 gest  that  we  should  take  the  initiative
 to  resume  diplomatic  relations  at  the
 ambassadorial  level  with  them,  At
 the  same  time,  I  would  like  to  utter
 a  word  of  caution.  No  understanding
 with  China  should  be  made  on  the
 issue  of  any  substantial  concession  on
 the  issue  of  Aksai  Chin.  That  should
 be  made  clear  to  China,  Normalisa-
 tion  of  relations  is  one  thing  ‘and
 acquiescence  with  the  Chinese  terri-
 torial  claims  against  our  country  is
 another  thing.

 The  last  point  I  would  like  to  make
 is  regarding  our  relationship  with
 America.  The  American  attitude  to-
 wards  this  country  is  full  of  ambiva-
 lence.  Let  us  hope  that  the  present
 exercise  will  clear  the  mist,  if  not
 the  fog,  in  our  relationship  with  the
 Americans.  But  the  crucial  point,  the
 main  point  and  the

 L  agreed
 point  in

 our  relationship  wii  America  is
 their  policy  towards  Pakistan.  If  they
 continue  to  re-arm  Pakistan,  then  we
 would  say  that  all  their  professions
 regarding  friendly  relationg  with  our
 country  are  anything  but  genuine.

 Finally,  I  have  a  word  to  say  about
 our  diplomatic  corps.  I  have  nothing
 against  the  brilliant  individuals  who
 manage  our  chanceries  abroad  or
 conduct  the  affairs  from  the  South
 Block.  But  I  have  a  feeling  and  a
 strong  suspicion  that  they  are  not  ut-
 tuned  to  conduct  our  relationship  in
 the  changing  world,  especially,  with
 the  developing  countries  of  Latin
 America,  Asia  and  Africa  and,  there-
 fore,  there  is  a  necessity  for  inducting
 new  blood  from  journalism,  universi-
 tles  and  public  life  and  I  would  sug-
 gest  that  the  Minister  makes  a  ‘note
 of  it,
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 With  these  words,  I  support  the  De-

 mands  of  the  Ministry.

 SHRI  छ.  R.  BHAGAT  (Shahabad): 4  reckon  that  at  the  fag  end  of  the
 debate  I  have  a  limited  time  and,
 therefore,  I  would  not  like  to  survey the  scene  which  some  of  the  hon.
 Members  have  done,  but  confine  my-
 self  to  a  few  points  on  this  important
 subject.

 I  noted  with  satisfaction  that  this
 was  another  year  jh  which  the  con-
 duct  of  our  foreign  policy  has  been
 done  rather  boldly  and  has  pursued
 certain  definite  and  concrete  objec-
 tives,

 Mr.  Deputy-Speaker,  Sir,  despite
 that  the  hon.  Memberg  from  the  Op-
 Position  said  about  certain  aspects  of
 our  foreign  policy,  I  think,  there  is
 a  certain  broad  national  consensus  be-
 hind  the  foreign  policy  that  is  being
 pursued  by  our  Government,  Right
 from  ithe  days  og  Pandit  Jawharalal
 Nehru  the  Government  hag  been  pur-
 suing  such  a  policy  within  the  frame-
 work  of  broad  national  objectives,  be-
 cause,  the  foreign  policy  of  a  country
 stemg  from  its  own  national  agpira-
 tions,  its  own  cultural  and  historical
 heritage  and  the  other  geo-political
 situations  that  the  country  has.

 Therefore,  in  a  situation  like  this,
 the  evolution  of  a  foreign  policy  of  a
 country  naturally  takes  into  account
 the  national  ¢ongengus.  Therefore  I
 have  been  somewhet  surprised  at  the
 remarks  Made  by  some  hon.  Members
 of  the  opposition  which  showed  a
 sort  of  partisan  spirit  which  should
 have  been  injected  into  a  debate  like
 this.

 Sir,  having  accepted  the  consensus
 it  does  not  mean  that  you  do  not
 criticise  or  you  just  too  the  official
 line,  but  this  provides  a  scope  for
 possible  reorientation  in  the  pursuit
 of  that  policy  and  there  may  be  cer-
 tain  aspects  which  they  may  want
 to  be  pursued  vigorously,  And,  there
 is  ample  scope  for  indicating  certain

 can  be  pur
 sued  in  the  sphere  of  international
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 affairs.  Shrj  Vajapyee  in  the  course
 of  his  speech  said  that  he  is  anxious
 that  our  country  remained  non-
 aligned.  The  fact  of  the  mater  is  that
 he  accepts  that  the  policy  of  non-
 alignment  which  we  have  been  pur-
 suing  is  a  correct  one.  Similarly
 there  are  certain  remarks  made  by
 Mishra  ji.  He  said,  this  country  has
 to  be  strong.  He  gave  examples  of
 five  power  centres  and  he  said  that
 India  should  be  the  sixth  one.  Being
 a  big  power  block  or  big  power  centre
 is  a  different  matter.  But,  Sir,  it  is
 a  fact  that  India,  with  its  size,  with
 its  economic  potentialities,  ete,  is  cer-
 tainly  a  potential  major  power.  It  is
 almost  a  truism  to  say  that  once  we
 develop  our  economy,  our  industrial
 and  other  potentials,  we  certainly  are
 going  to  play  a  great  and  major  role
 in  world  affairs.  It  is  another  matter
 to  ask  in  what  aspect  or  in  what  way
 we  play  that  role,  But  certainly  the
 role  is  going  to  be  a  major  one  and
 there  is  ng  doubt  about  it.  We  have
 got  a  very  clear  idea  about  it.

 But,  we  do  not  want  to  throw  our
 weight  about  so  that  other  countries
 are  afraid  of  us.  That  is  not  what  is
 to  be  done.  We  have  persistently
 built  up  a  gpirit  of  cooperation.  We
 nave  always  pursued  a  policy  of  non-
 interference  in  other  nation’s  affairs
 and  we  are  following  a  policy  of
 friendship  with  all,  Our  future  role
 as  it  unfolds  itself  is  a  role  of  positive
 peaceful  cooperation,  being  of  help  to
 the  countries  in  the  region  and  also
 outside.

 Now,  Sir,  let  us  analyse  the  situa-
 tion  or  tHe  scale  of  priofifies  that  we
 follow  in  dealing  with  a  situation  like
 this.  The  foremost  and  .the  highest
 consideration  in  our  scale  of  priorl-
 ties  is  the  Indian  Sub-continent,  For
 the  past  72  months  our  Government
 has  engaged  itself  in  various  tasks
 including  consultation  with  Bangla
 Desh  and  we  have  made  progress.
 What  we  had  achieved  at  Simla  is  a
 framework  of  durable  peace  and  we
 are  pursuing  it  vigorously  despite
 various  difficulties.  There  were  elec-
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 tions  in  Bangla  Desh  and  a  new  Gov-
 ernment  is  installed  there;  we  cannot
 forget  that  fact.

 So,  inspite  of  this  if  you  see  a
 continuous  process  of  normalisation  in
 the  sub-continent  it  is  very  hearten-
 ing.  The  recent  initiative  taken  by
 the  Externa]  Affairs  Minister  is  very
 heartening.  He  comes  forward  and
 says  we  are  going  to  take  initiative
 and  the  initiative  comes  forward.  The
 last  joint  statement  by  the  Bangaldesh
 Foreign  Minister  and  he  shows  a
 constructive  efforts  in  the  line  for  nor-
 malisation  of  relations.  I  am  glad  to
 say  the  reactions  in  Pakistan  and  that
 of  Mr.  Bhutto  are  positive.  These  are
 good  signs  and  I]  hope  that  in  near
 future  these  problems  are  solved  and
 we  go  forward  to  solve  the  other  pro-
 blems  till  ultimately  a  fairly  normal
 situation  is  established.

 From  this  point  of  view  I  am  also
 happy  to  note  that  he  has  not  only
 centred  his  attention  on  this  suub-con-
 tinent  but  also  on  our  neighbouring
 countries.  There  has  always  been  a
 legitimate  complaint  that  we  are  not
 looking  towards  our  neighbours.  The
 initiative  taken  by  the  Foreign  Minis-.
 ter  and  also  the  Prime  Minister  in
 taking  up  our  relations  with  our
 neighbours,  for  example,  the  Prime-
 Minister's  visit  to  Nepal  or  her  pro-
 jected  visit  to  Shri  Lanka  or  the
 Foreign  Minister’s  visit  to  Burma  and
 his  visit  to  the  Gulf  countries  are  con-
 crete  and  correct  steps  envisaged.
 After  having  establisheq  healthy  nor-
 mal  relations  in  the  sub-continent,  it  is
 but  natural  that  with  all  our  neigh-
 bourg  we  shoulg  develop  relations  of
 fruitful  cooperation  in  cultural,  politi-
 ca]  and  economic  fields  and  that  is
 what  we  have  been  doling.

 An  irresponsible  remark  was  made
 yesterday  that  our  relation  with  Nepal
 is  very  bad.  This  is  absolutely  un-
 true.  We  have  got  very  good  rela-
 tions  with  Nepal.  Some  hon.  Mem-.
 bers  citeg  the  examples  about  trade
 matters  or  various  other  matters.  That

 ‘
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 :is  absolutely  beside  the  point.  It  is
 not  true  even  in  economic  matters,

 .Our  relations  are  getting  better.

 Similarly  Shri  Lanka  has  taken  an
 initiative  about  the  Indian  ocean  be-

 “jmg  an  ocean  of  peace.  Similarly,  |
 ‘pm  quite  sure  in  case  of  Afghanistan
 and  the  Gulf  countries  also,  which  the
 ‘hon,  Foreign  Minister  visited,  it  is
 bound  to  pay  dividends  in  the  years
 to  come.  About  the  attitudes  of  the
 major  powers  We  have  to  bear
 in  mind  that  they  stem  from their  recognising  or  not

 oe  e the  realities  in  this  sub-continen
 emergence  of  Bangladesh  determined
 the  attitude  of  some  of  the  major
 powers.  We  have  to  underline  this

 fact.

 Some  people  have  criticised  our  re-
 lations  with  Soviet  Union  and  cited  as
 if  we  are  giving  up  non-alignment.

 -It  hag  been  alleged  that  with  the  sign-
 ‘ing  of  the  Indo-Soviet  Treaty  we  are
 tilting  ourselves  towards  Soviet  Union.

 It  is  absOlutely  wrong.  Whatever  ex-
 “amples  have  been  cited  they  do  not
 bear  out  thig  fact  because  our  friend-

 .ship  with  Soviet  Union  is  now  almost
 ,more  than  a  decade  old  and  during  this
 period  taking  the  world  ag  a  whole,

 ‘no  relationship  between  any  two  couD-
 tries  has  been  as  fruitful  and  based

 .on  mutuality  of  interest  and  equality
 of  status,  It  is  a  principled  relation-
 ship;  it  ig  not  a  relationship  which  is
 against  any  third  country  or  some
 such  thing.  It  is  in  tune  with  the  as-
 Pirations  of  the  people  in  the  two

 .countries.  I  wag  surprised  to  hear
 Shri  Piloo  Mody  saying  that  the
 Russians  were  very  cynical  about  our
 people  and  they  had  contempt  for  us.
 I  do  not  know  wherefrom  he  is  getting
 these  fairly  tales.  If  he  goes  to  the
 Soviet  Union  he  will  find  that  the
 friendship  hag  gone  down  to  the
 people's  level.  If  he  goes  and  asks  the
 villagers  in  his  own  area  what  they
 think  of  the  people  of  the  Soviet  Union
 he  would  find  that  this  friendship  has
 come  down  to  the  people's  level,  be-
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 Cause  it  is  a  principleg  relationship  and
 based  on  certain  fundamental  national interests  and,  the  hopes  and  aspirations of  the  people  of  the  two  countrics.
 Therefore,  it  is  not  correct  to  Say  that we  have  given  up  our  non-alignment, or  our  right  to  independence  or  that our  right  to  independence  of  action has  been  compromised.  Where  has  it
 been  compromised?

 Shri  Atal  Bihari  Vajpayee  had  g.ven the  example  of  Shrj  S.  A.  Danze  hav-
 ing  been  invited  to  the  Soviet  Union, and  his  having  spoken  something there  about  Kerala,  and  said  that  this
 showed  that  our  independence  of  ac-
 tion  had  been  compromised.

 SHRI  ATAL  BIHARI  VAJPAYEE: (Gwalior):  He  spoke  at  an  official
 function.

 SHRI  8.  R.  BHAGAT:  It  may  he
 that  that  is  their  method.  Jt  has  not
 compromised  our  position  at  all.  Our
 official  representative  was  the  V  ce-
 President  of  our  country  and  he  wus
 the  Person  who  was  speaking  on  be-
 half  of  India.  Every  country  has  its
 own  methods.  After  all,  it  is  a  free
 country.  Tomorrow  my  hon.  friend
 may  himself  be  invited  to  some  other
 country  by  a  statesman  of  that  cotn-
 try  or  he  may  also  speak  at  some
 official  function.  So,  that  does  nol
 miatter.  I  think  that  in  certain  ways, it  represents  the  sovereignty  of  Par-
 liament  where  all  parties  ang  all
 points  of  view  are  represented,  There-
 fore,  td  give  this  as  an  example  io
 show  that  we  have  compromised  cur
 Position,  only  shows  that  they  have
 no  case  to  stand  upon.

 Now,  let  us  compare  this  with  our
 relations  with  other  countries.  For
 instance,  let  us  see  another  relation
 that  is  developing.  namely  the  Irdo-
 US  relations.  Here  are  countr'ns
 with  many  common  aspirations.  Both
 are  democratic  countries,  But  for
 whatever  historical  reasons  I  do  not
 know,  during  the  last  two  decades  -or
 after  the  war,  the  United  States  has
 followed  a  policy  whtch  was  totally
 unrelated  to  the  emerging  pattern  of
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 national  aspirations  in  Asia  and
 Africa.  It  is  not  only  in  this  country
 that  they  have  gone  wrong  and  gone
 against  the  aspirations  of  the  people
 of  this  eountry,  but  everywhere  this
 aas  been  the  position.  Look  at  what
 is  happening  in  Viet  Nam,  for  exam-
 ple.  Look  at  their  policies  towards
 the  Arab  countries  or  other  count-
 ries,  They  have  traditionally  not
 followed  the  people's  aspirations.

 I  am  surprised  to  see  that  the
 continuity  of  the  Dulles’  time  policy
 js  still  there,  when  Mr.  Rush  says
 that  they  would  not  commit  whether
 they  would  not  supply  arms  to  Pakis-
 tan.  Similarly,  he  says  that  what
 urms  Iran  buys  is  their  outlook  ind
 they  will  go  on  supplying.  But  I
 would  like  to  point  out  what  is  be-
 hind  all  this.  Behind  this  is  the  fact
 that  they  do  not  recognise  the  reali-
 ties  in  the  sub-continent,  the  fact
 that  Bangla  desh  has  emerged  as  a
 sovereign  State  and  that  India,
 Bangla  Desh  and  Pakistan  are  trying
 to  normalise  their  relations  which  will
 set  up  a  new  system  in  this  sub-
 continent.  They  do  not  recognise
 this  but  they  continue  to  follow
 their  same  old  policy.  They  have  a
 tilt  towards  Pakistan,  towards  Iran
 an:  they  are  following  an  anti-Arab
 policy.  Now,  We  are  seeing  their  tilt
 towards  Iran  also.  What  does  all
 this  indicate?  This  indicates  that
 they  want  to  divide  the  Persian  Gulf
 countries.  I  do  not  know  how  far  it
 would  be  in  the  national  interest  of
 even  Iran.  For,  Iran  is  a  small  coun-
 try  with  a  population  of  8  million;
 it  is  a  backward  country.  But  when
 they  have  got  arms  worth  over  2.4
 billion.  I  go  not  know  what  political
 social  and  military  results  this  will  pro-
 duce  in  Iran.  This  may  create  an  un-
 stable  situation  in  Iran  itself  and
 certainly  it  is  going  to  make  the
 situation  in  the  Persian  Gulf  area
 more  unstable.  Against  whom  are
 they  acquiring  arms?
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 Iran  is  friendly  to  the  Soviet  Union.
 and  certainly  the  relations  between.
 China  and  Iran  are  good.  Iran  is
 also  friendly  to  Pakistan  So,  against
 whom  are  these  arms  being  acquir-
 ed?  The  basic  thing  is  this.  The
 United  States  has  said  that  they  do
 not  want  fo  interfere  and  they  say
 that  they  want  to  improve  relations
 with  our  country.

 4.00  hrs.

 But  I  think  it  should  be  made
 clear  to  them  that  our  rela-
 tions  with  the  US  cannot  improve
 unless  there  is  a  change  in  their
 attitude  so  as  to  recognise  the  reali-
 ties.  But  if  they  continue  to  arm
 Pakistan,  if  they  continue  to  follow
 policies  in  this  region  with  a  view
 to  balance  one  group  of  powers
 against  another,  it  is  going  to  create
 difficulties.  I  hope  as  a  result  of  the
 dialogue  which  they  have  said  they
 would  pursue,  these  things  are
 cleared  up  and  a  way  for  better  re-
 lations  found  out.

 Similarly  about  China.  She.  is  an--
 other  major  power  and  our  neigh-
 bour.  Their  attitude  to  and  relation-
 ship  with  us  is  very  important  to  us.
 I  think  there  is  a  change  in  their
 attitude.  I  do  not  agree  with  some
 hon,  members  who  said,  ‘No,  we  can-
 not  trust  them;  there  is  no  change’.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Where  is  the  change?

 SHRI  B.  R.  BHAGAT:  There  is  a.
 change.

 SHRI  A.  K.  M.  ISHAQUE  (Basir-.
 hat):  There  is  ping-pong,  the  pre-
 cursor  of  everything.

 SHRI  8.  R.  BHAGAT:  They  are:
 now  trying  to  normalise  their  rela-
 tions  with  all  countries  in  Asia,  all
 the  non-communist  countries.  As  a
 result  of  their  effort  to  normalise
 their  relations  with  the  USA,  they-
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 are  trying  to  do  this.  May  be  in  the
 case  of  India,  because  of  the  compli-
 cations  in  the  sub-continent,  because
 of  their  propaganda  and  other  things,
 their  talk  about  the  prisoners  of  war
 issue”  Being  a  humanitarian  problem
 and  they  must  be  returned,  there
 may  be  some  delay.  But  my  assess-
 ment  is  that  once  the  problems  in
 the  sub-continent  are  solved,  once  the
 present  initiative  leads  to  results,  the
 Prisoners  of  war  are  returned  and
 various  other  problems  are  solved.
 there  is  going  to  be  some  improve-
 ment.  In  this  way,  there  may  be
 some  initiative.  Therefore,  we  should
 not  keep  our  aftitude  inflexible  or
 approach  frozen.  We  are  moving  to-
 wards  some  position  in  which  there
 may  be  initiative  between  India  and
 China.

 Lastly,  I  agreed  with  the  hon.
 Minister  of  State  when  he  said  that
 they  are  trying  to  expand  our  econo-
 mic  co-operation  with  various  other
 countries.  That  is  a  very  important
 point.  Last  year  also  I  made  this
 point.  I  said  other  countries  are  do-
 ing  much  more  than  we  are,  and
 economic  co-operation  is  a  weapon
 in  which  you  can  make  an  impact
 ‘based  on  equality  and  shared  experi-
 ence.  In  relation  to  our  neighbours
 and  with  African  countries,  we  have
 taken  initiatives.  I  am  glad  our
 President  visiteqd  Tanzania  and  our
 economic  co-operation  is  increasing
 and  also  technical  co-operation.

 But  what  does  all  this  add  upto?
 Only  Rs.  70—Rs.  80  crores.  It  has
 been  said  that  nations  will  give  one
 per  cent  of  their  GNP  as  assistance
 to  other  countries.  We  as  a  member
 of  UNCTAD  are  a  party  to  this.  So
 at  least  we  must  proceed  substantially
 towards  that  I  know  that  with  the
 constraints  on  our  resources,  it  may
 not  be  possible  ६0  earmark  one  per
 cent  of  our  GNP  in  the  pursuit  of
 economic  co-operafion  with  other
 countries  In  order  to  fulfil  the  objec-
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 tives  of  our  foreign  policy,  co-opera-
 tion  with  countries  of  Asia  and  Africa
 and  with  our  neighbours.  But  cer-
 tainly  Rs,  l80  crores  is  a  drop  in  the
 ocean  for  a  country  like  ours.

 Last  year  I  said  the  Chinese  had
 given  2.3  billion  dollars.  This  year,
 they  have  gone  ahead  and  they  have
 madé  a  big  headway  in  African  coun-
 tries.  So  certainly  we  could  do  much
 more  than  Rs.  80  crores.  I  say  this
 is  a  very  important  aspect  and  I  would
 urge  upon  the  Minister  to  consider
 this  aspect  as  an  important  instru-
 ment  in  the  pursuit  of  our  foreign
 policy.

 MR.  DEPUTY-SPEAKER:  When
 we  started,  we  had  a  balance  of  १
 hour  35  minutes.  We  have  spent  35
 minutes  and  we  have  just  an  hour.
 If  I  call  the  Minister  now....

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  RAGHU-
 RAMAIAH):  May  I  suggest  that  since
 there  are  a  number  of  speakers  on
 this  side  and  one  or  two  on  the  other,
 you  may  be  so  pleased  as  to  extend
 the  time  by  one  hour?  That  would
 mean  calling  the  Minister  at  3  P.M.

 MR.  DEPUTY-SPEAKER:  Yes,  if
 the  House  agrees.

 SOME:  HON.  MEMBERS:  Yes.

 MR.  DEPUTY-SPEAKER:  Even  80,
 a  good  number  of  members  from  the
 Congress  Benches  will  have  to  be
 left  out.

 SHRI  V.  K.  KRISHNA  MENON
 (Trivandrum):  Mr.  Deputy-Speaker,
 Sir,  it  is  natural  that  when  we  speak
 in  a  debate  on  foreign  affairs,  as  on
 defence,  in  our  country  we  always
 lay  a  great  deal  of  at  least  vocal
 stress  on  Pakistan.  But  Pakistan  and
 India  do  not  make  the  whole  world.
 Ang  what  ig  more,  we  may  not  forget.
 whether  it  is  Pakistan  or  anywhere
 else,  the  foreign  affairs  debate  in  this
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 House,  irrespective  of  what  we  may
 think  about  it,  has  an  audience  out-
 side,  and  in  very  ticklish  cireumstan-
 ces,  perhaps  we  could  restrain  some
 of  the  things  which  we  might  other-
 wise  say.

 I  want,  first  of  all,  to  say  that  the
 recent  agreement  reached,  the  tripar-
 tite  agréement,  is  a  step  in  advance
 and  nome~too  early;  it  should  have
 come  long  ago,  because  keeping  priso-
 ners  in  this  country  irrespective  of
 the  rights  and  wrongs  of  this  thing,
 has  created  a  great  deal  of  bad  odour
 so  far  as  we  are  concerned  because,
 after  all,  basically,  what  is  it?  It  is
 trying  to  deal  with  the  prisoners  as
 hostiles,  irrespective  of  whether  you
 want  to  say  it  or  not,  I  am  not  going
 into  the  details  of  this  question,  whe-
 ther  it  has  been  a.  wise  policy  or  it  is
 economically  sound  or  otherwise.  But,
 ‘at  any  rate,  a  beginning  has  been
 made,  and  I  have  no  doubt  that  on
 accoiint  of  pressures  of  world  opinion
 on  the  one  hand,  and  the  pressures
 of  the  ‘families  of  the  Pakistani  priso-
 ners  and  the  difficulties  of  keeping
 the  nor-Pakistanis  in  Pakistan  itself
 on  the  other,  all  these  things  will
 operate  towards  some  solution  of  some
 kind  and  in  this  Parliament  or  out-
 side,  it  would  embarrass  anyone  who
 is  trying  to  do  anything  in  this  way.
 I  am  nit  in  a  position  to  say  whether
 anything  else  could  have  been  done
 or  something  should  have  been  done.
 It  is  a  matter  for  the  Government.
 But  having  said  that,  ft  is  a  great
 mistake,  in  my  submtission,  to  speak
 of  things  relating  to  Pakistan  as  a
 package  deal.  There  is  ho-  package.
 It  is  merely  one  aspect  of  the  war;
 that  is  to  say,  restoration  of  treaty  {s
 one  aspect  of  the  war:  on  both  sides,

 the  restoration  of  the  prisoners  is  an-
 other  aspect  of  the  war.  We  have
 not  gone  into  the  package  deal:  there
 will  be  no  package  unléss  Pakistan
 restores  Kashimr  to  India.  But,  in
 any  case,  when  we  say  it  is  a  package
 deal  in  this  matter,  it  puts  a  differ-

 -ent  colour  on  the  whole  thing.
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 Having  said  that,  I  want  to  con-
 gratulate  the  Government  on  the  ini-
 tiative  that  has  been  taken  and  the
 handling  of  this  thing  in  a  business-
 like  way  which  has  created  a  res-
 ponse  all  over  the  world.  We  should
 capitalise  on  it  and  not  feel  i¢  diff-
 cult  to  use  our  influence  ~on  other
 people  in  order  to  get  over  small
 difficulties  to  allow  it  to  come  to  fruc-
 tification.

 The  second  thing  that  I  want  io
 say—since  my  time  is  so  short—is
 what  really  concerns  us  in  the  world
 developments  we  do  not  hear  in  this
 Parliament.  I  suppoe  we  hear  it  first
 in  the  South  Block  in  Delhi;  and  it
 looked  as  if,  from  the  speech  of  the
 Minister  of  State  yesterday  from  the
 official  notes,  what  really  happens  is
 not  heard  in  Parliament:  the  things
 which  will  affect  thé  people  today,
 tomorrow  or  the  day  after,  the  big
 financial  and  economic  gymnastics
 that  goes  on  and  which  will  affect  the
 lives  of  our  people—we  hear  nothing
 of  them  and  we  have  heard  nothing
 about  the  changes  or  exercises  that
 have  been  undergone  on  account  of
 the  changes  in  the  value  or  the  price
 of  gold  ‘or  the  dollar  or  the  various
 changes  in  the  economic  communities
 or  the  big  changes  in  Latin  America.
 These  are  very  big  things  that  took
 place,  of  which  we  hear  nothing.
 Colonialism  spreads  further  in  that
 part  of  the  world,  and  we  imagine
 really  in  both  the  Caribbean  area
 and  in  the  South  American  area  as
 such.  So,  I  hope—it  is  very  diffi-
 cult  for  the  Foreign  Minister  to  do
 this—little  by  little,  we  will  set
 nearer  to  the  kind  of  thing  which
 should  happen  in  any  country,  name-
 ly,  to  have  one  foreign  office  and  not
 too  many  offices.  Now,  every  Minis-
 ter  has  been  own  foreign  office  and  his
 own  policy:  his  own  representatives
 go  round.  There  was  a  time  when  they
 used  to  sav  something  in  the  ECAFE
 and  used  to  say  something
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 different  in  New  York  because  they
 Went  round  different  places.  But  now,
 in  these  political  changes  that  have
 taken  place,  it  will  be  easier  to  do
 so  and  the  pressures  of  the  world  are
 such,  but  at  any  rate,  at  least  before
 the  next  debate  comes,  I  hope  we
 will  be  able  to  hear  through  the
 External  Affairs  Minister  or  the
 Economic  Ministries  what  is  taking
 Place  with  regard  to  the  world  of
 finance  and  the  world  of  economic
 affairs  which  affect  the  lives  of  our
 people  and  on  many  of  the  things
 we  think  of.

 I  want  also  to  say  that  there  is
 one  great  omission  to  which  one  can-
 not  but  refer.  Probably  it  will  come
 in  the  Foreign  Minister's  speech
 which  unfortunately  comes  at  the
 end  and  not  at  the  beginning  so  that
 nothing  could  hang  on  this,  That  is
 to  say,  unless  the  world  disarms,  we
 cannot  survive.  We  are  spending
 Rs.  1,200  crores  on  defence.  The  next
 year  it  will  be  more,  or  even  more
 and  more.  Today  we  make  some
 arms  and  somebody  else  makes  some,
 but  by  the  time  it  is  on  the  drawing-
 board  it  will  become  obsolete,  and
 when  they  take  it  out  it  will  become
 useless  altogether.

 Therefore,  world  disarmament  i3
 one  of  those  things  in  which  we  have
 an  interest.  It  may  not  come  tomor-
 row;  it  may  not  come  the  day  after
 tomorrow.  But  the  World  Disarma-
 ments  Conference  is  taking  place;  we
 have  heard  nothing  about  it,  what
 contribution  we  are  making.  Maybe
 people  who  are  outside  the  periphery
 of  things  do  not  know  what  is  hap-
 pening;  a  great  deal  may  be  happen-
 ing.  Perhaps  the  Foreign  Minister
 will  be  able  to  tell  us.  For  the  last
 ten  years  we  have  taken  no  initiative
 in  this  matter;  we  have  not  let  the
 force  of  peace  operate  in  this  world;
 we  have  lost  our  position  as  what  is
 called  8  peace-loving  country;  irres-
 pective  ef  the  faults  or  the  quality
 of  our  administration,  individuals
 and  so  on,  Therefore  when  we  come
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 here  and  say:  we  do  not  count  ag  a
 country,  we  are  not  any  more  a  great.
 country,  we  are  speaking  the  kind

 ‘of  language  of  the  powers  that  we
 criticise,  power-hungry  in  this  sense,
 which  is  not  the  Gandhian  philosophy
 or  anythng  of  that  kind.  Power-.
 hunger  is  not  going  to  get  us  any-
 where,  it  is  merely  a  race  in  the-
 balance  of  power.

 Thirdly,  in  this  world  today,  it  is
 quite  true,  that  the  two  great  powers.
 which  are  called  super-powers,  while
 their  accession  to  armaments  we  can-
 not  measure,  probably  it  has  not  gone
 beyond  the  normal  rise  as  such,  other
 countries  had  come  into  existence.
 For  example,  Japan  in  two  or  three
 years  time,  or  even  today,  is  a  mighty
 force  in  that  way.

 We  have  all  heard  about  the  vari-
 ous  ambitions  of  some  countries  in
 the  Middle-East  or  the  Upper  Middle-
 east,  Iran,  and  so  on.  From  the  Re-
 union  Islands  to  the  Mediterranean
 there  is  this  ocean.  I  want  to  say
 without  meaning  any  disrespect  to
 anybody  that  it  is  a  great  mistake  in
 these  matters  to  take  refuge  in
 slogans  and  talk  about  the  ‘free  zone
 of  Indian  Ocean’.  Who  ig  going  to
 keep  it  free?  All  seas  are  free  until
 you  put  some  ships  on  them.  This
 phrase,  that  we  will  keep  it  free  and
 so  on—we  can  keep  it  free  if  we
 have  only  the  power  to  do  so,  either
 the  power  that  comes  out  of  our
 own  progress or  the  power  that  arises
 out  of  combinationg  and  understand-
 ing.  It  would  be  a  great  mistake  for
 us  to  allow  fhese  seas  in  a  position
 of  almost  a  vacuum  go  that  anybedy
 walks  into  it.  From  the  Reunion
 Islands  to  the  Mediterranean  this
 problem  is  a  very  pressing  one.  We-
 pay  no  attention  to  the  Imperialist
 manipulations  in  tke  Persian  Gulf  or
 in  regard  to  the  other  parts  of  the
 Indian  Ocean.  not  until  Soekarno
 talks  of  the  Indonesian  QGcean  or
 somebody  else  talks  about  the  Ara-
 bian  Gulf  and  Persian  Gulf:  these
 are  al)  trying,  like  ourselves.  to  suks-
 titute  names  for  policies  We  have:
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 a  situation  where  our  naval  presence,
 both  commercial  and  military,  is  an
 absolute  necessary  for  us.  We  can-
 not  act  unless  it  is  possible  for  us
 to  know  what  is  happening  on  these
 waters  first  hand,  not  second  hand.
 We  were  getting  only  second  hand
 information;  now  we  are  in  a  better
 position;  we  have  built  resistance  and
 striking  abilities.  We  have  greater
 abilities  than  Pakistan  or  any  «ther
 countay  here,  certainly  so  far  as  ex-
 pertise  is  concerned.  I  hope  that  the
 Government  as  a  whole,  not  only  the
 External  Affairs  Ministry,  will  pay
 more  attention  to  this  matter  and  not
 seek  refuge  in  the  slogan:  freedom
 of  the  Indian  Ocean.  Sri  Lanka  is
 not  going  to  keep  free  the  Indian
 Ocean,  nor  ourselves.  We  cannot  do
 it  individually.  Each  one  thinks  that
 the  other  is  the  aggressor.  I  am  glad
 to  note  that  the  Prime  Minister  is
 going  to  Sri  Lanka  shortly.  Irrespec-
 tive  of  any  arrangements  or  anything
 made  there,  I  hope  it  will  become  a
 visit  of  goodwill,  because  this  island
 is  so  near  to  us  and  connected  with
 us  in  many  ways  and  rightly  or
 wrongly  it  seems  to  entertain  sus-
 Picions  about  a  very  big  country
 across  the  sea,  though  in  our  entire
 history  we  have  never  committed
 ageression  upon  them.  It  is  quite  true
 that  in  the  middle  or  early  part  of
 the  १90  century  or  thereabouts,  it
 was  part  of  the  Madras  Presidency
 under  British  rule  and  then  they  sepa-
 rated  it,  There  was  the  trouble  about
 the  Maldive  islands.  We  did  not  take
 any  part  in  it;  Britain  or  somebody
 else  gained  by  it.  We  attempted  forti-
 fications  in  the  Archipelago,  in  the
 Indian  Ocean,  various  naval  devices
 we  hear  about  in  various  places.
 Therefore,  I  say  that  any  attitude  to
 Jeave  the  sea  free  would  be  a  great
 mistake.  You  cannot  keep  the  sea  free
 unless  you  try  to  get  the  cooperation
 of  all.

 When  we  come  to  atomic  power,  we

 22

 ‘should  make  every  effort  in  our
 movement  in  this  regard.  If  you
 take  atomic  power  countries  nny-
 where,  in  the  world  including  China,
 and  if  they  are  willing  to  enter  into

 44]  LS—4.
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 @n  agreement  whereby  they  would
 not  attack  the  non-atomic  countries,
 then  we  should  see  what  is  contain-
 ed  in  the  agreement,  But,  any  ten-
 dency  to  talk  in  terms  of  atomic
 armaments  would  be  only  inviting
 troubles  for  ourselves.  Apart  from
 moral,  ethical  and  financial  questions,
 it  would  simply  mean  your  inviting
 some  troubles.  Take  for  instance
 China.  It  is  giving  arms  to  Pakistan.
 Similarly,  our  neighbouring  country
 receives  arms  from  other  atomic
 powers  88  well.  Atomic  weapon  is
 the  only  one  about  which  there  is
 unwillingness  on  their  part  to  find  a
 Place  into  the  non-proliferation  treaty,
 We  should  pursue  our  effort  in  this
 regard.  Some  vague  statements  have
 been  made  about  atomic  free  zone  in
 Asia,  and  so  on  and  so  forth,  We
 should  keep  our  ears  open  and  see
 what  is  happening  elsewhere  and  try
 to  get  together  all  non-atomic  powers,
 Very  few  of  them  can  afford,  cither
 by  knowledge  or  by  their  resources
 or  even  by  their  desire,  to  become
 atomic  powers  in  the  world.  It  is
 a  great  mistake  to  think  of  that  in
 the  world  over.

 SHRI  D,  P.  JADEJA  (Jamnagar):
 Mr.  Deputy-Speaker,  Sir,  I  rise  to
 support  the  demands  for  grants  of
 the  Ministry  of  External  Affairs.  I
 shall  restrict  myself  to  speak  only
 on  Chapter  Seven  of  the  report.  On
 that  too,  many  members  have  already
 spoken  about  the  United  States  and
 we  have  discussed  quite  alot.  About
 Canada  very  little  seems  to  have  been
 said,  <As  regards  Latin  American
 countries,  I  would  especially  like  to
 congratulate  the  Minister  for  bring-
 ing  in  for  the  first  time  in  this  report,
 what  is  being  done  there.  Since  948
 so  much  is  never  mentioned  about
 the  Latin  American  countries.  We
 have  opened  quite  a  few  diplomatic
 missions  there.  We  have  upgraded  a
 few  embassies  also,  But,  I  feel  that
 enough  has  not  been  done  to  ‘that
 part  of  the  world  as  yet.  I  can  give
 an  instance;  for  example,  for  the  lest
 two  to  three  years,  our  trade  rela-
 tions  with  these  countries  have  been
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 {Shri  D.  P,  Tadeja]
 almost  doubled  than  what  they  were
 before.  We  have  been  having  more
 and  more  visitors—official  visitors—
 as  guests  of  Government  of  India  as
 well  as  tourists  coming  from  these
 countries,  They  are  almost  doubled
 than  those  that  came  ever  before.  In
 particular,  I  should  like  to  mention
 the  name  of  a  very  friendly  country
 which  seems  to  have  been  neglected
 by  us,  that  is,  Peru,  We  should  not
 forget  that  this  country,  ir  spite  of
 its  doubling  their  trade  with  us,  in
 spite  of  their  asking  for  joint  ven-
 tures  from  us  and  in  spite  of  a  revolu-
 tion  being  there,  when  they  knew
 that  our  Prime  Minister  was  to  visit
 Lima,  there  was  no  official  or  a  repre-
 sentative  of  the  Government  who  was
 present  at  the  airport  but  the  citizens
 of  that  city  came  in  big  numbers  and
 accorded  a  reception  to  our  Prime
 Minister.  That  shows  how  close  and
 friendly  they  want  to  be  with  us.

 Peru  is  a  small  country  though  we
 say  that  it  is  one  of  the  developing
 countries.  But,  we  should  not  forget
 that  even  amongst  the  developing
 countries,  we  have  the  least  develop-
 ed  countries  in  which  Peru  may  now
 be  included.  If  that  country  could
 have  an  Ambessador  in  India,  why
 should  we  not  have  an  Ambassador
 there?

 I  would  like  to  mention  about
 one  point  about  which  Shri  Viswa-
 nathon  said  yesterday.  That  was
 about  the  Latin  American  Inter-
 Parliamentary  Conference.  Our  Gov-
 ernment  has  taken  the  right  step  by
 sending  a  representative  for  the  lest
 two  years  and  our  representatives
 have  been  making  a  very  formidable
 impression  there.  I  can  take  the
 liberty  of  quoting  the  resolution  they
 Passed,  it  gays:

 “Believing  that  the  growing  soli-
 darity  of  the  developing  world
 should  take  a  political  projection,
 both  popular  and  parliamentary,
 Greeting  the  presence  and  the
 message  of  the  Member  of  Parlia-
 ment  from  India,  Mr.  Erasmo  de
 Sequeira,  ag  a  visible  sign  of  the
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 interest  of  the  Parliament  ef  that
 country  to  have  fraternal  bonds
 with  the  Latin  American  Parlia-
 ment,

 Resolves

 To  declare  that  it  favours  the
 organisation  of  an  Inter-Parliamen-
 tary  Conference  of  the  developing
 countries,
 To  declare  the  establishment  of
 a  preparatory  committee  of  the  said
 Conference  consisting  of  one  dele-
 gate  from  the  Latin  American  Par-
 liament  and  one  delegated  which  it
 invites  the  Parliament  of
 India  to  nominate  with  the
 recommendation  to  the  two  to
 complete  the  said  committee  with
 an  African  parliamentarian;  and
 obtain  the  acceptance  ef  the  Parlia-
 ments  interesteq  and  organise  the
 Conference,
 To  record  its  satisfaction  at  the
 coincidence  of  these  aspirations
 with  those  expressed  by  the  Obser-
 ver  Delegate  of  the  Parliament  of
 India,”

 This  clearly  shows  in  what  high
 esteem  the  Latin  American  Parlia-
 ment  holds  this  country.  This  reso-
 lution  was  passed  on  the  8th  Decem-
 ber  1972.  The  next  Latin  Americar
 Parliamentary  Conference  may  be
 held  by  the  end  of  this  year.  If  I  am
 not  mistaken,  it  ig  at  Santiago.  What
 will  be  the  answer  we  will  give  to  the
 Latin  American  Parliament  regarding
 the  formation  of  the  Tri-Continental
 Parliamentary  Conference  for  which
 the  Latin  American  Parliament  has
 put  the  responsibility  on  us?  Almost
 half  the  year  is  over  and  I  do  not
 think  we  have  procéeded  in  this
 matter.  I  am  not  sure  whether  the
 papers  are  still  lying  in  South  Block
 or  in  Parliament  House.  Wherever
 they  are,  I  feel  it  is  the  responsibility
 of  the  Ministry  of  External  Affairs
 to  have  pursued  this  matter  and  to
 have  by  now  already  had  a  meeting
 of  the  Latin  American  Parliament
 delegate,  African  Parliament  delegate
 and  a  delegate  from  India.
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 In  the  report  it  is  mentioned  that

 during  the  course  of  the  year,  a  con-
 certed  effort  was  made  by  India  to
 promote  economic  and  commerical
 relationg  with  the  Latin  American
 countries.  At  this  point  I  would  like
 to  ask,  though  we  have  been  sending
 quite  a  few  delegations  from  the
 official  side  as  well  from  the  non-
 official  organisations  of  this  country,
 what  the  Ministry  of  External  Affairs
 have  done  to  see  that  there  is  co-
 ordination  between  the  various  minis-
 tries  of  the  Government  of  India  so
 that  they  are  able  to  be  effective  in
 representing  the  true  pitcure  of  this
 country  in  the  Latin  American  coun-
 tries.

 We  have  extended  diplomatic  re-
 lations  with  a  few  Latin  American
 countries,  But  I  would  ask  the  hon.
 Foreign  Minister,  why  after  having
 recognised  almost  the  whole  of  Latin
 America,  we  have  no  diplomatic  rela-
 tions  with  Honduras,  El  Salvador,
 Haiti,  Domincan  Republic  and  French
 Guinea?  I  do  not  mean  we  should
 open  up  missions  there  but  what  is
 the  harm  in  recognising  them?  Again,
 Cuba  is  a  friendly  country  which  hes
 been  trying  to  be  very  close  to  us
 and  exchanging  not  only  diplomatic
 relations  but  also  putting  an  Ambas-
 sador  stationed  in  New  Delhi.  Why
 should  we  not  upgrade  our  Embassy
 there?

 Since  the  hon,  Minister  of  External
 Affairs  had  mentioned  about  the  re-
 patriates  of  Uganda,  I  would  like  to
 inform  him  that  the  repatriates  from
 Uganda  have  not  had  their  proper
 share.  They  are  still  not  being  allow-
 ed  to  bring  in  whatever  machinery  or
 equipment  they  want,  to  establish  in-
 dustries  here.  I  only  hope  that  by
 the  time  we  have  solved  the  Uganda
 problem  we  shall  have  alreatiy  solved
 the  Mozambique  problem,  which  8
 still  outstanding.

 Some  hon.  Members  opposite  re-
 ferred  to  external  publicity.  This  fs
 one  place  where  I  would  like  to  con-
 gratulate  the  Ministry  of  External
 Affairs  for  having  very  effectively  pro-
 jected  India’s  image  to  all  countries
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 in  the’  world  about  the  Bangladesh
 :sue,  While  congratulating  the  Min-
 ister,  I  would  also  request  him  to
 provide  more  staff  and  more  funds  to
 this  very  vital  section  of  the  Ministry.

 Then,  as  I  have  already  mentioned,
 there  should  be  co-ordination  between
 the  External  Affairs  Ministry  and
 other  Ministries,  particularly  the  Min-
 istries  of  Commerce,  Shipping,  Indus-
 trial  Development  and  Agriculture,  so
 that  we  can  project  a  better  picture
 of  this  country  abroad.

 MR.  DEPUTY-SPEAKER:  Shri
 Samar  Guha.  Three  minutes  have.
 been  shown  against  his  party.

 SHRI  SAMAR  GUHA  (Contai):  I
 do  not  know  what  I  can  do  in  three
 minutes.

 MR.  DEPUTY-SPEAKER:  The  allot-
 ment  of  time  depends  on  the  strength
 of  the  party  in  the  House.

 SHRI  SAMAR  GUHA:  Then  it  is
 better  that  I  do  not  speak.

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  Mr.  Deputy-Speaker,
 Sir,  when  Parliaments  in  democratic
 countries  discuss  foreign  policy  mat-
 ters  they  suffer  from  one  particular
 and  a  peculiar  disadvantage  in  so  far
 as  the  essence  of  foreign  policy  is.
 negotiation  rather  than  legislation.
 The  Parliaments  are  also  at  a  further
 disadvantage,  and  they  are  indeed  in
 a  dilemma,  because  on  the  one  hand
 you  cannot  discuss  foreign  policy
 unless  you  are  properly  and  well  in-
 formed  and,  on  the  other  hand,  you
 cannot  be  well  informed  because
 certain  matters  of  foreign  policy  are
 Inevitably  done  through  secret  diplo-
 macy.  None-the-less,  I  feel  that  in  the
 democratic  world  the  Parliaments  have
 a  big  role  to  play  in  reflecting  the
 public  opinion  on  the  floor  of  the
 House.

 I  wish  that  the  benches  on  both  sides
 of  the  House  were  fuller.  I  am  sorry
 that  throughout  the  debate  they  have
 been  more  or  less  empty.  I  wish  there
 were  more  members  present  on  both
 sides.  I  would  also  have  liked  the
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 Prime  Minister  to  have  intervened  in
 thig  debate  and  contributed  something
 by  way  of  her  opiniong  and  comments
 on  this  important  debate.

 As  we  know,  the  foreign  policy  of
 any  country  has  two  main  aspects
 which  are  self-evident  more  or  less.
 Firstly,  the  foreign  policy  must  be  in
 tune  with  the  national  interests  and,
 secondly,  the  foreign  policy  is  the
 other  side  of  the  coin,  the  first  side
 being  the  domestic  policy  of  the  coun-
 try.  Considered  in  the  light  of  these
 tests  and  requirements,  our  foreign
 policy  falls  far  short  of  these  tests
 and  requirements.

 Take  the  traditional  policy  of  non-
 alignment  pursued  by  us.  We  know
 this  is  not  a  policy  of  neutrality,  nor
 even  a  policy  of  non-involvement.  In
 the  world  of  today  we  just  cannot
 afford  to  be  non-involved  or  completely
 isolated  or  aloof  from  what  is  happen-
 ing  in  the  world.  We  are  undoubted-
 ly  non-aligned,  but  we  are  committed
 to  certain  principles  and  democratic
 values.  It  is  a  very  delicate  exercise,
 a  very  dificult  exercise.  But  I  want
 to  suggest  briefly  that  the  foreign
 policy  of  our  country  in  regard  to
 non-alignment  ig  not  genuinely  non-
 aligned.  We  find  that  incregsingly  we
 are  tilting  towards  one  bloc,  partic-
 cularty  the  Soviet  bloc.  I  want  to  ask
 the  hon.  External  Affairs  Minister
 whether  he  can  honestly  say  that  we
 are  genuinely  non-aligned.  Do  we
 view  various  matters  of  world  affairs
 op  their  merits?  My  comment  and
 criticism  ig  that  our  policy  is  more  or
 less  a  policy  of  drift.

 I  will  say  a  word  or  two  about
 India’s  role,  place  and  image  in  Asia.
 particularly  in  South  East  Asia.  My
 own  experiences  and  impressions  of
 South  East  Asia—a  couple  of  years
 back  when  I  was  visiting  Singapore,
 Thailand  and  Malaysia—convinced  me
 that  there  has  been  goodwill  towards
 India  in  those  countries  but  we  have
 not  been  gOmehow  able  to  channelise
 that  goolwill  for  the  betterment  and
 advancenient  of  our  country.  Only  a
 few  days  ago  Mr,  V.  M.  Nair,  in  the
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 Statesman  og  Delhi  despatched  us
 “India’s  Prestige  on  decline  in  South
 East  Asia".  I  will  quote  only  the  last
 four  lines,  In  that  despatch  Shri  Nair
 says,”....  a  significant  barometer  of
 New  Delhi's  declining  prestige  in
 South-East  Asia.  Whether  justified  or
 not.  the  prevailing  impression  in  South
 East  Asia  is  that  India  is  a  muddling
 giant  too  preOccupied  with  her  own
 problems  to  play  any  role  in  the
 region.”

 We  have  not  done  enough  to  improve
 our  image  in  Asia.  I  want  to  ask  the
 Minister  in  particular  whether  we
 have  any  significant  role  to  play  in
 various  Asian  organisations?  What  is
 our  contribution  and  how  much  of  our
 voice  is  heard  there?  These  are  perti-
 nent  questions  and  I  hope  he  will  try
 to  answer  them,

 I  want  to  say  one  or  two  things  in
 regard  to  our  delegations  abroad  and
 our  representatives’  contributions  ab-
 road,  particularly  in  the  United  Na-
 tions  and  its  specialised  agencies.  I  am
 sorry  to  fing  that  although  India  has
 been  8  Member  of  the  Security  Coun-—
 cil  for  these  two  years,  I  think  India
 became  a  Member  in  January  last
 year,  }  year  is  practically  over,  but
 we  have  not  been  able  to  make  an
 effective  contribution  in  the  United
 Nations  Security  Council  and  in  vari-
 ous  other  U.N.  bodies  and  lobbies  and
 Indian  voice  is  not  heard  with  respect
 and  attention  that  it  legitimately
 deserves.

 J  would  like  to  suggest  briefly  the
 need  for  doing  something  radical  and
 great  in  regard  to  external  publicity.
 This  question  of  external  publicity
 needs  a  good  jolt  and  much  remains
 to  be  done.  Our  Embassies,  High
 Commissions,  ‘Legations,  Consulates.
 etc.,  are  not  doing  a  good  job  in  this
 regard.  In  965  when  I  was  in  West
 Germany  I  found  that  the  Pakistani
 propaganda  was  much  more  effective
 than  our  own  propaganda  and  many
 Germang  were  saying  that  India  was
 wrong.  It  was  so,  not  because  they
 had  studied  the  problem.  Then  I  ask-
 ed  them.  They  sald  they  heard  and
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 saw  this  on  the  radio  and  television,
 Pakistan  mentioned  this  and  they  got
 this  information  from  Pakistan  Em-
 bassy  and,  therefore,  they  treated  it
 like  this.  Indian  Embagsies  and
 Indian  Information  Centre  were  far
 too  inadequate  in  regard  to  projecting
 India’s  point  of  view,  India’s  stand
 and  India’s  principles  and  values  in
 various  matters.  Therefore,  I  feel  it
 is  no  use  our  being  good  only.  It  is
 no  use  also  our  people  feeling  and
 saying  that  we  are  good  and  correct.
 What  is  more  important  is  that  peo-
 ples  and  Governments  all  over  the
 world  should  also  consider  us  to  be
 so  and  they  should  feel  that  we  are
 both  correct  and  honest.  The  External
 Affairs  Ministry  and  particularly  the
 Division  of  Publicity  has  failed  to  do
 the  wor,  in  the  last  25  years.

 I  would  only  refer  to  two  small  but
 significant  points.  I  would  like  the
 Minister  to  take  up  fhe  matter  of  the
 two  of  our  young  and  promising  jour-
 nalists,  Shri  Deepak  Banerjee,  Sub-
 editor,  Amrita  Bazar  Patrika,  and  his
 photographer  colleague  Shri  Surajit
 Ghosal  who  were  kidnapped  by  the
 Pakistani  Army  on  April  2,  97l  in  the
 then  East  Bergal,  now  Bangla  Desh.
 These  two  vo.ng,  promising,  able  jour-
 Nalists  are  .itgering  on  in  Pakistan
 jail  since  that  day,  and  I  hope  Gov-
 ernment  will  use  all  its  influence  to
 get  them  back.  I  know  the  Inter-
 national  Press  Institute,  Switzerland
 have  been  doing  their  best,  but  I  would
 like  the  Government  to  do  their  best
 by  using  their  good  offices  and  see
 that  they  are  released  as  early  as
 possible,

 India  has  been  a  big  country,  an
 ancient  country,  a  modern  country,  a
 democratic  country  full  of  so  many
 potentialities.  Therefore,  this  country
 must  play  its  legitimate  and  correct
 role  in  the  Comity  of  Nations.  I  hope
 that  we  shall  be  constantly  vigilant,
 flexible,  dynamic,  watchful  and  prag-
 matic  in  our  approaches  and  by  doing
 all  this  I  hope  that  we  shall  be  able
 to  carve  out  the  foreign  policy  in  such
 a  way  that  this  foreign  policy  makes
 India’s  place  and  position  in  the  world
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 not  oniyi  honourable  but  significant
 and  substantial.

 श्री  शनि  भाषण  (दक्षिण  दिल्ली  ):
 मान्यवर,  मैं  विदेश  मंत्री  महोदय  को

 मुबारकबाद  देता  हूं  कि  पिछले  दिनों
 राजनीतिक  तूफानों  और  झंझावात  में  भी
 इन्होंने  विदेश  मंत्रालय  की  नाव  को  बहुत
 सुचारू  रूप  से,  एक  सुलझे  हुए  मल्लाह  की
 तरह  उसे  किनारे  पर  लाये  ।  साथ  हो
 साथ  जो  विदेश  मंत्रालय  का  प्रचार  विभाग

 है,  जिस  का  जिक्र  अभी  माननीय  सदस्य
 मावलंकर  ने  किया,  मैं  समझता  हुं  थोड़े
 साधनों  के  रहते  हुए  और  कई  जगह  तो
 प्र पने  ग्रखबार  नहीं  निकाल  सकते,  साइक्लोन-
 स्टाइल्स  पेपर्स  के  जरिये  लोगों  को  प्रगति
 खबर  देते  हैं  और  बहुत  कम  स्टाफ़  होते
 हुए  भी  जितना  अच्छा  प्रचार  उन्होंने  किया

 है  बांगला  देश  के  सम्बन्ध  में  और  कभी
 सिक्किम  के  सम्बन्ध  में  तथा  और  भी
 प्रश्नों  पर,  उस  से  वह  सराहना  के  सधी-
 कारी  हैं।  कौर  उन  को  थोड़ा  मौका  कौर
 साधन  देना  चाहिए  मेरा  ऐसा  ख्याल

 है  L

 प्रभी  ने  मान्यवर  नें  यहां  कहा  गया  कि
 चीन  से  हमारी.  दोस्ती  के  झाधघार  और

 मज़बूत  हो  रहे  हैँ ।  मैं  चाहता हूं  कि
 हमारी  उन  से  दोस्ती  के  आधार  मज़बूत
 होने  चाहिए।  लेकिन  पिछले  दिनों हम  तो,
 पाकिस्तान  से  ईमानदारी  से  दोस्ती  करना
 चाहते  हैं  लेकिन  चीन  और  अमरीका
 पाकिस्तान  को  जो  हथियार  देते  हैं  वह
 किस  लिए  ?  आखिर  उन  का  क्या  मक-
 सद  हैं?  क्या  यह  दोनों  नहीं  चाहते कि
 हमारे  भारतीय  उपमहाद्वीप  में  शान्ति  हो  co
 पिछले  दिनों  बांगला  देश  के  प्रश्न  पर  भी
 जिस  तरह  श्री  चु-एन-लाई  ने  सराहना  की
 पाकिस्तान  के  जनरल  की  और  ग्राम  प्रभी
 मिस्टर  किसिंजर  पिछले  दिनों  शंघाई  गये
 थे;  लेटेस्ट  विजिट  थी,  उस  में  उन्होंने  जो
 चीन  के  साथ  संयुक्‍त  वक्तव्य  दिया  और  उस
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 [att  शक्ति  भूषण]
 के  ग्रास पास  जो  वातावरण  उपस्थित  किया
 उससे  साफ़  जाहिर  होता  है  कि  दोनों  ने
 मिल  कर  फैसला  किया  है  कि  पाकिस्तान
 को  अधिक  सैनिक  मदद  करें।  टिक्का
 खां  भी  पिछने  दिनों  प्रक्रिया  शौर  चाइना
 गये,  झर  वहां  से  काफ़ी  मदद  का  झाश्यबासन

 ले  कर  आये,  शौर  उन को  मदद  मिली  1

 दो  बहु  सब  मदद  भी  देते  हैं,  शौर  दूसरे
 हम  से  मित्रता  की  बात  करने  के  लिए  जो
 लोग  कहते  हैं,  चीन  और  अमरीका  से,  तो

 हम  भिन्नता  चाहते  हैं  ।  चीन  हमारी
 सीमा  पर  बैठा  हैं।  यही  नहीं  राज
 अमरीका  साउथ  ईस्ट  एशिया  से  बिल्कुल
 जा  रहा  हूँ,  जाते  जाते  एक  पीत  शक्ति  बना
 कर  जा  रहा  हैँ,  कोशिश  कर  रहा  है  कि
 जितने  पीले  लोग  हैं  उत  को  इकट्ठा  किया

 जाय,  हालांकि  बहुत  से  समझदार  पीले
 देश  इकट्ठा  नहीं  हो  रहे  हैं,  लेकिन  उन्होंने
 हर  बन्द  कोशिश  की  है ँकि  ताइवान को
 भी  चाइना  के  साथ  लगाने  की,  जापान  के
 भी  अच्छे  सम्बन्ध  सुधारने  की,  पड़ोस  के
 और  देशों  से  सम्बन्ध  सुधारने  की  1  तो

 बह  एक  पीत  शक्ति  बना  कर जा  रहा  ,
 और  यही  नहीं  पिछले  दिनों  कैप्टन  में  जो
 सब से  बड़ा  मिलिट्री  बेस  था,  मैं  पिछले
 दिनों  अभी  चाइना  में  था।  मैंने  जाना

 यह  लिफ्ट  कर  के  मंगोलियन  बॉर्डर  कौर
 भारत  बाजार  पर  शिफ्ट  किया  गया  ताकि
 उन  को  शौर  जिस से  उन  को  खतरा  था  एक
 जमाने  में  ध्यांगकाईशेक्ष  से,  जापान  से,
 सारा  मिलिट्री  बेस  उठा  कर  हमारे  बौछार  पर
 लाये  हैं,  और  फिर  हमारी  सीमा  पर
 अधिकार  किये  बैठे  हैं  कौर  हम  फिर भी
 मित्रता  चाहते  हैं  लेकिन  मित्रता  भारत
 और  चीन  की  तभी  हो  सकती  है  जब,
 भारत  बराबर  का  शक्तिशाली  देश  होगा
 उससे  पहले,  नहीं,  क्योंकि  हिपोक्रेटिक  ऐप्रोच
 इस  में  नहीं  चल  सकती।  हम  लोगों ने
 डिप्लोमैटिक  ढंग  से  बड़ा  प्रयत्न  किया  और

 हर  तरह  से  कोशिश  की,  राज  भी  चाहते
 हैं,  अर  प्रेसीडेंट  मानो  का  जो  रुख  ऐसा
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 बन  गया  है  जैसे  एक  नया  स्तालिन  बन  गया
 जिसने  एक  जमाने  में  कहा  था  भारत  के
 साम्यवादियों  से  कि  इस  देश  में  अंग्रेजों  से
 लड़ने  से  पहले  जवाहर  लाल  से  शौर
 महात्मा  गांधी  से  लड़ो  -  तो  वही  हालत  राज  है
 कि  राज  हमारे  इस  इलाके  में  शक्ति
 बनने  न  पाये,  शौर  इसलिए  दोनों  बड़े  देश
 इस  बात  की  कोशिश  कर  'है  हैं  कि  यहां
 साजिश  की  जाय,  जौर  सी०  ग्राम  To
 at  चाइनीज  इंटेलीजेंस,  दोनों  मिल  कर
 इस  देश  में  कोशिश  करते  हैं  कि  हम,रे
 देश  में  अशान्ति  बनी  रहे  ।  और  यही
 नहीं  जो  हिन्दुस्तान  की  एक्सट्रीमिस्ट
 पार्टीज़  हैं,  लेफ्ट  तथा  राइट  दोनों  मिल  हैं
 शर  उसके  बाद  मिले  हैं  जब  निक्सन
 पीकिंग  हो  कर  बायें  हैं  ।  हम  कोई
 कमज़ोर  नहीं  हैं,  हमारा  एक  बहादुर  देश

 हैँ,  हमें  मज़बूत  नेतृत्व  प्रधान  मंत्री  श्रीमती
 इन्दिरा  गांधी  का  मिला  है  |  मैं  यह
 जिक्र  इसलिए  नहीं  कर  रहा  हूं  कि  कोई

 मायूसी  का  वातावरण  हो,  लेकिन  जिस
 ढंग  से  साजिश  करते  हैं,  और  फिर  कहते
 हैं  कि  हमारा  देश  सोवियत  यूनियन  का

 सैटेलाइट  बनने  जा  रहा  हैं  ।  मैं  कहना
 चाहता  हूं  कि  इतना  बड़ा  देश  किसी का
 सैटेलाइट  नहीं  हो  सकता  है।  हम  शझौंर

 सोवियत  यूनियन  दोनों  मिल  कर  साम्राज्य-
 बादी  देशों  के  खिलाफ़  कौर  जहां  जहां
 शोषण  हो  रहा  ह ैजो  बड़ी  ताकतें कर  रही

 हैं,  हम  मिल कर  उनसे  लड़  रहे  हैं,  हम

 एक  दूसरे  के  नज़दीक  हो  कर,  जो  हमारा
 और  उनका  एक  सामूहिक  दुश्मन  है,
 उससे  हम  लड़  रहे हैं  तो  सैटेलाइट

 होने  का  कोई  प्रश्न  नहीं  है  ।  हमें  अपने

 राष्ट्र  पर  गर्व  है  और  यह  इतना  बड़ा  देश

 हैं  कि  किसी  का  सैटेलाइट  नहीं  हो  सकता

 है,  सम्भव  ही  नहीं  है,  भौर  जो  ऐसा  सोचते

 हैं  वे  मूर्ख  हैं,  प्रौढ़  दूसरे  के विचारों को  लेकर
 धाते  हैं।  किन  के  विचार  ले  कर  पाते

 हैं?  जिन्होंने  आचार्य  नरेन्द्र देव  को  बिखरे
 किया,  जो  कि  मार्क्सवादी  थे,  जैसे
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 श्री  अशोक  मेहता  शौर  जयप्रकाश  नारायण,
 जो  पेशेवर  मिक्स  विरोधी  व  समाजवादी
 हैं,  राज  बीस  वर्षों  से  कहते  हैं  कि  भारत
 सोवियत  यूनियन  का  सैटेलाइट  हो  रहा  हू  ।
 सम्भव  नहीं  हैं।  सोवियत  यूनियन  हमारा
 दोस्त  है,  हमें  डिक्टेट  नहीं  कर  सकता,
 हम  एक  सोरेन  पावर  हैं।  जो  इस  ढंग
 की  बातें  करते  हैं  बुनियादी  तौर  पर  बहुत
 कमज़ोर  हैं  1

 ईरान  को  इतनी  बड़ी  सहायता  राज
 अमरीका  से  दी  जा  रही  है।  ईरान को
 सहायता  देने  का  सीधा  मतलब  हूँ  कि  उस  के

 पड़ोसी  छोटे  छोटे  देशों  पर  उस  का  प्रभाव

 चाहते  हैं।  ईराक़  से  कुछ  बदला  लेना
 चाहते  हैं।  लकिन  राज  बलोचिस्तान
 को  सब  से  ज्यादा  ईरान  से  खतरा  है  शौर
 जब  बलोचिस्तान  पर  ईरान  इतनी  बड़ी
 ताकत  के  साथ  हमला  करे  तो  कया  हम  तटस्थ
 रहेंगे  ?  तो  जो  हथियार  दिये  जा  रहे  हैं  उन  से
 सिधि स्तान  के  लोगों  को  ईरान  से  खतरा  है,
 पखतूनिस्तान  के  लोग  ईरान  से  खतरा  खाये

 हुए  हैं,  भोर  उस  के  बाद  भी  उस  को
 अमरीका  से  बड़ी  से  बडी  मदद  दी  जा  रही  है।
 हम  हिन्दुस्तान  में  कैसे  तटस्थ  रह  सकते

 हैं  ।  हमारे  पडोस  में  राज  बलोचिस्तान
 है,  ईरा कही,  वह  भी  मंत्रीयूर्वक  रहें,  हमें
 इस  दिशा  में  सोचना  पड़ेगा  ।

 पिछले  दिनों  यहां  प्रण  साहब  कौर  डिस्को

 साहब  जाये  थे  ।  दिल्‍ली  की  जनता  के  हजारों
 व्यक्तियों  ने  प्रमेरिकन  एम्बेसी  पर  डेमॉन्स्ट्रेशन
 किया  an  में  जानना  चाहता  हूं  कि  विदेश  मंत्रालय
 ने  उन  से  यह  कहा  था  या  नहीं  कि  यहां  पर  जो
 उन  की  सी०  कराई  ए०  का  फलीट  है,  जो

 हिन्दुस्तान  में  काम  करता  है,  उस  को  वापस
 ले  जाये  मुझे  पूरा  भरोसा  है  कि  प्रादरणीय
 विदेश  मंत्री  जी  ने  उन  से  इस  सिलसिले
 में  जरूर  कहा  होगा  |

 यहां  कहा  जाता  है  कि हम  लोग  इजरायल
 को  मान्यता  क्‍यों  नहीं  देंते  ।  श्री  अटल  बिहारी
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 वाजपेयी  इजरायल  की  बात  बहुत  करते  हैं  ।
 श्री  वाजपेयी  के  साथी  श्री  बलराज  मधोक,
 जो  शब  श्री  वाजपेयी  को  फासिस्ट  कहते  हैं,
 कुछ  दिन  पहले  चांग  काई  शेख  का  बहुत  नाम
 लिया  करते  थे  राज  वह  निक्‍सन  की  बात
 कहने  लगे  हैं  ।  में  कहना  चाहता  हूं  कि  उन  की
 जो  पालिसी  है  वह  राष्ट्रीय  ग्राधार  पर  भी  होनी
 चाहिए  |  अरब  वह  बिलकुल  भूल  गये  हैं,
 चांग  काई  शेख  को  |  उसकी  खबर  हीं  नहीं
 लेते  |

 इसी  तरह  से  ग्राम  इजरायल  के  सम्बन्ध
 में  कहा  जाता  है  |  इजरायल  ने  पिछले  दिनों
 बेरुत  पर  सी०  भाई  To  की  मदद  से  ग्र मरी की
 एम्बेंसी  की  मदद  से  लेबनान  के  वक्त  में  जो
 झल  फतह  के  शान्ति  प्रिय  लोग  बैठे  हुए  थे  उन
 पर  हमला  किया  ,  और  इतनी  बडी  नौसैनिक
 शक्ति  से  हमला  किया  कि  सारे  शांतिप्रिय  राष्ट्र
 शौर  लोग  उसकी  मजम्मत  कर  रहे  हैं।  राज
 अरब  राष्ट्रों  स  ग्रच्छे  सम्बन्ध  बनाने  के  लिए
 हमारे  विदेश  मंत्रालय  ने  जो  कदम  उठाये  हैं
 में  उन  की  सराहना  करता  हूं  ।

 पिछले  दिनों  हमने  जी०  डी०  कार  को
 मान्यता  दी  L  वियतनाम  को  मान्यता  दी  और

 उनको  सहयोग  दिया।  राज  लैटिन
 प्रेमिका,  कम्बोडिया  शौर  दूसरे  पिछडे  हुए
 भ्र फ़ीकी  देशों  को,  जो  भ्र पनी  प्रा जादी  के  लिए
 लड़  रहे  हैं,  हमारी  सरकार  जो  सहायता
 दे  रही  है  वह  सराहनीय  है  ।

 PROF.  NARAIN  CHAND  PARAS-
 HAR  (Hamirpur):  Sir,  I  rise  to  sup-
 port  the  Demands  for  Grants  present-
 ed  to  this  House  by  the  Ministry  of
 External  Affairs.  I  am  sorry  I  can-
 not  take  the  line  propounded  by  Shri
 Shashi  Bhushan,  and  I  strike  8
 different  note.  My  observations  will
 be  limited  primarily  to  Chapter  III  of
 this  Report,  i.e.,  East  Asia.

 A  close  analysis  of  the  Chinese
 foreign  policy  during  the  last  20  years
 would  reveal  two  distinct  phases.  One
 was  the  phase  of  the  Fifties  in  which
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 Mao  trie@d  to  cooperate  with  Soviet
 Russia  with  the  primary  aim  of  steal-
 ing  the  leadership  of  the  socialist  bloc.
 Having  failed  in  that,  around  the  year
 1963,  there  was  a  major  shift  in  the
 Chinese  foreign  policy  and  that  was
 the  shift  known  as  anti-Sovietism.
 And,  these  days,  it  is  rather  fashion-
 able  to  criticise  China  for  this.

 It  is  a  fact  that  China  is  now  trying
 to  come  closer  to  the  imperialist  bloc
 aNd  move  away  from  the  Soviet  bloc
 in  its  attempt  to  reduce  Soviet  Russia
 to  a  smaller  size  and  to  reduce  its
 voice  in  the  international  affairs.  But
 that  is  no  reason  for  us  to  denounce
 China.  There  have  been  examples—
 and  I  will  quote  one  or  two  examples—
 where  we  can  find  that  China  has
 reversed  its  own  policy.  During  the
 Cultural  Revolution,  the  march  of
 Red  Guards  was  beating  to  the  tune
 of  overthrow  of  Gen.  Ne  Win  of
 Burma.  But  last  year  we  found  that
 Gen.  Ne  Win  was  the  official  guest  of
 the  Chinese  Government  and  he  had
 fruitful  discussion  with  the  Chinese
 Government.  Similarly,  China  and
 USA  were  sworn  enemies,  but,  recent-
 ly,  last  year,  President  Nixon  visited
 China.  Then,  for  more  than  25  years
 China  and  Japan  continued  to  fight

 each  other  and  yet,  Premier  Tanaka
 found  it  useful  to  come  to  closer  terms
 with  China,

 So,  what  we  see  to-day  is  that  China
 is  trying  to  break  away  from  its
 traditional  moorings  of  its  earlier
 foreign  policies  and  trying  to  come
 closer  to  countries  which  are  ready  to
 welcome  it.  Therefore,  I  meet  this
 suggestion  for  consideration  of  our
 hon.  Prime  Minister  that  we  should  not
 let  slip  any  opportunity  which  comes
 at  hand,  to  grasp  the  Chinese  hand.
 There  are  very  important  reasons  for
 this.  We  are  very  friendly  to  Soviet
 Russia  ang  we  would  like  to  continue
 to  be  friendly  with  Soviet  Russia  and
 that  does  not  make  us  blind  to  the
 fact  that  there  are  physical  borders
 with  China  and  China  is  our  imme-
 diate  neighbour.  Secondly,  we  must
 also  comeede  the  fact  that  during  the
 last  one  year,  according  to  this  very
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 report,  page  27,  there  have  been  some
 straws  in  the  wing  which  would  sug-
 gest  that  China  would  like  to  come
 closer  to  India  as  opposed  to  the  other
 view.  One  of  the  developments  is  that
 our  reception  on  the  Republic  Day  was
 attended  by  a  higher  official  than  was
 the  routine  in  the  previous  year.
 Secondly,  during  the  elections  of  India

 to  the  various  Uniteq  Nations  bodies,
 China  did  not  oppose  us  during  the
 last  one  year  as  it  used  to  do  in  the
 past  and  thirdly,  in  March  973  we
 find  that  after  a  lapse  of  8  months
 China  hag  sent  in  March  973  a  new
 Counsellor  to  her  Embassy  in  India  to
 work  as  Charge  d'affairs.

 I  want  to  stress  this  point  that  in  a
 recent  book,  K.  P.  S.  Menon  gave  an
 analysis  of  the  p2licy  of  India  towards
 China  and  brought  out  a  few  lapses  on
 our  part  ag  well.  It  is  very  easy  to  say
 this  and  that  after  a  certain  course  of
 years  have  passed,  but,  I  would  like
 to  suggest  that  since  we  are  fond  of
 bringing  about  Asian  unity,  it  would
 be  difficult  for  us  in  India  to  have
 any  meaningful  Asian  unity  without
 coming  to  some  sort  of  a_  dialogue
 with  China.  I  am  of  the  view  that  we
 shoulg  not  be  humble  and  we  should
 not  be  in  a  mood  to  cringe  for  favours,
 but,  at  the  same  time,  we  should
 follow  a  realistic  course.  After  all.
 the  policy  of  international  affairs  isa
 policy  based  on  the  objective  assess-
 ment  of  the  situation  and  when  we
 find  that  China  ig  friendly  towards
 Sri  Lanka,  China  is  friendly  towards
 Nepal,  China  is  friendly  towards
 Burma  and  se  on  and  so  forth,  I  could
 not  see  any  harm  if  we  are  also  in  a
 mood  to  co-operate  with  that  country.

 The  growing  interest  that  China  and
 Japan  have  taken  in  India  is  a  proof
 that  there  is  some  sort  of  an  Asian
 unity  developing  on  the  scene.  Why
 should  we  for  all  times  be  west-arient_
 ed?  I  cannot  follow  this  dictum  that
 for  everything  and  for  each  thing  we
 must  look  to  the  west.  If  Soviet
 Russia  is  against  China,  we  must  also
 be  against  China.  If  there  is  another
 country  against  China,  we  must  als?
 be  against  China.  Our  external  policy
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 must  be  based  on  objective  situations
 and  on  the  objective  assessment  of  the
 whole  situation.  In  thig  connection  !
 would  like  to  hail  the  formation  of  a
 Japanese  group  of  Parliamentarians
 led  by  a  senior  Japanese  political
 leader,  Mr,  Ohira,  for  cordial  relation-
 ship  with  India  and  for  the  study  of
 Indian  situation.  I  wish  that  there  is
 a  similar  group  here  which  studies  the
 Asian  problems  in  the  Asian  context.
 It  is  no  use  decrying  an  Asian  power
 for  its  policies  towards  the  west.  They
 may  have  their  own  reasons.  I  would
 like  to  put  forward  this  plea  that  our
 Ministry  of  External  Affairs  comes
 forward  with  a  new  kind  of  policy  for
 making  Asia  a  distinct  entity  in  its
 thinking  on  foreign  relations.

 DR.  H.  P.  SHARMA  (Alwar):  If  one
 were  asked  to  identify  the  major  pro-
 blems  which  would  be  engaging  the
 attention  of  the  Ministry  of  External
 Affairs  for  the  next  year  or  even  after
 that,  there  would  be  three  major  pro-
 blems.  They  are:  (l)  Normalisation
 of  relations  and  solution  of  Indo-Pak
 problems.  (2)  Normalisation  of  rela-
 tiong  with  China.  (3)  Normalisation  of
 relations  with  the  U.S.A.  Although  all
 the  three  problems  are  different  in
 background  ang  complexity,  there  is
 one  common  denominator  to  all  these
 problems.  They  cannot  be  dealt  with
 in  isolation,  They  have  to  be  dealt
 with  only  after  understanding  the  very
 major  changes  that  have  taken  place
 in  the  international  scene  in  the  past
 year-and-a-half.  Only  in  the  validity
 of  this  assessment  can  we  find
 out  a  correct  solution  to  these  pro-
 blems.  This  is  my  first  submission.

 Even  our  Foreign  Minister  in  the
 Rajya  Sabha  acknowledged  the  neces-
 sity  of  going  over  the  assessment  of
 these  problems.  I  would  like  to  quote
 here  from  President  Nixon;  he  started
 this  process  and  formulated  this
 change  in  these  words.  I  quote.

 “Qur  interests  must  shape  our
 commitments  rather  than  the  other
 way  round.”

 This  ig  the  major  change,  that  is,  that
 now  great  powers  would  be  governed
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 by  their  national  interests  rather  than
 any  theoretical  loyalty  to  abstractions

 of  ideology.

 Then,  Sir,  I  would  like  to  quote
 George  Keenan.  He  was  the  first  man
 who  heralded  the  beginning  of  Cold
 War.  Hig  assessment  is  this.  I  quote.

 “World  revolution  hag  simply
 faded  out  of  picture  as  a  concrete
 aim  of  Soviet  foreign  policy.”

 I  am  quoting  these  things  because
 any  solution  of  our  problem  with
 China  or  USA  must  take  into  account
 these  very  major  changes  which  have
 come  about  in  the  world  affairs.

 There  is  the  question  of  China
 which  has  resolved  its  dispute  with  the
 USA.  For  the  better  part  of  two
 decades  they  could  see  USA  in  no
 other  position  but  as  the  incarnation
 of  imperialism  and  everything  that
 was  devilish  in  the  world.  But  now
 even  they  have  resolved  their  pro-
 blems.  Not  only  have  they  resolved
 them  but  now  they  are  clearly  of  the
 opinion  that  the  US  military  presence
 should  continue  in  South  East  Asia.

 I  am  just  pointing  out  what  major
 changes  have  taken  place  in  world
 affairs.  There  hag  been  a  resumption
 of  relations  between  China  and  Japan.
 China  has  been  criticising  Japan  all
 along  as  a  militarist  country  but  now
 China  approves  of  Japan  having  a  five-
 year  Plan,  which  should  be  spending
 nothing  less  than  8  billion  dollars  in
 the  next  5  years.  China  has  again
 stateq.  that  NATO  is  necessary,  not
 only  necessary  but  US  presence  is
 necessary  and  unless  we  take  -cognis-
 ance  of  these  major  facts  we  cannot
 come  to  any  meaningful  assessment  or
 solution  of  our  disputes.

 There  are  always  two  kinds  of  dis-
 putes.  One  kind  of  disputes  is  where
 our  real  vital  interests  are  involved
 for  which  the  country  will  fight,  lixe
 the  position  of  China  when  China  said
 that  it  will  fight  if  the  U.S.  forces
 should  advance  towards  the  Yalu  river
 in  North  Korea.  It  did  fight.  Then
 there  was  the  Soviet  move  for  the
 introduction  of  nuclear  arms  in  Cuba
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 when  President  Kennedy  made  jt  clear
 to  Khrushchev  that  US  would  rather
 fight  than  leave  this  move  unchalleng-
 ed.  Then  there  are  vital  interests
 which  are  pressed  with  seemingly
 equal  fervour  but  which  are  clearly
 negotiable  and  must  be  differentiated.

 I  am  now  coming  to  our  relations
 with  China.  This  ig  the  major  pro-
 blem  with  us.  One  of  my  cOlleagues
 has  analysed  this  problem  before  me.
 We  have  always  shown  our  utmost
 willingness  to  come  to  an  honourable
 settlement  with  China.  The  Foreign
 Minister  said  in  Rajya  Sabha:  “We
 are  willing  and  ready  to  hold  bilateral
 discussions  with  Ching  on  the  pro-
 blems  that  bedevil  our  mutual  rela-
 tions.  We  can  assure  China  that  we
 have  no  desire  or  intention  to  inter-
 tere  in  her  internal  affairs.  We  re-
 gard  Tibet  as  part  of  China.”  Again
 the  Foreign  Minister  gave  an  assur-
 ance  in  this  House  “We  are  more
 than  willing  to  be  friends  with
 China”  Our  Prime  Minister  has  said
 80  many  times  and  I  quote  her  words
 from  an  interview:

 “I  woulg  not  say  we  fee]  threaten-
 ed  by  China  but  one  can  never  be
 quite  sure  what  they  are  going  to
 do.  They  say  that  the  Soviet  Union
 and  India  together  are  attempting
 to  encircle  China.  Thig  is  utter
 nonsense.”

 “Then  there  is  the  matter  of  Tibet.
 We  are  said  sometimes  to  be  encourag-
 ing  revolt  but  we  have  neither  the
 capacity  nor  the  resources  to  do  80.
 We  have  always  recognised  China's
 sovereignty  there.”  The  Foreign
 Minister  and  the  Prime  Minister  have
 repeatedly  and  categorically  made  it
 clear  that  all  these  are  trumped  up
 charges  that  China  has  been  making.
 We  are  absolutely  not  interested  either
 in  Tibet  and  they  need  have  no  fear
 about  any  collusion  by  this  country  in
 their  alleged  encirclement  by  Ruasia.

 Now,  what  hag  been  the  Chinese
 position?  We  do  not  khow  what  is
 really  at  the  back  of  the  Chinese  mind.
 All  that  we  know  is  either  from  visi-
 tors,  who  have  visited  Peking,  or  from
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 newspaper  reports.  Sir  Alec  Dauglas
 Hume  came  back  with  the  impression
 that  unless  the  POW  issue  is  resolved
 there  cannot  be  any  normalisation  of
 Sino-Indian  relations.  There  was  an
 Italian  delegation  which  went  there.
 To  that  also  the  Chinese  Foreign
 Minister  assured  that  Peking  was  not
 intransigent  towards  New  Delhi.  There
 is  a  joint  editorial  of  Oct.  ,  972  by
 Peking’s  official  journals—People's
 Daily,  the  Red  Flag  and  the  Liberation
 Army  Daily—and  I  will  like  to  quote
 from  that:

 “Even  if  a  country  previously
 adopted  a  policy  hostile  to  China  but

 indicated  its  readinesg  to  change  its
 policy  we  will  holq  talks  with  it
 for  improvement  of  relations.”

 This  formulation  of  Peking’s  policy
 is  one  which  can  be  taken  to  be  as
 close  an  official  communication  of
 Chinese  willingness  to  normalise  rela-
 tions  with  us  ag  any.

 China  has  been  using  the  United
 Nations  forum  for  abusing  us.  But  I
 think  we  should  not  be  over-sensitive
 to  all  this  and  we  should  try  to  find
 out  what  is  really  at  the  back  of  their
 mind.  What  appears  to  me  to  be
 pertinent  is  that  today  China  is
 obsessed  with  encirclement  by  USSR.
 Anything  directly  or  indirectly  cOn-
 nected  with  that  throws  them  off  bal-
 ance  from  objective  thinking.

 It  has  been  mentioned  that  it  is  the
 Indo-Soviet  Treaty  which  has  been  at
 the  root  of  baq  relations  between
 India  and  China,  It  is  said  that  if  we
 can  assure  our  Chinese  friends  that
 this  Treaty  or  especially  clause  9  of
 this  Treaty  is  not  directed  against
 them,  our  relations  with  China  can  be
 formalised  though  Premier

 does  not  leave  hig  visitors  in  doubt
 that  thig  clause  9  is  directed  against
 them.  He  has  continuously  said  it  is
 directly  aimed  at  China  even  though
 we  have  assured  China  in  every  way
 that  that  is  not  our  intention.

 5.00  hra.
 There  is  a  line  of  thinking  which

 has  been  advanced  by  many  people—
 I  just  mention  the  name  of  Shri  Piloo
 Mody-—that  if  we  can  somehow  ab-
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 rogate  Indo-Soviet  Treaty  then  things
 will  automatically  work  themselves
 out.  Even  if  you  do  it  as  a  theoreti-
 cal  exercise  it  simply  cannot  be  done
 in  today’s  context.  Why  it  cannot  be
 done?  It  cannot  normalise  our  rela-
 tions  with  China  because  our  relations
 with  China  mean  the  settlement  of
 the  major  dispute  that  we  have  had
 Tegarding  the  occupation  of  our
 Aksaichin  region.  That  dispute  ought
 to  be  resolved  first.  Can  China  in
 any  way  give  up  Aksai  Chin  ag  long
 as  the  state  of  confrontation  with  the
 U.S.S.R.  continues?  I  am  just  saying,
 even  if  you  give  up  Soviet  Treaty,
 even  if  you  do  that,  it  simply  cannot
 solve  all  our  problems.  My  submis-
 sion  to  you  is  that  this  short-cut  which
 we  are  thinking  doeg  not  lead  us  any-
 where.  We  ought  to  have  a_  clear
 understanding  of  our  interests  and  I
 would  like  to  sound  a  ward  of  warn-
 ing  to  the  Ministry  of  External
 Affairs,  who  must  be  examining  it
 from  every  angle,  that  there  cannot
 be  a  major  breakthrough  in  our  rela-
 tions  with  China  at  the  present  time.
 Whatever  be  the  number  of  §state-
 ments  we  issue,  whatever  else  we  do,
 so  long  as  the  problem  of  Aksai  Chin
 remains  we  simply  cannot  normalise
 our  relations  with  China.  And,  in
 that  context,  I  would  say  that  we  can
 only  go  in  for  limited  normalisation
 of  relations.  Even  that  will  not  be
 easy.

 If  only  China  should  see  its  error  in
 introducing  arms  to  Pakistan,  their

 giving  of  assistance  to  some  miaguided
 rebels  in  this  country,  would  be  a  step
 in  the  right  direction.  I  would  only
 say  that  there  can  be  no  major  break-
 through  with  China,  whatever  we  may
 do.  But  this  does  not  mean  that  we
 should  follow  a  sterile  or  negative
 policy.  We  should  keep  on  our  efforts
 and  try  our  best  for  the  normalise-
 tion  of  relations  with  China.

 SHR]  B.  ५.  NAIK  (Kanara):  Mr.
 Deputy  Speaker,  Sir  First,  there  is
 the  question  of  Indian  nationals
 abroad.  We  have  about  six  millions
 persons  of  Indian  origin  in  foreign
 countries  both  in  Africa,  Asia  and
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 other  continents.  The  Report  of  the
 External  Affairs  Ministry  does  not
 make  any  mention  about  these  na-
 tionals  who  are  abroad.  Most  of
 them  look  forward  to  India  as  the
 Place  of  their  last  refuge  and,  I  think,
 as  a  country  of  their  origin  we  owe  a
 sort  of  a  duty  to  them  and,  I  think,
 it  would  be  appreciated,  if  you  are
 able  to  say  something  about  these
 Indians.

 I  feel  that  the  world  of  973  is  not
 like  the  world  before.  We  have  to
 see  particularly  United  States  as  one
 of  the  major  industrial  powers  in  the
 world  with  about  50  per  cent  of  the
 material  production.

 It  has  undergone  considerable
 amount  of  change  and  this  change
 has  been  brought  about,  I  think,  prin-
 cipally  by  three  shocks:  firstly,  the
 material  shock;  the  competition  from
 Japan  on  the  materialistic  plane;  se-
 condly,  the  moral  shock  and  that  has
 come  from  China,  when  they  saw
 that  during  the  course  of  the  last  20
 years,  an  ideology  which  they  thought
 would  not  thrive  in  the  continent,
 has  been  successful;  and,  thirdly,  the
 most  apparent  military  shock  has
 been  provided  by  Viet  Nam.

 In  this  context,  Sir,  I  think  that  the
 continued  presence  of  the  United
 States  as  a  military  power  in  the
 Asian  Continent  has  limited  pros-
 pects.  It  was  Viet  Nam  yesterday,
 Cambodia  today.  But,  I  think  within
 the  course  of  the  next  few  years  the
 public  pressure  from  the  people  of
 the  United  States  as  well  as  the  hard
 realities  of  this  post-shock  period.  will
 make  the  United  States  and  its  demo-
 cratic  Government  understand  that  it
 is  no  use  to  continue  in  the  Asian
 continent  and  jnevitably  the  United
 States  would  like  to  withdraw.

 In  these  circumstances,  if  we  have
 to  project  our  foreign  policy  in  the
 next  five  or  ten  years,  we  have  to
 give,  if  possible,  in  this  vacuum  to  be
 created,  a  second  look  at  particular-
 ly  what  is  called  as  the  Brezhnev  doc-
 trine  of  the  Russians  who  have  advo-
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 cated  a  collective  Asian  security  in
 this  continent.  Though  it  may  not  be
 aimed  at  the  Chinese,  I  think  collec-
 tive  security  even  in  the  words  of
 the  friend  of  Shri  Piloo  Mody,  name-
 ly  Mr.  Robert  Mc-Namara  has  come
 to  be  accepted  as  a  wanted  and  essen-
 tial  factor  of  the  military  defence  of
 the  small,  medium  and  big  nations  of
 the  world.  In  these  circumstances,  in
 the  light  of  the  Indo-Soviet  Treaty,

 I  would  like  that  the  External  Affairs
 Ministry  should  be  able  to  study
 afresh  and  make  up  its  mind  on  this
 concept  of  collective  Asian  security,
 as  put  forth  by  Brezhnev.

 This  does  not  mean  that  our  foreign
 Policy  has  invariably  to  toe,  this  oF
 that  ideology.  The  fact  that  we  shall
 be  getting  closer  on  defence  matters
 with  Russia  need  not  put  us  neces-
 sarily  in  the  communist  camp,  nor
 need  our  commitment  to  the  demo-
 cratic  ideals  of  our  society  put  us  in
 the  American  camp.  The  foreign
 policy  is  divorced  from  all  this.  We
 should  do  what  we  think  is  good
 for  our  people  and  our  country  and
 our  Government.  Therefore,  a  more
 dynamic  interpretation  of  our  con-
 cept  or  theory  of  non-alignment  is
 necessary.

 I  think  Amerfcans  are  excellent
 engineers,  excellent  managers,  and
 there  should  be  no  hestitation  and  no
 mental  inhibition  on  our  part  in  tak-
 ing  the  technological  advantages  of
 the  advanced  Western  societies  of  the
 United  States  and  her  technological
 advancement.

 In  this  context,  I  would  also  say
 that  our  concept  of  self-reliance
 should  not  be  in  respect  of  the  inter-
 mediate  stages,  but  in  respect  of  the
 end-products  like  food,  fartilisers,
 oil,  cement  and  a  myriad  other  things
 which  we  need  for  having  self  suffi-
 ciency.  ap

 In  conclusion,  I  would  say  that  dis-
 armament  which  was  advocated  so
 strongly  has  yielded  tremendous  re-
 sults  in  countries  like  Japan  and
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 Germany.  It  was  during  this  period
 when  they  were  spending  nothing  at
 all  on  armaments,  that  they  have  re-
 gistered  about  2  to  5  per  cent  rise
 in  national  income  or  national  growth.
 Similarly,  with  the  American  assis-
 tance  to  Iran,  there  has  been  about
 2  to  4  per  cent  rise  in  their  nation-
 al  economic  growth.

 In  these  circumstances,  ultimately
 advocating  that  the  world  of  wisdom,
 peace  and  progress  of  humanity  lies
 in  disarmament,  I  support  the  De-
 mands  of  the  External  Affairs
 Ministry.

 MR.  DEPUTY-SPEAKER.  Now,
 the  hon.  Minister.

 SHRI  PILOO  MODY  (Godhra):
 They  must  be  clapping  on  the  Sup-
 reme  Court  judgment.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 Mr.  Deputy-Speaker  Sir,  this  has  been
 a  comprehensive  debate  in  whicn
 senior  and  important  Leaders  of  Op-
 position  parties  have  participated,  and
 there  have  been  speeches  from  the  Con-
 gress  benches  also,  and  if  I  may  say
 so,  on  the  whole,  the  debate  has  been
 very  useful,  and  I  have  greatly  bene-
 fited  by  the  views  that  have  been
 expressed  by  hon.  Members.  My  task
 has  been  greatly  lightened  by  the  in-
 tervention  of  my  colleague,  Shri
 Surendra  Pal  Singh,  Minister  of  State,
 who  has  touched  upon  certain  aspects
 about  which  questions  had  been  rais-
 ed  by  hon.  members  from  this  side
 as  well  as  from  the  Opposition  ben-
 ches,  and  has  replied  to  them.

 There  have  been  several  outstand-
 ing  speeches  from  the  Congress  ben-
 ches.  Many  of  the  points  raised  by
 Opposition  leaders  and  Opposition
 members  have  been  replied  to  by  the
 members  of  the  Congress  party  on
 this  side  (Interruptions).  Even  the
 points  raised  by  Shri  Piloo  Mody  were
 not  ignored  and  several  hon.  mem-
 bers  on  this  side  have  given  replies.
 to  them....
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 SHRI  VASANT  SATHE  (Akola)
 ..to  which  he  does  not  want  to

 listen  bocausa  he  has  plugged  his  ears
 with  cotton  wool.  This  is  not  a  new
 habit.  Previously  he  used  to  hold  his
 fingers  against  his  ears.

 SHRI  SWARAN  SINGH:  Even  if
 his  ears  are  open,  the  thing  will  not
 reach  his  mind.

 SHRI  PILOO  MODY:  It  is  the
 only  substitute  I  have  for  a  turban.

 SHRI  SWARAN  SINGH:  A  very
 poor  substitute  for  that,  because  tur-
 baned  people  always  keep  their  ears
 open.

 SHRI  SHYAMNANDAN  MISHRA:
 (Begusarai):  But  their  minds  shut!

 SHRI  SWARAN  SINGH:  The
 speeches  could  be  broadly  divided
 into  two  or  three  categories.  The
 Principal  party  or  group  in  Opposi-
 tion,  the  CPI  (Marxist)  put  across
 their  view  point  through  Shri  Saroj
 Mukherjee.  This  was  effectively  re-
 plied  to  by  my  young  colleague,  Shri
 Goswami.  Then  Prof.  Hiren

 Mukherjee  spoke.  I  will  touch  upon
 certain  points  that  he  raised.  But
 after  that  our  senior  member,  Dr.
 Henry  Austin,  gave  a  ver  benefitting
 reply.  Then  Shri  Viswanathan  the
 young,  knowledgeable  and  fluent
 speaker  from  the  DMK,  who  was  very
 liberal  in  the  use  of  his  adjectives,
 spoke.  I  must  say  that  he  had  made
 a  good  use  of  the  dictionary  because
 every  bad  adjective  that  he  could
 think  of  was  used  against  our  policy.
 But  with  all  the  effort  I  could  muster
 to  understand  him,  I  wag  unable  to
 follow  the  content  of  the  adjectives
 he  used  because  in  most  of  the  opera-
 tive  parts  his  opinion  was  in  favour
 of  the  decision  taken  by  Government.
 For  instance,  he  was  in  full-support
 of  the  joint  India-Bangladesh  decla-
 ration  on  the  question  of  the  prisoners
 of  war  and  the  repatriation  of  Ban-
 galis  and  Pakistanis.  I  will  touch
 upon  certain  points  that  he  raised,
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 but  our  friend,  Shri  Sant  Bux  Singh,
 replied  to  almost  all  the  points  that
 were  raised  by  Shri  Viswanathan.

 Then  the  Jan  Sangh  leader,  Shri
 Atal  Bihari  Vajpayee,  raised  some
 points.  I  will  mention  them,  though
 some  of  them  have  already  been  re-
 plied  to.  There  have  been  very  effec-
 tive  speeches  on  our  side  by  Shri
 Stephen,  Shrimati  Maya  Ray,  Shri
 Vasant  Sathe;  today  Shri  Hari
 Kishore  Singh  also  made  a  very  fine
 speech.  Shri  B.  R.  Bhagat  has  re-
 plied  to  many  of  the  points  raised  by
 Shri  Vajpayee  and  also  by  Shri  Piloo
 Mody,  particularly  when  Shri  Piloo
 Mody  tried  to  criticise  the  Indo-
 Soviet  Treaty  of  Peace,  Friendship
 and  Co-operation  and  also  the  general
 relationship  to  have  with  the  USSR,
 very  friendly  relation:  very  purpose-
 ful  relation.

 SHRI  PILOO  MODY:  How  did
 you  reply  to  me,  Beli  Ram?

 SHRI  SWARAN  SINGH:  At  that
 time  you  were  either  not  present  or
 you  had  plugged  your  cotton  quite
 firmly.

 Now,  there  have  been  several
 speeches  which  have  just  been  heard
 by  the  hon.  Members.  i

 SHRI  PILOO  MODY:  Now  that
 everything  is  replied,  he  can  sit  down.

 SHRI  SWARAN  SINGH:  I  have
 strong  temptation  to  do  that,  but  un-
 fortunately  for  Mr.  Piloo  Mody,  what
 I  say  is  not  meant  here  only  for  our
 House:  there  is  a  much  bigger
 audience  the  world  over,  and  there
 are  certain  aspects  of  our  relations
 with  our  neighbours  and  our  reac-
 tions  to  the  Pakistan  response  to  the
 joint  Indo-Bangladesh  proposals.
 These  are  matters  about  which  I  am
 sure  the  House  would  like  to  hear
 some  comments  from  me.

 First  of  all,  I  would  like  to  say  a
 few  words  about  our  relations  with
 our  neighbours.  The  most  important
 country  that  naturally  comes  to  one’s
 mind  in  this  respect  is  Bangladesh.
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 Our  relations  of  closest  friendship  and
 understanding  with  the  people  and
 the  government  of  Bangladesh  con-
 tinue  to  be  consolidated  and  streng-
 thened.  Our  friendship  is  based  not
 only  on  sentiments  of  common  his-
 tory  and  culture  but  also  on  a  com-
 mon  dedication  to  shared  ideals  of
 democracy,  socialism  and  secularism.
 It  is  a  remarkable  feat  that  Bangla-
 desh  should  have  adopted  a  constitu-
 tion  and  held  its  first  general  elec-
 tions:  in  peace  and  freedom  within  5
 months  of  its  liberation.  Sheikh
 Mujibur  Rahman  and  the  Awami
 League  have  been  returned  to  power
 in  Bangladesh  with  a  massive  majo-
 rity.  This  represents  an  unmistak-

 able  tribute  to  Sheikh  Mujibur
 Rahman  and  the  places  he  occupies
 in  the  hearts  of  his  people.  It  is
 also  an  indication  of  the  faith  of  the
 people  and  the  leaders  of  Bangladesh
 in  the  ideals  which  are  enshrined  in
 the  Bangladesh  constitution.  I  am
 sure  the  House  will  join  me  in  wish-
 ing  the  government  and  the  people  of
 Bangladesh  every  success  in  the
 tasks  that  they  have  set  for  them-
 selves.

 The  political  achievements  of  Ban-
 gladesh  have  been  matched  by  the
 economic  rehabilitation  of  the  coun-
 try.  There  has  been  a  marked  reco-
 very  in  the  production  of  tea,  jute,
 steel,  fertilisers  and  cement,  All  this
 is  especially  praiseworthy  for  a  coun-
 try  which  so  recently  went  through

 so  harrowing  a  struggle  and  devasta-
 tion.  The  overall  picture  of  Bangla-
 desh  today  is  of  a  stable  and  confident
 country  well  set  on  the  path  to  fur-
 ther  progress.  We  share  Bangladesh's
 pride  in  its  achievements.

 The  House  is  aware  of  the  econo-
 mic  co-operation  we  have  undertaken
 with  Bangladesh  which  is  the  biggest
 endeavour  of  its  kind  that  we  have
 taken  up  with  any  country.  Our  co-
 operation  with  Bangladesh  spreads
 into  many  spheres  of  activity  and  we
 shall  continue  to  develop  this  co-
 operation  in  the  years  to  come.
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 The  ground  has  been  well  laid  and
 institutions  firmly  established  for
 further  co-operation  in  such  funda-
 mental  flelds  as  flood  control,  river
 waters  and  power  development.  We
 anticipate  that  the  year  ahead  will
 see  further  economic  collaboration  on
 the  basis  of  equality  and  mutual
 benefit.

 Direct  co-operation  between  India
 and  Bangladesh  is  paralleled  in  the
 field  of  international  relations  by
 closest  consulation  and  co-ordinated
 efforts.  One  effect  of  that  was  the
 joint  Indo-Bangladesh  declaration  on
 the  prisoners  of  war  and  the  repatria-
 tion  of  Banglees  and  Pakistanis.

 We  welcome  the  fact  that  Afghan-
 istan  and,  most  recently,  Lebanon
 have  accorded  recognition  to  Bangla-
 desh.  We  shall  actively  support
 Bangladesh's  admission  to  the  non-
 aligned  conference  and  to  the  United
 Nations  Organisation.  the  large  majo-
 rity  of  whose  miembers  have  already
 recognised  the  State  of  Bangladesh.
 We  are  also  happy  to  note  that  Ban-
 gladesh  has  been  admitted  as  a  mem-
 ber  of  the  ECAFE  and  attended  the
 annual  conference  in  Tokyo  which
 concluded  only  the  other  day.

 Our  relations  with  our  other  close
 neighbours  also  are  excellent.  As  the
 House  is  no  doubt  aware,  I  paid  a
 short  visit  to  Burma  earlier  this
 month,  and  I  had  long  discussions
 with  their  Foreign  Minister  and  other
 Ministers.  I  had  also  the  honour  of
 meeting  U  Ne  win,  Chairman  of  the
 Revolutionary  Council  and  Prime

 ‘Minister  of  the  Union  of  Burma.

 Our  exchange  of  views  took  place
 in  an  extremely  friendly  atmosphere
 of  complete  understanding.  We  have
 no  problems  beween  our  two  coun-
 tries;  in  our  discussions  we  found
 several  flelds  in  which  there  are  good
 prospects  of  economic,  cultural  and
 technical  collaboration.  We  intend  at
 high  level  to  explore  these  further  in
 the  course  of  the  year  and  we  hope
 to  arrive  at  concrete  projects  for  co-
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 operation.  We  share  very  similar
 views  on  the  major  problems  ajffect-
 ing  peace  in  our  area;  on  non-align-
 ment,  the  tranquility  of  the  Indian
 Ocean  void  of  rivalry  and  _  tension,
 and  both  our  countries  are  anxious
 for  good  and  healthy  relations  with
 all  our  neighbours.  I  found  full
 understanding  in  Burma  of  the  steps
 we  are  taking  for  normalizing  the
 situation  in  the  Indian  sub-continent.

 Several  hon.  Members  from  the
 Opposition  benches  and  also  from  this
 side  made  reference  to  our  relations
 with  our  close  neighbour,  Sri  Lanka.

 Our  Prime  Minister  will  be  going
 to  Sri  Lanka  in  a  few  days'  time  at
 the  invitation  of  Sri  Lanka  Prime
 Minister.  Such  high-level  exchanges
 reflect  our  common  thinking  on  many
 issues  of  world  importance  and  our
 close  bilateral  cooperation.

 I  should  like  here  to  pay  homage
 to  the  memory  of  one  of  the  great
 sons  of  Sri  Lanka,  Dudley  Senana-
 yake,  who  died  last  week  and  whose
 contribution  to  Sri  Lanka  and  to  Indo-
 Sri  Lanka  friendship  is  well  known.

 We  have  a  sizable  economic  ex-
 change  with  Sri  Lanka.  During  the
 past  year  there  was  a  meeting  of  the
 Indo-Sri  Lanka  Joint  Commission
 which  has  revealed  further  scope  for
 industrial  and  technical  collaboration
 which  we  hope  to  develop.  On  the
 international  field,  we  have  an  iden-
 tity  of  views  on  mznv  problems  of
 peace  and  security  in  our  part  of  the
 world  in  which  Sri  Lanka’s  distin-
 guished  Prime  Minister  has  played  a.
 leading  role.

 The  House  is  no  doubt  aware  that
 it  was  at  the  initiative  of  Sri  Lanka
 that  the  question  of  keeping  Indian
 Ocean  as  an  area  free  from  big  power
 Tivalry  and  as  a  zone  of  peace  was
 taken  up  in  the  United  Nations  and
 also  in  the  non-aligned  Conference.
 We  continue  to  lend  our  strong  sup-
 port  to  this  initiative  taken  by  Sri
 Lanka.

 VAISAKHA’4,  895  (SAKA)  Grants,  1973-74  250

 Afghanistan  is  also  our  near  neigh-
 our.  I  am  happy  to  say  that  our  tra-
 ditional  friendship  with  Afghanistan
 based  on  mutual  interests,  identity  of
 political  views  and  strong  economic
 ties,  continues  to  be  further  streng-
 thened.  We  have  developed  a  sizable
 economic  exchange;  our  trade  has
 risen  in  the  past  year  by  several
 crores  of  rupees  and  I  am  confident
 that  in  the  future  our  cooperation  will
 grow  even  more  rapidly  in  all
 spheres.

 Another  important  neighbour  of
 ours  is  Bhutan  and  we  are  very
 happy  that  we  were  able  to  sponsor
 membership  of  Bhutan  in  the  United
 Nations.  Bhutan  is  making  very  rapid
 progress,  both  internally  as  well  as
 externally.

 India’s  relations  with  Bhutan  have
 been  very  cordial  and  friendly.  The
 late  King  Jigme  Dorji  Wangchuk  was
 instrumental  in  forging  very  close
 ties  with  India.  His  open  and  forth-
 right  support  to  the  cause  of  Bangla-
 desh  and  his  recognition  of  Bangla-
 desh  within  hours  of  India  having
 done  so  was  greatly  appreciated  in
 India.

 I  should  like  to  say  that  this  was
 entirely  at  the  initiative  of  his  late
 Majesty;  we  did  not  approach  him
 at  all  in  this  connection.  His  un-
 timely  demise  on  2lst  July  972  was
 very  widely  and  deeply  mourned  in-
 India.

 The  new  King,  Jigme  Singye
 Wangchuk,  who  succeeded  on  24th
 July,  ‘1972,  is  following  the  policy  of
 his  father  in  forging  close  ties  bet-
 ween  India  and  Bhutan.  He  has  also
 stated  very  categorically  that  no-
 change  was  contemplated  in  the  Indo-
 Bhutan  Treaty  of  1949,  to  which  both
 India  and  Bhutan  attach  great  impor-
 tance.

 Ever  since  Bhutan’s  entry  into  the
 U.N.  in  September  97l  we  both  have.
 been  working  in  very  close  concert
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 at  the  U.N.  and  other  international
 agencies  to  which  Bhutan  has  been
 admitted.

 It  is  our  aim  to  strengthen  our  fri-
 endship  and  cooperation  with  Bhutan
 in  all  fields.  Bhutan  has  made  note-
 worthy  progress  under  the  first  two
 Five  Year  Plans  of  Bhutan.  With  the
 help  of  India’s  Planning  Commission,
 Bhutan  initiated  her  Third  Plan
 an  April  last.  year  with  an  out-
 Jay  of  Rs.  35  crores.  Out  of  this
 amount,  India  has  agreed  to  provide
 Rs.  33  crores.  Indian  aid  has.  re-
 sulted  in  the  economic  development
 of  Bhutan  in  several  vital  sectors
 such  as  agriculture,  industry,  power
 generation,  education,  road  construc-
 tion,  transport  and  communication.
 The  Bhutan  Government  have  wel-
 comed  the  valuable  assistance  ren-
 dered  by  the  Planning  Commission  in
 framing  their  five  year  plans  and

 have  accepted  Planning  Commission's
 suggestion  for  annual  reviews  by  the
 Commission  of  the  progress  of  their
 plans.

 I  would,  at  this  stage,  while  men-
 tioning  about  our  neighbours,  like  to
 say  a  few  words  about  the  present
 situation  in  Sikkim  about  which  se-
 veral  hon.  Members  from  the  Oppo-
 sition  Benches  including  the  hon.
 Member  of  the  C.P.I.  (M)  made  a
 reference.  There  were  several  other
 references  also  made  in  _  that
 connection.

 I  would  like  to  take  this  opport-
 unity  of  mentioning  the  present  situa-
 tion  in  Sikkim.  After  the  general
 ‘elections  in  Sikkim  recently,  the  ten-
 ‘sion  had  aggravated  as  there  were
 charges  of  malpractices,  corruption
 and  rigging  up  of  elections  on  the
 part  of  Sikkim  authorities.

 While  popular  demonstrations  were
 taking  place.  the  arrest  of  the  Pre-
 sident  of  the  Sikkim  Janata  Congress.
 ‘Shri  K.  C.  Pradhan,  by  the  Sikkim
 Durbar  led  to  strong  resentment  and
 there  was  a  mass  upsurge  against

 APRIL  24,  973  Grants,  ‘1973-74  252

 the  Sikkim  rule.  Police  excesses  re-
 sulting  in  large  scale  casualties  fur-
 ther  aggravated  the  situation.

 As  the  law  and  order  broke  down,
 the  Chogyal  requested  for  our  help which  we  immediately  extended.
 This  is  one  of  our  responsibilities  in
 our  relations  with  Sikkim.

 I  might  mention  that  in  normal
 circumstances  also  we  are  helping
 Sikkim  in  its  administration  by  lend-
 ing  the  services  of  highly  experienced
 Administrator  and  other  officials  on
 the  request  of  the  Chogyal  and  of  the
 Government  of  Sikkim.

 The  hon.  Members  probably  know
 that  we  are  giving  considerable
 economic  assistance  to  Sikkim.  This
 is  approximately  Rs.  5  crores  per  year
 which  is  very  significant  considering
 that  Sikkim  has  a  population  of  only
 2}  lakhs.  The  present  position  is
 that  the  law  and  order  situation  has
 returned  to  normal]  and  the  Sikkimese
 officials  and  police  have  resumed  their
 responsibilities.

 Of  course  we  have  also  lent  them
 support  and  in  the  initial  stages,
 army  had  to  be  called  out  to  stabilise
 the  situation.  The  popular  leaders
 are  also  actively  cooperating  with  the
 Indian  administrator  in  the  restora-
 tion  of  law  and  order  and  for  restor-
 ing  the  normalcy.  We  hope  that,  as
 a  result  of  the  discussions  between
 all  the  parties  concerned  and  in  a
 spirit  of  reconciliation,  necessary  con-
 stitutional  and  administrative  reforms
 wil]  be  brought  about  which  will  en-
 sure  peace,  communal  harmony,  good
 administration  and  democratic  set  up
 in  Sikkim.  We  hope  that  this  pro-
 cess,  about  which  the  Chogyal  him-
 self  made  an  announcement,  wil]  be
 initiated  before  long  and  an  effort
 will  be  made  through  our  good  offi-
 ces  to  bring  about  a  real  reconcilia-
 tion  amongst  the  people  of  Sikkim
 and  every  effort  will  be  made  so  that
 the  legitimate  aspirations  of  the  peo-
 ple  are  realised.
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 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Who  will  judge  that  the  legi.
 timate  aspiration  is  realised?

 SHRI  SWARAN  SINGH:  The
 people  themselves  will  judge.  Our
 role  will  be  to  bring  about  that  re-
 conciliation  and  we  would  be,  by
 lending  our  good  officers,  able  to
 restore  law  and  order  and  also  nor-
 malcy,  We  hope  that  by  this  pro-
 cess  among  the  various  elements  in
 Sikkim  and  the  Chogyal  also—he  is
 also  an  important  part  of  the  institu-
 tions  of  Sikkim—there  will  be  genuine
 reconciliation  and  the  aspirations  of
 the  people  would  be  realised.  I  will
 not  advise  our  going  into  greater  de-
 tails  because  this  is  a  matter  in  which
 we  should  respect  the  wishes  of  the
 people  of  Sikkim  primarily,

 While  talking  of  neighbours,  natu-
 Tally  the  House  expects  me  to  give
 our  reactions  to  the  present  situation
 in  relation  to  Pakistan,  which  is  our
 other  neighbour.  I  would  like  to  say
 that  after  the  conclusion  of  Simla
 Agreement,  we  have  to  recognise  the
 fact  that  one  important  provision  of
 the  Simla  Agreement  has  been  corn-
 pletely  implemented.  This  was  not  un
 easy  provision.  This  related  to  an
 agreement  about  the  delineation  of
 the  line  of  control  in  Jammu  and
 Kashmir.  The  House  is  aware  of  the
 difficult  terrain  in  the  Jammu  and
 Kashmir  area.  Soon  after  the  cessa-
 tion  of  hostilities  and  the  establish-
 ment  of  cease-fire,  for  the  two  sides
 to  get  together  and  agree  upon  the
 line  of  control  meant  protracted  nego-
 tiations  and  discussions.  But  it  is  a
 happy  thought  for  me  to  recall  that
 this  agreement  was  arrived  at  and
 this  is  actually  new  signed  on  mosaic
 maps  ap  initialled  by  the  military
 commanders  and  these  maps  have  been
 approvegq  by  the  two  Governments.
 That  cleared  the  way  for  troop  with
 drawals,  and  the  troops  were  with-
 drawn.  The  areas  vacated  thereby
 have  now  been  occupied  by  the  civili-
 ans  who  were  displaced  at  the  time
 of  the  conflict.  This  was  an  import-
 ant  aspect  of  the  Simla  Agreement
 44]  LS—9
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 and  we  are  happy  that  this  part  has
 been  completely  implemented,

 As  the  House  is  no  doubt  aware,
 thereafter  unfortunately  President
 Bhutto  and  the  Government  of  Pakis-
 tan  adopted  a  somewhat  negative
 attitude.  On  our  soundings  that  we
 should  start  now  discussing  the  other
 agreements  arrived  at  and  incorpora-
 ted  in  the  Simla  Agreement,.  we  got
 the  reply  and  it  was  also  publicly
 stated  that  Pakistan  attached  the  first
 priority  to  the  question  of  prisoners
 of  war  and  that  the  other  normalisa-
 tion  measures  like  restoration  of  dip-
 lomatic  relations,  restoration  of  over-
 flights  and  communications  and  seve-
 Tal  other  matters  mentioned  in  the
 Simla  Agreement  could  not  be  dis-
 cussed.  Therefore.  no  progress  could
 be  made.  President  Bhutto  took  ano-
 ther  very  queer  attitude.  President
 Bhutto  said,  on  the  important  ques-
 tion  of  recognition  and  on  taking
 steps  for  normalisation  of  realations
 with  Bangladesh,  that  he  would  like
 to  await  the  outcome  of  the  elements
 in  Bangladesh.

 This  was  an  attitude  for  which
 there  was  no  justification  whatsoever.
 So  far  as  international  affairs  go,  I
 have  not  heard  any  example,  or  any
 incident  or  precedent,  where  a  third
 party  may  say  that  they  are  not  pre-
 pared  to  deal  with  another  country
 because  elections  are  going  to  take
 place  in  that  country.  That  was  an
 attitude  which  was  absolutely  un-
 warranted.  Still  we  persevered,  we
 did  not  give  up  hope.  The  elections
 in  Bangladesh  were  held.  I  have  al-
 ready  made  a  mention  of  that.  But
 in  this  connection,  I  have  to  mention

 ‘that  again.  The  Bangladesh  leaders
 naturally  got  pre-occupied  with  their
 first  genera]  elections  according  to
 their  new  Constitution.  At  the  ear-
 liest  possible  moment  after  the  elec-
 tions,  India  and  Bangladesh  got  toge-
 ther  and  evolved  a  joint  declaration.
 I  need  not  say  much  on  this  docu-
 ment  because  this  declaration,  I
 think,  is  a  proposal  which  has  receiv-
 ed  almost  universal  support  in  the
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 country  and  without  any  dissent  in
 any  part  of  the  world.  There  is  no
 doubt  there  was  one  voice  of  dissen-
 sion  raised  on  the  floor  of  the  House
 by  the  leader  of  the  Jan  Sangh  party,
 and  he  used  expressions  without
 realising  the  import  of  those  expres-
 sions.

 Here  is  a  joint  declaration  evolved
 by  consultation  between  two  indepen-
 dent  governments,  India  and  Bangla-
 desh,  and  we  made  an  offer  io  try
 and  solve  an  essentially  humanitarian
 problem.  We  deliberately  took  a
 decision  to  keep  the  political  issues
 apart.  That  does  not  mean  that  our
 stand  on  the  political  issues  is  given
 up.  In  fact  we  do  strongly  continue
 to  hold  the  view  that  continued  non-
 recognition  of  Bangladesh  by  Pakistan
 is  a  negative  factor  in  the  situation  of
 the  Indian  sub-continent.  This  will
 continue  to  be  the  major  obstacle  in
 the  way  of  normalisation  of  conditions
 in  the  Indian  sub-continent  and  this
 will  be  an  obstacle  in  the  way  of
 establishment  of  durable  peace.  This
 position  continues  to  be  good  because
 this  is  the  only  sound  position  that  is
 possible  and  feasible  under  these  cir-
 cumstances.  Knowing  that  fully  well,
 both  India  and  Bangladesh  made  the
 proposal  in  order  to  solve  the  humani-
 tarian  problem.  What  is  the  response
 of  Pakistan  to  this?

 I  would  like  to  take  the  House  into
 confidence  about  our  present  thinking
 in  this  matter.  As  the  hon.  Members
 are  aware,  during  the  past  year  Pakis-
 tan  has  been  carrying  on  world-wide
 propaganda  on  the  prisoners  of  war
 with  the  set  objective  of  obtaining  a
 unilateral  settlement  without  fulfill-
 ing  its  obligations  towards  Bangla-
 desh.  This  has  been  their  main  pre-
 occupation.  India’s  approach  has
 consistently  been  that  Pakistan
 should  remove  the  obstacle  in  the
 wey  of  holding  tripartite  talks  so
 that  Bangladesh  can  participate  as  a
 sovereign  country  in  the  discussion
 for  resolving  the  various  issues  ema-
 nating  from  the  December  97]  con-
 flict.  Pakistan  has  not  only  refused
 to  take  the  necessary  steps  to  recog-
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 nise  the  realities  in  the  sub-continent
 but  has  also  been  using  wholly  nega-
 tive  tactics,  which  has  been  the  prin-
 cipal  factor  for  the  delay  in  the  reso-
 lution  of  the  humanitarian  problems.
 Despite  Pakistan’s  continued  hosti-
 lity  and  negative  attitude,  the  Gov-
 ernments  of  Bangladesh  and  India,
 guided  by  their  desire  to  find  an  im-
 mediate  solution  to  the  humanitarian
 problems  resulting  from  the  Decem-
 ber  97l  conflict,  issued  the  Joint  De-
 claration  of  April  1%,  1973.  This  De-
 claration  suggested  a  fair  and  practi-
 cal  solution  of  the  humanitarian  pro-
 blems,  by  separating  them  from  the
 political  issues.  The  Declaration
 visualises  simultaneous  repatariation
 of  the  Pakistani  prisoners  of  war  and
 civilian  internees,  the  Bangalees  forci-
 bly  detained  in  Pakistan  and  the
 Pakistan  nationals  in  Bangladesh  who
 have  declared  their  allegiance  to  Pak-
 istan  and  have  asked  for  repatriation
 to  Pakistan.

 The  Joint  Declaration  provides  clear
 and  concrete  proof  that  the  Govern-
 ments  of  India  and  Bangladesh  have
 no  intention  of  using  the  prisoners  of
 war  for  extracting  any  kind  of  politi-
 ca]  concessions  from  Pakistan.  The
 world  at  large  has  welcomed  the  cons-
 tructive  nature  of  the  Joint  Declara-
 tion  and  has  acknowledged  the  fact
 that,  by  this  gesture,  Bangladesh  and
 India  have  demonstrated  their  desire
 to  find  an  immediate  solution  for  the
 humanitarian  issues.  They  have  fur-
 ther  commented  that  the  ball  is  clear-
 ly  in  Pakistan's  court  and  it  would  be
 unwise  on  the  part  of  Pakistan  to  try
 to  introduce  political  elements  or
 quibble  on  its  terms.

 However,  it  is  a  matter  of  regret
 and  disappointment  that  the  state-
 ment  issued  by  Pakistan  on  April  20
 shoulg  not  only  attempt  to  reintro-
 duce  political  considerations  but  also.
 set  forth  an  extreme  position  calling
 for  the  one-sideq  resolution  of  the
 issues  affecting  Pakistan.  It  is  strange
 logic  to  argue  that  while  Pakistani
 perisoners  of  war  and  civilian  inter-
 nees  in  India  should  be  returned
 forthwith,  Pakistan  is  not  prepared
 to  fulfil  its  obligations  towards  those
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 of  its  nationals  in  Bangladesh  who
 have  openly  declared  their  allegiance
 to  Pakistan  and  have  asked  for  re-
 patriation.  It  needs  to  be  reiterated
 here  that  the  attitude  of  Government
 of  Bangladesh  towards  these  people
 hag  been  most  humane  and  construc-
 tive.  It  was  primarily  due  to  the
 vision  and  magnanimity  shown  by  the
 Prime  Minister  of  Bangladesh  and
 his  Government  that  out  of  a  total  of
 about  6,00,000  non-Bengalees,  a  majo-
 tity  hag  decided  to  stay  on  in  Bangla-
 desh.  That  is  a  matter  which  is  con-
 veniently  forgotten  in  this  context.
 Only  an  estimated  2,50,000  have
 declared  their  allegiance  to  Pakistan
 and  are  desirous  of  repatriation.  I
 would  like-to  add  that  Bangladesh
 Government  undertook  elaborate  ar-
 rangements  to  ascertain  their  allegi-
 ance  and  their  desires  in  the  matter
 of  repatriation  and  these  people  have
 made  their  statements  solemnly  before
 magistrates  declaring  that  they  are
 Pakistani  nationals  and  that  they  are
 desirous  of  going  to  Pakistan.  It  is  not
 a  case  in  which  all  the  non-Banglees
 are  to  be  sent  across  but  only  those
 who  have  expressed  their  desire  in
 more  or  less  a  formal  manner  before
 the  magistrates.  Al]  that  Bangladesh
 has  done  is  to  make  it  possible  for  the
 return  to  Pakistan  of  pergong  in
 Bangladesh  who  avowedly  owe  allegi-
 ance  to  Pakistan  and  not  to  Bangla-
 desh.  Their  number  is  only  about
 one-third  of  the  non-Banglees  in
 Bangladesh.  Thus,  there  is  no  ques-
 tion  of  Pakistan  being  asked  to  take
 a  so-called  ‘ethnic,  linguistic  or  pali-
 tical  minority’  as  such,  as  alleged  by
 Pakistan;  it  is  only  a  question  of
 Pakistan  taking  back  those  who  regard
 Pakistan  as  their  country.  As  for  the
 rest  of  the  non-Bangalees,  Bangladesh
 has  made  it  perfectly  clear  that  those
 owing  allegiance  to  Bangladesh  will
 be  enabled  to  remain  in  that  country
 as  equal  citizens.  There  is  no  arbi-
 trary  expulsion,  no  option  taken  under
 duress,  as  alleged  by  Pakistan.  In
 the  face  of  these  facts  the  expression
 of  distress  and  concern,  in  the  Pakis-
 tan  Government’s  statement  about  the
 fate  of  these  people,  is,  to  say  the
 least,  totally  misplaced.
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 The  Pakistan  Government's  own

 record  of  dealing  with  nearly  4,00,000
 Bengalees  who  have  been  forcibly
 detained  in  Pakistan,  stands  out  in
 marked  contrast.  The  civil  servants
 amongst  them  numbering  6000  were
 summarily  dismissed  in  July  last  year.
 The  military  personnel  of  Bangladesh
 origin  numbering  nearly  28,000  have
 been  detained  in  camps.  Those  Ban-
 galees  who  have  been  caught  while
 trying  to  escape  from  Pakistan  after
 selling  all  their  belongings  are  being
 jailed.  Are  these  persons  to  be  treat-
 ed  on  the  same  footing  as  the  95
 Pakistani  prisoners  of  war  charged
 with  criminal  offences  by  the  Bangla-
 desh  Government?  It  is  to  be  noted
 that  in  the  latter  case  there  has  been
 an  extremely  careful  shifting  of  evid-
 ence  by  the  Bangladesh  Government
 which  has  revealed  their  involvement
 in  heinous  crimes  against  innocent
 civilians,  including  women  and  children,

 The  Bangladesh  Government  has  it-
 self  declared  that  the  trials  will  be
 held  ‘in  accordance  with  universally
 recognised  juridical  norms.  Eminent
 international  jurists,  according  to  the
 Bangladesh  Government's  statement,
 will  be  invited  to  observe  the  trials
 and  the  accused  will  be  afforded  all
 facilities  to  arrange  for  their  defence
 ang  to  engage  counsel  of  their  choice,
 including  foreign  counsel.  There  can-
 not  be  a  more  fair  treatment  of  these
 persons,  Even  on  this  subject,  the
 international  community  will  not  fail
 to  notice  that.  whereas  at  one  time
 Pakistan's  spokesmen  had  been  sug-
 gesting  that  they  would  be  quite  re-
 conciled  to  the  trial  of  about  a  thou-
 sand  or  more  prisoners  of  war  by
 Bangladesh  provided  the  rest  of  the
 prisoners  of  war  were  released,  now
 Pakistan  is  making  it  a  condition  that
 even  the  95  persons  against  whom
 there  ig  a  clear-cut  evidence  of  in-
 yolvement  in  crimes  should  not  be
 tried  by  the  Bangladesh  Government

 ‘and,  further,  it  is  threatened  that  if
 the  Bangladesh  Government  goes
 ahead  with  these  trials,  the  Pakistan
 Government  will  have  to  bring  to  trial
 some  Bangalees  in  Pakistan.  It  is  a

 very  strange  case  Of,  what  should  I
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 say,  judicial  reprisals  that,  if  Pakis-
 tani  prisoners  of  war  are  to  be  tried,
 then,  as  a  retaliatory  measure,  the
 Bangalees  who  are  held  in  Pakistan
 will  be  tried.  One  has  heard  of  many
 retaliations.  But  this  is  perhaps  a
 new  form  of  judicial  reprisals.

 The  spokesman  of  the  Government
 of  Bangladesh  has  rightly  commented
 on  this  and  has  stated  that  if  such
 trials  of  innocent  Bengalis  are  held
 in  Pakistan,  it  would  constitute  a
 crude  attempt  at  blackmail  and  judi-
 cial  reprisals  in  violation  of  all  canons
 of  international  civilised  conduct.
 These  are  also  our  reactions  ‘with
 regard  to  the  statement  made  by
 Pakistan.

 Having  said  all  that,  how  should  we
 deal  with  the  situation?  The  most
 important  thing  that  has  to  be  done
 is  that  before  finalising  our  joint  and
 common  attitude,  we  have  to  consult
 the  Bangladesh  Government.  We
 have  already  injtiated  that  process
 and  we  hope  to  evolve  a  joint  and
 common  attitude  that  has  to  be  adopt-
 ed  while  dealing  with  this  problem
 and,  I  am  sure,  as  a  result  of  these
 consultations,  a  joint  approach  will  be
 possible.  It  is  our  intention  to  evolve
 that  joint  approach,

 I  would  also  like  to  say  that  we  do
 not  take  a  completely  negative  attitude
 in  this  situation  notwithstanding  the
 various  unsatisfactory  features  in  the
 statement  of  the  Pakistan  Government.
 I  cannot  help  expressing  the  nope  that
 the  Pakistan  Government  will  _  still
 review  their  position  and  accept  the
 basie  principle  of  the  joint  Indo-
 Bangladesh  declaration,  namely,  that
 all  humanitarian  issues  emanating
 from  the  97l  conflict  should  be  set-
 tled  together  and  that  these  issues
 have  to  be  separated  from  political
 considerations.  If  this  principle  is
 accepted,  we  are  quite  certai,  that
 the  way  will  be  cleared  for  the  im-
 mediate  repatration  of  the  Pakistani
 prisoners  of  war  and  civilian  inter-
 nees  as  well  as  the  tranded  Bangalee
 nationals  in  Pakistan  and  Pakistanis
 in  Bangladesh.
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 This  is  our  approach.  I  would  also
 like  to  add  that  we  have  received  a
 formal  communication  from  the  Min-
 ister  of  state  for  Foreign  Affairs  of
 Pakistan.  We  will,  after  consulta-
 tions  with  the  Government  of  Bangla-
 desh,  as  already  indicated  by  me,  be
 able  to  send  a  reply  to  that  communica-
 tion  in  the  light  of  our  joint  consulta-
 tion.

 I  would  like  to  say  on  the  end  that
 if  the  basic  concepts  of  the  Simla
 Agreement  about  which  the  Pakistan
 statement  has  again  reiterated  their
 desire  to  adhere  to  in  letter  and
 spirit,  are  actually  translated  into  ac-
 tion  and  the  problem  is  tackled  in  the
 humanitarian  spirit,  the  spirit  in
 which  We  had  made  this  offer  jointly—
 the  joint  offer  by  India  and  Bangla-
 desh—,  I  am  sure  that  this  problem
 which  involves  severa]  lakhs  of  peo-
 ple,  of  Bangalees,  Pakistanis  and  pri-
 soners-of-war  and  civilian  internees,
 can  be  tackled;  the  only  way  to  re-
 solve  this  problem  is  to  take  a  huma-
 nitarian  view  of  the  type  that  we
 have  indicated  in  our  joint  declara-
 tion.....

 SHRI  SHYAMNANDAN  MISHRA:
 In  view  of  what  you  have  stated,  we
 fail  to  understand  how  Pakistan  has
 declared  that  deadlock  with  India  has
 been  broken.

 SHRI  SWARAN  SINGH;  I  wish  I
 could  answer  for  Pakistan.  But  what
 I  mean  to  gay  is  that  one  does  get  an
 impression  that  they  appear  to  be
 blowing  hot  and  cold  at  the  same
 breath,  but  it  is  not  unusual  and  it
 will  be  our  effort  to  shift  this  matter
 and  try  to  find  out  if  there  is  really  a
 meeting  point;  our  endeavour  will  be
 to  find  a  meeting  point.

 Another  close  neighbour  of  ours,
 Nepal,  was  mentioned.  I  would  not
 like  to  take  much  time  of  the  House
 on  this,  I  would  like  to  say  that  our
 relations  with  Nepal  are  very  close,
 very  friendly.  Our  contribution  to
 their  economic  development  is  the
 largest  as  compared  to  any  other
 country.  Our  contribution  is  of  the
 order  of  Rs.  0  crores  per  annum.
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 So  far,  our  aid  to  Nepal  comes  to
 Rs.  00  crores.  Our  aid  covers  such
 vital  areas  as  road  construction,  air-
 port  constuction,  major  hydel  and
 irrigation  projects,  water  supply
 schemes  including  one  in  the  city  of
 Kathmundu,  aid  to  the  only  univer-
 sity  in  Nepal,  namely,  the  Tribhuvan
 University,  horticultural  schemes,
 forest  research  institutes,  geological
 surveys,  establishment  of  industrial
 estates,  etc.  It  has  been  a  very  pur-
 posefu]  cooperation  in  the  economic
 fielq  with  Nepal.  Of  the  amount  of
 aid  Air  India  gives  to  foreign  coun-
 tries,  Nepal  is  the  largest  recipient.

 On  trade  and  transit,  I  think,  a
 point  was  missed  by  the  hon.  Member
 who  raised  this  point  that,  probably,
 there  were  some  Nepalese  traders
 concerned.  They  are  not,  in  the  first
 instance,  Nepalese  traders.  It  is  true
 that  there  were  some  Indian  traders
 who  were  trying  to  import  goods  into
 India,  trying  to  smuggle  across  to  our
 territory.  <All  these  were  banhed
 goods  and  so,  they  were  making  un-
 ecnscionable  profits,  That  was  the
 essential  point  about  which  the  Indian
 and  Nepal  Governments  were  un-
 happy,  and  both  the  Governments
 came  to  an  agreement  about  that,
 because  smuggling  is  a  matter  of
 mutual  concern,  both  to  India  and  the
 Nepal.  Nepal  itself  has  been  interest-
 ed  in  channelising  trade  through
 legitimate  hands  and  has  viewed  with
 concern  any  smuggling  activity  across
 the  Indo-Nepalese  border.

 For  instance,  they  have  nationalised
 their  jute  exports,  just  a  few  weeks
 ago.  This  is  indicative  of  their  deep
 concern  in  this  matter  so  that  this
 smuggling  may  be  stopped  and  I  do
 not  think  that  the  point  mentioned  by
 him  was  ever  their  concern.  May  be
 that  some  traders  might  have  appro-
 acheq  the  hon.  Member  to  raise  his
 voice  on  their  behalf,  but,  certainly,
 it  does  not  come  in  the  way  of  the
 continuance  of  close  and  _  friendly
 relations  between  our  two  countries,
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 India  and  Nepal.  We  have  excellent
 relations  with  Nepal.  It  is  an  open
 border.  No  travel  document  is  re-
 quired  to  travel  across  the  Indo-
 Nepalese  border.  The  supply  of
 goods  across  the  border  also  is  com-
 pletely  free.  This  is  one  of  the  rela-
 tionships  which  is  the  envy  of  many
 other  neighbouring  countries  in  the
 whole  world  and  we  are  deliberately
 pursuing  this  policy  so  that  there
 should  be  mutual  friendship,  mutual
 help  and  this  should  strengthen  our
 relations  with  Nepal  and  we  intend  to
 continue  these  relations,

 Other  important  matters  were  also
 referred  to  and,  with  your  permission,
 I  would  like  to  make  a  brief  mention
 of  some  of  these  matters.  Mention
 was  made  of  our  relations  with  the
 United  States.  Now,  this  is  a  subject
 on  which  one  can  say  a  great  dea]  and
 some  hon,  Members  have  spoken  with
 a  great  deal  of  feeling  and  emotion
 on  this  subject.  We  ourselves  in  the
 House  discussed  this  question  some
 time  back  particularly  in  relation  to
 the  decision  of  the  Government  of  the
 Uniteq  States  of  America  to  supply
 arms  to  Pakistan.  We  expressed  in
 no  uncertain  terms  our  total  opposi-
 tion  to  that  policy  of  the  United
 States.  Our  relations  with  the
 United  States  which  had  been  at  a
 very  low  ebb  during  the  past  two
 years  showed  signs  of  improvement
 towards  the  end  of  last  year.  There
 were  expressions  of  desire  from  both
 sides  to  normalise  and  strengthen
 these  relations.  On  November  30,
 ‘1972,  I  stated  that  we  were  prepared
 to  develop  our  relations  with  the
 United  States  on  the  basis  of  equa-
 lity,  reciprocity,  mutual  interest  and
 in  the  light  of  the  new  realities  ob-
 taining  in  the  sub-continent.  There
 had  been  similar  expressions  of  a
 desire  for  a  better  relation  on  the
 part  of  the  United  States  Govern-
 ment.  It  has  been  the  Government's
 policy  to  develop  friendly  relations
 with  all  countries  including  the  Unit-
 ed  States  of  America.
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 A  principal  obstacle  in  the  Indo-US

 relations  has  been  the  American
 supply  of  arms  to  Pakistan.  The  Gov-
 ernment  of  India  had  hoped  that  this
 Policy  would  come  to  an  end  and
 thus  pave  the  way  for  the  establish-
 ment  of  a  durable  peace  in  the  sub-
 continent,  The  United  States  Govern-
 ment’s  recent  decision  to  lift  the
 embargo  on  the  supply  of  arms  to
 Pakistan  has  caused  us  much
 disappointment  and  concern.  This  con-
 cern  has  been  widely  shared  by  Par-
 liament  and  the  public,  We  have  con-
 veyed  our  strong  feelings  to  the  United
 States  Government  and  it  is  our  con-
 viction  that  the  supply  of  arms  by
 the  United  States  to  Pakistan  will
 seriously  impede  the  normalisation  of
 Indo-Pak  relations  and  jeopardise  the
 prospects  of  a  durable  peace  in  the
 Indian  sub-continent.  It  may  also
 pose  a  serious  threat  to  India’s  secu-
 rity.

 During  the  recent  visits  of  Mr.  Ken-
 neth  Rush  and  Mr.  Joseph  Sisco  7

 ‘again  took  the  opportunity  of  pointing
 out  to  them  the  consequences  of  the
 supply  of  US  arms  to  Pakistan.  I  do
 hope  that  the  US  Government  will
 take  note  of  our  serious  concern  and
 help  in  the  process  of  a  detente  and
 reconciliation  and  preaceful  co-opera-
 tion  in  the  sub-continent,

 16,00  hrs.

 Several  hon.  Members  spoke  about
 our  relations  with  China.  I  have
 nothing  very  important  to  report  in
 this  connection  but  still  I  would  like
 to  take  the  opportunity  to  state  our
 position  and  our  assessment.

 Since  I  spoke  in  the  House  in  De-
 cember  last  year,  there  have  been  a
 few  stray  but  significant  indications
 of  improved  Chinese  attitude.

 While  one  cannot  say  that  the  basic
 Chinese  attitude  has  undergone  any
 significant  change,  one  has  to  recog-
 nise  that  at  social  and  official  functions
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 the  Chinese  attitude  now  is  more  re-
 38560  and  congenia)  than  in  the  past.
 I  am  particularly  referring  to  the  nor-
 mal  attitude  adopted  by  the  Chinese
 Officials  and  diplomats  all  over  the
 world  towards  our  representatives.

 We  also  notice  some  lessening  of  the
 propaganda  against  India  and  a  slight-
 ly  more  realistic  attitude  towards  the
 situation  on  the  Indian  sub-continent.

 We  are  happy  to  note  that  the  loud-
 speaker  propaganda  on  the  Sikkim-
 Tibet  border  has  now  ceased.

 We  have  always  hoped  that  things
 will  gradually  change  and  there  will
 be  greater  normalcy  of  relations  bct-
 ween  India  and  China.  Given  the
 goodwill  and  sincerity  on  both  sides,
 I  think  this  should  not  be  difficult.

 India  and  China  are  two  big  coun-
 tries  with  a  long  common  frontier.
 They  are  close  neighbours  and  it'is  in
 their  interest  to  have  friendly  rela-
 tions  with  each  other.  It  is  our  policy
 to  work  for  improvement  of  our  rela-
 tions  with  China.

 Certain  references  were  made
 about  our  relations  with  the  USSR
 and  I  would  like  to  take  this  oppor-
 tunity  of  reiterating  once  again  that
 We  attach  the  greatest  importance  to
 our  relations  with  the  USSR.  Our
 relations  are  friendly  and  cordial  and
 close  and  there  has  been  meaningful
 and  purposeful  cooperation  in  the
 political  fleld  and  in  the  economic  field
 and  we  are  highly  satisfied  with  our
 relationship  with  the  USSR.  It  is  un-
 fortunate  that  some  discordent  notes
 were  uttered  here  without  any  justi-
 fication.  I  was  particularly  amazed  at
 the  attitude  adopted  by  the  leader  of
 the  Swatantra  party,  Shri  Piloo  Mody.
 I  went  through  the  record  of  his  speech
 when  the  Indo-Soviet  Treaty  was  be-
 ing  discussed.  And,  I  would  leave  it
 to  the  hon.  Members  to  compare  the
 speech  that  he  delivered  today  with
 the  speech  that  he  delivered  at  the
 time  when  the  Indo-Soviet  Treaty  was
 being  discussed  on  the  floor  of  the



 265  Demands  for
 House  and  the  difference  will  be  sur-
 prising.  My  colleague  rightly  points
 out  that  he  was  not  the  President  of
 the  Swatantra  Party  at  that  time...

 SHRI  PILOO  MODY:  I  would  like
 to  draw  the  attention  of  the  hon.
 Minister  that  if  it  is  still  possible  for
 him  he  may  read  my  speech  of  yes-
 terday  and  also  the  speech  which  7
 made  at  the  time  when  the  Indo-
 Soviet  Treaty  was  signed  and  he  will
 find  no  contradiction  in  them  at  all.

 SHRI  SWARAN  SINGH:  I  would
 only  like  to  say  that  the  first  major
 statement  by  any  non-congress  leader
 in  the  country  in  support  of  the  Indo-
 Soviet  Treaty  was  made  by  late  Shri
 Rajaji.  In  very  clear  terms  he  said
 that  this  is  a  Treaty  which  is  in  the
 mutual  interest  of  both  India  and
 USSR.  He  had  also  said  this  is  very
 much  in  the  interest  of  India  and  in
 the  interest  of  USSR.  Now,  I  am
 sure  that  even  my  friend  Shri  Indra-
 jit  Gupta...

 SHRI  PILOO  MODY:  Nehru  must
 be  turning  in  his  grave  after  having
 read  the  Indo-Soviet  Treaty  which  the
 ‘thon.  Minister  has  accepted.

 SHRI  SWARAN  SINGH:  For  one
 reason  neither  Rajaji  nor  Jawahar  Lal
 Nehru  is  in  the  grave.  They  were
 cremated  according  to  the  Hindu  rites.
 But  their  ideas  are  with  us  and  I
 have  quoted  the  ideas  and  9  public
 statement  of  his  leader  and  I  will  be
 grateful  if  at  his  leisure  he  can  do
 some  research  work  and  then  quote
 any  statement  by  any  of  our  leaders
 which  might  show  that  what  we  are
 doing  today  is  different  from  what  was.
 stated  by  those  leaders.

 Y  woulg  like  to  say  a  word  about
 the  matter  which  was  referred  to  by
 Shri  Vajpayee,  that  is,  the  fact  that
 Mr.  Dange  addressed  the  meeting  in
 Moscow.  He  takes  exception  to  this.
 I  thought  that  the  institutions  in  India
 where  we  permit  various  political
 parties  to  have  their  say  and  to  make
 any  statement,  either  inside  the  coun-
 try  or  abroad,  is  something  which  all
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 of  us  value.  As  a  country  it  shows
 that  we  value  the  right  of  freedom  of
 expression.  And  those  ideas  were  the
 ideas  of  one  political  party.  There
 was  no  question  of  ever  equating  a
 non-official  representative  with  the  re-
 presentatives  of  the  government.  In
 that  gathering  both  the  representa-
 tives  of  the  government  were  invited
 ang  also  the  leaders  of  political  parties
 of  not  only  the  communist  party  but
 the  leaders  of  several  other  political
 parties  from  other  countries  were
 also  invited  and  naturally  they  parti-
 cipated  in  the  celebrations  and  made
 their  statements.  To  use  that  as  a
 handle  to  criticise  USSR  is  nothing
 else  but  a  sign  of  lack  of  appreciation
 of  the  true  depth  of  relationship.

 SHRI  PILOO  MODY:  Not  only  that
 he  represented  you  also.

 SHRI  SWARAN  SINGH:
 he  did  not  represent  you.

 I  hope

 SHRI  PILOO  MODY:  That  is  the
 only  correct  thing  you  have  said  so
 far.  Nor  in  future  I  will  let  him  do
 it.

 SHRI  SWARAN  SINGH:  I  would
 gay  in  all  earnestness  that  we  should
 try  to  make  a  distinction  between  who
 is  our  friend  who  is  our  friend  who
 stands  with  us  on  moments  of  trial;
 who  is  our  friend  who  stands  with  us
 on  moments  of  need  and  should  not
 try  to  equate  that  only  with  the  idea
 of  so-called  equidistance.  I  would
 like  to  say  that  this  doctrine  of  equi-
 distance  between  friends  and  critics;
 equidistance  between  good  and  evil
 fis  something  which  is  totally  unac-
 ceptable  to  us.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  the  failure  of  your  diplomacy
 which  has  placed  you  in  that  position.

 SHRI  SWARAN  SINGH:  We  were
 together  and  partners  in  this  diplo-
 macy.  In  fact  the  recent  diplomacy,
 if  I  may  say  so,  after  the  split  of  the
 party  has  been  able  to  crystalise  the
 issues,  both  internal  and  external,  in
 a  clear  form  and  we  are  proud  of
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 taking  clear-cut  attitudes  not  only  on
 the  intermal  issues  but  also  on  exter-
 na]  matters.

 Now,  Sir,  there  is  only  one  area  and
 I  will  talk  about  it  briefly.  I  think
 the  House  expects  me  to  make  some
 comment  because  several  hon.  Mem-
 bers  have  mentioned  about  Iran  and
 Gulf  Area.

 The  West  Asia  crisis,  apart  from
 being  by  far  the  major  preoccupa-
 tion  of  the  Arab  countries  in  the  arca,
 is  an  issue  fraught  with  serious  im-
 plications  for  world  peace.

 The  House  is  fully  aware  of  our
 stand  on  this  issue,  notably  the  vaca-
 tion  of  aggresssion  by  Israel  and  the
 restoration  of  the  rights  of  the  Pales-
 tinian  people.  This  continuing  ag-
 gression  has  built  up  an_  explosive
 frustration  which  manifests  itself  in
 acts  of  violence  and  in  inexcusable
 and  fisgrant  violations  of  sovereignty
 by  premeditated  and  planned  attacks
 by  Israel.  We  witnessed  very  recent-
 ly  another  outrageous  example  of
 such  an  aggression  by  Israeli  armed
 forces  on  Lebanon  where  civilians
 were  indiscriminately  shot  down.  The
 matter  came  up  before  the  Security
 Council  during  the  past  week,  and  we
 kept  close  touch  with  our  Arab
 friends.  The  resultant  resolution  was
 no  doubt  of  a  compromise  nature  and
 Lebanon  ultimately  agreed  to  it.  We
 would  have  preferred  a  more  speci-
 fic  and  action-oriented  resolution  to
 prevent  the  recurrence  of  such  un-
 provoked  Israeli  aggression.

 A  further  resolution  on  Egypt  has
 been  adopted  and  it  calls  for  a  full
 report  by  the  Secretary-General  on
 the
 further  consideration  of  the  situation
 by  the  Council.  We  hope  this  resolu-
 tion  will  provide  a  fresh  opportunity
 for  some  purposeful  action,  which  is
 long  overdue.

 I  may  be  excused  if  I  were  to  make
 a  reference  to  the  remark  made  by
 Prof,  Hiren  Mukerjee  who  said  that
 our  Prime  Minister  had  only  sent  a
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 message  of  sympathy  to  President
 Nixon  and  not  to  the  Belgian  Prime
 Minister.  This  is  not  correct.  I  have
 checked  up.  Our  Prime  Minister  sent
 8  message  not  only  to  President  Nixon
 but  also  to  the  Belgian  Prime  Minister
 on  the  assassinations  at  Khartoum.
 So,  we  do  not  make  any  distinction  on
 these  humanitarian  issues.

 Now,  I  would  like  to  say  a  few
 words  about  Gulf  States—an  area
 which  I  visited  not  long  ago.  In
 January-February  this  year  I  paid
 visits  to  the  States  of  Oman,  Qatar,
 the  U.A.E.,  Bahrain  and  Kuwait.  On
 all  sides  there  was  ample  evidence  of
 the  historic  ties  that  have  linked  these
 countries  with  India,  particularly  in
 commerce  and  trade  and  in  cultural
 exchange.  These  factors  have  gene-
 rated  spontaneous  goodwill  towards
 India  among  the-  people  and  among
 their  leaders.  In  all  these  States
 there  is  intense  activity  for  utilising
 their  vast  natural  resourc  for
 modernization  and  for  establishing
 newly  gained  independence  on  firm
 economic  and  political  foundations.
 In  this  process,  we  believe  there  is
 great  scope  for  economic  co-operation
 between  India  and  the  Gulf  Estates,
 and  we  found  a  lively  interest  in  such
 economic  and  technical  co-operation..
 The  exchange  of  delegations  of  experts
 with  all  these  States  has  already
 started  and  will  further  increase  in
 the  near  future.

 We  found  all  the  Gulf  States  fully
 sharing  our  conviction  that  the  Gulf
 should  be  an  area  of  peace,  open  to
 all  for  peaceful  purposes  and  free  from
 tension,  from  domination  or  outside
 interference.  We  also  share  this  poli-
 cy  with  these  countries  in  regard  to
 the  Indian  Ocean  of  which  the  Gulf
 forms  a  vital  extension.

 Sir,  with  Iraq  we  have  recently
 signed  important  agreements  on  oil
 supplies  both  in  the  short  and  in  the
 long  term  and  there  is  considerable
 scope,  which  experts  are  now  studying
 for  participation  in  joint  projects  both
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 in  Iraq  as  well  as  in  India.  In  other
 commercial,  technical  and  cultural
 fields  also,  we  both  intend  to  intensify
 our  collaboration.  We  have  with
 Iraq  an  identify  of  views  on  a
 number  of  fundamental  issues,  such
 88  on  non-alignment,  peaceful  co-
 existence  and  both  of  us  are  following
 a  socialistic  pattern  of  society  suited  to
 the  genius  and  capacity  of  our  respec-
 tive  peoples.  We  are  glad  to  observe
 that  Iraq  has  mastered  her  initial
 difficulties  in  the  nationalisation  of
 her  oil  resources.

 Professor  Mukherjee,  Shri  Vajpayee.
 Shri  Sant  Bux  Singh  and  other  hon.
 Members  while  mentioning  Iran  have
 drawn  attention  to  reports  of  re-
 armament,  On  this  issue  I  had  also,

 on  an  earlier  occasion,  made  a  state-
 ment.  This  House  has  expressed  con-
 cern  that  this,  in  turn,  should  not  lead

 .to  rearmament  in  Pakistan,  which,  of
 course,  is  a  partner  of  Iran  in  CENTO
 and  in  the  R.C.D.  Naturally,  we  watch
 closely  and  constantly  assess  the
 strategic  implications  of  such  develop-
 ments  particularly  in  our  part  of  the
 world.  We  are  aware  from  sad  ex-
 perience  that  the  armament  of  Pakis-
 tan  has  supported  policies  of  militant
 confrontation  with  disastrous  consequ-
 ences  to  peace  in  our  sub-continent.
 Our  frendship  with  Iran  is  longstand-
 ing  with  deep  cultural  roots,  common
 traditions  and  historic  ties.  We  have
 a  sizeable  commercial  exchange.  Iran
 is  already  participating  in  our  oil
 refinery  in  Madras.  There  are  great
 possibilities  in  petro-chemicals  as  well
 as  in  other  economic  and  _  technical
 fields.  We  have  been  pursuing  these
 matters  and  in  some  cases  are  now
 negotiating  agreements,  and  we  intend
 to  strengthen  this  co-operation  further
 and  thus  give  modern  content  to  our
 relationship.

 The  Hon.  Speaker  had  directed  in
 the  morning  that  I  should  inform  the
 House  of  the  unfortunate  incident  at
 Oslo.  I  have  made  inquiries,  and  I
 would  like  to  say  briefly  that  on
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 Sunday,  the  22nd  April,  1973,  an
 attempt  was  made  to  set  fire  to  the
 Indian  Chancery  in  Oslo.  The  en-
 trance  hall  of  the  office  as  well  as  some
 parts  of  the  reception  room  were  total-
 ly  gutted.  However  there  was  little
 damage  to  the  other  rooms  and  the
 Embassy  records  are  perfectly  safe.

 The  miscreants  left  a  hand-written
 poster  on  the,  signboard  of  the
 Chancery  demanding  that  the  priso-
 ners  of  war  should  be  set  free.  They
 had  written  this  poster  in  English,
 Norwegian  and  Urdu  and  had  signed
 it  ‘Green  Shirts’  in  Norwegian.  The
 Norwegian  Police  are  investigating
 the  incident  and  we  are  also  sending
 a  senior  security  officer  to  help  the
 Norwegian  Police  in  their  investiga-
 tions.

 This  is  a  typical  case  of  a  misguid-
 ed  terrorist  activity.  In  view  of  our
 sincere  effort  to  resolve  the  humani-
 tarian  problem  I  hope  that  better
 sense  will  prevail  and  this  type  of  in-
 cidents  will  not  be  repeated.  India  is
 not  a  country  which  can  submit  to
 this  type  of  blackmail.  These  inci-
 dents  can  be  counter-productive.

 SHRI  SHYAMNANDAN  MISHRA:
 When  did  the  Ministry  receive  this
 information?  Why  was  it  not  con-
 veyed  to  the  House  yesterday?

 SHRI  SWARAN  SINGH:  I  shall
 check  up  and  I  shall  find  out  why  it
 was  not  conveyed.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Was  there  no  chowkidar  who  was
 there  at  the  gate  of  the  Embassy?

 SHRI  SWARAN  SINGH:  I  have
 tried  to  touch  upon  several  aspects.
 There  are  other  important  problems
 in  the  world  and  Shri  Krishna
 Menon  rightly  drew  our  attention  to
 the  important  question  of  disarma-
 ment,

 There  is  no  doubt  that  disarmament
 is  the  most  important  question  facing
 the  international  community  and  the
 world.  I  would  not  like  to  go  into
 detail  although  a  great  deal  can  be
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 said;  it  may  be  that  when  I  have  some
 other  opportunity  I  shall  try  to
 elaborate  this  problem.  Whereas
 some  sort  of  limitation  has  already
 been  accepted  in  the  matter  of  anti-
 ballistic  missiles  between  the  two
 superpowers  a  great  deal  more  has
 to  be  done.  Even  in  the  sphere  of
 nuclear  weapon  tests  there  are  coun-
 tries  which  are  outside  the  present
 partial  test  ban.  France  and  China
 are  not  signatories  and  are  not  parties
 even  to  such  partial  or  limited  agree-
 ments,  But  for  the  developing  count-
 ries,  for  a  large  number  of  countries,
 disarmament  in  the  conventional  fleld
 is  a  matter  of  high  importance.

 The  General  Assembly  had  adopted
 a  resolution  that  there  should  be  a
 world  conference  on  disarmament.
 Countries  are  not  yet  forthright  in
 taking  action  to  implement  that  re-
 solution.  There  are  hesitationg  on
 the  part  of  important  countries  even
 in  the  matter  of  participation  in  these
 discussions.

 To  sum  up  I  would  like  to  say  that
 the  progress  made  in  this  respect  is
 rather  disappointing.  But  the  in-
 ternational  community  has  to  continue
 its  efforts  and  try  to  create  a  situa-
 tion,  an  atmosphere,  where  further
 progress  could  be  made.  May  be
 that  the  general  emergence  of  detente
 and  the  relaxation  of  tensions  in
 Europe,  even  in  Asia,  the  signing  of
 the  Paris  peace  agreement  in  relation
 to  Vietnam,  peace  agreement  in  Laos
 —these  are  moves  in  the  direction  in
 which  ultimately  there  will  be  greater
 willingness  to  discuss  this  important
 question  of  disarmament.

 SHRI  SHYAMNANDAN  MISHRA:
 Should  not  the  House  discuss  this
 subject  sometime?  Why  does  not
 Government  come  forward  with  a
 motion  fer  discussion  of  the  problem
 of  disarmament?
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 SHRI  SWARAN  SINGH:  If  the
 House  can  spare  the  .time;  I  would
 be  glad  to  discuss  it.

 SHRI  SHYAMNANDAN  MISHRA:
 Every  Parliament  discusses  it.

 SHRI  SWARAN  SINGH:  The
 House  is  busy  now  with  more  im-
 portant  matters  and  I  do  not  think
 there  will  be  time  at  any  rate  during
 the  current  session.  But  this  is  an
 important  matter  and  we  should  dis-
 cuss  it  in  the  House  and  outside.

 In  the  financial  field  I  share  Shri
 Krishna  Menon's  anxiety  that  a  great
 deal  of  unsettling  effect  has  been
 generated  by  the  very  erratic  behavi-
 our  of  various  currencies;  the  ques-
 tion  of  balance  of  payments  the  IMF
 and  also  the  linkage  of  various
 currencies  with  each  other  or  with
 gold  or  the  delinking  of  it.  These
 are  very  important  matters  but  I  hope
 the  House  would  agree  that  within
 this  short  ‘time;  we  cannot  discuss
 this  very  important  subject.

 I  would  like  to  say  that  progres-
 sively  a  consensus  is  getting  evolved
 in  the  country  about  the  basic  pro-
 blems  that  face  us  in  the  international
 relations.  There  may  be  diffe-
 rences  in  emphasis  put  across  on  one
 or  othesr  occasion  there  may  be
 several  other  occasions  but  I  think
 on  the  whole  we  can  look  back  with
 satisfaction  that  the  conduct  of  our
 external  relations.  our  relations  with
 our  neighbours  and  our  efforts  to
 resolve  problems  have  by  and  large,
 yielded  success,  and  in  this  I  will
 continue  to  count  upon  the  co-opera-
 tion,  support  and  advice  of  the  House.
 Thank  you.

 SHRI  SHYAMNANDAN  MISHRA:
 One  question—about  the  appointment
 of  a  gentleman  to  the  post  of  High
 Commissioner  against  whom  certain
 charges  are  pending.  This  is  a  serious
 matter.  We  must  hear  something
 from  the  hon.  Minister  on  this  point.

 SHRI  SWARAN  SINGH:  I  will  look
 into  that  aspect.  At  the  moment,  I
 have  not  looked  into  it.
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 SHRI  SHYAMNANDAN  MISHRA:
 Since  yesterday,  the  hon,  Minister  did
 not  think  it  necessary  to  look  into
 this  matter?

 MR.  DEPUTY-SPEAKER:  These  are
 individual  questions.  Even  so,  he  has
 offered  to  look  into  it,

 SHRI  PILOO  MODY:  Has  he  really
 finished?

 MR.  DEPUTY-SPEAKER:  I  will  put
 the  cut  motions  moved  by  Shri  Saroj
 Mukherjee,  Shri  H.  N.  Mukerjee  and
 Shri  Mavalankar  to  the  vote  of  the
 House.

 All  the  cut  motions  were  put  and
 negatived.

 SHRI  P.  G.  MAVALANKAR:  I
 ‘want  to  press  my  cut  motion  No,  29.

 MR.  DEPUTY-SPEAKER:
 Mavalankar,  you  are  comparatively
 new  to  the  House.  Unless  you  men-
 tion  the  particular  cut  motion  you
 want  to  be  put  to  the  House  separate-
 ly,  you  cannot  challenge  a  division  on
 all  the  cut  motions.

 SHRI  P.  G.  MAVALANKAR:
 Sir,  I  have  already  mentioned  it.

 MR.  DEPUTY-SPEAKER:  That
 stage  is  over.  J  have  declared  the  cut
 motions  as  lost.  You  should  have
 been  more  alert.

 SHRI  PILOO  MODY:  He  means  to
 say  that  you  may  do  it  next  year.

 Mr.

 No,

 MR.  DEPUTY-SPEAKER  :  Order,
 order.

 The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  order
 paper  be  granted  to  the  President
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 ‘1974,  in  respect  of  the  head  of
 demand  entered  in  the  second
 column  thereof  against  Demand  No
 28  relating  to  the  Ministry  of  Ex-
 ternal  Affairs”.

 The  motion  was  adopted.
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 [The  motion  for  Demand  for  Grant,
 which  was  adopted  by  the  Lok  Sabha,
 is  reproduced  below.—Ed.]

 DEMAND  No,  28—MINIstrY  oF  Extes-
 NAL  AFFAIRS

 “That  a  sum  not  exceeding
 Rs.  68,57,77,000  on  Revenue  Account
 and  not  exceeding  Res.  -1,50,00,000
 on  Capital  Account  be  granted’  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1974,  in  respect
 of  ‘Ministry  of  External  Affairs’.”

 MINISTRY  OF  DEFENCE
 MR,  DEPUTY-SPEAKER:  The

 House  will  now  take  up  discussion
 and  voting  on  Demand  Nos,  9  to  24
 relating  to  the  Ministry  of  Defence  for
 which  seven  hours  have  been  allotted.

 Hon.  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut
 motions  may  send  slips  to  the  Table
 within  5  minutes  indicating  the  serial
 numbers  of  the  cut  motions  they
 would  like  to  move.  They  will  be
 treated  as  moved.  ‘

 Demanp  No.  9—Munistry  or  DeFEence

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  1,06,73,000  on  Revenue  Account
 and  not  exceeding  Rs.  20,01,94,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum

 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1974,  in  respect
 of  ‘Ministry  of  Defence’.”

 DEMaNp  No.  20—DeErEence
 ARMY

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not
 Rs.  8,57,64,17,000  on

 SERVICES—

 exceeding
 Revenue
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 Account  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 Defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 i974,  in  respect  of  ‘Defence  Ser-
 vices—Army’.”

 Demanp  No.  2i—Derence  SERvicts—
 Navy

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  72,84,17,000  on  Revenue  Account
 be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Defence  Services—
 Navy".”

 Demanp  No,  22—Derence  SERVICES—
 Ain  Force

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  +2,75,71,67,000  on  Revenue  Ac-
 count  be  granted  to  the  President
 to  complete  the  sum  necéssary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1974,  in  respect  of  ‘Defence  Services
 —Air  Force’.”

 Demanp  No.  23—Derence  SERVICES—
 PENSIONS,  ETC.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  50,33,33,000  on  Revenue  Account
 be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Defence  Services—
 Pensions,  etc.’.”
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 Demanp  No,  24—Derence  Caprrat—
 OUTLAY  द

 MR.  DEPUTY-SPEAKER:  Motion
 moved  -

 “That  a  sum  not  exceeding Rs.  1,63,38,33,000  on  Capital  Account
 be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974, in  respect  of  ‘Defence  Capital  Out-
 lay’.”
 SHRI  BHOGENDRA  JHA  (Jai-

 nagar):  I  beg  to  move:
 “That  the  demand  under  the  head

 Ministry  of  Defence  be  reduced  to
 Re,  ww

 [Failure  to  appoint  more  officers
 by  promotion  than  direct  recruit-
 ment.  (D]
 “That  the  demand  under  the  head,
 Ministry  of  Defence  be  reduced
 to  Re,  1”

 (Failure  ta.  provide  common
 mess  for  officers  and  jawans.  (2)]

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  by Rs.  100."

 [Need  for  becoming  fully  self-
 reliant  in  the  matter  of  arms  and
 ammunitions.  Q))

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  by
 Rs,  100.""

 [Need  to  end  dependence  on
 Britain  and  U.S.A.  in  the  matter
 of  arms  and  ammunitions.  (4)]

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  by
 Rs.  100.""

 {Need  to  increase  the  Pay  of
 military  officers  and  jawans,  (5)]
 “That  the  demand  under  the  head

 Ministry  of  Defence  be  reduced  by
 Rs.  100."

 [Need  to  improve  the  service
 conditions  of  military  officers  and
 jawans.  (6)]
 “That  the  demand  under  the  head

 Ministry  of  Defence  be  reduced  by
 Rs.  100.”
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 [Need  to  adopt  democratic  sys-
 tem  instead  of  the  old  British
 system  in  the  matter  of  mutual
 relations  among  officers  and
 jawans.  (7))

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  by
 Rs.  100."

 [Need  to  modernise  arms  and
 ammunitiong.  (8)]

 DR.  SARADISH  ROY  (Bolpur):  I
 beg  to  move:

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Re.  1

 [Failure  to  reduce  the  Defence
 expenditure  in  spite  of  reduction
 of  tension  in  the  sub-continent
 (29).

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Re.  ww

 (Failure  to  attain  self-sufficiency
 in  the  matter  of  Defence  items.
 (30).

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Rs.  100.”

 [Need  to  provide  more  job
 opportunities  in  Defence  Services
 for  members  of  Scheduled  Castes
 and  Scheduled  Tribes,  (31).

 “That  the  demand  under  the  head
 Defence  Services—Army  be  reduced
 by  Rs.  100.”

 {Need  to  grant  ‘A’  class  ration
 to  Jawans  on  duty  at  Borders  in
 difficult  terrain,  High  altitude  and
 extremely  cold  weather.  (32).

 “That  the  demand  under  the  head
 Defence  Services—Army  be  reduced
 by  Rs.  100."

 (Need  to  introduce  compensa-
 tion  scheme  for  trainee  pilots  who
 meet  with  fatal  accidents  during
 training,  (33))

 “That  the  demand  under  the  head
 Defence  Services..Arm:  be  reducect

 by  Ra  100."

 [Need  to  safeguard  s0me  em-
 ployees  of  Carter  Pooler  and  Co.
 Private  Ltd.,  Calcutta  so  that  they
 can  join  their  duties  with  safety
 and  security  of  life.  (34)]

 “That  the  demand  under  the  head
 Defence  Services—Army  be  reduced
 by  Rs.  100."

 [Failure  to  implement  the  In-
 dustrial  Tribunal  award  in  respect
 of  some  employees  of  Mazagon
 Dock  Ltd,  (35)]
 “That  the  demand  under  the  head

 Defence  Services—Army  be  reduced
 by  Ra.  100.”

 (Need  to  abolish  “Piece  work
 system”  in  ordnance  factories.
 (38)]
 “That  the  demand  under  the  head

 Defence  Services—Army  be  reduced
 by  Rs.  100.”

 {Need  to  grant  8.33  per  cent
 bonus  to  Defence  employees.  (37)]

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  I  beg  to  move:

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Re.  ww

 {Inadequate  recruitment  of  the
 officers  in  the  Armed  Forces,
 especially  for  the  technical  divi-
 sions,  (89)]
 “That  the  demand  under  the  head

 Ministry  of  Defence  be  reduced  to
 Re,  1

 [Poor  scales  of  pay  and  pension
 to  the  rank  and  file  Soldiers,
 Sailors  and  Airmen.  (40)]
 “That  the  demand  under  the  head

 Ministry  of  Defence  be  reduced  to
 Re.  wa

 {Failure  to  set  up  Ordnance
 factories  in  backward  States  like
 Kerala.  (41)
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 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Re.  wn

 [Policy  of  termination  of  service
 of  the  personnel  without  assigning
 any  reason.  (42))

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  I  beg  to  move:

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Re.  Brad

 [Failure  to  radically  reorient
 the  entire  Defence  Organisation
 which  will  meet  the  needs  of  the
 modern  and  democratic  Republic
 of  India.  (43)]  -

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Re.  1”

 {Failure  to  formulate  a  clear
 cut  policy  regarding  the  produc-
 tion  of  Atom  Bombs.  (44))

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  to
 Re.  1”

 [Failure  to  speedily  and  effec-
 tively  modernise  the  Indian  Armed
 Forces,  particularly  in  terms  of
 defence  equipment,  tools,  arms  and
 ammunitions,  (45)]

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  by
 Rs.  100.”"

 {Need  for  strengthening  the  Na-
 tional  Cadet  Corps  in  the  entire
 country,  (46)]

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced:  by
 Rs.  100."

 [Need  for  increasing  the  health
 and  hospital  facilities  and  ameni-
 ties  for  the  Defence  personnel.
 aD)
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 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  by
 Rs.  100."

 {Need  to  give  immediate  and
 better  assistance  to  the  families
 of  the  Jawans  and  Officers  who
 are  killed  while  fighting  and  per-
 forming  their  duties.  (48)]

 “That  the  demand  under  the  head
 Ministry  of  Defence  be  reduced  by
 Rs.  100."

 [Need  for  adequate  housing
 facilities  for  Defence  workers.
 (49)

 MR.  DEPUTY-SPEAKER:  The  de-
 mandg  and  the  cut  motions  are  before
 the  House,

 *DR.  SARADISH  ROY  (Bolpur):
 Mr.  Deputy  Speaker,  Sir,  I  rise  to
 oppose  the  Demands  of  the  Ministry
 of  Defence.  During  the  last  ten  years
 the  defence  expenditure  has  recorded
 a  five-time  increase  but  in  the  annual
 report  it  hag  been  stated  that  at  the
 global  level  there  has  apparently
 been  a  lessening  of  tension.  It  fur-
 ther  says,  ‘and  yet  there  has  been  no
 move  in  the  direction  of  reducing
 defence  expenditure  etc.”  The  Gov-
 ernment  have  expressed  regrets  that
 the  defence  expenditure  in  other  coun-
 tries  of  the  world  has  not  been  reduc-
 ed  but  I  feel  that  such  an  expres-
 sion  of  regrets  is  not  quite  justified
 nor  doeg  it  behave  well  of.  us  because
 we  have  not  been  able  to  reduce  the
 defence  expenditure  ourselves.  Sir,  as
 a  result  of  this  continuous  increase  in
 the  defence  expenditure  we  find  that
 during  the  last  0  years  the  economic
 development  of  the  country  hag  re-
 ceived  a  set  back  and  the  plan  targets
 have  not  been  tully  achieved.  We  also
 feel,  Sir,  that  in’  the  prevailing  cir-
 cumstances  there  is  no  likelihood  of
 any  aggression  on  India  by  any  foreign
 power  and  because  of  the  adverse
 impact  that  imcreased  defence  ex-
 penditure  creates  on  the  economy  we

 *The  original  speech  was  delivered  in  Bengali.



 ‘281  Demands  for

 find  no  justifiable  reason  for  the  in-
 creased  expenditure  and  hence  I  op-
 pose  it.  The  report  suggests  that  a
 great  measure  of  self-sufficiency  and
 self-reliance  has  been  achieved  in  the
 matters  of  defence  production.  I  will
 read  out  a  paragraph  from  the  report
 which  will  go  to  show  that  even
 though  we  proclaim  to  have  gained
 self-sufficiency  but  in  fact  we  have  not
 achieved  it  fully  and  we  have  to  con-
 tinue  to  depend  on  jmports,  I  quote:

 “The  indigenous  content  in  the
 Vijayant  tank  is  now  of  the  order
 of  70  per  cent  and  is  expected  to
 Teach  85  per  cent  by  the  end  of
 ‘1973-74.  The  indigenous  content  of
 the  Shaktiman  truck  increased  from
 78  per  cent  in  1969-70  to  79.5  per
 cent  in  ‘1971-72;  the  indigenous  con-
 tent  of  Nissan  Patrol  from  33:40  to
 35.4  per  cent.”

 The  report  reads  further  to  say,  “in
 the  course  of  next  three  years  all  the
 three  vehicles  are  expected  to  be  en-
 tirely  indigenous  except  for  the  items
 which  are  not  economically  feasible  to
 manufacture  within  the  country.”

 Thus  it  ig  very  clear,  even  according
 to  Government's  own  report  that  we
 have  to  depend  on  foreign  imports  for
 the  production  of  defence  vehicles.

 The  report  further  says  that  steps
 have  been  taken  to  avoid  duplication
 of  production  of  defence  requirements.
 Had  it  been  really  so,  we  would  have
 been  glad  but  in  the  name  of  avoid-
 ing  duplication  of  production  the  Gov-
 ernment  have  created  an  avenue  for
 buying  goods  from  the  private  in-
 dustries  in  country  which  are  domi-
 nated  by  the  monopoly  houses.

 From  the  report  we  find  that  Gov-
 ernment  proposes  to  set  up  a  Special
 Stee]  Project  to  provide  special  steel
 for  defence  requirement  at  a  cost  of
 Rs.  48.0l  crores  by  the  Ministry  of
 Defence.  We  all  know  Sir,  that  the
 country  is  faced  with  an  acute  short-
 age  of  special  steel  and  ag  a  result  of
 this  many  factories  have  been  closed
 down  owing  to  its  shortage.  The  Gov-
 ernment  have  a  plan  for  augmenting
 preduction  of  special  steel  in  the
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 Durgapur  Steel/Project  and  a  new
 plan  at  Salem  but  far  from  fulfilling these  projects,  we  find  that  the  Min-
 istry  of  Defence  will  now  set  up  a
 separate  special  steel  project  for  its own  requirement.  We  cannot  find  any logic  in  it,

 The  report  makes  another  interegt- ing  revelation  which  only  proves  how
 this  Government  is  in  league  with  the
 tmhonopoly  houses  of  this  country  and
 how  behind  the  screen  of  “avoiding
 duplication”  they  are  in  fact  trying touphold  the  cause  of  the  monopoly house  in  this  country  and  I  quote from  page  47  of  the  report:

 “As  a  step  towards  growing  self-
 reliance,  a  decision  has  been  taken
 to  set  up  a  joint  venture  with  M/s.
 India  Piston  to  manufacture  very
 sophisticated  piston  assembly  re-
 quired  for  the  Vijayanta  tank.
 Licence  to  set  up  this  venture  in  the
 name  of  M/s,  Bharat  Pistons  has
 been  obtained.  An  annual  foreign
 exchange  saving  of  Rs.  30  lakhs  is
 anticipated  when  the  factory  goes
 into  production.”

 What  do  we  find  in  this  scheme.
 A  joint  venture  will  be  set  up.  A  pri-
 vate  sector  company—the  Bharat  Pis-
 tons  will  wor,  in  collaboration  with
 the  Indian  Pistong  for  the  defence  and
 this  will  result  in  a  small  saving  of
 Rs.  30  lakhs  of  rupees  and  the  Gov-
 ernment  in  foreign  exchange  a  year.
 Sir,  it  is  too  well  known  a  fact  that
 the  Bharat  Pistons  is  being  controlled
 by  one  of  the  owners  of  the  75  mono-
 Poly  houses  and  because  some  such

 the  Government
 have  choser,  to  form  the  joint  sector
 with  such  a  firm.  Sir,  I  tried  to  find
 out  the  top  brass  of  the  Indian  piston
 but  I  could  not  get  their  names  but  it
 is  very  clear,  that  in  the  name  of
 defence  requirements  and  avoidence  of
 duplication  Government  is  trying  to
 Promote  the  interest  of  the  private
 sector  and  they  are  hand  in  gloves
 with  them,

 We  also  find,  Sir,  that  while  the
 production  in  the  ordnance  factories
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 have  increased  4  to  5  times  the
 strength  of  workers  working  in  these
 factories,  has  not  been  increased  ade-
 quately.  This  is  not  all  but  to  make
 things  worse,  the  Government  are
 retrenching  many  workers  and  many
 have  been  retrenched  for  political
 considerations.  We  know  Sir,  that  32
 ordnance  factory  workers  Have  been
 retrenched  for  politica]  reasons.  The
 dissatisfaction  among  the  workers
 have  further  been  aggravated  owing
 to  the  ‘piece  work  system’.  The  power
 shortage  almost  become  a  permanent
 feature  and  ‘piece  work'  workers  be-
 come  the  worst  sufferers  when  there
 is  a  power  cut.  I  will  therefore  urge
 upon  this  Government  that  they  must
 look  into  this  aspect  of  the  workers
 grievances  and  try  to  remove  them.
 The  Government  should  also  ensure
 that  the  benefits  of  the  Pay  Commis-
 sion  Report  should  be  given  to  them
 and  they  should  also  be  given  bonus.

 Sir,  in  the  year  1971  a  Defence
 Metallurgical  Research  Cell  which  was
 located  in  Ichapur  was  removed  by
 the  Government  to  Hyderabad  despite
 protests  against  this  move.  This  cell
 was  doing  a  very  useful  work  at
 Ichapur,  There  are  4  ordnance  fac-
 tories  and  3  steel  projects  around
 Calcutta  and  the  cell  could  have  been
 of  great  help  to  all  these  projects  but
 for  no  apparent  justification  the  Gov-
 ernment  chose  to  shift  it  to  Hyderabad
 and  according  to  our  information  it  is
 not  being  properly  utilised  there  and
 I  would  draw  the  Government's  atten-
 tion  in  this  regard.

 A  few  days,  ago,  there  was  a  dis-
 cussion  about  the  unrest  among  the
 workers  of  the  Mazagon  Dock  Work-
 ers,  They  had  gone  to  a  tribunal  and
 even  though  the  tribunal  has  given  its
 decision,  the  Government  has,  so  far,
 not  honoured  the  decision  of  the  tri-
 bunal  and  instead  ‘xe.  have  gone  to
 the  court.  This  clearly  exposes  that
 the  Government  do  not  want  to  put
 into  practice  what  they  proudly  pro-
 fess.  While  this  Government  has
 committed  itself  to  the  cause  of
 ‘Garibi  Hatao’,  we  find  that  they  are

 reluctant  to  honour  the  legitimate
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 demands  of  the  labourers  and  the
 working  class  as  is  quite  evident  from
 the  instant  case,

 Sir,  the  Central  Government  have
 taken  over  the  management  of  the
 Caterpooler  Private  Ltd.  but  14  em-
 ployees  of  this  firm  cannot  join  their
 duty  as  a  security  of  their  life  is  not
 secured.  Many  representations  have
 been  made  but  nothing  has  been  done
 80  far.  I  would,  therefore,  avail  of
 this  opportunity  to  draw  the  attention
 of  the  Hon.  Minister  to  this  fact  and
 urge  that  these  employees  should  be
 allowed  to  resume  their  work  and
 security  of  their  life  should  be  assur-
 ed.

 From  the  report  we  find,  Sir,  that
 we  are  now  exporting  arms  produced
 in  our  country,  We  feel  that  it  goes
 against  our  heritage.  On  the  one  hand
 we  proclaim  ourselves  to  be  a  peace
 loving  non-aligned  country  and  on  the
 other  hand  by  exporting’  arms  to
 foreign  countries  we  are  trying  to
 follow  the  footsteps.  of  the  capitalists
 belligerent  nations.  Earnings  from
 arms  export  runs  counter  to  our  policy
 of  non-alignment,

 Sir.  the  report  also  reveals  that
 is  a  shortage  of  technical  personnel
 and  as  such  many  of  the  defence
 wings  had  to  put  up  with  shortage  in
 staff.  This  is  really  an  astounding
 revelation  because  we  find  that  lakhs
 of  technically  qualified  young  persons
 are  moving  from  piller  to  post  for
 jobs  of  any  description.  This  only
 proves  Sir,  that  the  recruitment  of
 such  technical  personnel  ig  not  being
 done  properly  and  political  reasons
 may  be  one  of  the  contributing  factors
 for  this  lopsided  policy  of  recruitment.
 We  know  it  Sir,  that  Government  con-
 centrate  on  a  few  regions  of  this  coun-
 try  for  recruitment  of  army  personnel
 but  instead  of  this  if  the  resources
 available  in  the  different  regions  of
 ‘he  country  are  tapped  properly  then
 there  is  no  reason  why  the  Ministry
 should  suffer  from  the  shortage  of
 technical  personnel.  We  also  find  from
 the  report  Sir,  that  against  the  demand
 of  2250  nurses  the  Defence  Ministry
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 could  get  only  627  nurses  and  it  is
 as  paradoxical  ag  the  above  illustra-

 ‘tion  because  it  is  a  common  knowledge that  a  large  number  of  traineg  nurses
 are  there  who  are  yet  to  be  employed
 gainfully.

 I  would  now  like  to  say  a  few
 words  about  the  policy  of  discrimina-

 .tion  that  is  being  pursued  by  this
 Government  in  regard  to  the  issue  of
 ration  to  the  jawans  and  to  the  offi-
 cers.  The  jawans  are  posted  in  the
 hilly  borders  of  our  country  and  are
 given  a  C  class  ration.  They  are  asked
 to  go  to  the  rugged  and  cold  heights
 of  the  mountains  to  ‘keep  a  constant
 vigil  on  border  with  only  seven  days
 ration  as  contrasting  to  this  we  find
 that  the  officers  of  the  army  who  keeps
 miles  away  from  the  borders  and  are
 lodged  in  comparative  comfortable
 houses  are  issued  A  class  rations,  This
 discrimination  is  sagging  the  enthusi-
 asm  of  our  brave  jawans  who  are
 suffering  from  a  constant  feeling  of
 discrimination  and  I  would  therefore
 suggest  that  immediate  steps  should
 be  taken  to  bring  an  end  to  this  act
 of  discrimination.

 In  reply  to  questiong  in  this  House,
 the  Hon.  Minister  has  stated  that
 trainee  pilots  will  not  be  entitled  to
 any  compensation  for  any  fatal  acci-
 dent  that  may  take  place  during  the
 period  of  their  training  and  only  some
 ad  hoc  payment  will  be  made  to  them
 and  their  families.  But  ironically
 enough  Sir,  we  have  found  that  all  the
 trainee  pilots  who  died  in  accidents
 during  the  period  of  their  training
 have  not  been  paid  even  this  ad  hoc
 amount.  I  know  that  payments  have
 been  made  only  in  such  cases  in  res-
 pect  of  which  there  were  Parliament
 questions  while  others  languished.  I
 therefore  suggest  that  the  Ministry
 must  as  a  matter  of  policy  pay  com-
 Pensation  immediately  to  the  next  of
 the  kin  or  the  family  members  of  the
 trainee  pilot  who  died  in  accident  for
 It  is  not  possible  for  every  guch  family
 to  have  an  access  to  the  Members  of
 Parliament  and  merely  on  this  account
 they  should  not  suffer.  I  hope  the
 hon.  Minister  will  look  into  the  whole
 44  L.S.—0.
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 procedure  and  streamline  it  in  such  a
 Way  that  payment  of  compensation  is
 made  free  from  leverage  and  it  is
 made  automatic  in  all  cases.

 Sir,  now  I  will  show  how  the  jawans
 are  utilised  by  this  Government  for
 serving  their  party  interests.  The
 Hindusthan  Standard,  this  is  not  our
 party  paper  but  a  paper  which  great-
 ly  supports  the  Government's  policies,
 in  its  editions  dated  the  ‘15-12-1972,
 published  a  photograph  on  the  front
 page  which  was  titled  as  below:

 “Army  jawangs  busy  constructing  a
 Bailey  bridge  over  the  Kestopore
 canal  connecting  Nazrul  Islam
 avenue  and  Salt  Lake  for  forth-
 coming  congress  session  at  Salt
 Lake.”

 Thus  the  jawans  were  made  to  work
 for  the  Congress  Session  and  not  one
 but  4  bridges  were  built  by  them.  A
 question  was  also  raised  in  this
 House—Unstarred  Question  No.  ‘1419,
 In  reply  to  the  question  the  Govern-
 ment  had  accepted  that  4  bridges  were
 constructed.  Why  it  was  done?  The
 answer  says,  ‘the  assistance  was  pro-
 vided  in  pursuance  of  the  policy  to
 provide—whether  it  is  feasible  or
 necessary—to  aid  civil  authorities.”
 Please  note  the  words  to  aid  civil.
 authorities.  Who  will  pay  the  money?
 The  answer  says,  the  payment  will  be
 made  by  the  civil  authorities.  It  must
 be  noteg  here  Sir,  that  at  that  time’
 the  Congress  party  was  holding  Sts
 annual  session  at  the  Salt  Lake  and  to
 facilitate  the  arrival  of  the  delegates
 to  thig  session,  this  Government  had
 pressed  the  army  into  action  to  set  up,
 not  one  but  4  bridges.  The  report
 abounds  in  references  to  the  different
 places  where  the  army  was  utilised  for
 non-military  purposes  but  strangely
 enough  the  Report  has  chosen  not  to
 make  any  mention  about  the  construc-
 tion  of  4  bridges  by  the  army  for  the
 Congress  session  at  Salt  Lake,  Cal-
 cutta.  And  even  the  money  for  the
 construction  of  .these  bridges  has  not
 been  paid  efther  by  the  local  autho-
 rities  or  by  AICC.
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 (Dr.  Saradish  Roy]
 Sir,  recently  the  Indian  army  has

 been  sent  to  Sikkim.  India’s  relations
 with  Sikkim  revolve  round  three  sub-
 jects—Defence,  External  Affairs,  and
 Communications.  But  now  we  find
 that  the  Inidan  army  has  been  sent  to
 Sixkim  to  run  the  internal  adminis-
 tration  of  that  country.  It  may  be
 atgued  that  the  Chogyal  or  the  Poli-
 tical  parties  of  Sikkim  had  invited  the
 Indian  army  to  go  there.  May  be  it
 is  so.  The  people  were  agitating  for
 their  democratic  rights.  Their  glogan
 was  “we  do  not  want  Chogyal.  We
 do  not  want  Chogyal’s  son”.  But  the
 movement  has  been  turned  for.  A
 little  while  ago  the  hon,  Minister  for
 External  Affairs  said  in  this  very
 House  in  his  reply  to  the  deabte  on
 foreign  affairs  that  the  army  will  do
 the  reconciliation  work.  Therefore,  it
 means  that  Chogyal  will  remain  and
 his  anti  people  rule  will  also  remain.
 Thus  we  find  that  in  Sikkim  the
 Indian  army  has  been  utilised  to  sup-
 press  the  aspirations  of  the  people  for
 a  democratic  rule  and  the  army  has
 gone  to  suppress  the  popular  move-
 ment  of  the  masses.  We  have  no
 better  expectations  from  thig  Govern-
 ment  because  in  our  own  country  we
 have  seen  how  this  Government  have
 utilised  the  army  for  suppressing  the
 people's  movement  and  they  cannot  be
 expected  to  do  better  outside  the
 country.

 Sir,  I  will  conclude  my  speech  by
 showing  how  erring  airforce  officers
 are  allowed  to  go  free  on  the  29th  of
 March,  973  an  unstarred  question
 No,  5259  was  put  to  the  Minister  about
 the  unauthorised  imports  by  Indian
 Alr-Force  officerg  in  Indian  Air  Force
 planes.  In  part  (a)  of  the  question  it
 ‘was  asked,  “whether  he  will  lay  on
 the  Table  of  the  House  a  list  of  smug-
 gled  goods  seized  and  handed  over  to
 the  customs  authorities’,  in  reply
 Minister  stated,  “The  goods  seized  and
 handed-  over  to  the  Customs  autho-
 rities  were  TV  sets,  Tape  Recorders,
 Transistors,  Mixies,  Electric  Fans,
 Electric  Ovens,  Electric.  Hair  Dryers,
 Liquor  bottles,  Sarees,  Umbrellas,  Per-
 fume/Cosmetics,  Glease-ware,  Tapes/
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 Suit/Shirt/Trougers  pieces,  Watches/
 Time  pieces,  Dry  fruit  ete.  part  (c)  of
 the  question  enquired,  “the  designa-
 tion  of  Indian  Air  Force  personnel  in-
 volved  in  it  and  the  nature  of  disci-
 plinary  action  taken  against  each  of
 the  personnel  involved  in  the  inci-
 dents”.  In  reply  the  Minister  has
 stated,  “Two  Group  Captains  have
 been  awarded  “Displeasure’  of  the
 Chier  of  the  Air  Staff.  One  Wing
 Commander  has  been  removed  from
 the  Command  of  the  Squardon,  one
 Squadron  Leader  has  been  awarded
 “Displeasure”  of  the  CAS.,..  Three
 flight  Lieutenants  have  been  awarded
 Severe  Displeasure  of  the  CAS.....  ‘a

 Thus  the  airforce  officers  were
 caught  red  handed  while  smuggling
 goods  into  India  and  the  punishments
 given  to  them  were  only  “Displeas-
 sure”  and  “Severe  Displeasure”.

 Therefore,  Sir,  I  oppose  the  demands
 because  the  increased  defence  expendi-
 ture  is  retarding  the  economle  pro-
 gress  of  our  country  and  the  Govern-
 ment  is  encouraging  the  private  mono-
 poly  houses  to  feather  their  own  nests
 through  their  supplies  to  Defence  units
 and  this  they  are  doing  under  Govern-
 ment’s  willing  patronage.

 ft  ware  aire  (दुर्ग)  :  सभा-
 पति  महोदय,  मुझे  यह  जान  कर  डी  खुशी
 हुई  कि  गत  वर्ष  कौर  इस  वर्ष  की  जो  वार्षिक

 है  उन  में  कुछ  ग्रसित  जानकारी  हमारे
 रक्षा  उत्पादन  के  सम्बन्ध  में  दी  हुई  है।  लेकिन

 जहा  तक  वायु  सैना  का  सम्बन्ध  है  ,  हवाई
 जहाजों  के  बारे  में  इतनी  कम  जानकारी  है  कि

 हम  पता  नहीं  चलता  हैं  कि  हम
 किस  तरह  के  नये  किस्म  के  बिमान  बना

 रहें  हैं  कौर  उस  के  सम्बन्ध  में  क्‍या  प्रगति
 कर  रहे  हैं  ।

 लो  एम  ०  राम  गोपाल  a  (निजामी-
 बाद)  :  पता  लगना  भी  नहीं  चाहिए  ।

 शी  अम् दुलाल  चुराकर  :  विदेशियों
 को  यह  पता  है,  केवल  यहां  के  लोगों  को  नहीं
 है।  काफी  पता  है  बाहर  के  लोगों  को  ।
 गत  वर्ष  रक्षा  बजट  की  मांगों  का  उत्तर
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 देते  हुए  रक्षा  मन्त्री  श्री  जगजीवन  राम  ने

 कहा  था  कि  जहां  तक  फौजी  हथियारों  का
 प्रश्न  है,  पश्चिमी  क्षेत्र  में  भारत  की  स्थिति
 पाकिस्तान  की  तुलना  में  थोडी  ही  अच्छी
 थी।  उन्होंने  यह  बात  भी  कही थी  कि
 विदेशी  सहायता  के  कारण  कुछ  किसी  के

 हथियारों  में  पाकिस्तान  की  स्थिति  हम  से
 भ्रच्छी  थी  ।

 राज  जो  कुछ  रक्षा  उत्पादन  के  सम्बन्ध
 में  हो  रहा  है  उस  के  बारे  में  मैं  कुछ  प्रकाश
 डालना  चाहता  हूं  ।  फौजी  हथियारों  शौर
 सामग्रियों  के  बारे  में  हमारी  नीति  यह  है  कि

 हम  अधिक  से  पारीक  स्वावलम्बी  हों,  लेकिन

 हम  देख  रहें  हैं  कि  बीस  पच्चीस  वर्षो  की  प्रगति
 के  बाद  भी  इस  दिशा  में  हमारी  प्रगति  बहुत
 धीमी  है  ।  हम  से  बाद  में  यूगोस्लाविया  शौर

 पोलैंड  ने  रक्षा  उत्पादन  का  काम  आरम्भ
 किया,  लेकिन  इन  देशों  में  कई  किस्मों  के

 फौजी  हथियारों  का  उत्पादन  बहुत  अधिक

 होता  है  भ्ौौर  उनकी  प्रगति  उन  की  आवश्यकता
 के  अनुसार  काफी  हुई  है,  यहां  तक  कि  हम
 भी  उन  देशों  से  राज  कल  कुछ  सामान

 खरीदने  लगे  हैं  ।  जहां  तक  चीन  की  रक्षा
 सामग्रियों  के  उत्पादन  का  सम्बन्ध  है,  मैं

 अधिक  तुलेना  नहीं  करना  चाहता  क्‍योंकि

 राज  फौजी  उत्पादन  में  वह  निश्चित  रूप

 से  बहुत  बागे  बढ़ा  है।  वस्तुत:  वह  इस
 मामले  में  पूर्णतया  स्वावलम्बी  हो  गया  है  जब

 भारत  में  हमारा  रक्षा  उत्पादन  काफी  पिछड़ा

 हुआ  है  a  जितना  काम  हमारे  यहां  हुआ  है.  उस

 को  मैं  कम  करके  झांकना  नहीं  चाहता,  इस

 में  कोई  शक  नहीं  है  कि  हमारे  यहां  काफी  भ्रधिक
 उत्पादन  हा  है,  लेकिन  फिर  भो  हम  ब्र भी

 दूसरे  देशों  से  आयात  करने  पर  निर्भर  करते

 हैं  ;  हम  फौजी  हथियारों  के  उत्पादन  में  इतने

 पिछड़े  हुए  क्‍यों  है ंइस  पर  हमारे  रक्षा  मंत्रालय

 शौर  केन्द्रीय  मंत्री  मंडल  को  गहराई  से  विचार

 करना  चाहिए  1  जो  दौर  देश  हैं,  जैसे  चीन,

 पौन्ड,  युगोस्लाविया  जापान  शादी,  ये
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 जब  कभी  विभिन्न  कसमों  के  फौजी  हथियार
 शौर  मशीनरी  किसी  दूसरे  देश  से  खरीदते  हैं
 तो  केवल  दो,/चार  की  संख्या  में  ही  खरीदते
 हैं  7  बाद  में  उन  के  पुर्जों  को  खोलकर,  उन
 का  बारीकी  से  प्रयत्न  करके,  उसी  प्रकार
 के  हथियार  पुजो  अपने  देश  में  बताना  प्रारम्भ
 कर  देते  हैं  प्रौढ़  भ्र पनी  आवश्यकतानुसार  उन
 में  सुधार  भी  करते  हैं।  उन! में  इतने  सुधार
 कर  देते  हैं  कि  वह  बिलकुल  प्रा धुनिक  बन
 जाता  है

 इस  में  शक  नहीं  है  कि  हमारे  देश  में

 कुछ  किस्म  के  हथियार  बनने  लगे  हैं,  जिन  के
 सम्बन्ध  में  पिछले  वर्ष  रक्षा  मंत्री  श्री  विद्याचरण

 शुक्ल,  उत्पादन  कौर  रक्षा/मंत्री  श्री  जगजीवन

 राम  दोनों ने  अपने  भाषण  में  कहा  था,  फिर
 भी  कितने  किस्म के  हथियार  चाहिए  उन  में  से

 कुछ  के  बारे  में  हमको  विदेशों  पर  निर्भर
 रहना  पडता  है  ।  इतने  वर्षों  के  बाद  भी  हेम
 कते  उन  को  बाहर  से  लेना  पडता  है  t  इस  पर

 हमको  गम्भीरता  से  विचार  करना  चाहिए
 कौर  उस  तरह  के  हथियार  हम  को  झपने
 देश  में  ही  बनाने  का  प्रयत्न  करना  चाहिए  ।

 अरब  श्राप  फौजी  विमान  बनाने  की  बात
 को  लीजिये  ।  इसकी  प्रगति  रसल  में  जो  हमारी
 जहाज  बनाने  वाली  कम्पनियां  हैं  उन  की,
 डिजाइन  कपेबिलिटी  पर  निर्भर  करती  है।
 डिजाइन  कपेबिलिटी  की  बात  जब  हम  देखते

 हैं  तो  मालूम  होता  है  कि  कभी  हम  उतना
 विकास  नहीं  कर  पाये  हैं  जितना  करना

 चाहिए  था।  J

 हमें  इस  बात की  जांच  करनी
 चाहिए

 कि

 हम  डिजाइन  कंपेबिलिटी  में  क्‍यों  पिछे/रह  गए

 हैं।  इस  क्षेत्र  में  प्रगति  करने  के  लिए  तीन  चार

 बातों  का  बड़ा  महत्व  है।  उदाहरण  के  लिए
 हमारा  देश  मेठालर्जी  के  विषय  में  अधिक
 विकास  नहीं  कर  पाया  है  1  रक्षा  सामग्री  बनाने

 के  लिए  जिन  तैयार  -व  मिलावट  धातुओं  की

 आवश्यकता  होती  है  वे  कभी  /तक  हमारे
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 यहां  तैयार  नहीं  होती  हूँ घौर  उन  को  बाहर  से
 मंगाना  पड़ता  है।  जहां  तक

 इलेक्ट्रानिक्स
 निकल

 का  सम्बन्ध  है  भारत  इलेक्ट्रानिक्स।  जरूर

 कुछ  काम  कर  रहा  है  ,  लेकिन  इलेक्ट्रानिक्स
 के  क्षेत्र  मे ंजितना  बिकास  होना  चाहिए  था,
 वह  कभी  तक  नहीं  हो/पाया  है।  यही  स्थिति
 कैमीकल्ज़  की  है  ह  तक  हम  कैमीकल्ज़  के
 विधय  में  पर्याप्त  बिकास  नहीं  करते,  तब  तक  हम
 डिजाइन  कैपेबिलिटी  में  भागे  नहीं  बढ़  सकते  हैं

 एयरोनाटिक्स  के  क्षेत्र  में  हमारा  कुछ
 विकास

 ्;

 किन  उसक  गति  धीमी  है  ।
 मैं  नहीं  कि  हम  विमान  बनाने  में  कब
 तक  स्वावलम्बी  हो  सकेंगे  यह

 नह

 कि  दुनिया
 के  कई  से  बड़े  बड़े  देश  हैं,  जिन

 मत
 वोहरा

 भी  हैं,  वे भी  कई  बार  सफल  नहीं  ae.  लेकिन
 वे  प्रनुसंघान  कार्य  में  लगे  कहतेहैं  ।  बाद  में

 ५  सफलता  मिलती  है  ।  हमारे  देते  में  भी  ऐसी

 a  दिक्कत  ा  सकती  हैं  ।

 हम  को  अपने;  फ्रोसक्लन-.  कैपेसिटी-
 उत्पादन  क्षमता-की  भी  गम्भीरता  से  जाच
 करनी  चाहिए।  इस  विषय  में  एक  मुख्य  सवाल
 यह  है  कि  हम  जो  उत्पादन  करते  हैं,  उस  का
 व्यय  कितना  है|  चूंकि/रक्षा  सामग्री  का  निर्माण
 सार्वजनिक  क्षेत्र  में  होता  है,  इस  लिए  हम  निजी
 क्षेत्र  मे ंहोने  वाल  व्यय  से  उस  की  तुलना
 नहीं  कर  सकते  हैं  ।  लेकिन  दूसरे  देशों  की  तुलना
 में  हमारी  रक्षा  सामग्री  का  उत्पादन  व्यय
 पब्लिक  है।  रक्षा  मता लय  को  हस  बात/की
 जांच  करनी  चाहिए  कि  हमारा  उत्पादन:थ्यय
 इतना  अधिक  क्‍यों  है  |

 उत्पादन  नहीं  कर  सकते  हैं  ।  जब  तक  हम
 प्रति  इकाई  के  उत्पादन  व्यय  को  कम  नहीं  करेंगे,
 तब  तक  हम  उत्पादन  नहीं  कर  सकेंगे,  ग्रोवर  जब
 होगा  हम  प्रतीक  उत्पादन  नहीं  कर  सकेंगे  तब  तक
 रक्षा  सामग्री  के  लिए  हम  को  दूसरे  दशों  पर
 निर्भर  करना  पड़ेगा  |  कई  ऐसे  देश  हैं,  जिन
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 के

 र्

 डेढ  लाख  फौज  है,  लेकिन
 उनके  78/1700  या  i800  2%  हैं  7  हमारी
 इतनी  बड़ी  फौज  है  ,  लेकिन  उस.  के  मुकाबले
 हमारे  प्राममेटस  बौर  एचीवमेंट  बहुत  कम
 हैं  जब  तक  हमारी  प्रोडक्शन  कास्ट  कम  नहीं
 होगा  ,  तब  तक  हम  झपने  उत्पादन  में  वृद्धि
 नहीं  कर  सकेंगे  ।

 प्रखर  हमार  देश  में'  रक्षा  सामग्री  को
 उत्पादन  उचित  मात्रा  में  किया  जाय,  तो
 देश  के  कई  लाख  युवक  इंजीनियर्स  को  काम

 पर  लगाया  जा  सकता  है।  प्यार  रक्षा  सामग्री
 का  उत्पादन  बढ़ता  है,  तो  देश  को  प्राणिक
 स्थिति  में  काफी  सुधार  होगा।  इस  के  ग्रतिरिबत

 हमारे  कई  मित्र'  देश  हम  से  फौजी  हथियार
 “ब्राइस  करने  की  उम्मीद  करते  हैं।  लेकिन

 हम  उन्हें  हथियार  तभी  दे  सकेंगे,  जब  कि  हमारे
 हथियारों  की  कीमत  सकती  हो,  जन  की
 क्वालिटी  प्रगति  हो  झीर  हमारे  यहां  उन
 का  उत्पादन  पर्याप्त  मात्रा  में  हो  |  चूंकि  हमारे
 देश  में:  फौजी  हथियारों  का  उत्पादन  कम  है,
 इस  लिए  हम  प्र पने  मित्र  देशों  को  हथियार
 सप्लाई  करने  में  असमर्थ  हैं  ।

 कुछ  देशों  का  खयाल  है  कि  चुंकि  हम
 किसी  देश  पर  ग्रामीण  नहीं  करना  चाहते
 हैं,  इस  लिए  हम  को  केवल  भ्र पनी  झ्रावश्यकता  के

 अनुरूप  ही/रक्षा
 सामग्री  का  उत्पादन  करना

 चाहिए  ।  मैं  समझता  हूं  कि  यह  दृष्टिकोण
 पुराना  हो  चुका  है  ।  हमारे  मित्र  देश  शौर
 पड़ोसी  देश  भारत  से  हथियार  प्राप्त  करने
 की  उम्मीद  करते  हैं,  छै  किन  अपने  यहां  पर्याप्त
 मात्ना  में  उत्पादन  न  होने  के  कारण  हम
 उन्हे  हथियार)  नहीं  दे-सकते  .  हैं  ।

 एक  सामान्य  सदस्य  :  हम  एक्सपोर्ट
 कर  रहे  हैं  ।

 चम्यूलाल  चलाकर  :

 तरह  लाख,  रुपये  का  सामान
 दिया  या  किलो  को  बीस

 प्

 2
 उससे  क्या  होता  है  |

 क
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 रक्षा  भन्‍्त्रालंध  ने  यह
 5

 निर्णय  किया  है  कि
 अपनी  सैन्य  शक्ति  को  बढा  कर  फायर
 पाबर  को  ज्यादा  बढ़ाया  जाये  मैं  समझता

 हूं  कि  एक्पिमेल्ट  कौर  हथियारों  के  प्रा धुनिक
 विकास  को  देखते  हुए  सही  बहू  निश्चय  किया
 गया  है/झोर  यह  बहुत  प्रावश्यक  है  |

 हमारे  देश  का  समुद्र  तट  बहुत  लम्बा

 है  ,  जिस  की  रक्षा  करने  के  लिए  ह ैमें  बहुत
 अच्छे  समुद्री  जहाजों  शौर  फ्रीगट्स  शादी
 की  भ्रावश्यता  होती  है मंत्रालय  की  रिपोर्ट
 में  इस  बात  की  चर्चा  की  गई  है  कि  हमारे/
 देश  में  कई  किस्म  के  समुद्री  जहाजों  के  निर्माण
 की  तैयारी  हो  रही  है  1  मैं  उस  का  स्वागत
 करता  हूं।  राज  हमें  सर्वे  शिप्स  शौर  मिसाइल
 बोनस  की  बहुत  भ्रावश्यकता  है  |  हमें  अपने
 सब मै रिन  फुर्ल/ट  को  भी  अधिक  शक्तिशाली
 बनाना  चाहिए  ।  निस्सन्देह  रक्षा  मंत्रालय  इस/
 तरफ  ध्यान  दे  रहा  होगा।  ले  किन  नवी  के  लिए
 जो  बजट  रखा  गया  है  ,  यद्यपि  वह  पहले  की
 अपेक्षा  भ्र धिक  है,  मगर  मैं  यह  नहीं  कह
 सकता  हूं  कि  वह  प्रयाप्त  है।  मैं  समझता  हूं
 कि  तवी  कौर  एयर  फोर्स  के  लिए  जो  पैसा

 दिया  (गया  है  ,  उससे  कुछ  अधिक  पैसा  बने  की
 भ्रावश्येकता  है  |  इस  का  र्थ  यह  नहीं  है  कि

 हूँ  सैना  के  पैसों  को  काट  कर  नेवीं  और
 एयर  फोर्स  के  लिए  दिया  जाय  ।  लेकिन  हमें
 इस  रात  का  ध्यान  रखना  चाहिए  कि  हमारे
 देश,के  शास  पास  क्‍या  स्थिति  है  द्र  पाकिस्तान
 की  तैयारियां  किस  तरह  से  चल  रहीं  हैं  1

 पाकिस्तान  ने  970  में  औ  कई  देशों
 से  हथियार  लेकर  तैयारी  की  थी  t  राज  वह
 चीन  से  ,  कई  पश्चिमी  देशों  से  ब्रोकर  ईरान
 के  जरिये  प्रमरीका/से  उमसेगी.  झिझक  कई
 किस्म  के  विमान  कौर  सत्य  युद्ध  सामग्री
 प्राप्त  कर  रहा  है  |  ऐसी  स्थिति  में  हमारी  बाय,
 सैना  को  अधिक  शक्तिशाली  बनाना  अत्यन्त
 झावश्यक  है।  राज  हमें  लांग  -रेंज  श्किलनेसेंस
 प्लैन्स  की  ज़रूरत  है  ,  जो  श्किनेसेंत-के--  लिए.

 बहुत  दूर  तक  उड़  सके  ।  हमें  डीप  पैनीट्रेशन

 VAISAKHA  4,  895  (SAKA)  Grants,  1973-74  294

 के  लिए  भी  अधिक  संख्या  में  विमान  प्राप्त
 करने  चाहिए  ,  क्योंकि  राज  यह  नजर  भरा
 रहा  है  कि  पाकिस्तान  से  कभी  भी  फिर  लडाई
 हो  सकती  है।  इस  लिए  हमें  घन  की
 परवाह  न  करके  भ्र भी  से

 ह

 वाद  सैना
 को  ग्रसित  शक्तिशाली  1:  की  शोर
 ध्यान  देना  चाहिए  ।

 कुछ  समय  पहले  हमारे  देश  में

 डीप  पैनी ट्रेशन  हवाई  जहाज  बनाने  की  बात
 चल  रही  थी  अरब  उसको  कुछ  भ्र ौर  समय  के
 लिए  स्थगित  कर  दिया  गया  है।  मैं  जानता
 हूँ  कि  विमान  बनाने  के  सम्बन्ध  में/बहुत  किस्म
 की  रिसच  होती  हैं  ,  कई  किस्म  के  ट्राइलज
 होते  हैं  शौर  उस  के  लिए  करोड़ों  रूपये  का
 मैटीरियल  खरीदना  पडता  है  ।  लेकिन  इस
 बात  को  ध्यान  में  रखते  हुए  कि  हमारा
 दुश्मन  पाकिस्तान  कभी  भी  फिर  ह  बर
 हमला  कर  सकता |  है,  हमें  ऐसे  विमान  बनाने  में
 प्रतीक  समय  नहीं  लगाना  चाहिए  और  यह
 को  सिश  करने  जाहिए  कि  हम  जल्दी  से
 जल्दी  उन  का  निर्माण  करें  ।

 अभी  हर  साल  हमारी  सेना  से  लगभग  60

 हजार  लोग  निकलते  हैं  जो  कि  30-32
 साल  की.  उम्र  के  बाद  वहां  से  रिट्रेंच  हो  जाते  हैं  |
 उनको  नौकरों  देने  के  संबंध  में  प्रभी  तक
 सरकार  ने  कुछ  व्यवस्था  तो  की  है  लेकिन

 बहुत  कम  है  डस  दिशा  में  कोई  योजना"
 बद्ध  काम  नहीं  हो  रहा  है  कि  उन  को  कहीं
 पर  !  नौकरी  मिल  सके  या  हमारे  जितने

 सार्वजनिक  क्षेत्र  के  कारखाने  हैं  वहां  पर
 पांच  परसेंट.  दस॒  परसेंट  उनको

 जगह  हम  दें  सकें/  ऐसी  कोई  व्यवस्था

 नहीं  की  गई  है  ।  ईसी  तरह  से  सरकार  की
 जो  मई  नौकरियां  होती  हैँ  उनमें  भी  एक  या
 चार  परसेंट  नौकरी  देनी  की  व्यवस्था  उन
 के  लिए  नहीं  की  गई  है|  अच्छा  हो  कि  सेना
 से  निकले  हुए  जो  डिसिप्लिन  सोल्लास  हैं
 उनको  सार्वजनिक  क्षेत्र  के  कारखानों  में

 या  सरकारी  नौकरियों  में  लें  तो  उससे
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 (at  चस्यूलाल  atyert]
 केबल  उनका  उत्साह  बढ़ेगा  बल्कि  क्‍प्रनुशासन
 भी  हमारे  सरकारी  कर्मचारियों  में  बरच्छा
 रहेगा  t

 पिछले  साल  की  रिपोर्ट  और  इस  साल  की
 रिपोर्ट  में  भी  यह  बताया  गया  हैं  कि  मध्यम
 स्तर  के  भ्रफसरों  की  हमारे  यहां  फौज  में  कमी
 है  ।  इसी  तरह  से  एलेक्ट्रिकल  भोर  मैकेनिकल
 इंजीनियर  की  बहुत  कमी है  ।  इस संबंध  में
 माननीय  मंत्री  जी  से  में  प्रार्थना  करूंगा  कि
 इस  कमी  की  पूर्ति  के  लिए  क्‍या  क्‍या  विशेष
 प्रयत्न  किए  गए  हूँ,  क्या  कदम  उठाए  गए  हूं
 उसके  ऊपर  प्रकाश  डालने  की  कृपा  करेंगे  |

 7.09  brs.  -
 SHRI  N.  SREEKANTAN  NAIR

 (Quilon):  After  the  December  war
 of  97]  this  country  has  become  quite
 conscious  of  its  armed  forces.  We
 do  not  grudge  in  fact,  no  section  of
 this  House  would  grudge  giving  a
 sum  of  Rs.  404.82  crores  for  revenue
 expenditure  and  another  Rs,  96.36
 crores  for  capital  expenditure.  In
 fact,  there  is  only  a  very  nominal  in-
 crease  in  the  allotment  for  this  year,
 compared  to  the  revised  estimates  of
 the  last  year.  We  would  not  grudge
 another  couple  of  hundred  crores  if
 that  could  possibly  be  utilised.

 Unfortunately,  the  Ministry  when
 they  speak  of  the  Armed  Forces,  they
 only  think  of  the  brass  hats  with
 stars  and  stripes  embossed  on  their
 liveries  and  swords,  the  highly  paid
 officers  who  get  all  facilities  and  very
 fat  salaries,  perquisites  and  allow-
 ances.  They  sit  somewhere  com-
 fortably  sheltered  behind  the  army
 and  send  the  jawang  to  the  front...
 (Interruptions)  I  am  talking  of  the
 senior  officers.  I  do  not  say  that  they
 are  not  necessary.  But,  after  all,
 what  do  you  give  to  the  poor  jawans?
 What  do  you  give  to  the  Field  Mar-
 shals?  The  Commander  who  was
 about  to  retire  was  given  an  exten-
 sion  of  service  and  made  a  Field  Mar-
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 shal.  What  has  he  brought  to  this
 country?  He  says,  ‘Had  I  not  been
 the  commander  in  the  Army,  India
 would  have  been  defeated.  I  was  in-
 vited  to  Pakistan  but  I  did  mot  go.
 Had  I  gone,  this  country  would  have
 been  defeated.”  Such  useless  com-
 manders  should  have  been  kicked  out
 long  ago.  Is  it  honourable  for  a  Com-
 mander,  a  very  senior  officer  of  the
 rank  of  Field  Marshal,  to  put  this
 country  to  ridicule?  But  this  has
 happened  and  what  action  have  you
 taken?  That  man  should  have  been
 kicked  out....(Interruptions)  He
 made  that  statement,  you  know.  It
 is  very  disgraceful  also,  This  man
 had  perhaps  been  put  in  that  position
 because  of  the  fact  that  a  previous
 Defence  Minister  who  is  known  to  us
 all,  was  inimical  towards  him.  That
 enmity  gave  him  the  occasion  to  come
 to  the  top  and  from  that  time  on-
 wards,  because  the  Minister  happen-
 ed  to  be  a  Malayalee,  he  started
 harassing  all.  Malayaleeg  in  the  ranks
 and  officers.  I  do  warn  the  Minister
 to  go  into  the  question  as  to  how  far
 this  parochialism  reigns  supreme  in
 the  various  services.  I  wrote  a  let-
 ter  and  I  talked  to  you  in  the  Cen-
 tral  Hall  also,  about  an  ordinary  per-
 sonnel  who  has  been  sent  out  of  the
 Air-Force.  I  am  just  reading  that
 letter  which  wags  sent  by  the  brother
 of  that  man  who  is  in  the  Hindustan
 Insecticides,  Udyogmandal  and  I  am
 the  President  of  the  Union  of  that
 unit.  He  wrote  to  me  and  a  copy
 was  sent  to  you,

 “Shri  Jagajeevan  Ramji,  Defence
 Minister:

 Discharged  vide:-  A.  F.  Rules
 1969,  Chapter  III,  Rule  15,  clause-
 (k).  ‘Service  no  longer  required’.

 I  am  the  brother  of  Muraleed-
 haran  N.  I  visited  oc.  on  llth
 January,  978  and  requested  for
 a  clarification.  But  no  such  clari-
 fication  came  from  him.  The  can-
 didate  has  just  to  leave  the  Air
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 Force  on  the  due  date  as  per  the
 order  for  ‘reason  unknown’.  His
 superiors  gtated  that  the  candidate
 is  a  good  student  airman  and  they
 have  nothing  to  say  against  him.

 I  understand,  there  is  no  reason
 whatsoever  for  the  sudden  dis-

 charge  of  my  brother.  His  charac-
 ter  is  good,  he  had  no  political  acti-
 vities,  he  has  not  been  arrested  or
 jailed  so  far  and  I  learn  that  the
 verifications  given  by  the  Police
 Establishments  are  not  against  him.
 Against  all  these  if  the  Air  Force
 records  show  a  bad  report  on  him
 I  am  prepared  if  an  opportunity  is
 given  to  challenge  the  authenticity
 of  such  reports  and  prove  that  it
 is  not  correct.  But  with  the  neces-
 sary  powers  and  channels  that  your
 big  office  has  got  to  check  up,  it
 may  be  verified  and  let  us  be  told
 the  reasons  for  my  brother's  dis-
 charge.  I  feel  I  can  provide  neces-
 sary  satisfactory  answers  if  the
 matter  is  enquired  into.  This  I  re-
 quest  you  humbly  so  that  a  life  is
 not  spoiled  or  detroyed  most  pro-
 bably  ag  a  result  of  incorrect  in-
 formation  that  you  have  received
 against  my  brother.”

 In  the  higher  echelons  of  these  ser-
 vices  you  find  this  sort  of  discrimina-
 tion.  He  used  to  promote  whomso-
 ever  he  wanted  and  demote  whomso-
 ver  he  wanted,

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  He  has
 nothing  to  do  with  the  Air  Force.

 SHRI  N.  SREEKANTAN  NAIR:
 The  whole  approach  in  the  Armed
 Forces  ig  parochial.  I  come  from  a
 State  from’  whom  jawans  have  come
 who  have  fought  very  bravely.  You
 see  how  the  paper  tigers  in  the  mid-
 dle-east  have  been  suffering  and  how
 Pakistani  warlords  have  been  suffer-
 ing  at  the  hands  of  our  intelligent
 young  men.  ‘These  young  men  must
 be  given  all  encouragement.  What  do
 you  give  them?  What  is  the  remune-
 ration  of  these  young  people?  The
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 poor  jawan  gets  monthly  salary  of
 Rs.  47.  If  he  comes  under  Combat
 Entry,  he  gets  Combat  Entry  salary
 of  Rs.  50.  His  annual  increment  is
 Rs.  l.  This  is  shown  in  your  publi-
 cation:  Armed  Forces  Personnel  and
 Civilians  in  Defence  Establishment.
 This  is  applicable  to  all  officers  of
 ranks  including  non-commissioned
 officers.  The  rank  appointment  pay
 ranges  from  Re.  5  for  Lance  Naik
 upto  Rs.  30  for  a  battalion  havildar
 Major.  It  ig  an  insult  to  the  men
 who  by  their  perserverence  by  their
 courage  and  discipline,  serve  the
 country.  They  are  used  as  fodder  and
 they  face  the  first  on  slaught  of  the
 enemy.  He  has  to  go  and  retire  after
 l0  yars.  After  0  years  service  he
 gets  a  pension  of  Rs.  40  or  Rs.  45.
 How  can  he  live  in  this  amount?
 What  happens  to  those  who  are  de-
 pendent  upon  him?  You  say:  We
 are  drawing  the  attention  of  the  State
 Government.  Is  this  the  way  of  treat-
 ing  your  own  employees?  Why  should
 you  be  dependent  upon  the  State
 Governments  at  all  because  the  dis-
 trict  level  officers  do  not  want  to  go
 into  this  question?  My  friend  was
 wrong  when  he  said  there  is  no  re-
 servation.  There  is  resrvation  in  the
 public  sector  and  government  depart-
 ments  but  who  is  to  see  that  reserva-
 tion  ig  complied  with?  So,  this  re-
 servation  is  only  on  paper.  Neither
 the  Centre  nor  the  State  Governments
 take  care  of  these  people.  Their
 attitude  is  to  let  them  go  to  dogs.
 This  is  not  a  decent  attitude  which  is
 taken  towards  these  people  who  have
 come  forward  to  sacrifice  for  the
 country.  There  must  be  officers  both
 at  the  district  and  State  level  to  look
 after  them.  Sir,  hundreds  of  such
 semi-demented  fellows  come  to  me
 from  various  parts  of  the  country
 soliciting  for  a  letter  to  the  Prime
 Minister  or  President.  The  poor  souls
 think  that  a  letter  from  an  ordinary
 M.P,  to  the  President  or  the  Prime
 Minister  will  wipe  out  all  the  red
 tape  and  alter  the  service  rules.  So,
 instead  of  depending  on  the  State
 governments  and  district  boards  the
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 (Shri  N.  Sreekantan  Nair)
 Ministry  must  have  their  own  estab-
 lishment  to  follow  up  the  resettle-
 ment  and  Re-employment  schemes.

 My  friend  referred  to  60,000  people
 who  are  retired  every  year.  Out  of
 these  at  least  45,000  require  help  for
 resettlement  and  re-employment.  Let
 there  be  an  officer  in  each  State  to
 whom  they  might  to  go  seek  help.
 There  is  nobody  to  whom  they  can
 approach.  If  they  go  to  Commander-
 in-Chief's  house  they  will  be  arrested
 or  kicked  out.

 Then  there  is  another  class  of
 people-3,500  people—who  are  sent  out
 every  year  as  incapcitate.  What  is
 their  lot?  They  do  not  get  any  pen-
 sion  until  and  unless  it  is  proved  this
 incapacity  became  ag  a  result  of
 enemy  action  or  unavoidable  accident
 ‘in  the  course  of  duty.  I  have  seen
 several  incidents  which  broke  my
 heart  when  a  beard  of  doctors  is  sit-
 ting  over  such  a  case  and  saying  this
 is  a  natural  happening  and,  as  such,
 nothing  can  be  given  There  are
 hundreds  of  such  cases.  Why  not  give
 minimum  pension  in  such  cases?

 This  is  a  human  question  and  must
 be  tackled.  You  must  also  see  to  it
 that  the  cream  of  the  youth  in  this
 country  is  recruited  without  any  pre-
 judice.  I  think  it  is  only  because  of
 the  projudices  or  reservations  of  cer-
 tain  areas  otherwise  in  this  country
 if  you  want  me  to  produce  a  thousand
 graduate  engineers  I  can  give  you  all
 only  from  my  own  State  of  Kerala.
 There  are  quotas  for  each  State  and
 they  cannot  go  beyond  that  quota.

 Then  you  employ  temporary  com-
 missioned  officers.  That  is  a  misno-
 mer.  Why  you  recruit  temporary  offi-
 cers  when  you  can  have  permanent
 officers,  ‘You  are  spoiling  not  only
 their  life  but  you  are  denying  the
 chance  to  others.  We  must  consider
 thig  is  the  most  important  national
 work  they  are  doing  and  for  that  you
 must  recruit  most  proper  people.

 I  would  only  submit  that  you  must
 somehow  implement  the  recommen-
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 dations  of  the  Pay  Panel  in  toto  but
 you  must  take  into  consideration  that
 the  Jawans  are  given  more  than  what
 you  give  to  the  officers  and  more  con-
 sideration  should  be  given  for  the
 pension  to  those  who  have  incapcitat-
 ed  either  due  to  action  on  duty  or
 in  the  course  of  one’s  duty  and  also
 to  those  who  retire  after  completing
 their  normal  tenure  of  0  years.  We
 must  give  him  a  sufficient  amount
 which  would  at  least  enable  him  to
 make  both  ends  meet  when  he  lives
 alone  as  a  single  individual.

 SHRI  BRIJ  RAJ  SINGH-KOTAH
 (SJhalawar):  I  rise  to  support  the
 Demands  relating  to  the  Ministry  of
 Defence.  Defence  policy  encompasses
 practically  all  activities  of  a  modern
 State.  In  its  widest  application  it
 means  having  a  strong  economic  base,
 a  cohesive  social  gtructure,  clan  or
 nationalism  of  the  strongest  type,
 inter-relations  with  foreign  countries,
 foreign  policy  and  finally  the  defence
 apparatus.

 Sinee  a  war  is  a  continuation  of
 State  policy  by  other  means,  diplo-
 macy  assumes  a  very  crucial  role  and
 it  has  to  plug  the  loopholes  of  the
 security  screen  where  sometimes
 some  limitations  occur.  Modern
 Armed  Forces  are  increasingly  getting
 highly  complicated  and  need  sophis-
 ticated  organisation  and  are  also  very
 costly,  even  for  the  affluent  nation’s,
 what  to  talk  of  India.  These  con-
 straints  im  making  an  efficient  and
 powerful  force  are  inherent,  apparent
 and  many.  We  spend  about  Rs,  3.5
 per  cent  of  our  gross  national  pro-
 duct  on  our  defence.  But  we  must
 also  remember,  when  we  compare
 this  figure  with  that  spent  by  others,
 when  people  talk  that  it  is  too  low,
 that  we  have  to  spend  much  more
 just  to  keep  ourselves  together.  The
 call  for  a  bigger  army  or  navy  or  the
 role  of  India,  I  believe,  has  to  be
 viewed  with  this  in  the  perspective.
 But  when  people  talk  about  big  pro-
 jects,  we  have  to  consider  that  not
 only  the  financial  implications  are
 there,  but  we  have  to  gather  scien-
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 tific  and  managerial  skills  that  we  can
 command  and  this  is  a  bottle-neck
 for  us,

 111s  hrs,
 [Sarr  S.  A.  Kaper  in  the  Chair]
 In  anything  concerning  defence, ime-factor  is  very  important,  and

 solutions  to  our  security  and  military
 Problems  need  to  be  worked  out
 within  the  limitations  of  this  frame-
 work,  I  mean,  with  reference  to  the
 nuclear  response,

 We  all  know  that  we  have  lagged
 behind  in  this  particular  field.  But
 now  the  time-factor  comes  in  with
 all  its  importance,  for  we  have  a
 chance  to  leap  frog  and  come  abreast
 with  the  world  in  regard  to  the
 multifarious  uses  of  the  laser.  Time
 is  always  of  importance  in  a  country's
 defence  and  in  acquiring  a  weapon
 system.

 India’s  defence  role  must  cater  to
 what  it  means,  that  is,  to  safeguard
 India  against  territorial  aggression
 and  protect  its  integrity.

 When  Our  Prime  Minister  said
 ‘India  has  no  ambitions  to  become  a
 dominant  power’,  it  automatically
 put  at  rest  the  fears  of  smaller  perip-
 heral  nations  who  otherwise  would  be
 tempted  to  become  pawns  in  the
 power-game  of  the  super-powers  to
 our  deteriment.

 The  general  euphoria  after  97]  and
 our  victory  over  Pakistan  should  not
 lull  us  into  a  false  sense  of  security.
 For,  today,  I  feel  that  Pakistan  is
 much  stronger  militarily,  and  it  does
 not  have  the  encumbrance  of  Bangla
 Desh  on  its  hand.  There  is  also  its
 close  relationship  with  the  Middle
 East  Islamic  countries  coupled  with
 the  recent  development  in  Iran  of  its
 Tearming  itself  with  some  2  billion
 dollars  worth  of  modern  military * equipment.
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 For  this,  India  must  not  lower  her

 guard,  for  we  must  counteract  the
 efforts  of  Pakistan  in  securing  mili-
 tary  aid  from  these  different  aid-giv-
 ing  cotintries.  We  must  also  see  ‘that
 Iran’s  growing  ambition  reflecting  the
 Past  glories  of  Darius’s  empire:  is
 kept  in  our  mind.  We  must  realise
 that  the  breathing  space  afforded
 must  be  effectively  used  to  consoli-
 date  our  defence  preparedness  on

 a  sound  footing,  wherever  shortfalls
 have  been  highlighted.

 I  will  come  to  the  Air  Force.  The
 Subramaniam  Committee  on  Aeron-
 eutics  which  was  formed  sometime
 back  had  made  certain  recommenda-
 tions.  On  page  37  of  the  Defence.
 report,  it  has  been  said  that  we  have
 an  acute  need  for  an  advanced  strike
 aircraft.  Our  own  development  of
 the  HF-24,  despite  its  excellent  re-
 cord,  does  not:  quite  meet  this  role,
 We  all  know  that  even  for  sophis-
 ticated  countries  like  Sweden,
 America,  Russia  or  any  other  western
 country,  the.  development  of  a  new
 weapons  system  and  bringing  it  into
 Operational  service  takeg  anything
 upto  ten  years  and  several  crores  of
 rupees,  It  seems  that  thinking  has
 not  crystallised  in  the  Ministry  of
 Defence  as  to  what  we  have  to  do  to
 meet  this  vital  gap.  Are  we  to  ac-
 quire  a‘plane  or  are  we  to  make  it
 ourselves  or  what?  On  _  this,  I  say
 that  a  speedior  decision  is  needed.

 There  are  countries  which  produce
 ‘planes  which  may  meet  this  require-
 ment,  chief  among  them  being  Russia,
 France  and  the  USA.  The  USA  can
 be  ruled  out  because  of  obvious  fac-
 tors.  But  our  growing  cordial  rela-
 tionship  with  Russia  has  so  far  not
 yielded  any  response  as  far  as  MIG-
 23  for  an  advanced  strike  aircraft
 goes.  May  be  there  is  some  thinking
 towards  the  Mirage  fighter,  but  I  will
 request  Government  to  apply  its
 mind  to  this  very  important  problem.
 Indigenous  development  can  be  acce-
 lerated  and  perfected  if  we  decide  to
 choose  an  aircraft  from  one  of  these
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 types  and  produce  it  under  licence
 but  it  must  be  soon.

 I  may  at  this  juncture  also  say  that
 during  the  -present  Air  Chief
 Marshal,  0.  P.  Mehra’s  stewardship
 of  HAL,  he  reduced  the  man  hours
 required  to  produce  an  aircraft  in
 HAL.  The  general  toning  up  given
 there  is  to  be  welcomed.  But  the
 dependence  on  ancillaries  and  com-
 ponents,  specially  special  types  of
 alloys  that  go  to  make  an  aircraft,
 needs  to  be  overcome.  In  this  res-
 pect,  I  welcome  the  announcement  of
 the  setting  up  of  q  special  alloy  fac-
 tory  at  Kanpur  to  produce  the  super
 alloys  that  are  vitally  needed  to  pro-
 duce  aircraft.  Together  with  this  we
 need  more  radar,  communications
 equipment,  radar  jammers,  short  take
 off  landing  aircraft,  more  helicopters,
 computers,  missiles  of  various  types
 and  anti-aircraft  defence  units.

 To  come  to  the  Navy,  I  shall  say
 that  if  you  look  at  the  map  of  the
 Indian  Ocean,  you  will  find  that  India
 projects  into  it  somewhat  like  an  air-
 craft  carrier  does  into  the  sea.  So
 it  is  obvious  that  the  naval  role  of
 India  has  got  to  grow  and  play  a
 more  important  part  in  the  economy
 and  defence  of  our  country.  There-
 fore,  an  objective  cost-effective  study
 of  various  weapons  systems  available
 to  us  has  got  to  be  made.  We  have
 to  modernise  our  aircraft  carrier;  we
 have  to  see  whether  the  present  air-
 craft  carried  on  it,  the  Sea  Hawk,
 cannot  be  improved  upon  or  replaced.

 Modern  naval  needs  are  more  and
 more  under  the  water  today.  We  have
 to  get  better  sonar  equipment  and  the
 anti-submarine  warfare  weapons  that
 are  most  important  today.  The  most
 single  glaring  need  which  I  feel  the
 Navy  has  is  the  lack  of  a  maritime
 anti-submarine  aircraft.  We  are
 flogging  the  old  Super  Constellation
 for  this  work  and  they  do  not  carry
 the  punch  to  destroy  the  submarine.
 They  can  only  report  it  back  to  the
 headquarters.  What  we  need  is  an
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 aircraft  which  which  will  not  only  be
 able  to  search  for  submarines  but  will
 also  deliver  the  punch.

 India  has  a  very  long  costline  go-
 ing  up  to  3,500  miles.  We  must  iearn
 a  lesson  from  what  China  is  doing.
 They  have  what  is  called  a  “mosquito
 fleet,”  small,  modern,  fast  vessels
 carrying  missiles,  etc.  which  can  deal
 effiectively  and  singe  the  berad  of  the
 enemy  in  his  own  home  port,  like  we
 did  in  the  last  operations.

 It  is  good  to  note  that  we  are  deve-
 loping  the  basis  at  the  Andamans  and
 Nicobar  and  at  Okha  and  Goa.  These
 are  old  recommendations  but  recent-
 ly  put  to  use.  In  view  of  this,  there
 is  the  need  that  the  growth  of  the
 merchant  navy  must  be  co-ordinated
 with  the  needs  of  the  navy  in  times
 of  war.  I  may  also  say  that  the  pro-
 gress  in  the  Mazagon  docks  is  not
 entirely  to  my  personal  satisfaction.
 They  are  entirely  there  to  make
 the  frigate  programme  and  other
 vessels  of  war,  and  they  should  not
 get  into  the  more  lucrative  civil  jobs.
 The  navy  has  a  role  also  of  keeping
 the  growing  ambitions  of  Iran  in
 Check  in  the  Indian  Ocean.

 Lastly  I  will  come  to  the  army.
 Our  army  has  a  glorious  past  and  has
 proved  to  the  world  that  India  can
 do  what  it  means  to  do.  There  have
 been  various  shortcomings  which
 have  been  noted.  I  may  recount
 briefly  some  of  them.  Our  mountain
 divisions  need  greater  fire  power  and
 morg  mobility  by  acquiring  aircraft
 and  helicopters.  We  need  armoured
 personnel  carriers  and  more  anti-tank
 weapons.  We  need  more  anti-aircraft
 guns  to  defend  our  neked  industrial
 complexes  and  vital  installations.
 There  is  a  need  for  more  bridging
 equipment  and  rivercraft.  We  need
 more  transportation,  whether  it  be
 three-tonne  trucks  or  the  bigger  ones
 or  the  jeeps.  We  need  more  training
 and  perhaps  equipment  for  counter-
 insurgency  work.  We  need  more
 radar,  more  electronics  equipment,
 better  signals  and  wireless  equipment
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 monitoring  equipment.  There  is,  I
 feel,  a  shortage  in  the  production  of
 proximity  fuses  of  all  types.  Modern
 weaponry,  88  I  mentioned,  is  very
 comlex.  It  needs  a  very  high  skill  of
 administration  and  efficiency  in  mov-
 ing  supplies  and  stockpiling  them  at
 the  forward  bases,  Building  up  of  a
 good  legistical  infra-structure  needs
 greater  co-ordination  within  the  ser-
 vices  and  other  services  that  they

 “have  to  rely  upon.
 The  scale  of  pay  has  been  revised,

 but  I  would  still  say  that  a  lot  needs
 to  be  done  to  attract  the  cream  of
 Indian  people  to  join  the  armed  for-
 ces.  Keeping  in  view  what  has  been
 said  by  the  Field-Marshal  when  he
 retired,  a  reorganisation  in  artillery,
 armoured  corps  and  infantry  is  to  be
 seriously  studied.  We  need  better
 field  guns;  multi-barrelled  guns  like
 the  Russians  use  are  desirable.  Grea-
 ter  concept  of  fire  power  base  has  to
 be  utilised  in  our  defence  forces,
 especially  in  the  army.

 The  Vijayanta  tank  also,  I  presume,
 needs  to  be  put  to  greater  use,  and
 we  have  to  see  how  the  tank  is
 to  be  utilised  effectively  in  the  deserts
 of  Rajasthan,  keeping  in  view  the
 roughness  of  the  terrian.  The  Bha-
 rat  Dynamics,  Ltd.,  at  Hyderabad  s
 producing  anti-tank  missiles.  Some
 of  them  have  been  used  rather  spar-
 ingly  in  the  last  conflict.  I  wdnt  to
 know  whether  we  are  developing  the
 second  generation  missile  of  this
 type,  because  from  the  information  I
 have,  may  be  range  of  the  present
 missiles  is  not  quite  enough.  In  the
 procurement  and  acquiring  of  new
 weapons,  care  should  be  taken  that
 we  acquire  the  best  available  under
 the  circumstances.

 In  that,  no  political  or  ideological
 question  need  be  mixed  up.  I  should
 like  to  say  that  the  views  of  the  EME,
 which  is  the  maintenance  arm  of
 these  weapons,  must  be  co-ordinated
 with  the  needs  of  the  fighting  arm.
 They  must  acquire  weapons  in  full
 harmony.
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 It  is  gratifying  to  note  that  our
 allotment  on  the  research  and  deve-
 lopment  organisation  has  increased
 five  fold  since  ‘1962;  we  are  now
 spending  more  than  Rs.  30  crores.  I
 hope  this  will  continue.  Much  of  to-
 day’s  defence  production  is  based  on
 the  sound  foundation  laid  down  by
 the  Defence  Minister  Mr,  Menon  and
 I  am  glad  to  note  that  our  ordinance
 factories  are  making  goods  worth
 about  Rs.  300  crores  today,  I  should
 like  to  say,  at  the  same  time,  that  the
 ordinance  factories  were  reorganised
 and  perhaps  decentralised  also.  I
 should  like  to  know  whether  it  has
 helped  in  speedier  decisions  or  in  im-
 plementing  decisions  more  efficiently.
 There  is  need  for  incentives  to  be
 given  for  inventions,

 The  Defence  Ministry  must  have  a
 contingency  plan  for  all  occasions.  |
 am  particularly  referring  to  this  keep-
 ing  in  mind  what  happened  in  March.
 97l.  Now-a-days  quick  responses
 and  reflexes  are  always  needed  in  any
 Defence  set  up.  In  this  respect  the
 National  Defence  College  grinds  out
 a  lot  of  important  and  _  interesting
 papers  which  we  do  not  hear  about,
 but  I  hope  the  Ministry  of  Defence
 does  not  put  those  interesting  papers
 in  some  pigeon  hole  to  gather  dust.

 Lastly  I  should  say  that  the  Gov-
 ernment  should  reconsider  and  revise
 the  rank  structure,  especially  in  the
 army.  I  mention  this  because  many
 armies  half  the  size  of  our  country
 have  more  than  one  full  General,  but
 we  have  only  one  full  General.  Our
 Army  Commanders  of  the  rank  of  Lt.
 Genera]  command  far  bigger  areas  and
 far  more  men  than  many  full  Gene-
 rals  including  those  of  World  War  II.
 I  must  also  say  that  there  have  been
 some  complaints  regarding  promotions
 of  higher  officers  especially  relating  to
 1971-72  period.  I  shal]  not  go  into
 details,  but  I  hope  that  if  these  cases
 are  genuine,  they  would  be  reviewed
 by  the  new  set  up.

 Coming  to  my  home  State  of  Raj-
 asthan,  I  wish  to  state  that  more
 guard  had  to  be  kept  on  the  long
 desert  borders  which  we  share  with
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 Pakistan.  I  will  also  request  the
 Minister  to  pay  special  attention  to
 the  bereaved  families.  I  know  that
 even  today  they  have  not  got  any  re-
 lief.  Assistance  is  badly  needed.  If
 cases  are  put  before  the  Ministry
 they  should  be  speedily  and  favour-
 ably  disposed.

 In  conclusion,  I  should  like  to  say
 that  there  is  an  increasing  awareness
 and  participation  of  the  people  in
 defence  matters  and  national  security.
 Zea]  has  been  generated.  Government
 is  also  coming  forward  with  more  in-
 formation  in  its  Reports.  Every  year
 I  find  there  is  a  slight  improvement
 in  disregarding  the  tendency  to  con-
 ceal  under  the  shroud  of  secrecy.  ॥
 eompliment  the  Minister  of  Defence
 for  this  welcome  development  and  |
 hope  that  the  points  that  I  have  made
 in  the  brief  time  at  my  disposal  today
 will  be  considered.

 SHRI  MUKHTIAR  SINGH  MALIK
 (Rohtak):  Mr.  Chairman,  Sir,  the  de-
 mands  relating  to  the  Ministry  of
 Defence  are  of  utmost  importance  in-
 asmuch  as  these  are  very  closely  con-
 nected  with  the  security  and  preserva-
 tion  of  independence  of  our  country.

 Before  dealing  with  the  real  pro-
 blems,  I  would  like  to  appeal  to  the
 Defence  Minister  at  the  very  outset
 abovt  the  Pay  Commission's  Report
 in  regard  to  military  personnel.  For
 the  first  time,  in  the  history  of
 this  country,  the  grades  of  the  military
 personnel  are  being.  revised  after
 1948.  Look  at  the  hard  conditions
 under  which  they  work.  The  Defence
 Minister  has  experience  of  seeing  the
 conditions  under  which  our  jawans
 work  in  the  forward  areas  as  also  in
 war  while  defending  our  borders  in
 Kashmir.  Compare  their  work  with
 their  counterparts  in  the  civil  service.
 They  are  working  under  very  difficult
 conditions.  I  would  appeal  that  their
 service  conditions  should  be  liberalis-
 ed  and  they  should  be  given  the  maxi-
 mum  benefit.  I  think  that  the  hop.
 Minister  for  Defence  will  get  the
 recommendations  of  the  Pay  Commis-
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 sion  about  pay  and  service  conditions
 analysed  critically  before  taking  any
 decision  on  them.  On  the  one  hand
 there  are  profiteers,  black-marketeers
 etc.  who  suck  the  blood  of  their  poor
 customers  and  on  the  other  hand,
 there  are  corrupt  officials  who  suck
 the  blood  of  these  poor  people  when
 they  seek  justice  from  them.  Look  at
 the  jawans  and  the  officers  in  the
 army  who  are  working  under  very
 hard  conditions  giving  their  blood  for
 the  service  of  the  country.  These
 things  are  to  be  compared.

 Our  country  had  won  a  magnificent
 victory  during  97l  war  for  which  our
 three  Wings  of  the  armed  forces
 should  be  highly  congratulated  upon.
 I  would  like  to  appeal  to  the  Defence
 Minister  that  there  should  be  no  com-
 placency  on  our  part.  Pakistan  is  try-
 ing  to  get  arms  from  China  &  USA.
 This  is  a  force  to  reckon  with.  History
 points  out  that  the  defeat  and  hum-
 liation  with  which  Pakistan  has  met
 is  bound  to  make  Pakistan  react.  It
 is  trying  to  secure  arms  and  replinish
 itself  with  the  U.S.  and  Chinese  arms.
 It  is  getting  modern  aeroplanes  from
 France—they  are  getting  77  modern
 aeroplanes  from  them.  With  the
 Chinese  and  U.S.  military  hard-wares.
 Pakistan  war  machine  as  a  force  to
 reckon  with.  Therefore,  we  should
 not  be  complacent  about  that.  Pakis-
 tan  has  not  left  the  warlike  posture.
 It  has  raised  four  infantry  divisions.
 Pakistan  has  not  terminated  the  state
 of  war  declared  in  December,  ‘1971.
 It  had  in  particular  strengthened  its
 air  force.  All  our  hopes  of  the  suc-
 cess  of  Simla  agreement  have  been
 belied,  This  ig  not  my  assessment
 alone.  Please  see  the  bottom  of  page
 6  of  this  report  of  the  Defence  Minis-
 try.  Treat  speaks  volumes  about  that.
 Not  only  this.  No  less  a  military  ex-
 pert  than  the  Field  Marshal  Manek-
 shaw  himself,  on  military  strategy.
 had  expressed  that  Pakistan  might
 strike  against  us  in  two  to  three
 years’  time.  Therefore,  we  have  to
 guard  ourselves  against  this  contin-
 gency.  The  Government  of  India  may
 make  any  concessions.  You  may  vac-
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 ate  the  occupied  areas.  You  may  re-
 lease  the  prisoners-of-war.  You  may
 forego  your  claims  for  war  compen-
 sation.  But  nothing  is  going  to  better
 Pakistan  in  its  unholy  designs  against
 India.  History  must  repeat  itself.
 Pakistan  is  following  the  footsteps  of
 Mohammed  Ghori  who  made  l3  at-
 tempts  against  Prithvi  Raj  Chauhan.
 Pakistan  has  attacked  us  three  times
 without  any  provocation.  It  is  again
 preparing  itself  to  launch  another  at-
 tack  on  us.  In  these  circumstances,  I
 would  appeal]  to  the  Defence  Minister
 not  to  be  complacent.

 We  note  some  increase  in  defence
 allocation  as  against  last  year,  But
 I  would  like  to  know  whether  the  fig-
 gure  which  has  swollen  up  to  Rs.  600
 crores  is  a  real  one  or  it  is  due  to
 price  hike.  The  wars  against  Pakis-
 tan  in  985  and  97l  have  shown  us
 the  good  use  that  that  country  puts
 its  tank  force.  I  would  like  to  re-
 ming  the  House  of  our  reverses  in  the
 Chhamb  area  in  7965  and  again  in
 97l.  In  order  to  combat  this  menace,
 we  should  have  ample  anti-tank  wea-
 ponary  and  ground  to  ground  anti-
 tank  missile  battalions.

 The  House  is  well  aware  of  my  par-
 ty’s  policy  in  regard  to  production  of
 nuclear  weapons.  I  dare  say  that  the
 country  by  and  large  wishes  it.  The
 possession  and  production  of  nuclear
 weapons  like  Hydrogen  bomb  and  at-
 tom  bomb  will  give  the  country  as  a
 whole  ang  our  armed  forces  an  added
 confidence  in  ourselves.  When  we  are
 in  possession  of  the  natural  resources
 and  the  technical  knowhow,  why
 should  the  Government  fee]  shy  to  go
 nuclear,  The  policy  of  indecision  and
 hesitancy  in  regard  to  the  production
 of  nuclear  weapons  must  be  given  up
 the  earliest  opportunity.

 I  would  like  to  touch  about  the  tail
 and  teeth  ratio  in  the  army.  The
 Defence  Ministry  provides  us  with
 some  figures.  I  think  these  are  quite
 imaginary.  May  I  ask,  how  is  this
 ratio  calculated?  The  minimum  the
 Zap  between  the  teeth  and  the  tail  the
 Maximum  is  the  fighting  efficiency  of
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 our  jawns.  The  frills  must  kept  to
 the  barest  minimum.  The  organisa-
 tion  supporting  forces  like  the  ASC,
 Ordnance  and  the  like  must  be  50
 streamlined  as  to  ensure  the  maximum
 fighting  efficiency  of  the  jawans.  The
 administrative  tai]  should,  therefore,
 be  the  shortest  possible  so  that  the
 bite  of  the  teeth  is  deep  and  quick.
 These  things  have  to  be  kept  in  mind.
 There  are  so  many  wings  and  bran-
 ches  of  the  army  like  BSF,  Territorial
 Army,  NCC,  Reserve,  Auxiliary  Force,
 etc.  Why  should  we  divide  our  atten-
 tion  between  so  many  things?  Why
 should  we  not  have  only  one  army?
 Now  a  jawan  from  the  army  goes  to
 the  BSF,  when  he  retires  from  the
 army  as  reservist  after  47  years  of
 service.  The  plight  of  the  people  in  the
 Territorial  Army  is  miserable;  their
 condition  is  pathetic.  In  spite  of  their
 repeated  representations  to  the  Rash-
 trapathi,  the  Prime  Minister  and  the
 Defence  Minister,  the  legitimatte  de-
 mands  have  not  been  conceded.  It  is
 one  of  their  legitimate  demands  that
 they  should  be  treated  as  ex-military
 men  so  that  after  their  three  months’
 training  they  can  be  employed  in  any
 defence  installation  or  companies  in
 the  public  or  private  sector  or  in  Gov-
 ernment  service.  Now  nobody  is  go-
 ing  to  employ  them  when  they  have
 three  months  of  training  in  a  year.
 They  are  poor  but  brave  people.  They
 displayed  valour  and  heroism  on  the
 front  in  the  97l  war.  Many  of  them
 received  gallantry  awards.  Mere  lip
 sympathy  would  not  do  for  them.  80,
 I  would  say  that  all  these  branches
 should  be  abolished.  The  NCC  is  not
 going  to  serve  any  purpose.  In  the
 BSF  you  recruit  only  retired  people.
 In  the  Territorial  army  you  train  them
 only  for  three  months.  So,  why  not
 keep  all  of  them  in  the  regular  Army?

 I  would  like  to  say  a  few  words  in
 regard  to  the  navy.  I  think  the
 House  would  agree  that  our  young
 navy  gave  a  very  good  account  of
 itself  during  the  97]  war.  Still,  it
 is  very  inadequate  for  its  assigned
 task.  Safeguarding  a  coast  of  3,400
 miles  is  a  very  formidable  task  for
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 the  navy.  We  must,  therefore,  expand
 our  navy.  Government  must  have  a
 five-year  naval  expansion  programme
 or  plan  800  modernise  the  Navy.  I
 would  suggest  that  old  and  aging  ships
 must  be  discarded.  We  should  ac-
 quire  one  more  aircraft  carrier  like
 the  one  ‘Vikrant’  which  we  already
 possess.  India’s  role  in  the  region  of
 the  Indian  Ocean  will  largely  depend
 on  the  size  and  might  of  our  naval
 arm.

 Shri  Braj  Raj  Singh  referred  to  the
 rank  structure.  Now  we  have  a  re-
 tired  Field  Marshal.  There  is  a  Con-
 vention  in  all  the  countries  who  h.ve
 a  Field  Marshall  that  the  Service
 Chief  must  be  senior  in  rank  to  the
 Man  who  hag  retired.  While  we  have
 got  a  retired  Field  Marshal  the  per-
 sent  incumbent  a8  the  Chief  of  Army
 Staff  has  got  only  the  rank  of  full

 General.  I  have  every  appreciation  for
 the  work  done  by  Field  Marshal
 Manekshaw.  But  the  present  Chief
 of  Army  Staff  should  not  be  junior  to
 a  retired  officer.  Therefore,  we
 should  upgrade  the  post  of  the  pre-
 sent  incumbent  to  that  of  a  Field  Mar-
 shal,  At  the  same  time,  the  post  of
 the  G.O.C.-in-C  should  be  upgraded
 to  the  rank  of  a  full  General.  It  is
 rather  anomaloug  to  have  a  Corps
 Commander  and  the  G.O.C-in-C
 have  the  same  rank,  namely  that  of
 Lt,  General  I  think  the  G.O.C.-in-C
 should  be  of  the  rank  of  General  and
 the  Chief  of  Army  staff  should  be  of
 the  rank  of  Field  Marshal.

 Now,  I  would  like  to  mention  abov
 the  promotions  made  in  the  Indian
 Air  Force.  In  the  days  of  Mr.  Krishna
 Menon  and  even  Pandit  Nehru,  when
 promotions  were  made  out  of  turn,
 there  was  a  great  furore  on  the  floor
 of  Parliament.  But  now,  how  could
 Air  Chief  Marshal  O.  P.  Mehra  be
 allowed  to  sit  over  the  head  of  his
 two  seniors,  Air  Marshal  Engineer  and
 Air  Marshal  Shivdev  Singh?  They
 were  senior  in  rank.  They  were  sup-
 erseded  When  Mr  O.  P.  Mehra  was
 made  Air  Chief  Marshal,  they  were
 in  service.  They  did  not  like  to  serve
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 under  him.  Mr.  Shivdev  Singh  was
 a  senior  officer  and  he  retired  the
 very  day.  Mr.  0.  P.  Mehra  was  made
 Air  Chief  Marshal.  He  did  not  want
 to  serve  under  him  for  a  day.  5o,
 he  went  on  leave  ad  retired,  Similar
 was  the  case  with  Air  Marshal
 Engineer.

 Why  are  these  things  done?  5
 learn  that  the  Defence  Ministry  had
 made  a  recommendation  in  favour  of
 the  senior  officers  for  appointment  to
 this  post.  But  the  recommendation
 was  modified  in  the  Prime  Minister's
 secretariat.

 Then,  I  would  like  to  mention  what
 is  the  condition  of  the  Survey  of
 India.  The  most  important  job  of  the
 Survey  of  India  was  the  preparation
 of  maps  for  Armed  Forces.  There-
 fore,  it  was  manned  by  Military  per-
 sonnel  and  was  headed  by  a  Brigadier.
 The  Government  has  been  playing  a
 joke  by  placing  it  under  various
 Ministries,  including  the  Ministry  of
 Agriculture.

 The  Army  authorities  have  now
 written  to  the  Committee  of  Secre-
 taries  that  their  requirements  are  not
 being  fulfilled  in  the  present  set-up.
 The  postings  to  the  Department  are
 not  being  done  on  grounds  of  merit.
 There  was  even  a  security  hazard.
 Essential  maps  required  by  the  armed
 forces  have  not  been  provided,  thus
 affecting  operational  efficiency.  What
 is  the  Government  doing  about  it

 The  appointment  of  the  Surveyor
 General  of  India  has  not  been  made
 for  a  very  long  time  past,  I  think.  for
 the  last  few  years.  It  has  not  got
 clearance...

 SHRI  JAGJIVAN  RAM:  That  is  not
 under  the  Defence  Ministry.

 SHRI  MUKHTIAR  SINGH  MALIK:
 It  should  be  under  the  Defence  Min-
 istry.  It  is  directly  connected  with
 the  preparation  of  maps  for  the  armed
 forces.  It  is  very  essential  and  neces-
 sary  in  the  event  of  war.  But  it  w
 not  getting  clearance  from  the  Prime
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 Minister's  secretariat.
 not  sanctioned**

 I  think,  that  is

 SHRI  JAGJIVAN  RAM:  There  is  no
 basis,

 SHRI  MUKHTIAR  SINGH  MALIK:
 Now,  I  would  like  to  draw  the  atten-
 tior,  of  the  hon.  Minister....

 MR.  CHAIRMAN:  You  have  ex-
 ceeded  your  time.

 श्राप  को  पार्टी  के  लिए  i6  मिनट  रखे
 गये  हें,  लेकिन  आप  ने  पांच  छः  मिनट
 ज्यादा  ले  लिऐ  हैं  ।  अरब  श्राप  मेहरबानों  कर  के
 एक  मिनट  में  खत्म  करें  |

 थ्रो  प्रबल  बिहारी  बाजपेयी  :  सभा-
 पति  महोदय,  अक्सर  ऐसा  होता  है  कि
 ध्रुमिर  में  डिबेट  का  टाइम  बढ़ा  दिया  जाता

 है  कौर  जो  सदस्य  पहले  बोलते हैं,  उन  को
 बढ़े  हुए  टाइम  में  से  अपना  हिस्सा  नहीं
 मिलता  है।  हो  सकता  है  कि  डिफेंस

 मिनिस्ट्री  के  लिए  टाइम  बाद  में  बढ़ा  दिया
 जाये  ।  इसलिए  माननीय  सदस्य  को  दो
 तीन  मिनट  और  दे  दीजिए

 सभापति  महोदय  :
 में  खत्म  करदें  ।

 SHRI  MUKHTIAR  SINGH  MALIK:
 I  would  like  to  draw  the  attention  of
 the  hon.  Minister  for  Defence  Produc-
 tion  to  some  of  the  most  important
 items  which  are  neither  locally  pro-
 duced  nor  easily  available  from  out-
 side  in  the  event  of  a  war.  For  ins-
 tance,  smoke  ammunition  for  various
 weapons.  In  spite  of  our  best  efforts,
 in  the  97]  war,  it  was  nowhere  avail-
 able;  we  had  to  go  in  search  of  it  all
 the  world  over  and  we  did  not  get  it.
 So,  it  is  very  essential  for  our  defencs
 preparedness  that  we  produce  it  in
 the  country  without  further  loss  of
 time.  Also,  take  for  instance  the
 ammunition  for  00  mm,  and  30  mm.
 field  artillery  guns.  These  guns  are
 imported  from  Russia,  but  even  the

 ae  एक  मिनट
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 ammunition  has  to  be  imported  from
 Russia,  and  in  the  event  of  a  war,  it
 becomes  a  problem  for  us  to  get  it.
 So  is  the  case  with  ammunition  for
 tank  guns,  Russian  tanks,  particular-
 ly  in  the  case  of  T.54  and  T.55,  Then
 there  are  the-L.60  guns  used  for  air
 defence  which  are  manually  operated, There  are  also  the  L.70  guns  which
 are  radar  operated.  There  are  re-
 ports  right  from  965  that  these  are
 all  ineffective  and  need  to  be  replac-
 ed,  but  the  Government  hag  not  taken
 any  steps  in  this  direction.

 Radar  of  L.70  is  not  a  low  level
 radar  whereas  most  of  the  air  raids
 are  made  at  low  level.  The  radar
 produced  by  the  HAL  proved  a  failure
 in  ‘1971,  What  has  the  Government
 done  to  replace  the  radar?

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  mentioned  something  about  the
 Prime  Minister's  office.  He  also  men-
 tioned  the  name  of  a  Member  of  the
 Rajya  Sabha,  which  is  not  proper.  I
 shall  check  up  the  record,  and  if  it  Is
 there  it  will  be  expunged.

 AN  HON.  MEMBER:
 other  House.

 +.  is  in  the

 SHRI  SHYAMANANDAN  MISHRA:
 That  stands  on  a  different  footing.  So
 far  as  Prime  Minister's  office  is  con-
 cerned,  there  can  be  no  objection  to
 this  having  been  mentioned.

 MR.  CHAIRMAN:  If  it  is  this,  there
 will  be  no  difficulty.  I  shall  have  to
 check  up  the  record.  If  the  name  of
 the  Member  of  the  Rajya  Sabha  is
 there,  it  will  be  expunged.

 SHRI  JAGJIVAN  RAM:  I  have  al-
 ready  said  that  has  no  basis.

 SHRI  VISHWANATH  PRATAP
 SINGH  (Phulpur):  Mr.  Chairman,
 first  I  must  thank  you  for  having  tried
 to  protect  me  from  the  aggression  of
 time  that  was  taking  place.  I  am
 happy,  you  have  succeeded.  I  will

 **Expunged  as  ordered  by  the  Chair.
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 now  try  to  do  what  best  I  can  in  the
 few  minutes  that  I  have....

 AN  HON.  MEMBER:  You  can  con-
 tinue  tomorrow  also.

 SHRI  VISHWANATH  PRATAP
 SINGH:  Well,  I  have  been  rewarded
 for  my  patience.

 For  the  first  time,  in  the  Annual]  Re-
 port  of  the  Defence  Ministry,  an  inte-
 grated  approach  to  Defence  Policy
 has  been  made  in  the  chapter  on
 Defence  Management.  It  is  for  the
 first  time  that  the  concept  of  na-
 tional  security  has  been  spelt  out,  the
 need  to  assess  threat  in  the  interna-
 tional  context  has  been  recognised,  ad
 hoe  planning  in  defence  has  been  re-
 jected  and  the  complementary  nature
 of  defence  and  development  expendi-
 ture  has  been  acknowledged.
 800  hrs.

 I  hail  this  as  a  crystallisation  of  a
 thought  process  which  was  necessi-
 tated  by  repeated  aggression  on  our
 borders.  Ever  since  Independence
 there  had  been  many  a  security  crisis,
 but  never  has  been  our  leadership  so
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 clear  in  the  definition  and  projection
 of  nationa]  security  objectives  as  in
 the  crisis  of  97l.  In  this  crisis  not
 only  went  the  products  of  our  ord-
 nance  factories,  but  also  went  a  full
 ten  months  of  diplomatic  effort,  a  pro-
 per  balancing  of  global  powers,  and
 the  snows  of  the  Himalayas  too.  Con-
 tingencies  were  thought  of  and  alter-
 natives  were  worked  out.  And  it  was
 this  appreciation  of  national  security
 in  its  widest  sense  that  even  Enter-
 prise  could  not  put  us  off  keel:  Hac
 there  been  any  woolliness  in  our
 thinking,  the  mere  appearance  of  such

 a  gigantic  force  would  have  elicited
 panicky  responses—the  very  objective
 for  which  the  Enterprise  ‘was  sent.
 Now,  in  thig  wider  concept  of  national]
 security,  threat  assessment  cannot  be
 confined  to  merely  keeping  an  inver-
 tory  of  likely  adversaries’  stockpiles...

 MR,  CHAIRMAN:  You  can  continue
 tomorrow.

 8.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 April  25,  973/Vaisakha  5,  895  (Saka).


